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 Wednesday,  July  5,  i967/Asadha  MW
 ‘BBS  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mx.  Speaxen  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 महाराष्ट-मेतूर  सोमा  विवाद

 +
 शनी  प्रद्भाकर  सृपकार  :

 &  भोहन  कक:

 द्य  निम  to  सास्कर  :

 ची  We  Fao  हार्बा  :

 शी  ‘area  Lo @  :

 थो  झाल  बिहारी  वाजपेयी  :

 बी  ध.  भूषण  लाल  :

 थो  शिडेश्यर  प्रसाद  :

 जो  'चिभूति  ह...  :

 की  -  me  तिवारी  :

 oft  बसराज  'अवोक  :

 ली  RCT  :

 *o3l.
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 बातें  क्‍या  हैं;  शौर

 (ग)  यदि  नहीं,  तो  भायोग  का  प्रतिवेदन
 कब  तक  प्रस्तुत  हो  जाने  की  तथा  प्रकाशित
 हो  जाने  की  संभावना  है  ?

 गृह-कार्ष  अंत्रालय  में  राज्य  मंत्री  (भी
 विज्वाचरण  शुक्ल)  :  (क)  जो  नहीं।

 (*®)  wer  ही  नहीं  उठता।

 (ग)  झाशा  है  कि  प्रायोग  श्रगस्त,
 i967  के  धन्त  तक  अपने  प्रतिवेदन  को

 पध्रन्तिम हू  से  तैयार कर  लेगा  इस  प्रतिवेदन
 के  सरकाए  को  प्राप्त  होने  के  बाद  इसके
 प्रकाशन  के  है|...  पर  विचार  किया  जाएगा।
 Shri  Sradhakar  Supakar:  The  States

 Reorganisation  Commission,  in  its  re
 port  in  I956,  left  many  things  vague
 so  far  as  the  dehmitation  of  this
 boundary  is  concerned.  Then  the
 Patasker  Committee  evolved  certain
 formula  which  was  not  also  acceptable
 to  the  concerned  parties.  May  ]  know
 whether  this  Mahajan  Commissi-n  it
 proceeding  on  the  basiz  of  the  Pataskur
 formula  and  whether  it  is  now  accept-
 able  to  both  the  parties?

 ॥. ह  Vidya  Charan  Shukla:  This
 Commission  is  not  proceeding  on  any
 such  basis  as  referred  to  by  the  bon.

 has  been

 criteria  which  were  used  by  the  States
 Reorganisation  Commission  itself,  and

 Commission  Is  proceeding  with  Its
 work  on  this  basis  only.

 Shri  Sradhakar
 erg

 Is
 = any  apprehension  since

 formula  of  the  Patasker  Committee
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 ‘was  not  acceptable  to  both  the  parties

 शी  छल  चिहारी  weed:  caw

 कै  पुनर्गठन  के  सम्बन्ध  पे  ww  शाह  ध्ायोग
 नियुक्त  हुआ  को,  ह... अ  सिझाशिकरों  को
 सरकार  ते  अग्तिम  रूप  से  स्वीकार  नहीं  किया,
 क्या  महाजन  धायोग  की  सिफारिशों  का
 भी  बही  घविष्य  होगा  या  सरकार  उन  को
 झब्तित  कप  से  स्वीकार  करेणी  शोर  उत्तको
 एफ  एवाई  समझेगी ?

 ली  विज्ञाचरण  शुक्ल  :  एक  धाधोरण
 नियम  कौ  तरह  के  इस  तरह  के  प्राथोगों
 की  लिफारिशें  मान  भी  जाती  हैं,  जब  तक
 कि  दोनों  अम्सम्धित  पाटियां  एक  मत  से
 किसी  एक  ीय  को  बदलते  के  लिये  तैयार
 मे  हो  जाय,  भ््िकतर  इसी  तरह  से  किया
 जाता  है।  इस  तरह  के  धायोगों  को  'एचाव
 मानते  वा  साल  ही  नहीं  बनता  घर  त
 आधी  जाता  गया  है।

 की  बृजभूषण  सास  क्या  पत्ती  महौदय
 बतायेंगे  कि  बहां  पर  कितने  श्ाषों  की  समस्या
 है  Co  ध्ष्डर-डिल्प्यूट  हैं,  वहां  के  सराठी
 हरीकिय  सजा  कन्नहौ-स्पीकिय  लोगों  की
 een  कितनी  है  धौर  थो  चेम्जस  होते  ला
 रही  हैं  ये  ब्ाम-बाइच  होंगी  या  दिस्ट्रिक्ट-
 बाइस  होंगी?

 थी  ferret  qn:  जहां  तक  गांधों
 का  wr  है-नकलिम  ते  824  पांव  हैं,  जिनमें
 द  शहर  भी  जति  है.  बैसे  बेनभांच  इत्यादि
 ear  260  शौर  गाँव  हैं,  जिन  में  करोब

 3  We  30  हजार.  लोग  ह.  हं।

 थी  लििद्देश्यर  wee:  स्वराज्य  के
 sont  बाद  भी  राज्यों  के  पुनर्गठन  का  मता
 यरावर  vert)  956  में  awe  atve

 dre  बता,  उसके  बाइ  भी  भहाराष्ट्र  भौर
 मैसूर  का  मामला उठा  ऐसी  जितनी  समस्‍यायें
 हैं,  शरकार  उस  के  स्थन,  में  किसी  निश्चित
 बौति  पर  क्यों  मही  चलती  है,  जिनके
 कारण  तनाव  पैदा  होता  है,  मतभेद  पैदा
 होता  है,  झाग्दोलन  पैदा  होते  है-युतफों
 प्रमाष्त  करते के  लिये  साकार  कोई  विविदत
 भीति  क्यो  नहीं  बनाती  है”

 थी  चिशज्याचरण  ger  यह  राज्यों
 के  बुनर्गहम का को  सथाल  महीं है, है,  oy  तो  सीधा
 के  एडजस्टमेन्ट का  सबाल  हैं  ।  जैसा  कि
 मानभीय  we  को  मालम है  कि  इस
 सम्बला में बहू प्रशन में  वह  कान  करीब करीब  पूर्ण  रूप
 से  हत  हो  क  है,  कहीं  कही  एक  दो  पुरानी
 चीजे  पड़ी  हुई  हैं,  जिन  को  हस  करते  का
 प्रयत्  किया  जा  रहा  है  पौर  उम्मीद  बहू
 है  कि  इस  अयोग  की  सिफारिश  दाने  के
 बात  हस  समस्या  का  चच््छा  हल  मिकल
 सकेगा.  ।

 wh  विभूति  विज:  पहु  जौ  झायोग
 महाराष्ट्र  श्रौर  मैमूर  के  लिये  बनाया  है
 ह  क्‍या  केवल  भाषा  की  ना  करेगा  या
 फिजिक्स  हिफिकस्टीज़  की  जाच  करेंता?
 जैसे  कोई  एशिया  ऐसा  है  जो  अराही  भाषा
 बोलता है,  तेकिन  उम्र  में  कोई  ऐसी  तदी है
 या  ऐसी  फिजिकल  दिफकत  है  जिसकी  बजा
 में  बहु  मैसूर  आायत  या  इसी  तरह  ते  को
 ऐसा  एरिशा  है  जो  सहाराष्ट्र में aren

 m  मैं  जालता  चाहता  हु  कि  छाकार मे
 व्यायहारिक  दृष्टि  से  इस  कमीशन  को  कोई

 निर्देश  विया  है  कि  तुम  इस  तरह  हे  रिपोर्ट
 पैदा  करो  कि  वहां  का  काम  सहुलिषत  से
 बल  क  धौर  फिर  दोनों  ह्देटों  &  लोगों
 की  बातों  को  सुनने के  बाइ.  |. ह  उस  रिपोर्ट

 न  यहां  विचार
 करे र

 थी  क्लाचरण  शुक्ल  जहां  तक  |... द
 देने  का  शवाल  है.  दशा  कोई  निर्देश  आधोग
 को  महीं  दिया  थया  है।  4ही  कहा  कया  है
 फि  राज्यों  का  ्य  जिस  ‘arene  re  किया
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 जया  था,  लगभग  उसी  ‘arene  पर  थे  झपना
 सब  कार्प  कर  सकते  हैं  तथा  उन  सब  झाधारों
 के  देखने  के  बाद  ने  श्ययं  कोई  ज्ञाधाएं  निर्धारित
 करें ।

 Shri  Bal  Raj  Madhok:  in  view  of
 the  fect  that  in  a  country  where  Wy
 have  a  large  number  of  hnguistic  Siates,
 there  is  bound  to  be  soms  kind  of
 Minguistic  overlapping  on  the  part  of
 every  State  and  the  fact  that  such  dis-

 putes  between  different  linguistic  States
 have  been  arising  ever  rince  the  lin
 guistic  States  came  ‘nto  being,  mey  t
 know  whether  Government  has  consi,
 dered  the  setting  up  of  any  permanent
 machinery  which  may  settle  all  such
 Hapules  on  the  basls  of  certsin  om
 criteria  amd  the  findings  of  thay
 machinery  should  be  taken  as  final  ang
 much  disputes  should  not  be  allowed  ty
 crop  up  again  and  again,  creating  baq
 blood  with  the  people  of  the  same
 country  jn  different  regims*

 Ghri  Vidya  Charse  Shakla:  As  |
 said  earlier,  there  are  not  many  dis
 putes  left  One  or  two  have  been  lef;
 end  we  are  making  efforts  to  retily
 them

 Shet  है.  [a  Nayanar;  For  the  last  l}

 enquiring  into  the  disputes  between
 Maharashtra  and  Mysore,  Msharashtry

 686  (SAKA)  Oral  Answers  9458
 measures  to  solve  the  boundary  dis-
 putes  on  this  basis.  Secondly,  what
 is  the  attitude  of  the  Government  to
 the  Mahajan  Commisswn  enquiring
 into  the  Kerela-Karnataka  boundary
 dispute,  in  view  of  the  fact  that  all
 the  parties  in  Kerala,  including  the
 Congress,  have  opposed  the  appolnt-
 ment  of  the  Mahajan  Commission?

 Bhri  Vidya  Charan  Shukla:  Abou:
 the  first  part  of  the  questicn,  I  have
 already  replied  io  it.  About  the  second
 perk  the  attitude  of  ihe  Govetmunent  it
 ta  wait  for  the  report  of  the  Mahajan
 Commission  and  then  taka  a  decielon
 about  it.

 Shri  Nath  Pai:  sir,  |  do  not  think
 the  Minwter  5  quite  well  informed
 when  In  avolding  :eplying  to  Professor
 Madhok’s  question  he  state]  that  ther¢
 are  no  remaining  questions  of  thia
 nature  pending  before  the  country.
 think  be  is  aware  there  are  questions
 of  the  nature  between  Orissa  and
 Aodbra  and  between  Orusa  and  Bibar.
 and  the  suggestion  was  ७  very  valuable
 one  and  the  Constitution  makes  provi-
 sion  under  article  272,  that  if  the  Gov-
 ernment  because  of  political  expediency
 cannot  tackle  it  they  have  got  to  tackle
 it  on  the  sound  principle  adopted  when
 your  State's  dispute  wila  Tamiload  was
 settled  (Interruption).  The  report  of

 end  of  June.  What  bave  been  the
 causes  of  this  delay?  Did  the  two

 they  reach  any  conclusion  about  it,
 and  they  have  «hemsecives  indicated
 that  by  the  and  of  August  ey  will  be
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 able  to  give  their  conclision  sbout  it
 They  have  not  given  any  other  reasons
 for  asking  for  extra  time

 Mr  Speaker.  He  is  oniv  Chairman
 of  the  Administrative  Reforms  Com-
 mission

 Shri  Banumanthalya:  Is  the  Gcv-
 ernment  going  to  decide  this  question on  a  matter  of  principle  that  is  re-
 solving  all  disputes  of  tms  nature
 throughout  India  unce  ard  fir  all,  or  Is
 it  going  to  settle  this  one  problem  and
 leave  the  other  problems  to  settle  them-
 selves?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  8.  Chavan):  Sir,  may  I  intervene
 to  say,  because  a  yeneral  question  hat
 been  raised,  that  at  the  time  of  the
 states  reorganisation  in  1955-36,  these
 two  questions,  as  a  result  of  states
 reorganisation,  were  left  to  be  decided
 apd  It  was  conceded  that  these  two
 questions  required  consideration  by the  Government.  One  was  this  ques-
 tion  of  Mysore-Maharasht-_  border  and
 the  other  was  Kasergod  and  Mysore

 Ghri  Vasudevan  Nair:  That  was  not
 in  dispute  at  ii

 Am  hee.  Member:  Kasergod  and
 Kerala,  not  Mysore  (Interruptions)

 Shri  ¥  8.  Chavan;  Hon  Members
 may  have  anotber  view.  I  am  not  ex-

 JULY  8,  987

 He  is  alleging  that  I  sald  some-
 thing  which  ३  did  not  say

 indifference  In  view  of  the  fact  that
 there  was  no  popular  government  in
 Kerala  when  the  Mahajan  Commisson
 was  appointed  and  also  in  view  of  the
 tact  that  there  was  deep  popular  revent-
 ment  and  still  there  is  deep  Fopular
 resentment  against  the  appointment  of
 this  Commission,  will  the  Government
 uf  India  consult  the  Government  of
 Kerala  and  also  take  measures  to

 — public  opinion  before  they  take  5  Md
 sion  on  the  Mahajan  Commussion's
 recommendations?

 Shri  Y  B.  Cuavaa  Now  that  we
 have  referred  the  matter  to  the  Com
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 to  tender  evidence  by  the  Maharestrians
 when  Mysore  has  claimed  four  talukas
 from  Meharashtra?  What  action  has
 the  Government  of  India  taken  against
 the  terrorising  of  the  tendering  of
 evidence  before  the  Commission?

 bri  Vidyq  Charan  Shukla:  As  far
 as  the  first  part  of  the  question  is
 concerned,  there  is  no  such  information
 with  us.  As  far  as  the  second  part
 of  the  question  is  concerned,  the
 matter  is  under  active  consideration  of
 the  Commission.

 Shri  «x.  Lakkappa:  Let  the  hen
 Minister  read  the  contents  of  the  1
 port  he  has  received  He  will  find

 Mr.  Speaker:  He  has  already  ans-
 wered  the  question  9  do  not  thirk
 any  purpose  wil)  be  served  by  asking
 any  number  of  questions  when  the  report
 of  the  Commission  is  yet  to  be  rectlved.
 A  dispute  which  has  not  been  solved
 for  2  years  cannot  be  solved  ‘n  i2
 minutes  during  the  question  hour
 Therefore,  we  will  go  to  the  next  ques
 tion

 Some  hoa.  Members:  No,  no.

 Mr.  Speaker:  You  cen  have  a  dis-
 cussion,  if  you  want.  I  do  not  mind
 tt  But  we  cannot  spend  the  shote
 question  hour  on  this.  We  have  already
 spent  48  minutes  on  this.  Now,  the
 next  question.

 हिन्दी  का  ae
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 (क)  संविधान  के  उपबंधों  की  भावना
 को  ध्यान  में  रखते  हुए  केन्द्रीय  सरकार  के
 कार्यासयों  में  हिन्दी  को  प्रयोग  में  लाने  के
 सम्बन्ध  में  कितनी  प्रमति  हुई  है;

 (@)  क्‍या  महू  सच  है  कि  भारत
 सरकार की  झनिश्यय  की  नीति  के  कारण

 कुछ  कार्यालयों  में  कर्मचारियों  की  हिन्दी

 में  काम  करने  की  इच्छा  में  झकावट  पढ़  रही
 है;  भौर

 (ग)  यदि  हां,  तो  इस  बाघा  को  दूर
 करते  के  लिये  क्या  विशेष  तपाय  किये  गये
 t  ?

 भूह-कापे  संज्ावप  में  राज्य  अत्री  भी
 विधाचरण  शुक्ल)  :  (क)  एक  विवरण
 सदन  के  पटल  पर  रख  दिया  गया  है।

 (@)  जी  नहीं।  सभ  के  सरकारी
 कामकाज  में  हित्दी  का  प्रयोग  बढ़ाने  के
 लिये  सन्‌  966  7  कुछ  झौर  कार्यवाहिएं
 की गए।

 (4)  प्रश्न  ही  नहों  उठ्ता।

 विवरण

 संघ  के  शरकारी  कामकाज  में  मदो  के
 जयोय

 को  बहाने  के  लिये  32  दिसम्यर,
 i966  तक  हुई  nafs

 सरकारी  कामकाज  के  लिए  हिन्दी  का  रेष  :

 पत्र-व्यर्द्वार  1

 सरकारी  लंकल्यों  का  हिन्दी  में  प्रकाशन  t

 dag  के  सम्मुख  प्रस्तुत  की  जाने  बाली  रिपोर्टों
 सहित  प्रशाहुनिक  रिपोर्टों  का  हिन्दी  में
 प्रकाशन  |

 भारत  के  राण्स्त  में  युगे  हुए  |, ,  का  हिन्दी
 में  wer  t
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 विभागीय  कामों  शौर  मैनूम्रलों  का  'हिन्दी  में

 झनृबाद  |

 (36-12-1966  तक  की  जमाही  के  दौरान

 ह्न्दी  में  प्राप्त  हुए  पत्रों  मे  से  जिनके  उत्तर
 दिये  गये,  उन  के  80  प्रतिशत  प्लोत्तर

 हिन्दी  में  भेजे  गये  ।

 लगभग  सभी  सक्‍्त्प  हिन्दी  मे  भी  प्रकाशित
 किये  गये  ।

 ऐसो  रिपोर्टों  में  से  87  प्रतिशत  हिन्दी  में
 हे  प्रकोशत  के।  नह  )

 सांविधिक  मामलों  से  सवधित  भारत  के
 राजपत्र  भाग  2  को  छोड  कर  सभी  भाग
 26  जनवरी,  1905  से  हिन्दी  में  भो
 प्रकाशित  किये  जाते  हैं  ।

 (क)  विभागीय  फार्म  17,021

 (छ)  मैनुघल  964

 ऐसे  2300  से  भ्रधिक  भ्रमुभागों  में  हिन्दी
 केंटिप्पण  शुरू  किया  गया  है,  जिन  में  स््विक-
 तर  कर्मचारी  हिन्दी  जानने  बाले  हैं  t

 की  rd  शास्त्रों :  गृह  मतालय के
 बाषिक  प्रतियेदन  में  भी  इस  प्रकार  की  चर्चा

 है  कि  सरकारी  बार्यानयों  में  जो  कर्मचारी
 काम  करते  हैं  उन  का  हिन्दी  ज्ञान  बढ़ाने

 के  लिए  सरकार  की  शोर  से  कुछ  कक्षाएं
 सगाई जा  रही  हैं  तो  मैं  जागना  चाहता  हू  कि

 ब  तक  जिन  कर्मचारियों ने  यह  शान  प्राप्त
 किया  है  उन  की  पाच्य  कितनी  है,  कितना  समय
 लगा  भौर  गितना  कृपया  व्यय  हुआ  इस  के  ऋपर

 झौर  क्या  ब  सत्य हैं  कि  2  लाख के  लगभत
 कर्मचारियों  को  शिक्षा  देने  के  बावजूद
 जी  उन  से  काम  नहीं  लिया  गया  पौर  इसलिए

 यह  अपने उस  हिन्दी  ।  को  भाप्त  करते
 जा  रहे  हैं  भोर  उत  से  क्या  राष्ट्रीय  कम  भौर
 समय  का  झपब्यव  नहीं  हुआ  ?

 जी  जिश्ञायरण  quar:  जहां तक  हदी

 -बीखने  का  सवाल  है  हग  iscee7  में
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 37000  सरकारी  कर्मचारियों  ने  fet
 का  ज्ञान  प्राप्त  करने  के  लिए  झपना  गाथ

 उन्होंने  र्म  कराया है  जब  कि  i950  में
 केवश  .6000  कर्मचारियों ने  ae  ताल

 हिन्दी  सीखने  के  लिए  दर्ज  कराया  था  t

 weit  तक  जाला  84  हजार  लोगों  ने  हिन्दी
 के  विभिन्न  विभागों  की  शिक्षा  प्राप्त  की  है  1
 6858  सरकारी  हधिकारियों  ने  हिन्दी
 टाइपराइटिंग  कौ  शौर  i058  a  हिस्ची
 स्टैगोग्राफो की  परीक्षा  पास  की  है।  जहां तक
 दुपये  के  व्यय  का  सवाल  है  इस  समय  उस  की
 मजुका,, मेदटे रफा... स्वी. है. सवि . फिट है,  यदि.  फिडट  ,  के.  कु.

 ज्रबन  पूछा  जावगा तो तो  मैं  उस  की  आनकारी
 दे  दूंगा।

 शी  id  झारतजी  :  प्रण्यक्ष  महोदय,
 शाप ने  मेरा  प्रश्त  सुना  होगा  ।  भेश  प्रश्त

 यह  था  जैसे  कि  मत्री  जी  ने  कहा  कि  |  लाच
 94  हजार  उन  की  सक्या  हैं,  भेरे  हारा  उस
 पर  होने  बाले  व्यय  कें  लिए  मती  जी  कहते  हैं

 कि  दूसरा  प्रश्त  पूछा  जाय,  चलिये  उम्त को  भी
 छोडिये  लेकिन  सवाल  तो  यह  है  कि  !  लाख
 94  हमार  के  ऊपर  जो  भी  माल,  करोड़  क्यया
 ब्य्व  ह््भा  था  समय  व्यय  हमा  उस  का

 उपबोग  क्‍या  इन  1  लाख  84  हजार  ते  द्विन्दी
 में  काम  कराने  में  लिया  जा  रहा  है  था  नहीं  *

 नहीं  लिया जा  रहा  है  तो  सरकार का  धन  क्यों
 ग्च्ट  किया  जा  रहा  है  *

 की  जिद्याचरण  शुक्ल  :  बयक  महोदव,
 I306  सेक्शन्स जो  यहां  पर  हैं  उनमें  हिन्दी

 में  काम  करने  की  इजाजत  कोनों  को  दी  गईं है
 धौर  960  दफ्तर  जो  हल्दी  नाा  भाभी
 स्थानों  में  स्थित  हैं  वहां  पर  भी  कर्मचारियों

 को  हिन्दी  में  काम  करने  की  इजाजत दी  गईं है  a
 we  जो  प्त  से  कर्मचारी  दित्वी  ीच  बुके है,
 उन्हें काम  करते  की  सुविधायें  दी  भा  रही  हैं  4d

 ay  बात  हीच  है  कि  जितना  काम  क्क्दी  में  हो
 सकता  है  या  og  कर  -  हैं  इतना  श्रणी  नहीं
 हो  रहा  है।  पर  इस  में  कठिनाइवा ंहैं  ik  वह
 arnt wendt a rege were  को  भाभूण  हैं।  we  wtrelt
 के  ह... द  पूर्ण  कर  ते  क््वी  में  काम  हीं  ही
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 रहा  है  परन्तु  कोशिश  हो  रही  है  भौर  हिन्दी  यें
 काम  बढ़ता  जा  रहा  है  ।

 ी  mevendte  कातती  मैं  व्यवस्था का
 ब्रस्म  महदी  उठाना  बाहुता,  किन्तु फिर फिर  श्राप  के

 माध्यमं  से  उसी  बात  को  दोहराना  चाहता  हूं  ।
 मेरा  ब्रह्म  बहा  स्पष्ट  था  कि  क्या  जिन

 l  are  84  हुमार  ब्यक्तियों  को  हिन्दी
 शिक्षा दी दी  गईं  उनसे  काम  लिया जा  रहा  है  -

 मली  महोदय  ने  कह  दिया  कि  उन  को  काम  करने
 की  धनुमति दे  दी  गई  है।  मेरा  यह  प्रश्न  नहीं
 है।  मैं  तो  यह  जातना  चाहता  हू  कि  जिन  को
 शिक्षा दी  गई  उन  की  शिक्षा  का  उपयोग  हो
 रहा  है  था  नहीं  ?

 |  विश्ञाजरण  शुक्ल  :  यही  बतसाने  के
 लिये  मैं  ते  Lf  सच्या  दी  है  कि  izs06  सेक्शन

 हां  काम  करते हैं,  हौर  जो  दूसरे  पाकिलेज
 है  उन  मे  जो  लोग  बैठे  हुए  हैं  उन  को  हिन्दी  में

 कार्य  करते  की  शुविधा  दी  गई  है  गिल  के  जिन्होंने
 हिन्दी  का  आग  बाप्त  किया है  वह  उस  का
 उपयोग कर  सके।  aE  कहना  बहुत  मुश्किल  है
 कि  जिन)  लाख  8७  हजार  व्यक्तियों ने  हिन्दी  की
 free  प्राप्स  की  है  सब  को  काम  करने  का  प्रवसर
 मिल  रहा  है।  उन  को  fet 2 om में  काम
 करने  की  शुचिशा  दी  या  रही है  |  ऐसी  बात
 at है  कि  उन  को  हिन्दी यें ये  काम  करने
 की  ghar  नहीं  ॥... क  रही  है  था  मौका  मही
 लिल  रहा  है  ।  हसारी  कोशिल  बराबर

 वह  है  कि  जिस  को  हिन्दी  का  हानि  हैं  उस
 को  काम  करने  का  बेविसर  मिले  |

 स्  3
 ade  wore  हैं  जारी  किया  था।  उन
 ental  में  से  कुछ  थादेशों  के  ere  में  यह
 इतर  067  में  दिया  का  रहा  है  कि  हिन्दी
 कहें के  स्तर  80  ,्रशिज्षत दे  रह ेहैं  4  रिपोर्ट  87

 ate  sorter  हो  at  है  t  मैं  थाना  याहता
 हैं  कि  सायूपत्ति बहोरय  मे  sooedl  cower
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 के  प्रयोग  के  सम्बन्ध  में  जो  प्रादेश  दिये  थे
 क्या  कारण  है  कि  967  तक  भी  उन  धादेशो
 का  पालन  नहीं  किया  जाता  ?  क्या  बूह
 प्रद्ञालय  राष्ट्रपति के  भादेशों  को  भी  प्रवहेलना
 क्र  रहा  है  ?  क्या  रा ट्रपति के  ध्ादेशों
 और  सबिधान  मा  के  निर्णयों  का  भी
 सरकार  सक्ष्याई  के  माथ  पालन  नहीं  बरता
 शाहती  है  बौर  उनकी  उपेक्षा  करता  चाहती

 है  हु.

 थी  विज्ञाजरण  que.  झध्यक्ष  महादय,
 श्ट्रपति  के  भ्रादेशा  की  उपेक्षा  करने  का
 काई  प्रश्न  नहीं  है।  शो  प्रादेश  उन्होंने  दिया
 है  भरसक  उन्हें  पूरा  करने  का  प्रयत्न  किया
 जा  रहा  है,  परन्तु  जैसा  मैंने  प्रारम्भ  में  कहा,
 इन  सब  चीज़ों  को  लागू  करने  में  कुछ  कटि
 नाइवा  सामने  थ्या  रहो  हैं  सरकार  के  घोर
 उन  कठिनाइयों  का  माननीय  सदस्य  जानसे
 हैं  कि  भारत  मरकार  ह & |  सरकारी  कर्म  बारी
 काम  करते  हैं  उन  मे  सब  लोगो  को  हिन्दी  का

 ज्ञान  नहां  है।  उनको  हिन्दी  का  ज्ञान  देने  का
 प्रवत्न  किया  जा  रहा  है  t  बहुतों को  दे  थी
 at हैं  ।  लेकिन चूकि  बहुतों  कें  पाम  हिन्दी
 का  व्यायहारिक  ज्ञान  नही  है  इस  लिये  जिस

 कप  में  हम  हिन्दी  को  लाना  चाहते हैं  उस
 कप  यें ला  नहीं पा  रहे  है  क्योकि दमे  सरकारी

 काम  काज  ये  बाधा  पड़ेगी  शोर  देर  होगी 1
 ऐसी  बात  नही ंहै  कि  चारत  सरकार  इस

 बात  को  नहीं  चाहती  कि  हिल्‍्दी का का  राज  भाषा
 के  रूप  कें ऋवोष न किया जाये न  किया  जाये  ।  हम  चाहते

 हैं  कि  किया  जाये  ।  परन्तु इस  तरह  से  राज
 जाया  के  रूप  &  उसको  इस्तेमाल करने  के  बदि
 लरकारी  काम  काज  में  बाधा  पढ़े  बौर  देर  हो

 हो  यह  tr  ”  ददा  FUR  री
 लाया  च््वी  सरकारी  कर्मचारी  हैं  जिनको
 उसका  पर्याप्त ज्ञान  तहां  है  वह  काम  नहीं  कर
 तफेबें  ।  वहु  बाधा  हमारे  रास्ते  HE:

 Mr.  Speaker:  The  question  was  a  bit
 lengthy  and  the  reply  also  was  lengthy.

 ewe  wr  ge:  सरकार  ने

 wy  rarer  कि  शो  पथ  हिन्दी  में  भाते  हैं
 त्सक  उतर  me:  fed  में  बाते  हैं।
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 में  मत्री  महोदय से  यह  पूछता  चाहता हूँ  कि  ऐसे
 कोन  से  मती  हैं  या  मतालय  हैं  ो  सिर्फ
 हिन्दी  मे  ही  पत्र  लिखते  &  पौर  कौन  [कोन  सी
 राज्य  सरकारे  ऐसी  हैं  विशेषतया  हिन्दी  भाषा
 भाषी  जितके  पत्र  मत्री  डी  के  पास  हिन्दी
 में  प्राते  हैं?  क्या  पाप  उन्हें  हिन्दी  में  पत्र
 भेजते  हैं.  ?

 ही  विज्ञाधरण  सुक्ल:  जहा  तक
 प्रथम  भाग  का  सवाल  है,  में  कह  सकता  हू
 कि  मेरे  मतालय  से  स्बप  दूसरे  राज्यों  का
 पत्र  हिन्दी  में  जाते  हैं  ।  दूसरे  मतालयों  की
 सूचना  मेरे  पास  नहीं  है  जहा  तक  राज्य
 सरकारों  का  सवाल  है,  उत्तर  प्रदेश,  मध्य
 प्रदेश,  बिहार,  राजस्थान,  हरियाना  धौर

 दिल्‍ली  प्रशासन  से  हमारा  पत्र  व्यवहार  हिन्दी
 में  होता  है।  वहा  से  जो  पत्र  हिन्दी  मे  भाते  हैं
 भारत  सरकार  के  पाम,  जहा  तक  Et  सकता  है,
 हम  उनका  उतर  हल्दी  में  वेने  का  प्रयत्न
 करते  हैं  1

 ली  कबर  शाल  गुफा:  मैंने  पूछा  था
 कि  कया  प्राप  स्वथम्‌  हिन्दी  सें  ह! 6  लिखने  हैं  a
 इसका  जवाब  दिया  जाये  ।

 थी  feareeey  qu.  मैंने  कहा  कि

 गृह  मढ्ालय से से  हम  स्वय  हिन्दी में  पत्र  लिखते
 हैँ ।
 Shri  Hem  Barna.  May  |  know  if  it

 is  a  fact  that  some  officers  of  the
 Centre,  some  of  whose  difficulties  are
 of  course  genuine  and  some  of  whose
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 ह  बाथू  -  भहिरयार  .  क्या  मंत्री
 महोदय  यहूं  बतलाने  की  कृपा  करेंगे  कि  जिस
 लोगों  को  हिन्दी  की  शिक्षा दी  गई  है  उन  में

 क्ष्या  कुछ  लोग  ऐसे  भी  हैं  जो  जान  ष्  कर
 हिन्दी  की  प्रशहेलना  कर  के  झप्रड़ी  को  लादे
 रहना  भाहते  हैं  घौर  भ्रपती  झबणनें  बतलाते
 हैं  कि  हिन्दी  के  प्रयोग  में  उनको  कठिताई
 होती  है,  भोर  क्या  इसीनिये  हिन्दी  के  प्रयोग

 में  प्रधिक  विलम्ब  हो  रहा  है
 ?

 की  विज्ञायरण  शुक्ल  म॑  नहीं  समझता
 कि  ऐसे  काई  प्रध्िकारों  हैं  जो  जान  बूस  कर
 हिन्दी  की  प्रहहेलना  करना  चाहते  हैं।  जहां
 मक  हिंन्दों  मे  काम  करने  में  सुविधा  का

 सवाल  है,  मैंने  कहा  है  कि  हम  चाहते हैं  कि
 हिन्दी  शिक्षा  वाजना  के  द्वारा  ज्यादा  से
 ज्यादा  ध्धिकारी  हिन्दी  समझें  धौर  साथ
 साथ  हिन्दी  मे  काम  करना  शुक  करें  1’

 थी  एस०  दूभ०  बकी.  श्री  कवर  सात
 गप्ता  ने  जरा  पूछा  था  उसका  जवाब  नहीं
 धाया  कि  क्‍या  मती के बफ्तर से के  इफ्तर  से  हिन्दी  में  पत्र
 लिखना  शुरू  हू  रहा  हैं।  में  उस  के  बाद
 बूसरा  अन्त  पूछता  चाहता  हूं  ।  क्‍या  मंत्री
 महोदय  यह  बतलायेंगे  कि  बिहार  जैते  कई
 राज्यों  ने  केन्द्रीय  दफ्तर  से  जे!  पत्र  अंपेयी में में
 गये  उन्हें  वापस  भेज  दिया  था  ?

 जी  विधाचरण  शुस्म .  गहां  तक
 च्रशने  के  प्रथम  भाग  की  बात  है,  में  कह  चुका हूं
 कि  गृह  भवालय  से  हम  लोग  रबयमू  श्रपनी
 भोर  से  पत्र  व्यवहार  कुछ  राज्यों  से  हिन्दी
 में  करते  हैं।  जहां  तक  विहार  सरकार  का
 सवाल  है  कि  उन्होंने  कोई  अदेडी  का  ew

 भापस  किया  है  या  नहीं,  इसके  बारे  में  मे  रे  पा
 इस  क्त  सूचना नहीं  है

 ।

 थी  |. ड  -  बनीं :  हमारे  कितने  मंत्री
 ऐसे  हैं  शो  हिन्दी  गहीं  चागते  हैं,  और  को
 जंती  हिन्दी  et  जानते  हैं  उस  में  से  कितने

 ऐसे  है  शो  हल्दी  |  creer  कर  रहे  हैं।
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 Mr.  Speaker:  How  can  he  give
 statistica  about  the  ministries?  If  you
 all  permit  me,  I  will  go  to  the  next
 question.

 Some  hom.  Members:  No,  Sir

 Shri  Seshiyan:  In  the  last  para-
 graph  of  the  statement  given  by  the
 Home  Minister  it  has  been  stated:—

 “Use  of  Hindi  for  noting  etc  has
 been  introduced  In  over  I300  sec
 tions  where  the  bulk  of  the  staff
 is  Hindi  knowing  "

 The  term  used  there,  bulk  of  the  staff,
 is  a  very  vague  जाए].  want  to  know
 as  to  what  happens  to  those  persons
 who  do  not  know  Hindi  and  who  are
 working  in  that  section,  what  facilities
 have  been  provided  for  them  to  vork
 there  and  whether  there  is  a  persistent
 silent  move  to  eject  all  the  non  Hindi-
 knowing  people  from  these  sections

 Shri  Vidya  Charan  Shakia:  The  hon
 Member  need  not  have  any  such  fear
 Persons.  who  do  not  know  Hindi  and
 are  working  In  sections  where  Hindi
 nothing  has  been  allowed,  are  vicwed
 to  do  noting  in  Mnglish,  and  to  do
 all  their  official  work  in  English

 Seme  bea.  Members  rose—

 Mr.  Speaker:  |  wonder  whether  30
 many  of  you  can  really  put  a  question.
 ft  will  take  another  half  an  hour  if  all
 of  you  are  to  be  called.  Let  us  be
 honest  about  it,
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 Shri  Vidya  Charan  Shukla:  Enough
 arrangements  exist  in  all  such  sections
 to  do  translation  work  in  the  sections
 themselves.  There  is  no  question  of
 non-Hindl  staff  suffering  and  not
 understanding  the  Hind:  noting.  The
 translation  facilities  have  been  pro

 vided  in  those  sections

 ft  भोलह  प्रसाद  प्रध्यक्ष  महोदय,
 में  कहता  चाहता  हू  कि  मैंते  हिन्दी  में  खत
 लिख  कर  भेजा  है,  लेकिन  लःई  मैकाले  के

 मानस-पुत्रों  ने  प्रश्नेज़ी  में  उत्तर  दिया  है  ।  ये
 छत  मेरे  पास  हैं।  मैंने  कई  बार  लिख  कर  दिया

 है  कि  विधेयकों  स्‍्रादि  कं,  कापिया  हिन्दी  में
 दी  जाये,  लेकिन  है भ  सम्बन्ध  में  भ्रभी  तक
 are  कार्यवाही  नहीं  की  गई  हैं।  (स्पधात)

 Mr  Speaker:  No.  no  He  nisy
 please  fit  down  This  is  not  com-
 plaint  hour,  this  is  Question  Hour

 ft  चु  खसिपपे  भ्रध्यक्ष  महादय,
 हमारे  यह  मदस्य  एक  भरसे  से  कह  रहे  हैं
 कि  उनका  विश्रेयकों  की  हिन्दी  प्रतिया  नहीं
 मिल  रही  हैं,  प्रश्नों  के  जवाब  हिन्दी  में  नहीं
 मिन  रहे  हैं  ।

 Mr.  Speaker:  i  know  I  will  call
 vou  if  you  want

 aft  सोमचम्य  सोलंडो  हमारे  संविधान
 के  प्रनुसार  देश  को  राष्ट्रभाषा  हिन्दी  होती
 चाहिए,  लेकिन  देश  के  दो  तीन  प्रान्त  इस  का
 विरोध  कर  रहे  हैं।  में  वह  जानता  बाहता

 हैं  कि  देश  में  हिन्दी  को  राष्ट्रभाषा  के  रा  के
 खाते  के  लिए  भारत  सरकार  क्या  स्टेप  से

 रही  है  t

 wa  धहोदय  श्री  मधु  लिभये  a

 at  ि  लिमये  माननीय  सदस्म  ने

 विधेमकों  धादि  की  हिन्दी  प्रतियां  थौर  पों

 के  बारे  में  जो  कहा  है,  मे  चस  प्बन  को  eee

 ange  के  बाद  were  |
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 Comditions  ef  Service  of  Scavengers

 +
 *935.  Shri  Madhu  Limaye:

 Shri  8.  M.  Banerjee  :
 Dr.  Ram  Manohar  Lobia  :
 Shri  Geerge  Fernandes

 Will  the  Minister  of  Labour
 Rehabilitation  be  pleased  to  state

 {a)  whether  Government  have  col-
 lected  any  material  about  the  condi
 tions  of  service  and  pay-scales  of  the
 scavengers  in  the  various  States,  and

 and

 {b)  uf  so,  the  details  thereof’

 The  Minister  of  Labour  and  Rehabi-
 Mtation  (Shri  Hathi):  (a)  and  (b)  No.
 Sir,  but  the  National  Labour  Commi:
 sion  has  recently  set  up  a  Committee
 to  study  the  working  and  service  con-
 ditions  of  Sweepers  and  Scavengers

 The  National  Labour  Commissiwn  ४
 expected  to  submit  its  report  by  Decem-
 ber,  968  when  the  details  of  the  report
 of  this  Committers  also  will  be  avall-
 able
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 wet  ग्कम  में  वृद्धि  करेगी,  जिससे  धन्व
 लोग  भी  यह  काम  करने  के  लिए  सामने  पाये
 झौर  यह  जाति  प्र्या  शौर  छूत  श्छ्त  का  सारा
 मामला  बत्म  हो  जाये  ।

 at  हाथो  जैसा  कि  मैंने कहा  है, इस
 काम  को  डिपार्टमेंट पाक़  सोशल  बेसफ्रेमर

 देख  रहा  है  कि  स्वूनिश्चिपैल्िटीज  को  कितनी
 सहायता दी  जानी  चाहिए  'भ्रादि  |  इसीलिए
 मैंने  स्पीकर  साहब  को  लिखा  है  कि  इस  सवाल
 के  दूसरे  दो  हिस्सों  को  उस  डिपार्डभेट  को
 द्रासफर  कर  दिया  जाये  1

 ली  द उ  लिये  बहु  प्रश्त  कब  धागेगा  ?
 क्या  बहू  इसी  कम  से  भावेगा  *

 ge  ze Jagjyivan  Ram  did  announce
 i

 i

 |

 EE स्ट

 डु

 }  ्
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 wt  कभी  स्केवेशज  के  बारे  में  किसी  समिति
 का  गठत  हु्ा  था  और क्या  उसने  कभो
 झपती  रपट  दी  थी  ,  यदि  हा,  तो  उस  रपट
 को  प्रमल  में  लागे  के  लिए  सरकार  ने  क्या

 किया  और  क्‍या  यह  सच  है  कि  बहु  रपट  प्राण
 तक  अमल  में  नहीं  भाई  गई  है  ”

 Shri  Hathi:  There  were  committees
 appointed  previously  also  One  of
 them  was  appointed  as  far  back  as
 884  and  ita  report  is  now  obsolete
 and,  therefore,  we  have  nothing  much
 te  do  on  that  The  other  committees
 were  appointed  by  the  Health  Mitistry
 and  they  were  with  reference  to  the
 question  asked  by  Shri  Madhu  Limayt

 .about  the  carrying  of  night  soll  in
 baskets  On  that,  thet  Ministry  has
 taken  certain  decisions,  and  is  giving
 assistance  to  the  State  Governments  to
 discontinue  the  practice  of  carrying
 night  soil  in  baskets

 थी भु  लिलवे  जन  समितियों  को

 रिपोर्ट्स  सदन  की  टेबल  पर  रखी  जायें,

 ताकि  हमें  पता  चले  कि  उत  के  निष्कर्ण  क्‍या
 हैं

 Sheri  Hathi:  It  is  for  that  Mirustry

 my  लिलये  समद-कार्य  वी  बैठे

 हुए  हैं।  बह  कुछ  कहें  ae  इस  श्चोटम
 को  टेबल  पर  रखे  ।

 Shri  Hathi:  |  have  not  got  the  re-
 port  with  me  That  was  what  I  sald
 That  is  being  dealt  with  by  the  other
 Ministry

 जी  तुललौदास  का  में  वह  जानना
 चाहता  हूं  कि  यह  जो  सिर  पर  मैला  होने
 की  पद्धति  है,  वह  देश  में  झ्भी  तक  कहां  कहा

 बालू  है  धौर  ह. | अ  कहां  पर  उसको  बन्द  कर
 दिया  गया  है  धौर  जहा  यह  पंडति  भालू  है.
 उसको  बन्द  करने  के  लिए  सरकार  स्टेट
 कमिट  को  कम्पेल  क्यों  मही  करती  है.

 स्वताल्ता-प्राप्ति  के  बीस  बरस  के
 बाद  भी  इस  लोगों  के  हारा  सिर  पर  मेला
 होगा  देश  के  लिए  NTE  है  t  क्‍या
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 सरकार  ते  इस  सच्यस्ध  में  स्टेट  गवर्नसेंट्स
 को  लिखा  है  ?

 जी हाथी  जो  हां,  सिखा  है  ।

 भी  तुलकोबास  wee  पैंने  यह  भो
 पूछा  है  कि  यह  पद्धति  कहा  कहा  चालू  है।

 की  हाथी  वह  इन्फर्मेशन  मेरे  पास
 नहीं  है।  t  would  clarity  the  position

 so  that  supplementary  may  not  be
 asked  The  main  question  consists  of
 four  parts  Part  (a)  relates  to  the
 pay  scales  and  service  conditions  of
 the  scavangers  That  i  a  subject
 which  is  being  dealt  with  by  the  Labour
 Ministry  Part  (b)  is  whether  Gov-
 ernment  have  given  any  assistance  to
 the  State  municipalities  and  other  local
 bodies  That  subject  is  being  dealt
 with  by  the  Health  Ministry  Part  (c}
 is  whether  Government  have  advised
 the  States  to  discontinue  the  practice
 of  carrying  night  soil  in  baskets  That
 पड़  dealt  with  by  the  Department  of
 Social  Welfare  and  the  Health  Ministry

 Therefore  |  had  told  Shn  Madhu
 Lumaye  and  also  Shri  S  M  Banerjee
 that  I  would  get  the  information  and
 reply  to  the  question  But  it  may  be
 that  I  may  not  be  able  to  do  justice  to
 it  because  I  am  not  dealing  with  the
 subject  Supposing  an  assurance  is
 asked  for  from  me  could  J  give  the
 assurance  on  certain  aspects  if  I  am  not
 dealing  with  those  aspects?  Therefore,
 [  had  made  this  request  to  both  the
 Members  and  I  had  requested  you.  Sir.
 also  and  you  were  also  pleased  to
 agree.  IT  am  grateful  to  the  Mem-
 bers  and  also  to  you  for  agreeing  that
 the  other  parts  of  the  question  namcly
 parts  (b)  (ce)  and  (a>  may  be  trans-
 ferred  to  the  other  Ministries.  and  I
 may  reply  only  to  part  (a)

 aft  तुलसीशत  आचथ  प्रध्यक्ष  महोदय
 मेरा  प्याइंट  प्राफ  झाईर है  ।

 Mr  Speaker:  The  hon  Minister  bes
 answered  the  question  already

 जो  पमुलझोदात  qe  पाप  मेरा
 पायंट  wre  शाडेर  सुन  तो  लीजिये  |
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 Mr.  Speaker:  He  has  answered  the
 question  very  well  already

 भरी  तुलधौदात  जाषध  धगर  कोई
 सदस्य  ऐसा  क्वैश्चन  पूछता  है,  जिसमें  दो  तोन

 मिनिस्ट्रोज  से  सम्बन्धित  बातें  हो,  तो  यहूं
 झापके  भ्राफ़िस  का  काम  है  कि  वह  उस  सवाल
 को  हर  एक  मिनिस्ट्री  के  पास  भेज  दे  या  फिर
 मिनिस्टर  साहब  हाउस  में  सवाल  //  जवाब
 देने  से  पहले  सब  भिनिस्टरों  से  जिचार  करके
 जराब  दिया  करे  ।

 Mr.  Speaker:  He  need  not  explain
 the  procedure  This  is  the  Question
 Hour

 भ्री  सुलशीदास  ree:  जम  ऐसे  गवात

 पूछे  जाये,  तो  प्रापके  ग्राफ़िस का  कत्तंव्य है  कि

 बहू  संब  सम्बन्धित  सिनिस्ट्रीज  को  सवाल
 भेज दे  1

 Mr.  Speaker:  May  |  request  the  hon
 Member  to  sit  down?  The  other  parts
 would  be  replied  to  later  on  by  ‘s0v-
 emment

 Shri  Ranga:  In  view  of  the  fact  that
 this  task  is  such  a  subhuman  and  in-
 human  thing  and  it  is  already  high
 time  that  we  should  have  got  rid  of  it.
 may  I  know  why  It  ia  that  Government
 have  thought  it  fit  to  transfer  this
 activity,  as  mentioned  in  part  (c)  of
 the  question  to  another  Minister?  Does
 it  not  really  fall  within  the  purwew
 of  the  Labour  Ministry  because  it  is
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 may  be  carrying  of  the  night  soll  and
 so  on,  that  also  would  be  a  part  of  the
 work  of  this  committee  to  examine
 Then  we  shall  certainly  discuss  as  to
 what  action  needs  to  be  taken  by  the
 Government  as  a  whole.  Whether  it
 may  be  this  department  or  another  de-
 partment,  so  far  as  the  working  con-
 ditions  in  whatever  capacity  are  con-
 cerned,  certainly  it  will  be  our
 endeavour  to  sce  that  when  the  report
 of  the  committee  ia  submitted,  what-
 ever  they  recommend.  we  shal].  in
 consultation  with  other  departments,
 do  it  T  agree  with  that.

 Shri  P.  Venkatasabbaish:  These  ae
 plorable  conditions  of  the  suppressed
 people  of  the  society  remain  unsolved
 and  the  Ministry  will  go  on  finding  out
 who  has  to  deal  with  it  In  taany
 rose,  Municipalities  and  local  bodies
 plead  their  inability  to  implement
 these  recommendations  because  of
 paucity  of  funds  May  I  know  whether
 Government  will  treat  it  as  a  social
 problem,  apart  from  other  matters,  and
 try  to  provide  enough  financial  assist-
 ance  to  solve  it?

 Shri  Hathi:  Yes,  so  far  as  !  have
 been  able  to  collect  information,  the
 Ministry  concerned  {s  giving  assistance
 to  the  different  States  for  this  purpose

 भी  imo  Wo  wit:  क्‍या  मंत्री
 महोदय बता  सकते  हैं  कि  यह  काम जब
 इतना  खराब  है,  सिद  पर  होने  का  काम
 इन्सान  के  करने  के  गामक  नहीं  है,  तब  क्या
 यह  सोचना  उचित  नहीं  है  कि  इस  काम  को
 गैर  कानूनी  किया  जाय  ?

 Shri  Hathl:  It  is  a  suggestion  for
 action  It  is  alzo  a  matter  for  con-
 sideration

 ी  रणबीर सिह सिह  टटूटी साफ  करने  या
 उस  को  सिर  पर  ढोने  का  काम  हमारे  समाज
 मे ंसब  से  घटिया  बौर  सब  से  कम  इज्जत का
 काम  है  धौर  जो  लोग  इस  काम  को  करते

 हैं  वे  इस  देश  में  सब  से  गरीब  तरीन  तबका

 है।  हं,  प्रध्यक्ष  महोदय,  एक  सीधी  तजपीज
 धापकी  arene  लेवर  मिनिस्टर साहम  के
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 सामने  रखना  चाहता हूं  क्या  कोई  ऐसी  तजबीज
 सरकार  के  पास  है  कि  इस  काम  के  करनेवातों
 को  दूसरे  मजदूरों  के  मुकाबले  दुगरी  तनदवाह
 था  उजरत दो  जाय  ?  कया  सरकार  कम  से  कम
 डेढ़  सौ  दपये  माहुवार  इन  श्ञाकटोनों  को  देंने
 के  लिये  तैयार  है  ?

 Shri  Hathi:  The  Committees  which
 we  have  set  up  will]  consider  tt

 we  wm  मनोहर  शोहिया  क्या
 सरकार  ने  जानकारों  इफ़टटी  करते  वक्‍त
 एक  सबाल  की  जातकारी  ली  है  कि  मेहतरों
 की  सगवदाहु  250-300 ६०  महीने  के  श्रास-
 पास  इत  लिये  को  जाप  कि  जिमते  जाति  प्रथा

 खत्म हो  भ्रौर  ऊंचो  जाति  के  लोग  भो  इस  काम
 में था सकें सकें  1  मैंने  (250-300 Fo 5०  माहवार
 इसलिये  कहा  है  कि  बम्ब  के गिरनो-कामदार
 कपड़ा  बतानेवाले  मजदूरों को  पा  टाटानगर के
 मजदूरों को  कम  ते  कप्त  तनच्वाह  250-300

 Wo  है,  इस  लिये  मैंने  250-300 २०  रखा  है,  बेते

 धाप  ज्यादा  रख  सकते  हैं।  धगर  यह  जानकारों
 हासिल  नहीं  की  है  तो  इस  पर  भभो  तक
 सोब-वियार  क्यों  नही  किया.  गया,  उतकां
 क्या  कारण  है  ?  छगर  सोब-विदार  किया
 गया  है  तो  सरकार  किस  नतीजे  पर  पहुचो
 हैं-- यह  हैं  जानता  चाहता  हूं

 ?

 को  wege  ‘a  हाथों:  प्रभो  तक
 250-300  to  &  बारे  में,  मेरा  ब्यास  हैं,

 खोष  विचार  नहीं  किया  गया  है।  सेकित
 उसको  वेजेज  क्या  होती  चाहिये,
 इन  के  काम  को  प्रषा  कैसी  होतो  चाहिये,

 चत  को  सुधारने के  बारे  में  क्या  करता  चाहिये;
 इस  रब  बातों के  लिये  एक  कमेटी  सेट-अप  की

 वर  है  जोर  बह  आते

 लो

 को

 देख  रही
 ’

 राज  अनोहर  भोहिया  :  were
 महोदद, मैं  श्राप  का  ध्यान  बचना  बाहुता
 हैं।  मैंगे  एक  विशेष प्रश्न  पूछा है  जिसका

 Oral  Answers  ASADHA  4,  889  (SARA)  Oral  Anewers  9478

 सम्बन्ध  तनव्याह  भौर  जाति  प्रया  से  था  t
 मैं  मंत्री  महोदय  से  यह  जातता  चाहता  हूं  कि
 बहु  250-300  to  महीता  कम  से  कम
 तनथ्वाहू  इन  मेहतरों  को  दिलवाने  के  लिये
 तैयार  है  ताकि  जाति  प्रया  था  नाश  हो  भौर
 कच  जाति  के  लोग  इस  काम  में घावे--

 मुन्ने  इंसका  जवाब  भाहिये  ।

 की  लफ्सुस साल हाथी : -  हाथी  :  मैंने कहा  है
 कि  जिम  कमेटी  को  यह  काम  सुपुर्दे  किया
 गयां  है,  बहु  इस  को  देलेगी  r  भापका जो
 सुझाव  है  वह  मैं  कस  कमेटी  के  पास

 we  राम  भनगोहर  लोहिया  मेरा

 सुझाव  गहीं

 जी  सयसुस  लाल  हाथी  प्रापके  सुझाव
 को  उस  कमेटी  को  भेज  दूया  ।

 Tio  राम  मनोहर  लोहिया  Te
 महोदय,  मेरा  सुझाव  कह  कर  देंग ेतो  उत  से
 काम  नहीं  चलेगा  ।  धपना  सुझाव  कह
 कर  भेजेंगे  या  नहीं--यहू  मेश  सवाल  है  t
 मेहरबानी  कर  के  झाप  इस  में  मेरी  मदद
 कोजिये--पह  मेरा  सुझाव  है  या  हाथी जी  का

 सुशाव  है--इस  पर  झाप  निर्णय  दीजिये  ।

 wont  water:  क्वेश्वन  श्ापका  है,
 भानसर  मिनिस्टर  का  है  1

 Te  राज  मनोहर  लोहिया:  हाथी
 साहद  मान  लेते  है ंकि  झपना  सुझाव  कर  के
 भेजेंगे,  तब  तो  ठीक  है  t

 की  forwiteet  प्रसाद  |  भध्यक्ष
 महोदय,  धापके  द्वारा  मैं  लोहिया  साहद  को
 जानकारी  देना  चाहता  हूं  कि  जमशेदपुर  मे

 किसी  को  भ्रढ़ाई तीन  सौ  रुपये  मजदूरी  नहीं
 मिलती है,  धी  तक  केवल  टिस्कों  में  किसी
 तरह  शौ  सदा  सो  के  बोच  मजदूरों  को

 निम्नतम मजदूरी  प्राप्त  हो  पायी  है  ।

 भी  ‘TNRERTE  झास्त्री  :  अध्यक्ष  महोदय,
 सुदखोर जो  मेहतरों  को  कर्जा  देते  हैं,  जब  उन
 को  ततक्याह  मिलती  है,  तनश्वाह मिलत ही मिसत  ही
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 सारा  शफ्या  उन  ते  छीन  लेते  8  मैं  जातता

 चाहता हूं कि क्या हूं  कि  क्‍या  कोई  इस  तरह  की  वोजना
 सरकोर  के  विचाराप्तीन  है,  जिसके  तेहत
 मेहतरों  को  रजेलोरों  मौर  सदधोरों के  पजे  से
 बचाया जा  सके,  ताकि  जो  भी  रुपया  उनकों

 लिखता है,  वे  उस  का  सदुपपौग  कर  सकें,  पने
 बाल-बच्चो को  परवरिश  में  उस  को  लगा
 सके ?

 Shri  Hathi:  I  think  the  hon.  Mem-
 ber's  suggestion  is  that  if  these  people
 are  being  exploited,  certainly  some-
 thing  should  be  done  We  shall  con-
 sider  this  also

 Shri  Sonavane:  Government  had
 appointed  this  committee  to  go  into  the
 working  conditions  of  the  scavengers
 Have  the  recommendations  of  this
 committee  been  accepted  by  the  Gov-
 ernment?  What  steps  are  taken  against
 the  defaulting  municipalities  or  cor-
 porations  which  do  not  follow  these
 recommendations”

 Shri  Hathi:  This  question  may  be
 addremed  to  the  Health  Ministry.

 Shri  K  M.  Abraham:  May  I  know
 from  the  Minister  whether  the  Gov-
 ernment  are  proposing  to  give  some
 interim  relief  to  these  workers  before
 the  final  decision  on  the  committee's
 recommendations?

 Shri  Hathl:  No.  there  is  no  question
 of  any  interim  relef  and  we  are  await-
 ing  the  report  of  the  committee

 ह्रस्व  सगरों  के  साथ  सोचा  टेलौफोस  करने  को

 व्यचस्था  के  लिये  टेलीफोन  का
 TTT

 Tr
 “936.  wh  ae  te  writ:

 wit  We  go  किल्कु  :
 aft  We  te  भाहती  :
 जी  चिदिय  कुनार  चौयरी  :
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 wat  संचार  मंत्री  यह  अताने  की  कृपा
 करेंगे  कि  :

 (के)  क्‍या  सरकार  ने  grew  गगरों

 के  साथ  सीधा  टेरीफोन करने  की  यवस्था
 के  लिये  भर्ती  विदेशों  ते  साज-सामात का
 प्रायात  करता  है  ;

 (छा)  यदि  हा,  तो  कितता  ;  भौर

 (ग)  भारत  कब  तक  प्रपनी  भ्रावशयकता
 का  पूरा  साज-सामान  देश  के  घम्दद  ही
 बताने  में  प्रात्म-निर्भर  हो  जायेगा  ?

 The  Minister  of  State  in  the  Depart-
 Parliamentary  Affairs  and

 (a)  «No,  Sir
 are  required  The  exceptions  to  this
 are  made  when  for  reasons  of  economy
 equipments  utilising  latest  techniques
 are  imported

 (b)  Less  than  ten  per  cent  in  value
 and  confined  essentially  to  one  tyne  rs
 microwave  equipment  and  the  2700
 circuit  cosxial  line  equipment

 (९)  The  microwave  system  has  been
 demgned  and  the  2700  circuit  transis
 torised  coaxial  Line  equipments  has
 been  taken  up  for  design  in  the  Tele
 communication  Research  Centre  These

 progressively

 tt  wo  ds  are:  सरकार  को

 ह. 2  967  के  प्रत्थर  गईं  दिल्‍ली  के  साथ
 इलाहाबाद,  भीतगर  बौर  जम्मू से  शौभी
 टेलीफोन की  व्यवस्था  करनी  थी  1  मैं  जातना

 चाहता हूं  कि  कया  वह  पनस  हो  गईं  है  ?

 »  बढि  हो  गई  है  तो  उस  में  कितने  प्रतिशत
 साजो-मामाग  देशी  बताया  हुआ  इस्तेमाल
 किया  बयां  है  ?



 है

 948I  Oral  Answers

 भी  ह  कु०  गुजराल  :  जहां  तक  जम्मू
 काश्मीर  का  ताल्लुक  है  दिल्‍ली  से  जम्मू-
 काश्मीर  का  प्वाएंट  टु  प्वाएंट  ग्र्थात  डायरैक्ट
 डायल  कनैक्सन  इस  साल के  अन्दर  अन्दर  हो
 जायेगा  श्रौर ज  सामान  जप  के  लिये  इस्ते-
 माल  किया  जा  रहा  है  वह  इस  देश  का  बन

 हुआ  होगा  t

 श्री  स०  चचं०  सामन्त  :  टेतीफोंस  सम्बन्धी

 साजतामान  बनाने  वाले  कारखानों  में  क्‍या

 कोई  इंसैंटिव  देने  वाली  स्कीम  है,  यदि  हां
 तो  उस  पर  अब  तक  कितना  रुपया  खर्च  हुआ?

 क्री  इ०  कु०  गुजराल  :  माननीय

 सदस्य  ने  जो  सवाल  किया  है  वह  इस  मौजूदा
 सवाल  से  पैदा  नहीं  होता  है  क्योंकि  यह
 कारखानों  के  मुताल्लिक  है  कि  कितना

 सामान  हम  यहा  अपना  देशी  बनाते  हैं  तौर

 बाहर  से  कितना  मंगवाते  हैं  लेकिन  अ्रगर  वह

 कारखाने  में  काम  करने  वाले  लोगों  को

 इंसैंटिव  देने  की  बाबत  जानना  चाहते  हैं
 तो  उस  के  मुताल्लिक  भी  मैं  उन  को  पता
 कर  के  बतला  दूंगा  |

 Shri  8.  S.  Kothari:  Fhe  telephone
 exchanges  in  the  leading  cities  of
 India  like  Bombay,  Delhi  and  Madras
 are  going  to  be  equipped  with  cross
 bar  automatic  dialling  systems  but
 Calcutta,  I  believe,  jis  not  equipped
 with  the  same  type  of  equipment.
 Calcutta  is  a  live  city,  it  should  not
 be  treated  as  a  dead  city.  What  efforts
 are  going  to  be  made  to  bring  it  at  a
 par  with  other  cities  in  regard  to
 automatic  cross  bar  dialling  systems?

 Shri  I.  K.  Gujral:  I  think  the  hon.
 Member  is  under  a  wrong  impression.
 Calcutta  is  not  at  all  barred  wherever
 we  put  .up  new  equipment,  we  put
 up  cross  bar  equipment.  We  are  nat
 putting  any  other  equipment  in  any
 automatic  exchange.  Therefore.  when-
 ever  additions  are  made  in  Calcutta
 also,  they  are  made  on  this  basis.

 Shri  S.  S.  Kothari:  What  about  con-
 necting  Calcutta  with  other  cities—
 he  has  not’  answered  ‘that.
 t60  LS—2
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 Shri  I.  K.  Gujral:  I  did  not  under-
 stand  the  hon.  Member  because  un-
 fortunately  he  used  wrong  terminology:
 So  far  as  connection  with  other  cities
 is  concerned,  .Calcutta  is  not  being
 treated  adversely.  We  have  a  phased
 programme  to  connect  the  entire
 country  by  the  STD  on  a  _  universal
 basis  and  Calcutta  will  receive  it  next.
 We  are  working  at  the  scheme  and  it
 is  one  of  our  first  phases.  It  wili
 receive  attention.

 श्री  कंवर  लाल  गुप्त  :  क्या  यह  बात

 ठोक  हूँ  कि  डाइरैक्ट  डायलिंग  से  कुछ  बंगों

 को  फायदा  हुआ  है  लेकिन  क्‍या  गवर्नमेंट  को

 यह  मालूम  हूँ  कि  गवर्म मेंट  के  सरकारों  अधि-

 कारी  इस  डाइरैक्ट  ड/इलिग  का  बहुत  नाजायज

 फायदा  उठाते  है  श्रौर  उस  की  वजह  से  लाखों

 एपया  सरकार  का  खराब  जाता  है?  उसके

 अलावा  क्या  सरकार  के  पास  कुछ  लोगों  से

 ऐसी  भी  सांग  आ  रही  है  कि  यह  चाज  डिस्करि-

 शनरी  होनों  चाहिए  अर्थात  जो  डाइरैक्ट
 डायलिंग  लेना  चाह  उसे  डायरेक्ट  डायलिंग

 का  टेलीफोन  दिया  आय  ग्रन्यया  बैसा  उसे

 न  दिया  जाय,  तो  यह  जो  सरकारं।  कर्मच/रियों

 द्वारा  सरकारी  टेलीफोंस  का  मिस्यूज  होता

 है  और  दूसरे  जो  यह  कुछ  लोगों  की

 इस  बारे  में  डिस्क्रिशन  देने  की  मांग  है  उसके

 बारे  में  सरकार  क्या  कदम  उठाना  नाहतो

 है  ?

 श्री  Fo  Fo  गुजराल  :  जहां  तक

 सरकार।  टेलीफोन  के  नाजायज  इस्तेमाल  का

 ताल्‍लुक  .  है  मेरे  मुहकमें से  उस  का  कोई

 ज्ञाल्लुक  नह  है।  हम  तो  टेलीफोन  देने  वाले

 हैं  और  जो  उनको  इस्तेमाल,  करने  वाले

 हैं  उन  से  पैसा  लेने  वाले  हैं  श्रब  वह  ज्यादा

 इस्तेमाल.  करते  हैं  या  कम  इस्तेमाल  करते

 हैं यह  हमारे  देखने  का  चीज  नहीं  है  ।

 सरकार।.  श्रधिकारियों  द्वारा  टेलीफोन  के

 नाजायज  इस्तेमाल  के  बारे  में  शग  झ्रानरेबुल
 मैम्बर  को  शिकायत  है  तो  उन  को  यह  सवाल

 होम  मिनिस्टर  से  पूछना  च/हिए  या  फिर  उन
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 मुहकर्थों  से  पुठना  चाहिए  जहां  कि  उनके

 क

 में  लीं होन  का  मिक्पूज  होता  है  ।

 ओ  कंवर  लाल  गुप्त  :  मैंने  जो  सवाल  पूछा
 था  उस  क्रे  दो  हिस्से  थे।  क्‍या  सरक़ार  के

 घास,  आप  के  डिपार्टमेंट  के पास  इस  तरह
 को  शिकायत  भाई  हैं  कि  सरकार।  कर्मचारों
 हलीफोन  ा  <मिस्यूज़  करते  हैं  ?  क्या  आप
 के  डिपार्टमेंट  क ेपास  इस  तरह  की  शिकायत

 झाई है ?  यदि  हां,  तो  उस  सम्बन्ध  में  आप
 क्‍या  कार्यवाही  करने  जा  रहे  हैं  ?

 श्री  इ०  कु०  गुजराल  :  जहां  तक  मुझे
 ल्म  है  हमारे  पास  कोई  ऐसी  इत्तिला  नहीं
 आई  है।  जहां  तक  उनके  सवाल  के  दूसरे
 हिस्से  का  ताल्लुक  है.  .  .

 श्री  फंवर  लाल  गुप्त  :  मैंने  स्वयं  इस
 बारे  में  मंत्री  जी  को  पत्र  लिखकर  भेजा

 है,  डा०  राम  सुभग  सिंह  बैठे  हुए  हैं  उन्हें  इस
 का  पता  है  और  वह  इस  का  जवाब  दें  ।

 संसदू-कार्ये  तथा  संचार  मंत्री  (डा०
 शाम  सुभग  सिह  )  :  जी  हां,  उन्होंवे  मुझे
 पत्न  भी  भेज।  था  और  जवातो  भो  कहा  था
 उस  पर  विचार  किया  जायगा  ।

 श्री  कंवर  लाल  गुप्त  :  फिरयह  गुजराल
 साहब  गलत  क्‍यों  बतलाते  हैं  ?

 श्री  मवु  लिमये :  परतसों  मैंने  न्यु  प्रभात

 पब्लिकेशंस,  अहमदाबाद  के  बारे  में  पूछा
 था  जो  कि  न्यूजप्रिंट  का  कालाबाजार
 करते  हैं  तो  उस  वक्‍त  भा  ऐसा  ही  हुया
 था  |

 श्रो कंवर  लाल  गुप्त  :  यह  व्यवस्था
 की  बात  है  |  भ्रब  अगर  एक  मंत्री  को  स्वयं
 न  पता  हो  तो  उसे  चाहिए  कि  अपने  सहयोगा
 मंत्रों  से पूछे  या  यहू  कहे  कि  उसे  नहीं  मालूम
 है।  बहरहाल  वह  उस  को  जांच  करेंगे  लेकिन

 ऐसा  करन  के  बजाय  यह  डेकनिट  उत्तर
 दे  देना  कि  कैसा  नहीं  है  यह गलत  चाज  है  और

 इस  प्रकार  को  बात  रुकनो  चाहिए  ।
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 Shri  LL.  K.  Gujral:  I  must  correct
 the  hon.  Member.z  What  I  said  was
 that  “so  far  as  I  know”.  I  preambled
 my  reply  with  that.

 Mr.  Speaker:  I  know,  but  the  same
 Ministry  cannot  do  that.  If  a  letter
 has  been  written  to  the  Cabinet  Minis-
 ter,  the  Minister  cannot  reply  as  oF  de
 not  know.”  Then  he  should  not  reply
 if  he  does  not  know.

 एक  साननीय  सदस्य  :  भ्रध्यक्ष  महोदय,
 अंग्रेजी  झूठ  बोलने  में  सहायक  होती

 है।

 अ्रष्यक्ष  महोदय  :  आर्डर,  प्लीज  I

 श्री  मुत्युजय  प्रसाद  :  दिल्‍ली  से  कई

 शहरों  को  हम  डायरैक्ट  डायल  कर  सकते  हैं
 झौर  उन  शहरों  से  दिल्‍ली  को  डायरैक्ट  डायल

 क्र  सकते  हैं  लेकिन  उन  शहरों  में  ग्रापस  में

 कब  से  यह  डायरैक्ट  डायलिंग  शुरू  हो
 जायगी  ?

 श्री  ्द०  Fo  गुजराल:  इस  वक्‍त

 7  ऐसे  शहर  हैं  जिन  में  आपस  में  डायरैक्ट

 डायलिंग  से  बातचीत  हो  सकती  है  बाकी

 फोर्थ  फ़ाइव  इम्नर  प्लान  के  दौरान  50  ऐसे

 शहर  हो  जायेंगे  जिन.  में  कि  आपस  में  बात-

 चीत  हो  सकेगी।  मैं  एक  बात  झ््जे  करना

 चाहता  हूं  कि एक  फर्क  यह  होगा  कि आजकल

 हमारे  इस  प्वाएंट  टु  प्वाएंट  सिस्टम  में

 दिल्‍ली  से  आगरा  और  झागरा  से  दिल्ली
 तो  बातचीत  कर  सकते  हैं  लेकिन  जयपुर  से

 आगरा  इस  तरह  से  बातचोत  नहीं  कर  सकते

 लेकिन  यह  नया  सिस्टम  लागू  हो  जाने  से

 हुर  शहर  जो  उस  में  शामिल  होगा  वह
 सब  शहर  आप्त  में  डायरिक्ट,  डायलिंग
 से  ब्रातद्रात  कर  सकेंगे  ।  यह  फंप्य  फाइव

 इपर  प्लान  मे  मु  स्मिल  हूं।  बंगा  और
 50  शहर  इस  द्वराफ़  से  आपस  #  बावचात

 कर  सकेंगे  ।

 Dr.  Karni  Singh:  May  I  know  if  it
 has  been  brought  to  the  attention  of
 the  hon.  Minister  that  communications
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 of  cities  on  the  India-Pakistan  border
 with  Delhi  are  so  poor  that  it  is  almost
 impossible  to  get  through.  I  was  told
 by  the  hon.  Minister  that  this  is  caused
 by  a  great  deal  of  theft  and  wire-
 cutting.  May  I  know  what  steps  the
 Government  are  taking  to  restore  the
 ‘communication  between  ‘the  border
 wities  and  Delhi  so  that  no  such
 trouble  occurs?

 The  Minister  of  Parliamentary  Affairs
 and  Communications  (Dr.  Ram  Subhag
 Singh):  It  is  true.  We  have  brought
 this  matter  to  the  attention  of  the
 Chief  Ministers  there,  and  I  have
 received  some  replies  also  from  the
 concerned  Chief  Ministers,  and  they
 are  taking  suitable  steps.  I  also  know
 that  Bikaner  City  is  very  difficult  to
 get  at,  but  we  are  taking  steps  to

 overcome  the  difficulties.

 Shri  R.  Barua:  May  I  know  whether
 ‘the  hon.  Minister  is  in  a  position  to
 cover  the  entire  eastern  region  with
 the  micro-wave  system  and,  if  not,  how
 long  will  it  take  for  the  Government
 to  cover  the  entire  eastern  region  with
 this  system?

 Shri  L  K.  Gujral:  As  at  present,
 most  of  the  eastern  region  is  covered
 by  the  micro-wave  system  and  is  con-
 nected  with  Calcutta:  we  are  further
 extending  the  system  to  cover  the  whole
 wegion.

 क्री  यशपाल  सिंह :  क्‍या  मैं  यह  जान
 सकता  हूं  कि  झन  भी  ऐसे  देलिफोन
 श्लोगों  के  पास  हैं  कि जब  उन  का  टेलिफोन
 “मिलता  है  तो  दूसरे  टेलिफोन  आवाज  नहीं
 देते  और  यह  'डिस्पेरिटी  श्राप  कब
 लक  दूर  करेंगे  जिससे  जनता  को  एक  समान
 लाभ  पहुंच  सके  ?

 Shri  L  K.  Gujral:  I  think  the  hon.
 Member  is  justified  in  his  complaint
 that  the  telephone  service  is  not  as
 efficient  as  it  should  be.  The  main
 geason  for  this  is  that  we  are  unable
 to  supply  or  equip  the  telephongs  to
 the  standards  «as  they  should  ‘be,  due
 to  the  paucity  of  funds.  I  am  sure  if
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 more  funds  are  available,  the  tele-
 Phone  service  will  imprcve.

 श्री  मीतिराज  सिंह  चौधरी  :  अभी

 मंत्री  महोदय  ने  बतलाया  कि  50  नगरों

 में  यह  डाइरैक्ट  डायलिंग  टेलिफोन  सिस्टम

 लागू  हो  जायगा  तो  क्‍या  उन  50  नमरीं  में

 क्या  हर  एक  प्रान्त  की  राजधानी  शामिल

 है  ?

 Shri  I.  K.  Gujral:  The  hon.  Member
 has  asked  for  the  list  of  towns;  it  is  a
 long  list;  but  I  think  most  of  the  im-

 portant  towns  are  connected.

 श्री  ओकार  लाल  बेरवा  :  कई  सालों  से

 हिम  यह  सुनते  चले  भा  रहे  हैं  कि
 टेलिफोन

 डाइरेक्टरी  हिन्दी  में  बनेगी  या  हिन्दी  और

 अंग्रेजी  दोनों  में  बनेगी।  मैं  जानना  चाहता  हूं
 कि  क्‍या  हिन्दी  भाषा  भाषी  राज्यों  में  हिन्दी

 की  टेलिफोन  'डाइरेक्टरी  बन  चुकी  है  |  अगर

 नहीं  बन  चुंकी  है  तो  इस  के  बारे  में  सरकार

 क्या  सोच  रही  है  ?

 श्री  इ०  कु०  गुजराल:  सरकार  की  यह.
 पालिसी  है  कि  जहां  हिन्दी  बोली  जाती  है

 वहां  हिन्दी  डाइरेक्टरी  छापी  जाये  |  इस  के

 अनुसार  हिंन्दी  की  डाइरेक्टरी  छप  भी

 चुकी  है  1

 32.00  hrs.

 SHortT  NoTIceE  QUESTION
 Postal  Racket

 का

 $.N.Q.  23.  Shrimati
 Sinha:
 Shri  D.  C.  Sharma:

 Tarkeshwari

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  a  postal  racket  has  been
 recently  unearthed  in  Caleutta;  and

 (b)  if  go,  the  extent  of  loss  suffered
 by  the  public  ‘and  Government  as  a
 result  of  the  activities  of  the  gaug?
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 The  Minister  of  Parliamentary  Aflalrs
 and  Commupications  (Dr.  Ram  Snbhag
 Singh):  (a)  Yes,  Sir.

 (b)  No  loss  to  the  Government  has
 come  to  light  so  far,  as  the  contents
 appear  to  have  been  abstracted  from
 unregistered  articles  The  loss  suffered
 by  the  public,  from  the  information  of
 the  contents  recovered  and  the  com-
 Pizints  received  by  the  police,  amounts
 to  3  423344  in  bank  drafts  and  £  2
 In  British  Postal  Orders  Police  in-
 vestigations  into  the  case  are  still  in
 progress

 Shrimati  Tarkeshwari  Sinha.  This
 concerns  loss  of  dollars,  which  means
 this  is  part  Of  a  foreign  exchange
 racket  May  I  know  how  many  per-
 sons  have  been  suspended  from  the
 department  and  what  action  Govern
 ment  have  taken  to  see  that  this  entire
 gang  is  broken  up?

 Dr.  Eam  Subhag  Singh:  2  persons
 have  been  arrested  The  PMG,  Cal-
 cutta  has  also  asked  the  SPE  to  go
 mto  the  matter.  We  will  keep  a  strict
 watch  on  it,  so  that  this  mizht  be
 stopped.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether,  apart  from  the  depart-
 mental  personnel,  some  of  the  versons
 who  have  bought  these  drafts  have
 been  brought  to  200k  and  whether  this
 investigation  has  revealed  that  this  is
 part  of  a  very  big  foreign-exchange
 racket  going  on?  May  I  know  that
 meeasures  Government  are  taking  to
 find  out  how  this  big  transaction  in
 foreign  exchange  takes  place?

 a  राम  शंचक  tree  :  क्या  दो  पिहारी

 हिन्दी  नहीं  बोल  कते  है  ?

 ete  wy  gay  सिंह  :  हम  यू.  पी.
 बालों  से  भी  हिन्दी  में  ढोलेंगे

 जैसा  शे  पहले  बतलाया  पुलिस  भ्रधि-
 कारियों  ते  निवेदन  किया  गया  है  कि  इस
 बत  की  अच्छी [... ह  ते  देश  &. &  करें।  इत्त में
 विन  हरिन  एपस्पलआ  इनवाल्व है क्योंकि है  क्योंकि
 aisaviet®  बैक  द्राफ्ट की  बात है  ।
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 चिटिस्यो ंभें  जो  छोटी  छोटी  रफमें  भेजी
 जाती हैं  बनीं  को  लोग  निकालने  की  कोशिश
 करते  हैं  1

 Shri  0,  Sharma:  While  |  congra-
 tulate  the  PMG,  Celcutta  for  uncarth-
 ing  this  racket,  I  wish  to  point  out  that
 this  lund  of  gangsterism  is  gcing  on
 all  over  India  May  I  know  whether
 this  kind  of  racket  will  be  unearthed
 and  entrusted  for  investigation  to  the
 SPE  not  only  in  West  Bengal,  but  all
 over  India.  so  that  ¢his  forelgr-
 exchange  racket  comes  to  mn  ent  very
 scon

 Dr.  Ram  Subhag  Singh:  I  agree  with
 him  This  has  been  done  ia  “unjab
 also  In  Jullundur  some  persons  have
 been  arrested  in  9  case  similar  to  this

 Shri  Hem  Barua:  Is  it  not  a  fact
 that  this  gang  operating  in  Calcutta  js
 part  of  an  international  gang  having
 thelr  tentacles  in  this  country,  if  ३७
 may  I  know  what  steps  Government
 have  taken  to  see  that  the  connect.on
 between  this  gang  and  the  Iinter-
 national  gang  ds  broken?

 Dr.  Ram  Subhag  Singh:  As  {  said
 earlier,  we  have  approached  the  puiice
 authorities  and  they  have  arrested
 about  nine  employees  who  have  been
 suspended  Regarding  the  internation®l
 gang.  it  is  not  within  our  competence
 to  take  any  action  but  whatever  possibly
 can  be  done  at  this  end  wili  be  done-

 at  feanrcae:: सरकार  कौ  जो
 व्यवस्वा  तार  विभाग या  बनी.  साईर कौ
 झषना  पैसे कौ  है  में  प्राधिक काम  हैं  धौर
 इस  देश में  बढ़े  बढ़े  गेगस्टर्स काम  कर

 oft  ferran  :  में  जानता  भाहता

 हैं  कि  जाप  का  जो  पू  लिस  विभाग  है  वह  इस
 के  1: अ  कया  1... ६  रहा  है
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 डा०  राम  सुभग  सिह  :  भ्रसल  में  यह  सवाल

 बड़ा  माकूल  है,  लेकित  यदि  माननीय  प्रश्नकर्ता
 ध्यान  देंगे  तो पता  चलेगा  कि  कितनी  तत्परता
 से  पुलिस  त्  काम  किया  है  |  ह:  तारीख
 से  22  तारीख  तक  9५  आदमियों  को  पकड़ा
 गया  |

 श्री  मोलह्‌  प्रसाद  :  मेरी  शिकायत  यह
 हैं  कि  गोरखपुंर  जिले  के  राजधानी  पोस्ट
 आफिस  के  जो  पहले  के  पोस्ट  मास्टर  थे
 उन पर  गबन  का  मुकदमा  चला  और  उन
 की  बर्खास्तिगी  हो  गई  ।  उन  की  जगह  :  महेन्द्र
 प्रताप  सिंह  चुन  लिए  गये  24-5-67  को
 पोस्ट  मास्टर  के  तौर  पर  वह  काम  करते  रहे

 परन्तु  मेरे  पाल  चिटठी  आई  है  कि  अ्रभी  तक

 उन्हें  बाज  नहीं  दिया  गया।  आज  ्त  तरह
 का  गड़बड़  घोटाला  वहाँ  पर  चल  रहा
 ||

 Mr.  Speaker:  The  hon.  Minister  may
 make  a  note  of  it.

 Shri  S.  S.  Kothari:  Does  the  Gov-
 ernment  have  any  departmental
 machinery  to  ensure  that  the  pcstal
 employees  perform  their  duty  properly
 and  that  letters,  packets,  registered
 letters  and  money  orders  rre  properly
 delivered?  I  ask  this  question  be-
 cause  there  have  been  reports  that  in
 Calcutta  some  letters  were  thrown  into
 a  pool  and  they  were  not  delivered  at
 all.

 Dr.  Ram  Subhag  Singh:  We  are
 taking  all  steps  to  tighten  the  working
 of  the  department  and  if  any  complaint
 of  this  nature  is  brought  to  my  notice
 I  shall  definitely  take  proper  action:

 श्री  विभूति  सिश्र  :  मंत्री  जी  ने  कहा  कि

 डिर्पाटवेंटल  कारंवाई  कर  र  हे  हैं  ।  लेकिन

 ऐसा  ही  नेपाल  बार्डर  पर  रक्‍्सौल  में  होता

 है  ।  इन्श्यो्ड  कागज  वगैरह  आते  हैं  और

 गुमः  हो  जाते  हैं  j  जिस  तरह  से  कलकत्ते  में

 ~  निकला  है  बसे  ही  यहां  से  निकलता  है  ।

 क्या  सरकार  इस  सम्बन्ध  में  कोई  कारवाई
 कर  रही  है  ताकि  पुलिस  एन्क्वारी  में

 शीघ्रता  हो  ?

 डा०  शाम  सुभग  सिंह  पुलिस  एन्क्‍वारी

 में  कितनी  शीघ्रता  होती  है  थ्  तो
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 माननीय  प्रश्नकर्ता  महोदय  इसी  से  जानेंगे
 कि  7  तारीख  को  एक  आदमी  पकड़ा  गया

 झौर  22  तारिख  तक,  यानी  पांच

 दिन  में  9  प्रादमीयों  को  पकड़  लिया

 गया  |  जिन  बाकी  लोगों  का  इस  में  कोल्यू-
 जन  होगा  उन  की  भी  छान  बीन  की  जा  रही

 है  ।  जहां  तक  रक्सौल  की  बात  उन्होंने
 बतलाई,  श्रगर  वह  कोई  केस  देंगे  तो

 तत्काल  उसकी  जांच  कराई  जायेगी  ।
 Shri  K.  Narayana  Rao:  May  I  know,

 Sir,  how  foreign  exchange  is  invoived
 in  a  postal  racket?  Is  it  possible  that
 some  foreign  exchange  has  been  smug-
 gled  in  through  ordinary  post?  If  such
 is  the  case,  one  can  understand  it.

 ‘Then  it  is  not  merely  a  question  of
 ordinary  postal  racket,  there  is  also  the
 question  of  violation  of  foreign  ex-
 change  regulations  involved  in  it
 Therefore,  I  would  like  to  know  what
 is  the  mechanism  involved  in  this  parti-
 cular  case?

 Dr.  Ram  Subhag  Singh:  Actually,
 in  these  cases  some  persons  from
 America  and  England  have  sent  some
 money  in  the  form  of  postal  crder,
 cheques  or  bank  drafts  along  with  their
 letters  to  their  relatives  ur  their  mis-
 sionary  etc.  Those  things  were  taken
 away  by  persons  who  are  involved
 in  this.

 WRITTEN  ANSWERS  TO  QUESTIONS

 विद्रोही  मिजो  लोग

 *932.  श्री  हुकम  चन्द  कछवाय  :

 श्री-यशवंत  सिंह  कुशवाह  :

 श्री  राम  सिह  अ्रयरवाल  :

 क्या  गृह-कार्य  मंत्री  29  मार्च,  967
 के  तारांकित  प्रश्न  संख्या  0  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विद्रोही  मिजो  लोग  कीं
 गतिविधियों  को  रोकने  के  लिये  पुनगेंठित  योजना
 का  कार्य  आरम्भ  कर  दिया  गया  है;

 (ख)  यदि  हां,  तो  किसे  प्रकार  इस  का

 पुनर्गंठन  किया  गया  है;  और

 (ग)  सुरक्षा  सेना  में:  हाल  में  कितने
 धौर  कर्मचारी  बढ़ाये  गये  हैं  ?
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 ;  फिकाम  म  नें  राज्य  मंत्री  (भी
 |...  चरण  शुक्त)  (क)  भद  (बल),
 पुनगेंठन  की  योजना  20  फरवरी,  1987,

 को  पूरी कर  सी  गई  v  इस  योजना  के  झन्तगत
 बैरागते लुग  रेह  सडक  के  दोनों  योर  इस  दस
 मीज  के  कोत  में  पड़ने  वाले  लगभग  i00
 ावों  के  सारे  निवासियों  को  एंसे  चुने  हुए
 केन्दों  मे  स्थानान्वरित  किया  गया  जहां
 बड़े  शौर  सघत  ग्रामों  को  स्थापना  की  गई
 ft

 (7)  यह  सूचना  देना  जनहित  में  नही
 होगा  ।

 All-India  Equestrian  Amociation

 7933.  Dr.  Karni  Singh  :
 Shrimati  Nirlep  Kaur:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  Government  bave
 received  any  proposal  to  form  an  All-
 India  Equestrian  Associatina  and  to
 have  it  affiliated  to  an  international
 body  of  equestrians;  and

 (b)  if  so,  where  the  matter  stands
 at  present?

 ‘The  Minister  of  State  in  the  Minisity
 of  Eduestion  (Shri  Bhagwat  Jha  Asad):
 (a)  No,  Str.

 (b)  Does  not  arise.

 ह  Olympic  Games

 ‘981.  1.३  FP.  E  Deo:  Wil  the
 Minister  of  Béweation  be  pleased  t0

 state:

 fa)  whether  Indig  will  perticipate  in
 the  Olpmple  Games  to  be  hela  §2
 Mexico  in

 (ok,  Mine  of  |. ह  in  which
 Sedia  wit  participate,  and
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 (९)  the  composition  of  the  Indien
 contingent?

 The  Minister  of  State  in  the  Ministry of  Education  (Shri  Bhagwat  Jha  Asad):
 (a)  India  hopes  "0  participate  in  the

 hay
 Games  t>  be  held  In  Mexico

 l

 (b)  and  (c)  Propossts  from  the
 Indian  Olympic  Association  about  the
 size  of  the  contingent  and  pirticipation
 fn  various  events  have  not  yet  been
 recalved  Whe  received,  they  will  be
 examined  in  consultation  with  the  All
 India  Council  af  Sportr  ang  decision
 ‘aken.  keeping  in  view  the  standard  af
 teams  and  individual  sperismen  and
 the  availability  of  tunds  and  foreign
 exchange  etc

 Police  Verifications

 #938.  ShriS  M  Banerjec.
 Shri  Madhe  Limaye  :

 Will  the  Minister  of  Home  Affaire
 be  pleased  to  state:

 (a)  whether  Government  of  Kerals
 have  taken  a  decision  to  abolish
 Police  verification  of  the  polith  al  back-
 ground  of  those  seeking  Goveinment
 Jobs,

 (b)  whether  they  nave  alsn  informed
 the  Central  Government  of  this  daci-
 sion;

 ry  whether  as  ॥  remult  of  tis,  the
 people  of  Kerala  are  being  denied  jobs
 at  the  Centre,  and

 (d)  If  -  the  reaction  of  Government
 in  the  matter?

 o>  Yes,  Sir,

 (गे  Me,  धक  gy,
 @  Dow  net  wip
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 Meters  te  ग  Telephunc  Calis

 9939,  Shri  Yashpal  Singh,
 Shri  §.  C.  Samanta:
 Shri  a.  है.  Kiska:
 Bhri  है.  NW.  Malti:
 Skri  Tridib  Kumar  Chaudhari:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 {a)  whether  Government  are  con-
 sidering  a  proposal  of  instullmg  meters
 to  record  telephone  calls  at  the  resi-
 dences  of  the  subscribers;  and

 4b)  if  so,  how  long  it  will  take  to
 wrrive  ४६  छ  decision  tn  the  matter’

 The  Minister  of  State  In  the  Depart-
 wents  for  Parliameatary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 (a)  No  Sir

 (b)  Does  not  arise.

 Distribution  of  Leaflets  by  Chinese

 Me.  Shri  Baburno  Fatel.  Will  the
 Minster  of  Howe  Affairs  be  pleased

 (a)  whether  it  is  a  [nct  that  the

 distribution  of  Chinese  leaffe:s  amubg
 the  people  in  the  NEFA  border:

 tb)  the  nature  of  this  propaganda
 and  the  people  iffected  by  it,

 fc)  the  steps  taken  by  the  NEFA  ad
 ministration  to  counteract  this  prope-
 ganda;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Ministry
 ef  Howe  ASairs  (Shri  Vidya  Charan
 Sbhakla):  (a)  Yes,  Sir  Chinese  leaf-
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 the  welcome  accorded  to  the  returning
 Tibetans  who  left  Tibet  during  re-
 bellion  as  alao  freedom  oi  worship  now
 enjoyed  by  them.

 fe)  and  (ay  The  following  steps
 ve  been  taken  by  the  NEFA  Ad-
 njstration:—

 (i)  intensification  of  our  publicity
 Programme;

 Qi)  stepping  up  development  of
 border  area;

 Gil)  sending  NEFA  youths  cn
 Bharat  Darshan  Tours  and  to
 good  Schools  in  the  rest  uf
 India  to  develop  sturdy  nation-
 a@ism  among  them;  anh

 (iv)  villagers  have  been  requested
 ssist  in  Sewing  Chinese

 leaflets

 west  सथ  ह्न्विं  में  ह. द  ERT
 "ear.  a  flere  बाथ  :  क्या

 बुहनकाय  मंत्रो  यह  बताने  की  कृपा  करेंगे
 1. अ

 (=)  हिन्दी  भाषी  राज्यो  के  साथ  परत-
 ब्यवहार  करने  में  हिन्दी  का  उत्तरोत्तर  प्रयोग
 करने में  भव  तक  कितनी  प्रगति  हुई  है  ;

 (ख)  क्‍या  हिन्दी  भाषी  राज्यों  को
 इस  संबंध  में  कोई  कठिनाइया  हो  रही
 है;

 हग)  यदि हा,  तो  उस  कठिनाइयों को
 दूर  करने  के  लिए  क्या  कार्यवाही  की  गई

 है,
 च)  बिन  किन  राज्यों  ने  सरकारी

 पश्च-ब्यवहार  हिन्दी  में  करने  का  निश्चय

 कर  लिया  है  ?

 बूह-काये  मालव  में  Ger  मंत्री  त्
 fan wea  ger)  :  (क)  सितम्वर,  r966

 में  ये  हिंदायतें जारी  को  गयी  थी,  कि  हिन्दी
 भाषी  राज्यों ते  ह््दी  में  प्राप्त स़भी  पत्तों
 के  उत्तर  हिन्दी  में  दिये  जायें  पा  दब  उत्तर
 झंब्रेजी में दिया जाये में  दिया  जाये  तो  उस  के  हाथ  हिन्दी
 का  अभुवाद  च््या  दिया  भाव  |
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 @®  जी  नही  t

 (ग)  प्रश्न  हो  नहीं  उठता

 ष)  उत्तर  प्रदेश,  मध्य  प्रदेश,  राजस्थान
 बिहार  ,  महा'शा  ट्र,  गुजरात  भौर  हरियाणा
 ने  केन्द्र  को  पत्र  हिन्दी  में  सेजने  का  निश्चय
 किया  है  ।

 Internationa)  Studerts'  Hostel

 १942  Shri  Onkar  Lal  Berwa:
 Shri  Onkar  Singh:

 Will  the  Minister  of  Education  be
 Bleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Delh:  University  authoriiies  have  re-
 fused  to  take  over  the  International
 Students’  Hostel  because  of  tLe  grow
 Ing  indise:pline  in  the  hustel,  an!

 (b)  if  to.  the  steps  contemplated  to
 check  indiscipline  amcng  its  inmates?

 The  Minister  of  State  in  the  Ministry
 ef  Education  (Shri  Bhagwat  Jha  Azad):
 (a)  No,  Sir

 {b)  Does  not  arise.

 Cempalsory  Primary  Education  in  Delhi

 M3.  Shri  Sradhskar  Sapakar:  Will
 the  Minister  of  Education  be  pleased
 to  state

 fa)  whether  primary  education  has
 been  made  compulssry  in  De'hi,  and

 (b)  whether  all  children  of  the  sge
 group  of  six  ta  eleven  in  Delhi  are
 attending  schools?

 The  Minister  of  State  in  the  Ministry
 af  Education  (Shri  Bhagwat  Jha  Azad):
 (a)  Yes,  Sir

 (b)  No,  Sir.

 Indo-U.5.  Educational  Foundaties

 od.  Shri  Indrajit  Gapta:
 ‘sert  ML  ON.  Mukerjes:
 Suri  Vaoudevan  Nair;
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 Pleased  to  refer  to  the  remy  given  to
 Starred  Question  No  3)  on  the  24th
 May,  967  and  state:

 (a)  whether,  as  a  reault  of  the  dis-
 CUssion  between  him  and  the  U.S.
 Ambassador,  the  proposals  for  an  Indo-
 Us  Educational  Foundation  hue  been
 reviewed  and  is  under  octive  consider-
 ation  and

 (b)  if  so  the  conditions  on  which  the
 Government  of  India  have  agreed  to
 fécorsider  the  proposal  favourably?

 The  Minister  of  Education  (Dr.
 Trienna  Sen):  (a)  As  stated  eartler,
 the  maiter  was  only  brielly  discussed
 in  the  meeting  and  no  specific  pro-
 Posals  as  such  have  Leen  received.

 (b)  Does  not  arise

 कंब्ीय  हिन्शी  सिदेशालय  में  छंटनी

 “94s.  आओ  सोलह  प्रसाद  :
 श्री  महाराज  सिंह  भारती  :
 को  fa  राप  :

 ब्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  केन्द्रीय  हिन्दी
 निदेशालय  के  तकनीकी  १  मंचारियों  की

 बड़े  पैमाने  पर  छंटनी कर  दी  गई  है  जब  कि
 प्रशासनिक  कर्मचारियों  की  छटनी  नहीं  की

 भई  है  ;  धीर

 (=)  यदि  हां,  ती  इस  के  क्‍या  कारण
 हैं 7

 शिक्षा  मंत्रासय  में  tice  मंत्री  (भी  मचव्त
 मा  were):  (क)  चीर  दुख),  वित्त
 wanes ® ere Prtert के  स्टाफ  निरीक्षण  एकक ने  करेलीय
 fedt  गिदेशाजन  के  कार्य  का  हाल  ही  में

 निरीक्षण  किया  ay:  इस  एक  में  गिरेशालन



 9497  Written  Answers  ASADHA  M4,  889  (SAKA)

 के  वर्तमान  कार्य-भार  के  प्ाप्तार  पर  कर्मचारियों
 की  संक्ष्या  निर्धारित  की  थी,  जिस  के  फलस्वरूप
 कुछ  तकनीकी  कर्मचारी  फालतू  पाये  गये  |
 गेस  फालतू  करमेचा  रियो  को  तकनीकी  शब्दातली
 झायोग  नये  समकक्ष  रिक्त  पदों  पर  लगा  दिया
 जया  है  भौर  भी  तक  किसी  कर्मचारी  को
 टनी  नहीं  की  गई  है  |

 Reference  of  Workers  Demand  to
 Endustrial  Pribunal

 4946  Sbri  K.  Aniridben:
 Shri  C.  K  Chakrapant-
 Shri  Jyotirmoy  Bagu:
 Shri  K.  M.  Abraham.
 Shri  Umanath-
 Shri  Viswanatha  Menon:
 Shri  P  P.  Esthove

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state

 (a)  whether  Government  did  not
 refer  the  workmen's  demand  fur  wages
 for  the  lock-out  period  in  the  “States-
 man’  Ltd,  New  Delhi  to  an  industriai
 tribunal,

 (b)  af  so,  the  reasons  therefor

 (c)  whether  the  West  Bengal  Govern-
 ment  have  referred  the  sume  demand
 of  the  workmen  of  tne  “Statesman‘
 Lid.,  Calcutta  to  en  industnal  tribunal;
 and

 (d)  the  reasons  for  disersination
 among  the  Calcutta  ard  Delhi  work-
 men  of  the  “Statesman”  Ltd  in  this
 regard?

 The  Minister  of  Labour  and  Rehabi-
 litetion  (Shri  Hathi):  (a‘  Nu  The
 Delhi  Administration  hes

 agit
 this

 digpute  for  adjudication  on  une,
 7  to  the  Additional  Industrial
 Trivunst.  Delhi.

 (b)  Doss  not  arise

 qe)  You

 @  Dew  not  arise.
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 Sale  of  Jewels  by  Nizam

 7  Shri  G.  8.  Mishra:  Will  the
 Minister  of  Home  Affairs  be  ;  leased  to
 state:

 (a)  whether  Government  are  aware
 of  the  news-item  published  in  a  section
 of  the  Press  that  the  Nizam  of  Hyde:-
 abad  may  possibly  take  away  some  of
 the  legendary  Jewels  in  his  possession
 tor  sale  to  Sothehys  sales  .oo7m

 (b)  whether  Government  have  given
 any  permission  if  su,  the  cetails  there
 of  and

 (c)  if  not,  the  measures,  uf  any,  beirg
 taken  for  the  sale  custody  of  these
 jgewels)  which  are  more  cr  less  6
 national  heritage?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  The  Government
 of  India  have  seen  newstaper  reports
 in  which  allegations  have  been  made
 that  the  Nizam  of  Hycerabad  was
 intending  to  sell  ,ewels  througr
 Sothebys  sale  room,

 (9)  No,  Sir.

 (c)  The  custady  of  the  yewels  is  the
 Nizam's  responsibility.  They  are  his
 private  property  and  are  in  his  posses
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 (९)  the  steps  Government  propose  to
 take  to  meet  the  demands  of  the  old
 settlers?

 The  Minister  of  State  in  the  Ministry
 ef  Home  AMairs  (Shri  Vidya  Charan
 Sheukiz):  (a)  There  is  no  scheme  at
 Present  to  settle  4  lakhs  of  refugees  in
 Andaman  apd  Nicobar  Islands  and
 allot  them  five  acres  of  padcy  land  and
 five  acres  of  hilly  land.

 (b)  Does  not  arise

 (९)  Old  settlers  have  been  making
 persistent  demands  for  sucitional  land
 td  meet  their  growing  requirements
 The  locai  Administration  are  taking
 steps  to  provide  to  these  people  (i)
 house  sites  in  South  Andamuns  as  weil
 as  at  wiber  places,  (ii)  agricultural
 land  in  Rutland  Island  and  (lil)  land
 for  raising  plantation  crops  in  Alexan-
 der  Island.

 Behabilltation  of  Refugees  in  West
 Bengal

 749  Dr.  Ranen  Sen.
 Shri  Kameshwar  Singh

 Will  the  Minister  cf  Libour  and
 Rehabilitation  be  please]  to  stcte

 fa)  whether  it  is  a  fact  that

 Bengal  numbering  neariy  i0.000  fami-
 lies  in  West  Bengal  at  the  Centre's
 cost;  and

 (b)  if  so,  the  steps  token  to  imple-
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 ment  have  sent  8  proposal  for
 settlement  at  their  present  site  of
 families  out  of  the  above,  which  ls
 under  examination.  Proposals  for  the

 Will  the  Minister  of  Labour  and
 atehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 establishments  in  the  engmeering  in-
 dustry  m  the  Bombay-Poona  region
 have  resorted  to  lay-off  and  retrench-
 ment;

 (b)  whether  it  is  also  a  fact  that
 over  2.000  workers  in  this  region
 have  already  been  laid-oit,

 (९)  of  a0,  the  reasons  therefor,  and

 (da)  the  steps  Government  have
 taken  to  avoid  any  further  lay-offs?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  (a)  to  (d).
 The  matter  falls  in  the  State  sphere
 According  to  the  State  Government,
 about  500  workers  are  being  laid  off
 at  present  due  to  shortage  of  raw
 materials  and  lack  of  orders,  The
 reasons  for  sueh  lay-off  are  Investl-
 gated  by  the  State  Government  and
 if  they  are  due  to  shortage  of  raw
 materials,  the  cases  are  referred  to
 the  Director  of  Industries  for  neces-
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 (b)  if  a0,  the  name  of  the  said  Min-
 ister  and  his  association,  if  any,  with
 lawn  tennis;

 (९)  whether  Government  are  also
 aware  that  the  Sports  Congress  held
 in  964  and  inaugurated  by  the  then
 Education  Minister  had  laid  down
 that  Ministers  should  not  All  such
 offices,  and

 (d)  the  steps  Government  propose
 to  take  regarding  the  anomaly?

 The  Minister  of  State  tn  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad).  (a)  Yes,  Sir

 (b)  Shri  Fakhruddin  Ah  Ahmed,
 who  has  been  elected  as  the  Presi-
 dent  of  the  All  Indian  Lawn  Tenning
 Association  has  played  tennis  ond  is
 interested  in  the  game

 (e)  The  962  Session  of  the  Sports
 Congress  advised  as  a  general  rule  not
 to  ask  Ministers  'o  become  Presidents
 of  their  organisations

 {d)  The  All-India  Lawn  =  Tenns
 Assomation  are  aware  of  the  advice  of
 the  Sports  Congress  and  in  view  of
 their  autonomy  are  [ree  to  select  their
 President
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 da)  whether  xt  us  a  fact  that  Armed
 Mizo  rebels  killed  and  kidnapped.
 many  officials  from  different  areas  mn
 Ajjal  town  m  the  Mizo  Hulls  on  the
 80  June,  i£67,

 (b)  If  so,  the  reaction  of  the  Gov-
 ernment  thereto,

 (९)  whether  Government  are  consi-
 dering  the  withdrawal  of  the  Cease-
 fre  agreement  in  vwew  of  the  increas-
 ing  activities  of  Muzos  and  Nage
 rebels,

 (d)  if  not,  the  reasons  therefor,  and

 fe)  the  steps  taken  to  recover  the
 kidnapped  officials?

 The  Mizuster  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a),  (b)  and  (e)  2
 persons  were  kidnapped  by  Muzo
 rostiles  छ  different  batches  from  some
 areas  of  Axjal  on  the  night  of  ith
 June  Details  of  the  incident  had  been
 furmshed  था  the  Home  Munuster’s-
 statement  made  in  the  Lok  Sabha  on
 20th  June,  ‘1967,  in  response  to  a  calling
 attention  notice  Since  the  state-
 ment  was  made  six  more  kidnapped
 persons  have  been  recovered  or  re-
 leased,  leaving  anly  one  yet  to  be
 traced  The  operations  by  our  secur-
 ity  forces  are  continuing  and  secur-
 ity  measures  have  been  strengthened.

 (e)  and  (d)  There  is  no  cessation
 of  operations  agreement  with  Mizo
 rebels

 Pas  ह... ... ह  ा  University
 Examinations

 58,  झल  Nitiraj  Singh  Chaudhary:
 Shri  G.  C.  Dixit:

 Will  the  Minister  of  हतप्रा धिक,  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Tnl-
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 (b)  uf  so,  whether  students  passing
 from  Universities  fixing  a  higher
 percentage  are  not  put  to  disadvant-
 age  in  getting  admissions  in  higner
 classes  xn  comparison  to  those  who
 pass  from  universities  where  this  per-
 centage  i5  legs,  and

 (c)  remeuits  proposed  to  undo  this
 wrong,  which  leads  to  discrimination
 and  gives  undue  advantage  to  one  over
 the  others  for  no  fault  of  theirs?

 The  Minwter  of  Education
 Triguna  Sen):  (a)  Yes,  Su

 (Dr.

 ib)  Yes,  Sir,  in  certain  cases  where
 the  admissions  are  made  on  the  basis
 of  divisions  only  without  taking  into
 considerat.on  the  percentage  of  marks

 (९)  This  question  has  been  wnder
 consideration  of  the  Ministry  of  Edu-
 cation,  University  Grants  Commission
 and  the  Inter-University  Board  The
 Commission  and  the  Board  have  ad-
 dressed  the  Universities  on  the  need
 for  adopting  uniform  procedure

 Nazalbar.

 a  Shri  D.  C.  Sharma:
 Shri  Sidheshwar  Prasaa:
 Shri  Ramavatar  Shastri:

 Shri  K.  M.  Madhokar:

 Will  the  Minster  of  Home  Agus
 be  pleased  to  state

 (a)  whether  the  Border  Security
 Force  in  Naxalberi  area  has  sealed  its
 enture  border  with  Pakistan  ana
 Nepal  to  prevent  the  muscreants  to
 cross  over  to  any  foreign  country;

 tb)  whether  any  attempts  have  been
 made  by  them  to  cross  over;  and

 de)  the  detailed  measures  taken  in
 matter?
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 not  permitted  except  on  the  basis  of
 valid  travel  documents  and  the  vigil-
 ance  on  the  border  of  East  Pakistan
 nas  been  made  more  effective  by
 establishing  additional  Border  Secu-
 rity  Posts  Formal  travel  documents
 &re  not  required  for  movement  across
 the  Indo-Nepal  border  in  case  of  na-
 tuonals  of  the  two  countries  The
 State  Goveinment  are  being  udvised
 to  be  vigilant  regarding  the  possibil-
 ity  of  miscreants  escaping  a.ross  the
 ocidur  and  take  appropriate  measures
 in  this  iegard

 CLA,  Links  in  West  Bengal

 955,  Shr  E,  K.  Nayamar;  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state,

 fa)  whether  Government  are  aware
 that  the  West  Hengal  Government
 have  deviued  to  set  up  a  Special  Intel-
 higence  Wing  of  the  State  7०7९  to
 uneaith  CIA  links,

 (9)  whether  Government  have  got
 reports  that  CIA  agents  are  munly
 concentrating  on  the  trade  unions,  uni-
 versities,  Newspapers  and  =  cultural
 sections  of  the  Society,  and

 te}  af  so,  the  reaction  of  Govern-
 ment  in  the  matter?

 The  Minister  of  Home  Affairs  (Shri
 ¥,  B.  Chavan):  (a)  Actording  to  the
 information  furnished  by  the  State
 Government  they  have  no  such  propo-
 sal

 (७)  Government  have  seen  press  re-
 ports  to  this  effect

 (९)  The  Intelligence  Bureau  hed
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 Taxation  Proposals  of  Union
 Territories

 *956,  Shri  Hem  Raj:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state.

 (a)  whether  it  is  a  fact  that  all
 the  taxation  proposals  of  the  Union
 Territories  and  all  legislations  have
 first  to  be  scrutimsed  by  his  Munis-
 try  or  the  Central  Government  'n  the
 first  instance,

 (by  if  so  whether  the  proposal  for
 equalization  of  the  sales  tux,  pro-
 perty-tax  professional-tax  which
 were  eifher  not  existent  or  different
 in  old  Himachal  Pradesh  as  «ompar-
 ed  to  the  merging  areas  of  Punjab
 has  been  received,

 (९)  af  so  the  decision  of  the  Cen-
 tral  Government  thereon,  and

 (d)  when  this  proposal  was  recei-
 ed  from  the  Himachal  Pradesh  Gov-

 (Shri  Vidya
 Charan  Shukla)  (a)  No  89,  not  mn
 al)  cases

 (b)  to  (d)  In  the  areas  transferred

 ject  to  sales  tax  at  0  per  cent

 ASADHA  I4,  889  (SAKA)  Written  Answers  9506.

 Sindy  Group  for  Hendloom  Industry
 "957.  Shri  A.  B.  Vajpayee:

 Shri  M  s  Murti:
 Shri  Umanath:
 Shri  A.  K.  Gopalan:
 Shri  Chintamani  Panigrahi.
 Shrimat:  Suseela  Gopalan:

 Will  the  Munster  of  Labour  and
 Rehabilitation  be  pleased  to  state

 (a)  whether  the  report  of  the
 Study  Group  appomted  by  his  Munis-
 try  to  examine  the  feasibility  of
 appointing  2  Wage  Board  for  the
 Handloom  Industry  has  been  received,
 and

 (b)  if  so  the  mam  recommendations
 made  in  the  report  and  the  action
 taken  thereon?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Hathi):  (a)  Yes,  Sir

 (b)  Two  views  have  been  express-
 ed  in  the  Report  One  view  is  that
 the  organised  private  sector  of  the
 industry  as  well  as  the  industnal  co-
 operative  handloom  societies  and  the
 master  weavers’  establishments  work-
 ing  on  the  lines  of  the  factory  estab-
 lishments  may  be  covered  by  the
 existing  Central  Wage  Board  for
 Cotton  Textile  Industry  for  purposes
 of  wage  fixation  The  other  wiew  oy
 that  the  present  economy  of  the  hand-
 loom  industry  should  not  be  disturb-
 ed  by  a  wage  revision  on  an  all-India
 basis  and  that  the  question  might  be
 tackled  on  a  State  basis  by  the  con-
 cerned  State  Governments.

 The  report  us  under  Government's
 examination.

 Cable  Rates
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 aware  that  the  U  K.  Government
 have  mereased  the  cable  rates;

 (b)  if
 ‘thereof;

 so,  the  exact  increase

 (c)  whether  Government  have
 ‘taken  up  the  matter  with  the  U,  K.
 Government,  and

 (a)  uf  so,  the  result  thereof*

 Affairs
 (Shr  LK.

 Gajral):  (a)  and  (b)  The  British  Go-
 vernment  have  decided  to  increase
 the  Commonwealth  press  telegraph
 rate  from  1  d  per  word  ordmary  to
 3d  per  word  ordinary  with  effect
 from  the  Ist  September,  1067.

 (c)  No,  sir

 (d)  Does  not  arue

 Abstentions  from  Extra  Half
 by  FP.  &  7  Stat

 Shri  Umanath:

 (9)  if  so,  the  reasons  thereof,  and

 oa
 the  Government's  reaction  there-

 Written  Answers  JULY  5,  t967

 Parliamentary
 aad  Communications  (Shri  LK.  Guj-
 ral):  (४)  to  (.  The  N.PP  TE.  have
 not  sert  any  format  notice  to  the  P.  &
 T  Department  of  their  intention  to
 abstain  from  extra  hours  of  work
 from  Ist  July,  ‘1967.  They  have,  how-
 ever,  issued  and  published  a  circular
 te  thu:  effect.

 Parliamentary  Delegation  to
 Nazalbari

 "960,  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Home  Affairs  be  leased
 to  state.

 (a)  whether  the  Chief  Minister  and
 Other  Ministers  of  Government  of
 West  Bengal  have  taken  serious  ob-
 jeetion  to  the  visit  by  a  Parhamen-
 t8ry  Delegation  to  Naxalbarl,

 {b)  ¢  50,  the  reasons  therefor,  and

 (c)  the  reaction  of  Government  in
 the  matter?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavam):  (a)  and  (9)  The  Chief
 Minister  of  West  Bengal  has,  in  a  mes-
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 अमरीका  की  सेंट्रल  इंटनीमेस  एजेंसी

 4492.  थी  €o  fire  मधुकर  :  कया  गृह-
 कार्ष  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  ध्रमरीका की
 सेन्दरल  इंटैलीजेंस  एजेन्सी  को,  जिस  का  भ्रथि-
 कॉश

 देशों  में  व्यापक  जाल  कला  हर्  है,
 आरत  में  भी  एक  शाला  है,

 (थ)  क्या  सरकार  ने  इस  प्रकार  की
 बंटैलीगेस  एजेन्सी  +  विन्दे  भब  तक  कोई
 कार्यवाही  की  है,

 (ग)  यदि  नहों,  शो  क्‍या  सरकार
 स  प्रकार  फी  अयर  की  गतिविधियों  के  लिये
 अनुमति  देने  #  लिय  गहमत  है;  शोर

 ष)  यदि  हा,  तो  देश  की  आत्तरिक
 मीतियो  पर  इस  ५»  कितना  प्रतिक्रियावादी
 अभाव  पढ़ेगा  ?

 गृह- कारे  पंत्र  (at  बशबन्त  राव
 श्यच्हाण)  (क)  से  (9).  मश्यार  ऐसी
 किसी  भा  सम्भावना  के  प्रति  मरक  है  ।
 जासूसी  झोर  तोइ-फोड  की  गतिविधियों  पर

 जकड़ी  तजर  रखी  जाती  है।  भौर  जब  कभी
 इस  बारे  भे  सरकार  का  ध्यान  कसो  व्यक्ति
 की  गतिविधियों  पर  पड़ता  है  | ह  उचित
 कार्यवाही  को  जाती  है  t
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 lets  there  are  not  properly  maintain-
 ed;  and

 (e)  xf  80,  the  action  taken  in  the
 matter?

 The  Minister  of  State  im  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  Entry  into  the  premises  of
 the  Ta)  us  regulated  by  tickets  and
 there  is  a  board  displayed  near  the
 main  gate  indicating  that  admission  to
 Taj  ७  agamst  tickets.

 (b)  Facilities  for  drinking  water
 (tap  water)  at  monuments  exist  and
 refrigerated  water  38  also  available
 on  a  small  charge  of  2  paise  per  glass.
 There  is  a  cafetar:a  og  the  ‘Tourist
 Department  near  the  monument  and
 the  toilets  are  satr-factorily  mnaintain-
 ed.

 fe)  Does  not  arise.

 Mine  Disasters  in  Bihar  and
 West  Bengal

 1  Shri  Baburae  Patel:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state

 (a)  the  number  of  mune  disasters  in
 Fihar  and  West  Bengal  dumng  tha
 last  two  years;

 (७)  the  number  of  persons  killed
 and  injured  as  a  result  thereof;

 (c)  the  reasons  for  the  frequent
 explosions  and  accidents  in  the  mines;

 (d)  the  steps  taken  by  Government
 to  prevent  such  disasters;

 (e)  the  amount  of  compensation
 paid  per  male/female  in  case  of  death
 or  accident;  and

 (f)  whether  the  mine-owners  sre
 compelled  to  insure  the  workers,  and
 f  ”,  for  what  amount  per  head  and
 for  what  risks?

 been  no  mine  disaster  (ie.  a  fatal  acci-
 dent  involving  0  or  more  deaths:
 during  the  last  2  years.  Earlier  there
 bad  been  one  aj  the  Dhori  colliery
 the  district  of  Hassribagh,  Bihar,
 May  1908.

 —
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 (७)  Does  not  arise;  268  persons  were
 kalled  and  9  seriously  injured  in  the
 Dhori  explosion.

 (c)  It  is  mot  a  fact  that  there  are
 frequent  explosions  ७  mines  =  Acci-
 dents  do  occur  now  and  then  Involv-
 ing  loss  of  lives  due  to  fall  of  raof
 or  of  sides,  or  failure  of  the  humar
 element  or  of  machinery,  etc  ete

 (d)  The  problem  1s  being  attached
 from  all  possible  angles,  better  en-
 forcement  of  the  safety  provisions  of
 the  Mines  Act  and  Rules  &  Regula-
 trons  framed  thereunder,  spread  of
 safety-consciousness  amongst  manage-
 ments  and  workers  education  and
 training  of  workers,  etc  etc

 (९)  Under  the  Workmen's  Compen-
 sation  Act,  ‘1923,  the  compensation
 payable  for  death  ranges  from  a  mini-
 mum  of  Rs  000  to  a  maximum  of
 Rs  10,000  and  for  permanent  total  dis-
 ablement  from  a  minimum  of  Rs  1,400
 t  a  maximum  of  Rs  14,000  depending
 upon  the  monthly  wages  of  the  vork-
 man.

 (f)  No.

 Grant  te  Travancore  Dewaswom  Board
 05.  Shri  FP.  द... अ

 Shri  Mangulathamadom:

 Will  the  Minister  of  Home  Affairs
 छह  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Travancore  Dewaswom  Board  for  en’
 hanced  grant;

 (b)  if  so,  the  action  taken  thereon:
 and
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 (b)  The  memorandum  has  been  for-
 warded  to  the  State  Government  for
 appropriate  action  and  the  State  Govt.
 are  reported  to  be  examining  it

 (ec)  No,  Sir.

 Archaeological  Excavation  at  Lothal

 4496,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whethe  it  i9  a  fact  that  the
 report  of  the  rchaeological  excavation
 at  Lothal  has  not  been  published  al-

 though  seven  .ears  have  past  since  the
 excavation  was  over;

 (b)  if  so,  reasons  therefor;

 (cd  whether  it  xs  also  a  fact  that  the
 Lothe]  archaeological  site  in  Gujarat,
 which  :  considered  the  Mohenjodero
 of  Ind:a  is  im  a  neglected  condition;
 and

 (a)  af  १०,  the  steps  proposed  to  be
 taken  by  the  Government  for  its
 proper  preservation?

 The  Minister  of  State  in  the  Mink-
 try  of  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  Yes,  Sir.

 ६9)  It  takes  time  to  prepare
 publish  the  scientific  report  of  an
 tensive  excavation.

 (c)  It  छ  not  known  why
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 Misslonaries  in  Gajesat
 4497,  Ghri  Narendra  Singh  Mahida

 Will  the  Minster  of  Home  Affairs  be
 pleased  to  state.

 (a)  the  number  of  foreign  christian
 missionaries  working  in  Gujarat,

 (b)  the  nature  and
 their  activities,  and

 character  of

 (९)  whether  there  has  been  a  subs
 tantial  increase  in  their  number  atter
 Independence?

 The  Minister  of  State  in  the  Minis.
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla).  (a)  According  to  the
 latest)  information  availablc  the
 number  of  registered  foreign  and  Lom
 monwealth  mussionazies  in  Gujarat  is
 78  and  8  respéctively

 (bo)  The  main  activities  on  v  hich
 they  ure  generally  engaged  are  medi
 tal  educational  social  and  ctanjels
 cal

 {«)  The  figures  for  Gujarat  up  tn
 May  2°60  were  included  ॥  those  foi
 the  composite  State  of  Bombay  There
 has  been  no  substantial  increase  in
 the  number  of  foreign  missionaries  in
 Gujarat  slime  then  the  number  of
 registered  mussionalies  on  ist  Janu
 ary  1961,  being  770  as  against  I75  on
 Ist  Janualy,  967

 Vacaneles  Notified  and  Filled  ia
 Gujarat

 “an  «Shri  Nerendra  Singh  Mabida
 Will  the  Minister  of  Labour  awd  Re
 hablidation  be  pleased  to  state

 (a)  the  number  of  vacancies  nuti-
 fied  in  the  public  and  private  sector
 establishments  in  Gujarat  as  on  the
 30th  April,  ‘1967,  and

 (b)  the  number  of  vacancies  filled  up
 in  these  -estabilishments  through  the
 vertous  Employment  Exchanges  till
 the  end  of  April,  !967°

 i80  LS—3.
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 The  Minister  of  Labour  and  Scha-
 hititstion  (@hri  Mathl):  (a)  and  (b)
 The  information  is  given  belew

 No  of  No.  of
 ‘houned  ‘filed not

 Sector  during  during
 January—  — April,  Apri

 967  967

 Public  T4l2  3642
 Private  2,202  ‘102,

 Toral  9674  744
 विा, अभी

 Post  Offices  in  Gujarat  Siate

 44  Shri  Narendra  Singh  Mahida
 Will  the  Manister  of  Communications
 be  pleased  to  state

 (a)  the  total  number  of  Post  Offices
 at  present  in  the  Gujarat  Siate  and
 the  number  of  those  having  the  Sa-
 tings  Bank  facility

 (0)  the  number  of  new  Post  Offices
 proposed  to  be  opened  in  Gujarat
 during  the  next  two  years

 (०)  whether  -ome  of  the  new  Post
 Offiees  are  proposed  to  be  providel
 with  telephone  and  telegraph  facili
 hes  and

 qa)  af  so  the  details  thereon

 Phe  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I  K  Gujral):
 (a)  Out  of  5869  Post  Offices  existing
 at  present  in  Gujarat  State  4976
 offices  are  having  Savings  Bank  faci
 lity

 tb)  427  subject  to  removil  of  pre-
 sent  restrictions  on  the  opening  of
 new  Extra  Departmental  Branch  Post
 hee.  and  fulfilment  of  the  depart-
 mental  standards
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 (०)  and  (d).  Some  of  the  proposed
 new  post  offices  will  be  provided  with
 telephone  and  telegraph  facflities.
 Provision  of  these  facilities  is  how-
 ever,  dependent  on  the  post  Offices
 being  situated  in  “Category  Stations”
 fn  accordance  with  the  policy  laid
 down  by  the  department,  otherwise
 the  proposal  should  be  remunarative
 or  guaranteed  against  loss

 “Category  Stations”  normally  are

 (l)  for  telegraphs  facilities:  Sub-
 divisional  and  tehsil  headquarters,
 places  with  over  $,000,  population,
 places  with  police  stations  under
 charge  of  an  officer  not  lower  in  rank
 than  a  Sub-Inspector  of  Police.  and
 Block  Headquarters

 (2)  for  public  call  offices:  Distric
 and  Sub-Divisional  headquarter  towns
 places  with  population  more  than
 20,600,  tehsil  and  corresponding  towns

 जारत  सुरक्षा  वियभों  का  हिन्दी  संस्करण

 4500.  wt  क०  नि०  मधुकर  :

 ह अ  ‘RrareaTe  क्षास्त्री  :

 क्या  गृह-कार्य  मंत्री  मह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  भारत
 सरकार  ने  भारत  सुरक्षा  नियमों  का  हिन्दी
 संस्करण  प्रकाशित  किया  है  ;  भौर

 ु)  बचिहाँ  a  कब  ?

 गह-कार्य  मंत्रालन में  राज्य-मंत्री  (थी
 चिल्ला -  बुक्स) :  (क) थी  नहीं  i

 (ल)  जश्न  ही  नहीं  उठता  1

 Written  Antwers  JULY  5,  1007  Written  Answers  9476

 Tribal  Students  in  Madhy,  Prodesh

 450l,  Shri  Nitiraj  Singh  Chandhary:
 Shri  G.  8  Mishra;

 .

 Will  the  Minister  of  Education  be
 Bleased  to  state:

 (a)  the  amonut  of  special  grant
 paid  during  the  Fourth  Plan  period
 so  far  for  developing  Tribal  educa-
 tional  institutions  and  giving  scholar-
 ships  to  Tribal  Students  in  Madhya
 Pradesh;  and

 (b)  the  amount  proposed  to  be
 given  during  the  remaming  period  of
 the  Fourth  Five  Year  Plan?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  Total  anticipated  expendl-
 ture  during  the  first  two  years  of  the
 Present  Plan  comes  to  Rs  33295  lakhs
 (Rs  204  lakhs  in  the  Central  Sec-
 tor  ond  Rs  2  54  lakhs  in  the  State
 Sector  )

 (b)  Rs  25326  lakhs  has  been  pro-
 vided  in  the  State  Sector  for  the  re-
 maining  three  years  of  the  Plan  Thé
 allocations  in  the  Central  Sector  for
 this  period  have  not  been  finalised
 as  yet

 P.  and  T.  Offees  in  Bibar

 4502.  Shri  Shiva  Chandra  Jha:  Wil!
 the  Minister  of  Communictiiens  be
 Pleased  to  state  the  number  of  new
 Post  and  Telegraphs  Offices  to  be
 opened  in  Bihar,  District-wise,  during
 the  Fourth  Plan  period?

 A  statement  is  lald  on  the  Table  of  the
 Lok  Sabha.  [Placed  in  Library.  Ses
 No.  LT-906/967}.
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 कर्मचारी  राज्य  बीजा  योजना

 4503.  थी  रामना  बीरप्या :  क्‍या
 क  तथा  पुग  मंत्री यहू  बताने  की  कृपा
 करेंगे  कि  si

 (क)  मैसूर  राज्य  में  कर्मचारी  राज्य
 बीमा  योजना  के  झन्तर्गत  भस्पताल  तथा
 डिस्पेंसिरियां  खोलते  के  बारे  4  भ्रव  तक  कितनी
 प्रगति  हुई;  भौर

 (@)  इस  काम  पर  अब  तक  कितना
 घन  खर्ज  किया  गया  है  ?

 अन  तथा  र्बास  जंत्री  ी  हाथी)  :

 (क)  प्रस्पताल  :  i70  पलगों  बाला  एक
 अस्पताल पौर  एस  ०  ही  ०  टी  ०जी  ०  सैनीटोरियम
 से  संलस्त  किया  गया  32  पलगों  का  एक  कक्ष
 बंगलौर में  कुछ  वर्षों  से  काम  कर  रहे  हैं।
 इस  अस्पताल में में  30  पौर  लिंग  इस्तेमाल
 के  लिये  तैबार  हैं  भौर  शन्त  मैं  पलगों

 की  संद्या  420  तक  पहुच  जायेगी  t  डेली ,
 में  24  पत्नंगो  के  एक  छोटे  भ्त्पताल  का
 निर्माण  कार्य  भी  भाल ूहै  तथा  मगसोर  में
 50  पत्रों  के  एक  भौर  झस्पताल के के  निर्माण

 की  स्वीकृति दी  जा  चूकी है  ।

 दवालाने:  उलसूर  मे  एक  दवालाने  का
 निर्माण  किया  जा  रहा  है  तथा  बगगसोर  के
 राजाभीतगर  में  दूसरे  दवाला  वे  के  निर्माण  की.

 मंजूरी  दे  दी  गई  है।  बच्नीपेट,  झूलाई,  यश्षवश्या-

 पुर  तथा  हुबली में में  4  पर  दवालानों के  निर्माण
 के  लिये  जधीन  बजूर  (भजित)  की  गई  है  t

 (=)  कर्मचारी  राज्य  बीमा  योजना
 के  भ्रस्पतालों  (धनुवदध  कों)  बवालातों
 इत्यादि के  निर्माण के  लिये  भ्रथ  तक  मंजूर की
 गई  ह. ड  राशि  1,03,31,820.77  eo

 t  इस  में  से  राज्य  सरकार  कौ,  जित के  हारा
 कि  मिर्माण  कार्य  कराया  जाता  है,  झब  तक

 ‘$6,37,865.77  to  की  प्रदामपी  की

 जा चुकी  है।

 Theft  of  wire  in  Orissa

 4504,  Shri  BR.  B.  Singh  Deo:
 Shri  9.  N.  Deb:

 Will  the  Minister  of  Comsunicatlons
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  tele
 gtaph  and  telephone  lines  are  frequent-
 ly  out  of  order  due  to  theft  of  wire  in
 Orissa,

 (b)  if  so  the  action  taken  In  the
 matter  so  far.  and

 te)  if  the  reply  to  part  (a)  be  in  the
 Degative,  the  reasons  for  frequent  dis-
 locations?

 The  Minister  of  State  in  the  Depart-
 ments  of  Affalrs  aad
 Communications  (Shri  L  K.  Gujral):
 (a)  Yes

 (b)  Ww  The  Telegraph  Wires  (Unlaw-
 ful  Possession)  Act  950  5  being
 amended  to  provide  heavier  penalities

 (ud)  Departmental  Officers  have  been
 malnotaining  closer  haison  with  Iocal
 Pollce  authorities.

 (mu)  The  Chief  Minister  of  the  State
 has  been  addressed  demi-officially  to
 take  steps  to  prevent  thefts.

 (iv)  Gradually  on  important  routes
 copper  wires  are  being  replaced  by
 copper  coated  stee]  wires  to  reduce
 the  incidence  of  thefts.

 (०)  Does  not  arise

 Aid  to  Libraries  in  Gajarat

 4506.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  names  of  public  Libraries  and
 School  and  College  Libraries  In  the
 State  of  Gujarat  which  received  fnan-
 cial  astastance  from  the  Central  Gov-
 ernment  during  1986-67;  and

 (b)  the  amounts  proposed  to  be  given
 for  the  same  purpote  during  ‘1967-687



 asi
 The  Minister  of  State  in  the  Minks-

 try  of  Eduestion:  (Ghri  Bhagwat  Jha
 Azad):  (a)  The  following  libraries  in
 the  State  of  Gujsral  were  given  grants
 during  ‘1968-67  —

 i  Shri  Fateh  Singh  Rao  Sarava-
 janik  Pustekalya  Patan

 2  Lang  Library.  Rajkot.

 3  Dholka  Education  Socicty,
 Ahemdabad  Distt

 (b)  Grants  for  the  purpose  *re  not
 given  on  State  basis  but  on  the  merit
 of  each  case  after  it  is  recommended
 hy  the  State  Government

 Y  &  T.  Atviery  Board,  Ambala
 Circle

 4507  Shri  Virbhadra  Singh
 Shri  Purtap  Singh;

 Will  the  Minister  of  Communications
 be  pleased  to  stale

 (a)  whether  the  Posts  and  Tele
 graphs  Advisory  Board,  Ambala  Circle
 stil]  exists,

 (b)  if  so,  the  reasons  for  not  holding
 any  meeting  of  the  Board  for  ‘he  last
 two  years  or  so  and

 (c)  when  the  next  meeting  of  the
 Board  is  expected  to  be  held?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parilamentary  Affairs  sad
 Communications  (Shri  I.  K.  Gujaral)
 (a)  There  is  no  such  Board  There  is
 however,  a  Regional  P  &  T  Advisory
 Committee  attached  to  each  circle

 (b)  Bue  to  outbreak  of  hostilities,  rs
 was  decided  to  hold  these  Advisory
 Committees  in  abeyance  for  some  time,
 especially  tn  the  border  areas

 dey  The  Advisory  Committes  for  Pun
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 wen  प्रदेश  में  नुसूचित  शाधिन  atell  के
 छात्रों  'कौ  सत्य  शिला  के  क्

 जन  का  । ण्

 4508.  थी  राजचना  dren:
 aft  ‘Blo  शुनरलाल  :

 क्या  लिखा  मत्री  यह  क्षताने  की  कृपा  करेचें
 कि  अध्य  प्रदेश  मे  सभुसूचित प्रादि।  जातिथों
 के  छात्रों  को  उच्चतर  लिक्षा  देने  के  लिये
 चौथी  योजना  म॑  कितनी  राशि  नियत  की

 गई  है
 ?

 जिगुण
 घनुलूचित  कबीलों  के  विज्ञायियों  को  सच्च
 लिखा  के  सिए  प्रध्य  प्रदेश की  बोचों  प्रायोजना
 में  श्लम से  कोई  विनिधान gt  fear  गया
 है

 Rise  of  Prices  in  Gea

 4505  Shri  Madha  Limaye:
 Shri  5  M.  Banerjee,
 Dr  Ram  Manohar  Lohia:
 Shri  George  Fernandes:

 Will  the  Minister  of  Home  Adazirs
 be  pleased  to  state

 (a)  whether  it  is  8  fact  that  prices
 have  rwen  steeply  in  Goa  lately;

 (b}  whether  there  is  also  an  acute
 scarcity  of  water  and  shortfall  in  sup-
 plies  to  the  Goan  towns;  and

 @  if  0,  the  steps  the  losal  Gov
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 rlse  in  general  price  level  all  over  the
 country,

 (9)  and  (e).  The  towns  of  Vasco,
 Marmagoa,  Panjim  and  Margeo  are
 suppled  water  by  the  OPA  Water
 Works  The  daily  yield  of  this  Water
 Works  7  8  million  gallons,  whereas
 the  demand  is  higher  There  is  a
 scheme  to  augment  tbe  output  uf  OPA
 Water  Works  by  an  additional  25  mil-
 lion  gallons  per  day.  This  scheme  is
 expected  to  ‘be  completed  in  about  a
 month's  tume  and  it  us  hoped  that  the
 supply  postion  of  drinking  water  50
 far  as  these  towns  are  concerned  will
 improve,

 As  for  the  supply  of  water  to  the
 towns  in  the  northern  region,  the  local
 Government  Ls  already  engaged  on  the
 Assanora  walcr  supply  scheme,  which

 expected  tu  be  completed  in  about
 six  months’  tine  It  is  hoped  .hat  the
 supply  position  of  drinking  water  in
 this  area  will  improve  after  ‘he  com-
 pletion  of  this  scheme

 teh  कांड

 4610  थी  लगाव  राय  बोली  :

 च्यी  ह्क्म  श्म्य  कलबाप  :

 जी  ern  fog  were  :

 aft  where  सिह  :

 वी  wr  लाल  बरवा  :

 थी  लि  wa:

 wat  मंत्री  यह  बताने  की  कृपा
 1.  किः

 (क)  1  जनवरी,  i966  से  &  कर

 धाय  तक  देश  में  कुल  कितनी बार  बीसी
 चलाने के  श्लादेश दिये  बये;

 (ल)  उन  राज्यों  के  गाम  क्या  हैं  दिन  में
 चिगयें  बोली  लाने  के  ध्ादेश  दिये  गए  थे,

 (ग)  इन  गोली  कांडों  से  प्रश्येक  राज्य
 में  कितने  व्यक्ति  मारे  गये;  झौर

 (7)  इन  मामलों  म॑  गोली  लाने  के
 क्या  कारण  थे?

 गृह-कार्य  मंत्रालय  में  cree  मंत्री  (शी
 चिना  चरण  शुक्ल)  :  (क) से  (घ)  प्रव  तक
 प्राप्त  सूचना  विवरण में  दे  दी  गई  है  जो  सवन
 के  सभा  पटल  पर  रखा  गया  है  [पुस्तकालय
 में  रखा  cer:  खपे  लकवा  एल  909

 -/67 rf]  भोर  सूचना  एकत्रित की  जा  रही
 है  भोर  अथासमथ  मदन  सभा  पटल  पर
 रख  दी  जायमी  1

 Theit  of  Telephone  Wire

 45il.  Shri  Bam  Kishan  Gepia:  W:ll
 the  Minister  of  Communications  be
 pleased  to  state

 (a)  whether  it  a5  a  fact  that  the
 theft  of  tclephone  wire  is  on  che  पान
 crease  on  the  Northern  Railway,

 (b)  af  so,  the  total  number  of  cases
 actected  during  the  year  967  so  far,
 and

 (c)  the  steps  taken  to  check  this
 menace?

 (b)  66  cases  from  January  987  to
 May  967

 (ए)  a  The  Telegraph  Wires  (Unlew-
 Possession)  Act  7950  is  being

 amended  to  provide  far  heavier  pe-
 naltes.
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 (a)  Departmental  officers  have  bees!
 mantaining  closer  liaison  with  loca!
 Police  authorities

 (au)  The  Chief  Ministers  of  all  State?
 have  been  addressed  demi-officially  t?
 take  steps  to  prevent  thefts

 (av)  Action  us  being  taken  to  re
 place  copper  wire  by  copper  weld
 (copper  coated  steel)  wire  an  the  vorst
 affected  areas  conmstent  with  avai
 ability  of  resources  and  of  foreign  ex
 change

 Attempt  to  Burn  Congress  President’*
 House

 oe,  Shri  George  Fernantes:
 Shri  Madhu  Limaye:
 Shri  J.  .  Patel;
 Dr  Eam  Manohar  Loh.

 Willi  the  Minster  of  Home  Affait®
 be  pleased  to  state

 (a)  whether  any  inquiry  was  inst!
 tuted  by  Government  through  any
 their  agencies  into  the  attempt  to  bur?
 the  New  Delhi  house  of  the  Congie“
 President  on  the  7th  November,  l9p5-
 and

 (b)  sg  so,  the  findings  thereof?

 The  Minister  of  State  im  the  Mini#-
 try  of  Home  Affairs  (Shri  Vidy4
 Charan  Shukia):  (a)  Investigatio"
 under  the  Code  of  Criminal  Procedurt
 into  the  cases  arising  out  of  the  inc!

 १६78

 8882

 है का र्स म्
 a5
 ६३५६
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 बौड़ी  बनाने  चाले  अधिक

 Adis.  की  wears  cre  चपती,  ;

 जी  pert  are  wane  :

 aft  राज  सिंह  प्रपरवाल  !

 क्या  कलम  तथा  पुनर्थास  मन्नी  यह  बताने
 की  कृपा  करेंगे  कि  .

 9544

 (क)  क्या  यह  सच  हैं  कि  रामपुर  के
 बीडी  कारखाने  के  मालिकों  द्वारा  बीड़ी  बताने
 के  लिये  काम  में  झाते  वाले  पत्ते  तथा  तम्जाकू
 न  दिये  जाने  के  का रण  हजारो  श्रसिक  बे रोजगार
 हो  गये  हैं,

 (स्व)  यदि  हा,  तो  इस  मामले  में  कया

 कार्यवाही  की  गई  है,  भोर

 (ग)  यदि  नहीं,  तो  इस  के  क्या  करण
 4  ?

 ॥  तथा  पुनर्वास  सत्री  (भरी  हाथी)
 :

 (क)  से  (ग)  यह  सामला  राज्य  के  शैत्ता-
 घिकार  a wear  &  घौर  भारत  सरकार्ट के
 पास  इस  सम्बन्ध  में  कोई  सूचना नहीं  हैं

 ?

 दिल्ली  में  डाक  तार  विभाग  में

 wet  श्रेणी  के  'कमंचारी

 4si¢  tt  हुफण  क  कज्ुबात
 sft  राम  सिंह  सपरा

 कया  संचार  मती  यह  बताने  की  कपा
 करेंगे  कि

 चौवी  श्रेणी  के  ऐसे  कितने  कर्मचारी  हैं  मो

 मैद्रिक  पास  हैं  शौर  जिन  की  पिछले  तीस  गर्षों

 में  तीसरी  शेणी  में  परदोष्नति  की  भईं  है
 झौर
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 (*)  इस  समय  मैट्रिक  पास  एसे  कितने
 कर्मचारी  हैं  जो  चौथी  श्रेणी  में  ही काम  कर

 दहे हैं ?

 संसदू-कार्य  तथा.  संचार  विभाग  में
 राज्य  मंत्री  पनी  fo  io  गुजराल)  :  (क)
 00  |

 (@)  201  |

 दिल्‍ली  में  ईटों  के  मटट
 4515.  भरी  हकम  चम्द  कश्वाय

 शी  राम  सिह  भयरवयाल

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 कि.

 (क)  क्‍या यह  सच  हूँ  कि  ऐसे  कई

 इंटों  &  मठ्टों  पर  हाल  में  छपा  मारा  गया
 था  जो  घटिया  किस्म की  ईटे  बना  रहे  थे  ,

 (खा)  यदि  हा,  तो  उनके  नाम  क्‍या

 हैं;  पौर

 (ग)  इस  मामले  मे  क्या  कामंवाही  की

 गई  है  ?

 गुंहु-कार्स  मंत्रालय  में  राज्य  मंत्री  (भी
 fer  wet  शुक्ल)  (क)  जो  नही।

 (ख्)  झौर  (ग),  प्रश्न  ही  नही  उठ्ते  t

 wi  बिल्ली  में  रोपल  बाक  में  बडाखें  फटने  को
 घटना

 45i6.  sit  हुरुभ  ्चम्द  कछवाय  :
 भी  tere.  fee  :

 क्या  पृहकार्य  मंत्री  5  अचल,  3967
 के  प्रतरांकित  प्रश्न  संदपा  538  के  उत्तर
 के  सम्बस्ध  में  वह  बताने  की  कृपा  करेगे  कि:

 (क)  क्‍या  27  फरवरी,  967  को

 मई  दिल्‍ली  में  रीगस-पार्फ  में  पटाणे  फटने

 की  घटना  के  आरे  में  की  जा  रही  जांच  पूरी
 हो  चुकी  है;

 (=)  यदि  हा,  तो  उसका  ब्यौरा
 क्या  है;  भौर

 (ग)  यदि  नहीं,  तो  इंसमे  कितना
 समय  लगते  की  सम्भावना  है?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्या  रण  शुक्ल):  (क)  जी  हां।

 (छ)  भौर  (ग)  धटना  के  दिन  भारतीय
 we  सहिता  की  घारा  286  के  अधीन  एक
 गिरफ्तारी  की  गई  थी।  मामला  जांच  को

 अन्तिम  स्थिति  में  है।

 विद्रोही  मागाझों  हारा  झाकमण

 4517.  भो  हुकम  We  कछुवाय  :

 थो  छोंकार  सिंह  :

 कया  गृहन्काय  मती  5  अप्रैल,  967
 के  ग्रताराकित  प्रश्न  सब्या  529  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  को  कृपा  करेंगे  कि  :

 (=)  क्या  22  फरवरी,  967  को

 मनीपुर  के  रगनुपाल  सब-डिवीजन  के

 चम्देस  मुख्यालय  पर  विद्रोह्दी-नागा्रों  द्वारा

 किये  गये  प्राक्रमण  के  बारे  में  जाच  पूरी

 हो  गई  है;

 (ख)  यदि  हा,  तो  उसका  ब्यौरा

 क्या  है,  शौर

 (ग)  यदि  नहीं,  तो  इसमें  कितना
 स  भय  लगने  की  सम्भावना  है?
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 गृह-कार्य  मंचालव  में  राज्य  मंत्री  (ली
 विद्या  चरण  हुक्ले) :  (क)  जी  हां।

 (ल)  शौर  (ग)  इस  मामले  में  तीन
 व्यक्ति  गिरफ्तार  किये  गये  थे;  किन्तु  जांच
 में  पर्याप्त  सबूत  न  पाये  जाते  के  कारण
 किसी  भी  व्यक्ति  के  बिदंद  मामला  नहीं
 चक्तया  गया।

 बेरोजगार  बीमा  योजना

 45is.  oft  कॉकार  सिह  :

 अरे  हरना  थ.  कयभाण

 क्या  जम  तथा  पुनवस  मयी  29  मार्च,
 967  के  भ्ताराकित  प्रश्न  सख्या  i34

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेग  कि

 (क)  जया  25  अप्रैल,  i967  को
 हुई  स्थायी  श्रम  समिति  की  बैठक  में  बेरोडगार
 बीमा  योजना  के  बारे  मे  इस  बोच  फोई  निर्णय
 किया  क्या  था

 (कब)  यदि  हा,  तो  उसका  ब्यौरा
 क्या  है,  भोर

 (ग)  यदि  नहीं,  तो  उसके  कया  कारण

 अम  तथा  पुनर्वास  मंत्री  (ली  हाथी)  :

 (क)  जी  नहीं।

 (क्ष)  ान  नहीं  उठता।

 (ग)  समय  के  प्रभाव  के  कारण  स्थायी
 श्रम  समिति  द्वारा  इस  भागसे  पर  विषार--
 विभर्श  सहीं  किया  जा  सका।

 Promotion  of  Urda:

 4518.  Shri  a  M,  Banerjee:
 Shri  Madhe  Limaye;

 Will  the  Minister  of  Edueation  be
 pleased  to  state;

 {a)  the  steps  taken  to  promote  Urdu
 in  the  country;

 (b)  whether  various  suggestions
 made  by  non-official  organisations  hke
 Majlis-e-Mushavarat  and  Anjamane-
 Taraque  Urdu  Zaban  have  been  conal-
 dered;  and

 fe)  af  so,  the  reaction  of  Govern-
 ment  thereto”

 The  Minister  ar  State  in  the  Mink-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  (  The  following  grants
 were  given  by  the  Muinsstry  for  the
 promotion  of  Urdu  under  the  schemes
 administered  by  it

 Ra.

 1gsh-59  1,02;500
 I959-60  89,I67
 1960-61  1,12,689

 62-63  Jago I962:
 1963-64  ne
 1964-65  T5873
 3965-66  §2,920
 1966-67  7,237,995

 Tota  862,665

 Grants  were  paid  to  voluntary  organ-
 isations,  State  Governments  and  indi-
 viduals,

 (it)  The  Ministry  also  awards  prizes
 for  the  best  children’s  books  in  Urdu
 at  the  rate  of  Rs.  1,000,  annually.  38
 prizes  have  been  awarded  since  ‘1984.
 55.  2,000  comes  of  each  of  these  prize-
 winning  books  ere  purchased  {for  dis-
 tribution.

 {bd  No  representations  seem  io  have
 been  made  to  this  Ministry,

 (९)  Dass  not  arine,
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 Scientists’  Fool

 1,  Shri  s.  M:  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minter  of  Edueation  be
 pleased  to  state

 (a)  whether  the  scrventists  and  engi-
 neers  tn  the  Scientists  Pool  have  been
 offered  employment  in  the  country,

 (b)  af  so,  tofal  number  of  such
 scientists  and  engineers  in  the  Pool  on
 the  Ist  April  1967;

 (c)  the  number  of  those  who  have
 ७७९७  offescd  yobs  m  the  various  places
 up  to  the  Ist  April  1967,  and

 (d)  the  number  of  those  who  arc
 stil  withoul  employ  ment  and  the  step»
 tuken  by  Government?

 The  Minister  of  Education  (Dr.
 Triguna  Sem);  (a)  Yes,  Sir

 (b)  The  total  number  of  persons  in
 cluding  scientists  and  engineers  who
 were  offered  placement  in  the  Scient-
 ists’  Pool  by  April  ),  967  was  4979

 tc)  The  number  of  persons  who  left
 the  Pool  on  securing  employm-:nt  upto
 the  jet  April,  967  was  498

 (d)  the  number  of  persons  working
 in  the  Screntists’  Pool  on  April  1  967
 and  lecking  for  regular  employment  in
 the  country  was_504  They  are  fiee
 to  apply  for  any  suitable  position  and
 leave  the  Pool  any  moment  A  State-
 ment  showing  the  various  steps  taken
 to  assist  them  in  finding  employment
 is  lad  on  the  Table  at  the  House
 |Placed  m  Library  See  No  LT-930/67)

 form  ge  में  संस्कृत  को  स्थिति

 482i.  sent  झाल्यी  :  क्‍या
 खिला  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  लिभाषा  सूत्र  में  संस्कृत  की  क्या

 '
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 (a)  कया  शिक्षा  सत्ियों  के  सम्मेलन
 में  भी  इस  प्रश्न  पर  विचार  किया  गया  था,
 श्रौर

 पग)  यदि  हा,  तो  उनमें  क्या  निष्कर्ष
 निकसे  *

 िका  मंत्री  (डा०  जिभुण  सेल)  :  (क)
 1961  में  हुए  मुख्य  मल्ियों  के  सस्मेगन

 में  पनुभोवित  विभाषा  सूत्र  मे  सस्कृत  शामिल

 नही  हैं।

 (ख)  जी  नहीं।

 (ग)  प्रश्न  नहीं  उठना 1

 Refugees  from  East  Pakistan

 4523.  Shri  A.  B.  Vajpayee.
 Shri  N.S,  Sharma
 Shri  Sharda  Nand:
 Shr  Bnj  Bhashan  Lal:
 Shri  Ham  Singh  Ayarwal:

 Will  tne  Munster  of  Labour  and
 Rehabtiitaitom  be  pleased  to  state:

 ta)  whether  4a  large  influx  of
 retugees  has  staried  from  East  Pakis-
 tan  recently,

 (b)  Whether  more  than  2,000  fami-
 hes  crossed  over  to  Tripura  from  East
 Pakistan  during  the  latt  two  monins,
 and

 (c)  if  so,  the  steps  taken  to  stop
 thss  influx  of  refagees  from  Pakistan?

 ‘The  Minister  of  State  in  the  Mints-
 try  of  Labour,  Employment  and  Ee-
 babilitation  (Shi  L.  N,  Mishra):  (a)

 been  an  upward  trend  in
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 flux  cannot  be  termed  large  in  rela-
 tion  to  the  figures  of  influx  for  the

 hal
 3964  and  up  to  the  end  of  August,

 (b)  No,  Su,  537  famihes  are  report-
 ed  to  have  crossed  over  to  Tripura
 from  East  Paksitan  during  the  period 23-4-67  to  24-6-67

 (९)  The  Government  of  India  have
 repeatedly  represented  to  the  Govern-
 ment  of  Pakistan  regarding  the  plight
 of  the  minorities  there  and  have  re-
 minded  them  of  their  obligation,  under
 the  Nehru-Liaquat  Pact  which  requires
 them  to  guerantee  to  then  minorities
 security,  full  freedom  and  equality  of
 rights  Unfortunately,  the  Government
 of  Pakistan,  despite  their  profe<sions
 to  the  contrary,  have  done  very  little
 to  smprove  the  conditions  of  the  mino-
 rities  there

 iron  Ore  Mines

 454,  Shrimati  Tarkeshwari  Sinha:
 Shri  Onkar  Lal  Berwa

 Will  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state

 (a)  whether  Government  have  any
 Proposal  under  consideration  to  have  8
 special  machinery  for  improving  thé
 phght  of  workers  in  the  Iron  Ore
 Manes  through  some  welfare  organisa-
 uuon,  and

 (b)  uf  so,  the  nature  thereof’

 The  Minister  of  Labour  and  Eehabi-
 litatlon  (Shri  Hathi):  (9)  and  (b)  At
 present  we  have  a  Co-ordinating  Com-
 muttee  consisting  of  Officials  to  coordi-
 nate  the  work  of  the  five  separate  Ad-
 visory  Committees  for  the  predomin-
 antly  iron  ore  mining  States  of  Bihar,
 Orissa,  Andhra  Pradesh  and  Mysore,
 Madhya  Pradesh  and  Maharashtra,  and
 Goa,  Daman  and  Diu.  In  the  Meet-
 ing  of  the  Coordmating  Committeé
 held  at  Jamshedpur  on  8-4-1967,  it
 has  been  decided  that  to  activise  thé
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 working  of  the  Fund,  the  Coordinat-
 ing  Commuttee  should  be  converted
 into  a  Central  Advisory  Board  on
 which  representatives  of  Government,
 workers  and  employers  from  the  five
 regions  should  be  appointed,  Action
 has  been  initiated  to  convert  the  Co-
 ordinating  Committee  into  a  Central
 Advisory  Board

 High  School  and  Intermediate
 Examinations  in  U.P,

 4525.  Shri  Madhu  Limaye:
 Shri  5.  M  Banerjee:
 Shri  George  Fernandes.
 De  Bam  Manohar  Lohia.
 Shri  Sidheshwar  Prasad:

 Will  the  Munster  of  Education  be
 pleased  to  state

 fa)  whether  the  UP  Government
 have  informed  the  Central  Government
 about  their  intention  to  abolish  the
 annual  High  School  and  Intermediate
 examinations  in  the  State

 {b)  whether  other  Statea,  too,  have
 pent  in  similar  intimation  ty  the  Cen-
 tre,

 (८)  af  ५७,  the  reaction  of  Govern-
 ment  thereto,  and

 id)  whether  Government  propose  to
 evolve  a  uniform  policy  tn  regard  to
 the  reform  of  the  examination  system
 throughout  the  country  in  consultation
 with  the  States’

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Agaq).  (a)  and  tb)  No,  Sir

 {c)  Does  not  are

 (d)  National  Council  of  Educational
 Research  and  Training  8  working  with
 the  State  Boards  of  Education  to  re-
 form  the  present  system  of  Examina-
 tion  at  the  Schoo)  stage  by  improving
 among  other  things  the  nature  of
 question  papers  and  the  scoring  proce-
 dures
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 Stipends  for  Scheduled  Castes  and
 ‘Tribes

 4528,  Shri  Madho  Limaye:
 Shri  8.  M,  Banerjec:
 Shri  George  Fernandes:
 Dr  Bam  Maoehar  Lohis:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  038  on  the
 भा  November,  1966,  and  state

 (a)  whether  Government  have  since
 taken  a  decision  on  the  proposal  to
 enhance  the  rate  of  stypends  for  bourd
 ing  for  school  and  college  students
 belonging  to  the  Scheduled  Castes  and
 Scheduled  Tribes  in  view  of  the  rise
 in  the  cost  of  Living,  and

 (b)  Hf  so,  the  quantum  by  which  the
 stipend  has  been  increased?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  and  (b+  The  matter  has
 since  been  reviewed  and  a  decision
 taken  On  a  scrutiny  of  the  rates  .v.I-
 solidated  value  after  taking  into  consi-
 deration  other  concessions,  eg,  ex-
 emption  from  tuition-fees  etc  he  it  was
 held  that  these  rates  did  not  compare
 unfavourably  with  those  admussible
 under  the  National  Scholarships
 Scheme  Besides  the  scheme  allowed
 part-time  employees  also  to  take  ad-
 vantage  of  this  scheme  which  was  de-
 med  to  the  recipients  under  the  scheme
 of  National  Scholarshipa  The  scheme
 further  provides  that  a  student  can
 accept  a  grant  or  monetary  help  from
 the  State  Government  or  any  other
 source  for  the  purchase  of  books,
 equipment  or  for  meeting  the  expenses
 on  board  and  lodging,  in  addition  to
 the  scholarship  amount  paid  under  this
 scheme,  In  view  of  these  considera-
 tions,  it  was  decided  to  maintain  the
 present  rates.
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 All  India  State  Employees’
 Conference

 4527,  Shri  Bibhuti  Mishra:
 Shri  K  N.  Tiwary:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the  All
 India  Conference  of  State  Employees’
 was  held  at  Patna  on  the  24th  April,
 1967,

 (b)  whether  they  demanded  that
 Central  Government  should  urge  the
 various  State  Governments  to  raise
 their  pay  to  the  level  of  the  pay  of  the
 Central  Government  Employees  of
 equal  ranks,  and

 (c)  uf  so,  Central  Government  ५  reac-
 tion  thereto?

 The  Minister  of  State  mn  the  Muus-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sur

 (b)  We  have  no  official  information
 However,  the  question  of  revision  of
 the  pa}  scales  of  State  Government
 employees  is  one  for  the  State  Guvern-
 ments  to  consider

 tc)  Does  not  arise

 Employees’  State  Insurance

 4528.  Shri  M.  Sudarsanam.  Will  the
 Minister  of  Labour  and  Eehabilitation
 be  pleased  to  state

 (a)  whether  any  representations
 have  been  received  against  the  recent
 directive  of  the  Employees  State  Insur-
 ance  Corporation  to  Industrial  under-
 takings  that  both  employers  and  em-
 ployees’  contributions  have  to  be  paid
 on  the  annual  bonus  disbursed  to
 workers  under  the  Payment  of  Bonus
 Act,  and

 (b)  uf  so,  the  reaction  of  Govern-
 ment  thereto?
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 The  Minister  of  Labour  aud  Rehat!-
 Histion  (Shri  Hathi):  (a)  Yea  It  nae
 been  represented  that  there  are  prect!-
 cel  difficulties  in  the  realisation  of
 contributions  on  the  annual  bonus

 (b)  The  matter  is  under  examinatic®
 by  the  Employees’  State  Insuranc®
 Corporation  m  the  light  of  the  Eni-
 ployees’  State  Insurance  Act,  ‘1848.

 Triple  Benefit  Scheme  for  Teacher?

 ‘a.  Shak.  G  UW.  Gamexipe.
 ह... ह  Madbn  Limase-

 Will  the  Minister  of  Education  Y*
 Pleased  to  state

 (a)  whether  the  ‘Triple  Beneft
 scheme  for  the  teachers  has  been  in’
 plemented  by  all  the  States,

 (b)  if  not,  the  reasons  for  the  sam?:
 and

 te)  the  steps  taken  by  Government  ¢°
 get  the  scheme  implemented’

 The  Mfaister  of  State  In  the  Minis
 try  of  Education  (Shri  Bhawat  Jh*
 Asad):  (a)  to  (९),  Most  of  the  State?
 have  alreedy  tekea  steps  to  implemer't
 the  Scheme,  some  States  are  still  cor-
 sidering  tt  while  others  do  not  propor®
 to  implement  it  for  various  reeson®
 which  include  the  follewing.--

 (l)  financial  costs;

 (ii)  possibility  of  taking  over  th’
 aided  schools,

 (il)  smaliness  of  the  number  of  ald’
 ed  schools.
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 Coaching  im  Sporta

 Shri  P.  K.  Deo:  Will  the  Minis-
 ter  of  Edweation  be  pleased  to  state:

 9336

 (a)  whether  the  National  Institute
 of  Sports  has  recommended  the  appoint
 ment  of  Zonal  Coaching  Supervisors
 for  coaching  promising  boys  and  girls
 in  sports  In  the  different  State  centres,

 (b)  whether  the  University  Grants
 Commission  has  also  made  similar  re-
 commendations,  and

 (c)  if  so,  the  action  taken  in  that
 regard”

 The  Minister  of  State  im  the  Minis-
 try  of  Kducation  (Shri  Bhagwat  Jha
 Asad):  (a)  The  Board  governing  the
 National  Institute  of  Sports  have  re-
 commended  the  appointment  of  zonal
 Supervisors  to  keep  liaison  with  State
 Sports  Councils  ‘etc  and  to  supervise
 the  activities  of  the  Regional  Coach
 ing  Centres

 (b)  No,  Sir

 (c)  As  a  measure  of  economy  no
 fresh  appointments  of  Zenal  Supervi-
 sors  can  be  made  at  present

 T.&  asd  DA.  of  Ministers

 Shel  VYashpel  Singh:
 Shri  ss.  C.  Samanta:

 4531,

 Will  the  Minister  of  Mome  AMalss
 be  pleased  to  atate,
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 The  Deputy  Minister  in  the  Ministry
 of  Heme  A@feirs  (Shri  K.  8.  Bama-
 swamy):  (a)  No  Sir  According  to  the
 rites,  Ministers  are  entitled  to  travel-
 ling  and  dafly  allowances  only  in  res-
 pect  of  tours  undertaken  by  them  in
 the  discharge  of  their  official  duty

 (b)  and  (c)  Do  not  arise

 Rehgbilitation  of  Refugees  frem  E.st
 Pakistan

 4532.  Gari  Deven  Sen’  Will  the
 Minister  of  Labour  and  ‘RehaVilitation
 be  pleased  to  state

 (a)  the  number  of  places  outside
 West  Bengal  where  the  East  Benga!
 refugees  have  been  rehabilitated  with
 the  names  of  places  and  the  number
 of  refugees  rehabilitated  in  each  area

 (b)  the  cxpencditure  incurred  in  an
 area  excluding  the  capital  expenditure

 (c)  the  source  of  Hvelfhood  in  each
 area

 (d)  the  establishment  of  schools,
 hospitals  tanks  and  wells  and

 (c)  how  the  expenditure  for  East
 Pakisian  refugees  compares  with  that
 of  West  Pakistan  refugees*

 The  Minister  of  State  in  the  Minis
 try  of  Labour,  Employment  and  Rebs-
 bilidation  (Ghri  L.  N  Mishra.  (a)  A
 statement  giving  the  number  of  new
 migrants  families  from  East  Pakistan
 who  have  either  been  moved  to  reha-
 bilitation  sites  or  given  regular  em-
 ployment  in  various  States  is  laid  on
 the  table  of  the  House  [Placed  im  Li-
 brary.  See  No  LT-9!I/67  }

 (९)  The  information  is  given  in  cols
 3  and  4  of  the  statement  referred
 in  part  (a)  of  the  Question,  which
 laid  on  the  Table  of  the  House

 (Placed  in  Library.  See  No  P—9I2/

 (6)  Up  to  31-3-1967,  23  primary
 schools,  2  middle  schools,  2  high
 schools/higher  secondary  schools,  |
 college,  2  hostels  and  3  ITIs  ‘have
 been  sanctioned  for  the  benefit  of  new
 migrants  In  the  case  of  4  high
 schools  /higher  secondary  schools  ex-
 pansion  of  existing  schools  has  been
 sanctioned

 l  Dispensary,  4  Dispensary  cum-
 Maternity  Centres,  2  Compounder's
 Unit-cum-Maternity  Centres  have  been
 sanctioned  in  various  States  In  one
 State  expansion  of  an  existing  Hospital
 has  been  sanctioned

 54  Nistar  Tanks  and  305  Open  Wells/
 Tubewells  have  been  constructed  in
 various  States  for  irrigation  purposes

 {e)  Since  the  partition  of  India  and
 upto  the  end  of  dmancial  year  ‘1966-67,
 an  estimated  sum  of  Rs  20]  04  crores
 will  have  been  spent  on  the  rehabilita-
 tion  of  West  Pakistan  refugees  and  4
 sum  of  Rs  262  5]  crores  on  Eust  Pakis
 tan  refugees

 Spanish  Priest  in  Moakarashira

 4533  Shri  Omanath.
 Sbri  P.  Gupalan:
 Shri  Nambiar;
 Sari  C.  KR  ह...

 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state

 (a)  whether  it  ts  8  fact’  that  the
 Maharashtra  Government  have  served
 notice  on  a  Catholic  priest  a  Spanish
 National  to  Icave  India,

 (७)  the  name  of  that  prest,  and

 (ey  the  reasons  for  taking  such  ac-
 tion”

 The  Minister  of  State  in  the  Mints.
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Shukla):  (a)  to  (c).  Father  Vincent
 Ferrer,  a  Spanish  national  whose  period
 of  stay  expired  in  March,  ‘1967,  was
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 not  granted  extension  in  the  first  Ins-
 tance  However,  he  has  since  beer
 allowed  to  stay  on  in  India  till  3ist
 July  967

 Interruption  in  the  Long  Distance
 Communications

 4534,  Shri  Tridib  Kamar  Chgudbari*
 Shri  ड्  C  Samanta

 Will  the  Minister  of  Communications
 be  pleased  to  state

 (a)  the  Iong  term  and  short  term
 measures  adopted  to  reduce  the  fre-
 quent  interruptions  in  the  long  distance
 telephone  communications  system  if
 the  country

 (b)  whether  complaints  wre  increas
 ing  in  number  in  the  recent  months.
 and

 (e)  if  so  the  reasons  therefor?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Commansications  (Shri  I  K  Gajrai)
 (a)  Interruptions  in  the  long  distancé
 telephone  communications  systems  30
 the  country  are  caused  by

 a  Copper  wire  thefts  from  the
 lines.

 (2)  Instability  and  failure  of  local
 Power  supply  mains

 (3)  Damage  due  to  natural  causes

 The  remedial  measures  are

 (i)  Provision  of  long  distance  tele-
 phone  communication  circuits
 over  underground  coaxial  cab-
 les  and  Microwave  Radio  relay
 systems  to  avoid  interruptions
 due  to  theft  of  copper  wires
 from  open  wire  lines.

 (i)  Amending  the  Telegraph  Wires
 (Unlawful  Possession)  Act  1950,
 providing  heavier  penalties
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 (iH)  Replacement  of  copper  wires
 by  copper  coated  steel  wires
 and  manufacture  of  the  same
 in  the  country

 (lv)  Maintaining  closer  liaison  with
 local  police  authorities

 (v)  Bringing  to  the  notice  of  Chief
 Ministers  of  States  through
 Demi-official  letters  the  menace
 of  frequent  copper  wire  thefts
 in  their  states  requesting  them
 to  take  deterrent  measures  to
 prevent  the  same  P

 (vil  Provision  of  standby  engine  al-
 ternators  at  various  communi-
 cation  centres  to  cover  the
 periods  of  mains  foilure

 (b)  No

 (९)  Does  not  arise

 Writ  Petitions  in  Orissa  High  Court

 4535  Shri  Ramachandra  Vika:

 Shri  Dhuleshwar  Meena:

 Shri  Meer}i  Bhal:

 Shri  K  Pradhani-

 Will  the  Minister  of  Home  A@faira  be
 pleased  to  state

 (a)  the  number  of  writ  petitions  filed
 in  the  Orissa  High  Court  durng  the
 last  three  months,  and

 (b)  the  number  of  writ  petitions
 pending  In  the  High  Court  alnce  one
 year?

 The  Minister  of  Home  AMfairs  (Shri
 ¥  B  Charan).  (a)  94

 (b)  303  (This  figure  includes  cases
 pending  alnce  ist  June  966  and  prior
 to  that  date)
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 (a)  whether  it  is  a  fact  that  while
 appealing  for  funds  from  the  Indian
 Nationals  in  foreign  countries,  the
 Prime  Minister  has  requested  the  Indian
 Princes  to  partly  or  fully  part  with
 the  privy  purses  to  help  the  people  in
 the  distressed  areas;  and

 (b)  af  so,  how  many  princes  have
 favourably  responded  to  the  Prime
 Minister’:  appeal

 The  Minister  of  Home  Acairs  (Shri
 ¥.  B.  Chavan);  (a)  and  (b)  In  Nov-
 ember  ‘1906,  Prime  Minister  made  3
 general  appeal  to  the  people  of  India
 to  contribute  generously  to  Prime  Min-
 isters  Drought  Relief  Fund  While
 drawing  attention  to  the  appeal  the
 Government  requested  the  Rulers  to
 make  generous  contribution  to  the  fund
 33  Rulers  respondent  to  this  appeal  and
 contributed  to  the  fund

 Congress  President

 4537.  Shri  Baburao  Patel:  Will  the
 Miniter  of  Home  Affairs  be  pleased  to
 state

 (a)  whether  the  Congress  President
 is  covered  by  the  official  security,

 (b)  if  so,  the  monthly  expenditure
 incurred  on  his  security;  and

 (eo)  whether  similar  facity  is  al-o
 to  be  provided  to  the  Presi-

 dents  and  Chairman  of  other  political
 parties”

 The  Miuister  of  Stale  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  Following  threat  to  the
 safety  of  Shri  Kamraj,  certain  security
 arrangements  have  been  made  for  his
 protection  since  1985.

 {b)  Rs  53360  per  month.

 (०)  Security  arrangements  are  not
 made  for  the  President  or  Chairman
 of  any  political  party.  They  are  made
 when  in  the  Judgment  of  those  concern-
 ed  with  security  matters  such  arrange-

 the  proection
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 Pak  Rangers’  Intrusion  in  Rajasthan

 4538,  Shri  Baburao  Patel:  Will  the
 Minister  of  Heme  Affairs  be  pleased
 to  state

 (a)  whether  it  :s  a  fact  that  ten
 Pakistanis  including  three  Pakistani
 rangers  entered  the  border  village  of
 Yaliwala  का  Ganganagar  District  of
 Rajasthan  on  the  might  of  the  28th
 April,  ‘1967  and  shot  dead  an  Indian,

 (b>  if  so,  the  reasons  for  our  security
 guards  not  being  able  to  intervene,
 and

 (c)  why  the  Pakistanis  were  allowed
 to  escape?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B  Chavan):  (a)  to  (९)  No  sach
 meident  took  place  on  April  28,  4987
 However,  three  Pak  rangers  and  seven
 Pakistani  civilians  trespaseed  into
 Indian  territory  in  Ganganagar  District
 on  April  i4,  3967  to  take  away  an
 animal  which  had  been  shot  dead  by
 them  from  across  the  border  They
 fled  on  seeing  our  border  patrol

 Prohibition

 4539.  Shrimati  Savitri  Shyam:  Will
 the  Minister  of  Home  Affairs  be  pleased
 fo  sta’  te

 (a)  whether  it  is  a  fact  that  the
 Deputy  Minister  of  Tourism  bas  said
 in  Bombay  that  Prohibition  was  one  ot
 the  disincentives  for  the  promotion  of
 tourism,  and

 (b)  af  so,  whether  this  rs  the  con-
 sidered  view  of  Govern  nent?

 The  Minister  of  State  in  the  Ministry
 of  Bome  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  The  Deputy  Minister  af
 Tourism  did  not  express  her  opinion
 but  merely  related  the  impressions  of
 other  people  conveyed  to  her  that  pro-
 hibition  was  a  disincentive  fo  promotion
 of  tourism  The  press  report  was  not
 quite  accurate  in  this  respect.

 (b)  Does  not  arise.
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 Mobile  Post  08०0  in  UP.

 15,  Ghri  Vishwa  Nath  Pandey:  Wil)
 the  Minister  of  Communications  be
 Pleased  to  state-

 (a)  the  number  of  Mobile  Post
 Offices  in  Uttar  Pradesh  at  present;

 (b)  whether  Government  propose  to
 tommisaion  more  such  Post  Offices  in
 Uttar  Pradesh  State,  and

 (c)  if  so,  their  field  of  operation?

 The  Minister  of  State  in  the  Depart-
 meats  of  Parliamentary  Affairs  snd
 Communications  (Shri  I.  K.  Gujral)  :
 tap  None,  Sir

 (b)  and  (c)  One  Mobile  Post  Office
 will  be  commissioned  shortly  at  Kanpur

 उतसर  प्रेत!  के  शाजनीतिक  पीड़ित  लोगो  को

 लहापता

 4541.  श्यो  विश्वनाथ  पाण्डे  :  क्या

 गृह-का्य  मती  यह  बदने  की  कृपा
 बरेगे  की

 (क)  उत्तर  प्रदेश  के  राजनैतिक  पीडितो
 को  966-67  में  सहायता  के  रूप  में  कितना
 धन  दिया  गया,  झौर

 (@)  इससे  वहां  के  कितने  राजनैतिक
 पीड़ितों  को  लाभ  हभा  है  तथा  उन्हें  प्रति
 मास  कितनी  राशि  की  सहायता  दी  जाती

 है?

 मृह-कार्य  मंत्रालय  में  राज्य  मंत्री  चो
 fen  wea  qm)  :  (क)  नौर  (ल)

 1966-67  के  वौरात  पत्तर-अदेश  के
 26  राजनीतिक  पीड़ितों  को  0,750  रुपये
 की  राशि  दी  भई।  गृह मरी  की  निवेका..

 सुदान  निधि  में  से  किल्ली  राजनीतिक  पीड़ितों
 को  कोई  प्रासिक  सहायता  नहीं  दी  जाती।
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 Perseny  Registered  in  Banpleyment
 Sxokanges  tn  UiP.

 Hs.  Shri  Vishwa  Nath  Pandey  ;  Will
 the  Minister  of  Labour  and  Rehabiti-
 tation  be  pleased  to  state:

 (a)  the  number  of  persons  registered
 a»  unemployed  at  the  Employment  Ex-
 changes  in  Uttar  Pradesh  as  on  the
 20th  April.  1967,  and

 (9)  the  steps  taken  to  get  them  em-
 ployed  within  a  year  from  the  date
 their  registration”

 The  Minister  of  Labour  aud  Rehabili-
 tation  (Shri  Mathi):  (७)  401  864

 (b>  Appheants  are  sponsored  by  the
 employment  exchanges  against  suitable
 vacancies  notified  to  them  Keeping  in
 view  the  existing  employment  situation,
 it  may  not  be  possible  ta  place  all  the
 appncants  within  a  vear  of  their  regis-
 tration

 Mischievous  Activitles  of  Pakistan  in
 Laccadive  Islands

 4544.  Shri  Bibbhuti  Mishra:  Will  the
 Minister  of  Home  Affairs  be  pleased  tu
 state

 (a)  whether  auy  reports  have  been
 received  about  Pakistani  trying  to  insti-
 gate  trouble  in  the  Laccadive  Islands;
 and

 (b)  if  so,  the  details  thereof?
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 Unclaimed  Money  tm  Postal  Savings
 Bank  Account

 4545.  Sari  Jrotirmey  Baru  :
 Shri  Umanath:
 Shri  B.  «K.  Medak:
 Shri  Pr.  Gopalan:
 Shri  Bhagaban  Das  :
 Shri  C  है.  Chakrapani-

 Will  the  Miruster  of  Communications
 be  pleased  to  state:

 (a)  the  total  nt  of  unclaimed
 money  lying  in  the  Postal  Savings  Bank
 Account  at  present

 (७)  whether  Government  have  taken
 ny  stepe  to  pay  off  these  amounts  to
 the  right  claimants,  and

 {e)  af  so  the  nature  of  the  steps
 taken?

 The  Minister  of  State  in  the  Depart-

 (a)  No  amount  in  Post  Office  Savings
 Bank  can  be  treated  as  “unclaimed”
 If  there  are  no  transaction  in  an
 account  for  six  complete  years,  the
 necount  Is  treated  as  “silent”  and  such
 an  account  can  be  revived  by  the  de-
 positor  on  his  making  an  application
 The  net  cumulative  balance  on  30th
 April,  967  in  the  Savings  Bank
 Accounts  treated  “silent”  was  Res
 9,54,32.061  25

 (७)  and  (c)  The  depositors  or  their
 heits  have  to  claim  the  amount  How-
 ever,  the  P.  &  T  Department  proposes
 to  issue  notices  to  depositors  of  “silent”
 accounts  where  complete  records  are
 avallable  and  where  the  balance  is  more
 than  Re  200  requesting  them  to  revive
 thair  accounts.
 li00  L8—4.
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 Pay  of  Indian  Scientists
 4546.  Shri  Jyotirmoy  Basa:

 Shri  EK.  M.  Abrabam:
 Shri  Umanath  :
 Shri  B  हु.  Modak  :
 Shri  Bhagaban  Das:
 Shri  P.  Gopalan  :
 Shri  C.  EK.  Chakrapani  :

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  press
 reports  of  an  observation  made  by  the
 Counc)  of  Scientific  and  Industrial  Re-
 search  that  Indian  scientists  are  being
 Paid  low  remuneration;

 (9)  if  so,
 thereto,  and

 Government's  reaction

 (ed)  the  steps  Government  propose  to
 take  to  improve  the  condition  of  the
 scientists?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.  The  press
 report  is  based  on  28  Survey  Report
 entified  “Opinion  Survey  of  Scientists
 and  Technologists”  by  Aquell  Ahmed
 and  8  P  Gupta  of  the  Research  Survey
 and  Planning  Organisation,  a  copy  of
 which  i.  available  in  the  Library  of
 Parlla  nent

 (b)  and  =  (९)  The  Government's
 policy  and  steps  regarding  the  umprove-
 ment  of  service  conditions  of  scientists
 are  well  stated  in  the  Scientific  Policy
 Resolution  of  the  Government  passed
 by  Parliament  on  4th  March,  958  The
 implementation  of  the  Scientific  Policy
 Resolution  is  a  long  term  process  and
 js  continually  under  review.  To  the
 extent  possible,  several  steps  have  al-
 ready  been  taken  to  improve  conditions
 af  service  of  scientists  such  as  merit
 Promotion,  grant  of  advance  increments,
 etc  The  question  of  remuneration  is
 a  matter  which  has  to  be  related  to
 conditions  in  the  country  and  is  relative-
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 Compaters  in  P.  aud  T.

 oi  Shri  Oukar  Lal  Berwa:
 Shri  Ooker  Singh:

 Will  the  Minister  of  Commanications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Post  Master  General,  Rajasthan  in  a
 Press  Conference  has  opposed  the  use
 of  computers  which  proved  to  be  a
 costly  device  because  of  foreign  ex-
 change  involved,  and

 (b)  if  so,  whether  any  work-study
 has  been  carried  out  on  the  use  of
 computers?

 The
 —

 of  State  ia  the  Depart-
 ments  ‘arliamentary  Affairs  and
 Communications  (Shri  I  K.  Guj-al):
 (a)  and  (b):  The  Governrient  fs  aware
 of  the  views  of  the  Positmaster-General,
 Rejasthan  as  appeared  in  the  Press
 Which  are  his  perscnal  views  No
 computer  is  used  in  ths  P  &  T  for
 the  purpose  of  telephone  billing  and
 accounting  work  However,  part  of  the
 work  relating  to  telephone  billing  and
 accounting  of  Calcutta  Tslephones
 which  has  been  entrusted  to  a  Cont-
 factor,  on  a  service  basis  is  done  on
 computers  in  their  Service  Bureau
 The  question  of  work  study  does  not
 arise  as  no  computer  of  thtir  own  is
 used  by  the  P.  &  T.  for  the  purpose.
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 poor  students  to  continue  thely  Univer-
 sity  Education  during  1986-67  under  the
 Naticnal  Scholarship  Scheme;  and

 (b)  the  details  and  the  amount  spent
 out  of  this  by  the  State  Government
 during  the  same  period.

 The  Minister  of  State  in  the  Ministry
 of  Education  (Shri  Bhagwat  Jha  Azad):
 (a)  Rs  3.40  lakhs

 (9)  An  expenditure  of  Rs  250  lakhs
 was  incurred  by  the  State  Government;
 Re  64930  on  the  award  of  fresh
 scholarships  to  candidates  selected  in
 1968-67  and  Rs  03,070  on  the  renewal
 of  scholarships  cf  candidates  selected
 in  earlier  years

 Merit-cum-Meang  Scholarships  in
 Orissa  Technical  Institutes

 4549.  Shri  Hamachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K  Pradhani  :
 Shri  Heerji  Bhal:

 Will  the  Minister  of  Education  be
 pleased  to  state

 {a)  the  amount  given  on  account  of
 Merit-cum-Means  Scholarships  to  each
 technical  In.titute  in  Orissa  during
 ‘1966-67;  and

 (b)  the  amourt  proposed  to  be  given
 to  that  State  ह“ अ  the  purpose  during
 967  687

 The  Minister  of  State  in  the  Ministry
 of  Edueation  (Shri  Bhagwat  Jka  Azad):

 (a)  University  College  of
 Engireering,  Burla  Re.  48,600

 z  Orissa  Schoo)  of  En-  -
 gineering,  Cutteck  Ra  6,250
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 Rs.  7,800

 drapara  Rs.  ०

 Rs  1,050
 —

 Toran  Rs.  69.450

 (७)  Rs.  111,400.

 Cultaral  Centres  in  Orisa

 cl  Shri  Ramachandra  Ulaka :
 Shri  Dhuleshwar  Mees  :

 Shri  K.  Pradbsaxi:

 Shri  Heerji  Bhai :

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  financial  assistance

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Ministry

 of  Education  (Shri  Bhagwat  Jha  Asad):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Grants  to  Engineering  Colleges  है ३
 Orisss

 was  given  to  Orissa  for  the  construc:  {a)  Grants  750,000.00,
 {ion  of  cultural  centres  in  the  State
 during  966-€7;  and  Loans  7,08,000.00

 (Figures  in  lakhs)

 Non-Recarring
 Neme  of  the  institution  Total

 Buildings  Equipment  Steff
 (quarters

 t  a  5  4  5

 Reegiontl  «=  Engineering  College,
 e  Rowtkes  +  rod  OY  ons  bey

 @
 पकती  धव  of  : Bagiscsrieg, we  |  oss  1780  3°5984053
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 Recurring  Total  Loans
 Name  of  the  institution  Grant-in-

 aid  Hostels  Staff  Total
 Quarters

 I  6  3)  8  9  0

 (i)  Regional  Engineering  College,
 Rourkela  to°6639  ‘15°973,  57  73६  7°05

 (ii)  University  College  of  Engineering,  I*594953
 Utkal  University,  Burla

 Adult  Education  in  Orissa

 4552.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  amount  allotted  by  Govern-
 ment  to  the  Orissa  Government  for
 Adult  Education  during  i966-67;  and

 (b)  the  amount  proposed  to  be  given
 to  that  State  for  the  purpose  during
 1967-68?

 The  Minister  of  State  in  the  Ministry
 of  Education  (Shri  Bhagwat  Jha  Azad):
 (a)  and  (b).  Central  assistance  on
 Plan  schemes  is  released  on  the  basis
 of  actual  expenditure  on  a  particular
 head  of  development  e.g.,  General
 Education  and  not  for  each  scheme  or
 sub-head  separately.  It  is,  therefore,
 not  possible  to  indicate  separately  the
 amount  of  Central  Assistance  given
 for  Adult  Education  to  Orissa  Gov-
 ernment.

 Archaeological  Treasures

 4553.  Shri  Dhuieshwar  Meena:

 Shri  Ramachandra  Ulaka:

 Shri  Heerji  Bhai:

 Shri  K.  Pradhani:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to

 Unstarred  Question  No.  2489  on  the
 I7th  August,  966  and  state:

 (a)  whether  Government  have
 since  considered  the  proposal  to
 enact  legislation  to  check  the  steady
 depletion  of  archaeological  treasures
 in  India;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  and  (b).  The  matter  is
 still  under  consideration  of  Govern-
 ment.

 Centrai  Schools

 4554.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  number  of  Central  Schools
 which  are  proposed  to  be  opened  dur-
 ing  the  current  year  in  the  country;
 and

 (b)  the  number  of  such  schoois  at
 present  in  the  country?

 The  Minister  of  Stale  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  Seven,  subject  to  avail-
 ability  of  funds.

 (b)  One  hundred  and  eleven  as  on
 81-3-67.
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 Direct-Dial  Telephone  System

 4555.  Shri  Sradhakar  Supakar:  Will
 {he  Minister  of  Communications  be
 pleased  to  state:

 (a)  the  number  of  cities  and  towns
 in  the  country  connected  so  far  by  the
 direct-dialling  telephone  system;  and

 (b)  the  total  expenditure  incurred  in
 connecting  cities  and  towns  directly?

 The  Minister  of  State  in  the  Depart-
 menis  of  Parliamentavy  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 (a)  Thirteen  cities  by  the  point  to
 point  subscriber  dialling  system.  These
 are:

 Delhi,  Agra,  Kanpur,  Lucknow,
 Jaipur,  Patna,  Varanasi,  Meerut,
 Jullundur,  Simla,  Ahmedabad,  Mad-
 ras  and  Bangalore.

 (b)  The  cost  of  Switching  equipment
 for  providing  subscriber  trunk  dialling
 at  the  above  mentioned  places  ‘s
 about  Rs.  29  lakhs.  In  addition,  long
 disiance  circuits  in  the  various  routes
 have  been  provided  as  general  im-
 provement  to  the  trunk  network.

 Reviewing  Committee  on  C.S.LR.

 4556.  Shri  Indrajit  Gupta:

 Shri  H.  N.  Mukerjee:

 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Reviewing  Committee
 of  the  C.S.I.R.  has  recommanded  that
 the  Council  of  Scientific  and  Industrial
 Research  headquarters  should  func-
 tion  less  as  an  administrative  centre
 and  more  as  a  technical  and  scientific
 planning  and  policy  making  agency;
 and

 (b)  if  so,  the  action  taken  to  imple-
 ment  the  recommendation?
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 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.

 (b)  This  is  a  matter  which  is  conti-
 nually  engaging  the  attention  of  the
 Director  General,  Scientific  and  Indus-
 trial  Research  and  following  steps
 have  been  taken:—

 (i)  D.G.S.LR.  who  is  8  leading
 scientist  ensures  that  the  head-
 quarters  function  as  a  scienti-
 fic  policy  making  body  and
 not  merely  an  administrative
 office.  To  assist  him  in  this
 task,  leading  scientists,  tech-
 nologists  and  industrialists  in
 the  country  and  also  WDirec-
 tors  on  the  National  Labora-
 tories  are  nominated  on  vari-
 ous  Commitiees  which  are  ap-
 pointed  from  time  to  time  to
 consider  specific  matters.  The
 Board  of  Scientific  and  Indus-
 trial  Research  which  is  the
 principal  advisory  body  and
 the  Governing  Body  of  the
 C.5..R.  also  consist  of  lead-
 ing  scientists  and  technolog-
 ists.

 (ii)  Functions  and  powers  of  the
 Governing  Body,  C.S.I.R.  have
 been  considerably  delegated
 to  the  Executive  Councils  of
 National  jLaboratories/Insti-
 tutes  so  that  they  may  manage
 the  affairs  of  the  Laboratories
 within  the  allotted  budget
 provisions;

 (ili)  Scientists  and  technologists  in
 the  field  and  industrialists
 have  been  closely  associateé
 in  the  formulation  of  the  re-
 search  policies  and  program-
 mes  of  the  Laboratories;  and

 (iv)  The  administrative  set  up  at
 the  headquarters  is  mainly
 intended  to  follow  up  and
 facilitate  the  implementation
 of  the  decisions  taken  by  the
 planning  and  policy  making
 bedies  of  the  C.S.LR.  at  vari-
 eus  levels.
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 Teaching  of  Hindi

 $557.  Shri  Molahu  Prasad:
 Shri  Rabi  Ray:
 Shri  Maharaj  Singh  Bharati:

 Will  the  Minister  of  Education  be
 pleased  to  state  whether  his  Ministry
 propose  to  take  over  the  Hindi  Teach-
 ing  Scheme  at  present  under  the  Min-
 istry  of  Home  Affairs,  from  the  latter?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  No,  Sir.

 NEO  Hindus  in  Gow

 4538.  Shri  Shinkre:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  _  to
 state:

 (a)  whether  Government  «re  aware
 that  in  Goa  there  are  more  than  30
 thousand  neo-Hindus,  converted  to
 Hinduism  25  years  ago,  who  are  auger
 to  change  their  names  and  surnames,
 but  are  handicapped  to  do  so  because
 of  heavy  costs  in  legal  proceedings  ac-
 cording  to  the  Portuguese  laws  in  this
 respect,  still  in  force  in  Goa;

 (b)  whether  it  is  a  fact  that  this
 process  of  changing  the  names  and  sur-
 names  is  very  simple  and  economic  in
 all  other  States  of  the  Indian  Union;
 and

 (९)  if  so,  the  steps  Government  pro-
 pose  fo  take  to  facilitate  the  above
 mentioned  changes?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Government  have
 no  information.

 (b)  Yes.

 (c)  The  question  of  amending  the
 law  in  this  regard  will  be  considered
 if  the  difficulties  are  brought  to  their
 notice.
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 Primary  Schoo!  Buildings  in  Kerala

 4559.  Shri  E.  K.  Nayanar:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  offered
 loan  assistance  to  the  Kerala  Govern-
 ment  in  i963-64  for  the  construction
 of  buildings  for  primary  schools;

 (b)  if  so,  how  much  loan  was  offer-
 ed:  and

 fs
 (ce)  whether  that  amount  has  been

 given  to  the  Kerala  Government  and
 if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  and  (b).  Under  an  ad-hoc
 scheme  which  only  operated  in  1963-
 64,  the  Government  of  India  offered
 loan  assistance  to  State  Governments
 fer  construction  of  elementary  school
 buildings  and  quarters  for  women  tea-
 chers  working  in  rural  elemen-
 tary  schools.  The  Government  of
 Kerala  made  a  request  in  February,
 i864,  for  a  loan  of  Ks.  30  lakh  during
 1964-65,  and  of  Rs.  45  lakh  during  1965-
 66.  But  as  there  was  no  scheme  in
 1964-65  and  1965-66  under  which  to
 consider  the  request,  no  loans  were
 sanctioned  to  the  State  Government.

 ie  Does  not  arise.’

 Pheto  Interpretation  Institute,  Survey
 of  India

 4560.  Shri  Bibnuti  Mishra:
 Shri  K.  N.  Tiwary:

 Wiil  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  there  is  any  post  of  So-
 cial  Dean  at  the  Indian  Photo  Inter-
 pretation  Institute,  Survey  of  India,
 Dehradun;

 (b)  if  so,  the  reasons  for  this  ap-
 pointment;  and
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 (c)  the  teaching  experience  of  the
 two  soil  experts  at  the  Indian  Photo
 Interpretation  Institute,  Survey  of
 India,  Dehradun?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  two  soil  experts  have  been
 provided  by  the  Netherlands  Govern-
 ment.  They  are  qualified  as  teacners
 for  university  level  in  their  zountry,
 Information  regarding  their  teaching
 experience,  however,  is  not  availalesle.

 Naticnal  Tribunal  on  Recommenda-
 tions  of  Wage  Board  for  Non-Working

 Journalists

 456l.  Shri  K.  Anirudhan:
 Shri  Umanath:
 Shri  Jyotirmoy  Basu  :
 Shri  Vishwanatha  Menon:
 Shri  K.  M.  Abraham:
 Shri  c.  K.  Chakrapani:

 Will  the  Minister  of  Labour  and  Re-
 habilitatisn  be  pleased  to  state:

 "  (a)  whether  Government  propose  to
 set  up  a  national  tridunal  to  go  into
 the  question  of  the  implementation  of
 the  recommendations  made  by  the  Cen-
 tral  Wage  Board  for  non-journalists
 for  interim  relief  by  M/s.  Bennett
 Colemans  and  Co.;

 (b)  if  so,  when  the  proposed  Tribu-
 nal  will  be  set  up;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Labour  and  Rehabi-
 litation  (Shri  J.  Hathi):  (a)  and  (b).
 Yes,  The  order  referring  the  question
 to  a  national  tribunal  has  been  issued
 on  4th  July,  1967,

 (c)  Does  not  arise.

 World  Assembly  of  Youth

 4562.  Shri  Rabi  Ray:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  the  trustees  belonging
 to  the  World  Assembly  of  Youth  have
 declared  that  they  have  received  fin-
 ancial  assistance  from  two  American
 Organisations;

 (b)?  if  so,  the  names  of  those  two
 organisations;  and

 (९)  the  Government’s  reaction  there.
 to?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Government  have
 no  information  in  the  matter.

 (b)  and  (c).  Do  not  arise.

 विक्रम  विश्वविद्यालय  में  नियुक्तियां

 श्री  राम  चरण  :

 श्री  हुकम  श्न्द  कछदाय  :

 श्री  श्रोंकार  जाल  बेरवा  :

 4563.

 क्या  शिक्षा  मंत्री  यह  बताने  की  कपा
 करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  विश्वविद्यालय

 अनुदान  आयोग  की  एक  समिति  ने  विक्रम

 विश्वविद्यालय  में  कुछ  प्रोफेप्तरों  की  नियुक्ति
 के  बारे  में  उस  विश्वविद्यालय  का  दौरा

 किया  था;

 (ख)  क्‍या  उक्त  समिति  ने  अपना

 प्रतिवेदन  दे  दिया  है;

 (ग)  यदि  हां,  तो  क्या  उत्त  पर  कोई
 निर्णय  कर  लिया  गया  है;  शरीर

 (घ)  यदि  नहीं,  तो  उसके  क्या  कारण

 हैं?
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 fee  मंत्री  (ato  faye  सेन)  :

 (क)  से  (घ).  जी  नहों।  तथापि,  विश्य-
 विशज्यालय  धनुदात  झायोग  द्वारा  स्थापित
 एक  “दौरा  समिति”  ने  चौथी  बोजना  के
 लिए  विश्वविज्यालय  को  प्रावश्यकताधों  का
 मूल्यांकत  करने  के  लिए  नवम्बर  1966
 में  विश्वविद्यालय  का  दौरा  किया  था।
 विश्वविद्यालय  ने  समिति  के  साभने,  धन्य
 भस्तावों  के  साथ-साथ,  कुछ  शिक्षण
 विभाषों  के  लिए  प्रोफेधरों  के  पद  बनाते
 का  एक  प्रस्ताव  पेश  किया  था।  समिति

 ने  प्रय  अपनी  रिपोर्ट दे  दी  है  जिस  पर  धायौग
 विधार  कर  रहा  है।

 were  प्रदेश  में  कपड़ा  सिलों  का  बन्द  होगा

 ४564.  श्री  रघुबीर  सिंह  झास्त्री  :

 शो  हुकम  मद  कछवास  :

 करी  प्रकाशवीर  शास्त्री  :

 थमो  शिवकुमार  झास्जी  :

 थी  राजगोपात  सालवाले  :

 JULY  3  790

 में  धाता  है।  राज्य  सरकार  ने  सूचित  किया
 है  कि  श्रम  विवादों के  कारण  सूती  कपड़ा
 मिलों  के  ।  होते  की  कोई  सम्भावना
 नहीं  है।

 Will  the  Minster  of  Kdueatian  be
 pleased  to  state:

 (a)  whether  it  us  a  fect  that  Bihar
 Government  have  taken  a  decision  to
 the  effect  that  those  students  who  got
 plucked  only  in  English  and  have  pass-
 ed  in  all  other  subjects  in  the  Matri-
 culation  examination,  would  be  consi-
 dered  to  have  passed  the  examunation;
 and

 (b)  af  so,  the  reaction  of  Govern-
 ment  thereto?
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 Shri  A.  8,  Vajpayee:
 Shri  Kanwar  Lal  Gupta:
 Shri  K,  Lakkeppa:

 Will  the  Minuwster  of  Home  Affairs
 be  pleased  to  state

 (a)  the  number  of  investigations  or

 (b)  the  number  out  of  these  which
 have  been  completed  and  the  results
 thereof;

 (c)  the  number  still  pending,  and

 (d)  the  action,  if  any,  taken  against
 the  delinquents  to  place  them  on  trial?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  to  (d).  As  far  as
 could  be  ascertained  no  regular  inves-
 tigations  or  inquiries  were  carried  cut
 by  the  Police  agencies  from  9४  on-
 wards  against  any  Munster  of  the  Cen-
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 (b)  the  number  of  cases  that  have
 been  decided  together  with  copies  of
 judgements  thereof,

 (९)  the  expenses  incurred  in  these
 suits/writs,

 (d)  whether  any  responmbility  has
 heen  fixed  on  the  officers  whose  deci-
 mon  had  resulted  in  these  litigatsons;
 and

 (e)  whether  any  recovery  has  been
 made  from  officers  held  responsible?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Ee-
 habilitation  (Shri  L.  N,  Mishra):  (a)
 Three  Writ  Petitions  during  the  last
 three  years

 tb)  One  Writ  Petition  has  been
 decided.  It  was  dumussed  snth  cost
 on  the  parties  Copy  of  the  judgement
 has  been  applied  and  will  be  .upplied
 when  received

 fe)  Rs  479  on  the  Writ  Petition  al-
 ready  decided  Other  Writ  Petitions
 are  still  pending

 (d)  No  The  judgement  uw  yet  to  be
 examined  to  see  whether  the  Court
 has  held  any  of  our  officer  in  any  way
 responsible  for  the  htigaton  The
 writ  petition  has  been  decided  m
 favour  of  Government

 te}  Does  not  ariuse

 हिन्दी  टेलौफोल  निव््षिका

 4568.  जी  are  लिए  A eh  :

 क्या  लंबार  जच्ी  यह  बताने  को  कृपा  करेंगे
 कि

 (क)  गया  टेलीफोल  विभाग  ने  टेलीफोन
 निर्देशिका  का  हिन्दी  संस्करण  (देवनागरी
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 (a)  यदि  नहीं,  तो  इसके  क्‍या  कारण

 हैं,  भौर

 5

 (ग)  मदि  हो,  तो  किन  कित  लगरों
 में  हिन्दी  टेलीफोन  निर्देशिका  सप्लाई  की

 गई  है

 लंसबुन्कार्य  तथा  सचार  विभाग  में

 राज्य  ब्श्री  भो  {o  §o  गुजराश  )  :

 (क)  तथा  (छत)  जी  हा,  केवल  हिन्दी-
 भाषी  राज्यों  अर्थात्‌  उत्तर  प्रदेश,  बिहार,
 राजस्थान,  मध्य  प्रदेश  तथा  दिल्‍ली  ह हक

 (ग)  उत्तर  प्रदेश  की  टलोफोन  निर्देशिका
 प्रकाशित  हो  चुकी  है  धौर  उमर  उत्तर

 प्रदेश  के  डाक-सार  सबंल  के  सभी  टेलीफोन

 उपभोक्ताझों  को  सप्लाई  कर  दिया  गया

 है।

 Clas:  १४  Employees

 4549  Shri  5  M  Joshi*  Will  the  Min
 wter  of  Home  Affairs  be  pleascd  to
 mate.

 {a)  whether  it  छ  ह ठ  fact  that  the
 upper  age  lumit  for  joining  the  Govern-
 ment  service  in  clerical  yrades  is  2
 years  and  for  the  Class  IV  the  same  uF
 25  years,

 (b)  whether  it  is  also  a  fact  that  8
 man  who  joms  class  IV  service  at  the
 age  of  2125  cannot,  even  after  passing
 the  requisite  departmental  examina-
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 passing  matric  or  higher  studies  and
 compleuung  the  typing  courses?

 The  Minister  of  State  in  the  Minie-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes  Sir.

 (७)  and  (c)  Class  IV  employees
 possessing  matriculation  or  higher
 qualification  can  be  considered  for  ap-
 pointment  to  the  post  of  Lower  Divi-
 sion  Clerk  in  offices  where  this  post
 as  filled  through  the  Employment  Ex-
 change  For  this  purpose,  they  have
 been  given  age  concession  to  the  extent
 of  the  serve  rendered  by  them  in
 Class  IV.  In  view  of  the  ieduction,
 with  ¢cffect  trom  3rd  December,  969
 uf  the  upper  age  lumit  for  Class  III
 clerical  services  from  25  to  22  years,
 thos  persons  who  cniured  Class  IV
 service  before  3rd  December,  ‘1958,  and
 who  had  alieudy  completed  2]  years  of
 age  on  the  date  of  entry  into  Class  IV
 have  been  given  further  age  conces-
 3.on  for  appointment  as  Lower  Divi-
 sioi  Clerk,  vide  Ministry  of  Home
 Affairs  Office  Memorandum  “No  F.
 १8266  Esit(D),  dated  I8th  April,  ]9¢6
 A  copy  of  this  Ofhce  Memvurandum
 which  expluns  the  position  in  Cetad
 3  Jad  on  the  Table  of  the  House
 [Placed  i  Library  See  No  LT-98/
 67}

 Employees  in  Andamans

 4570  Shri  A.  S  Saigal:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state

 (a)  the  total  number  of  employees  In
 the  various  Government  Departments

 “in  Andamans  in  1951-52,  and  in  I968-
 67,

 (b)  how  many  out  of  them  were
 from  Kerala  un  I£5]-52  and  bow  many
 in  1966-07;

 {c)  the  reasons  for  abnormal  in-
 crease,  if  any;  and

 (७)  how  Government  propose  to  ab-
 sorb  I2,000  local  students  now  in
 Schools  when  they  pass  examination,
 it  all  Government  posts  are  occupied
 by  outelders?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  A  stute
 ment  is  laid  on  the  Table  of  the  House

 a
 in  Library.  See  No  LT-9i4/

 (९)  The  increase  in  percentage  of
 persons  coming  from  Kerala  3s  obvi-
 ously  due  to  the  fact  that  more  per-
 sons  from  Kerala  come  for  employ-
 ment  are  selected  on  merits

 (a)  The  reference  to  12,000  local
 students  is  presumably  to  the  total
 number  of  students,  both  boys  and
 gurls,  at  present  studying  in  Classes  |
 to  XI  in  the  various  schools  in  urban
 and  rural  areas  in  the  Andaman  and

 Nicobar  Islands  Since  they  ‘iil  be-
 come  eligible  for  Government  =mploy-
 ment  only  after  attaining  the  prescrib
 ed  age  and  educational  qualbfications
 the  question  of  absorbing  12,600  local
 students  at  one  time  does  not  arise
 With  the  increase  in  educational  bese
 employment  opportunities  are  ho  in-
 creamng  and  local  eligible  siudents
 will  also  avail  of  those  opportunities
 at  the  appropriate  time

 Middle  Point  HS.  Reys  School,
 Andamans

 457i,  Shri  A.  8.  Saigal:  Wall  the
 Minister  of  Education  be  pleased  to
 state

 (a)  whether  it  js  a  fact  that  the
 Andaman  Government  resumed  paddy
 field  of  old  settlers  near  Middle  Point
 Higher  Secondary  Boys  School  for
 converting  it  into  play  ground  for
 boys.

 (b)  whether  it  is  also  a  fact  that  the
 PW.D  after  spending  several  lakhs  in
 reclaiming  it,  left  it  Incomplete  as  a
 result  of  which  it  w  lying  unused  for
 several  years;  and

 (ed  if  80,  the  steps  taken  by  Govern-
 ment  for  campletion  of  the  job  with-

 why  further  delay?

 State
 (Shri

 Sir.

 im  the  Miniz-
 Bhagwat  Jha
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 (b)  An  expenditure  of  Rs  54,326 जड़  Incurred  for  levelling  the  ground. The  Work  was  completed  in  963  but the  land  could  not  be  utilized  as  no

 drain,  had  been  provided  for  rain
 _  flowing  from  the  adjomung  hill

 (e)  The  Admimistration  has  Jeexded t©  COnstruct  office  and  residential  ac-
 COMModation  on  the  land  after  the
 nec€Seary  drains  are  provided

 Pakistan!  Infiltrators

 52,  Shri  Baburao  Patel:
 Shri  prakash  Vir  Shastri,
 Shri  Raghuvir  Singh  Shastri
 Shri  Atam  Das
 Shri  Shiy  Kumar  Shastri:
 Shri  Y  §  Kushwah-
 Shri  D.  C  Sharma
 Shri  Ram  Kishan  Gupta:
 Shri  Shiva  Chandra  Jha-
 Shri  Yajna  Datt  Sharma

 Wil)  the  Mirister  of  Home  Affairs  be
 ‘25d  to  state

 (ay  whether  it  is  a  fact  that  during the  Dericd  of  one  year  since  the  cease.
 '  over  50,000  Pakistanis  bving  in

 Paklstancccupied  area  of  the  cld
 Kashmir  State  have  secretly  crossed
 the  ce  .e-fire  lane  and  entered  the
 Poont)-Rajauri  border  districts  on  our
 side  with  the  intention  of  sacotage

 (by  the  reasons  why  such  a  huge  u-
 filtrauion  of  Pakistanis  could  not  be
 checked  by  our  Forces  posted  on  the

 nm

 cGy  whether  Government  are  aware
 af  the  fact  that  these  Pakistani  infil-
 tretoOrs  are  shielded  and  protected  and
 eNCOlraged  by  the  local  Muslun  popule-
 tion,  and

 (4)  if  so,  the  steps  taken  by  Govern.
 to  throw  out  these  people  and  to

 BT2Vent  further  fresh  infiltration  of  such
 ‘Peas?
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 The  Mialster  of  Home  Affairs  (Shri
 Y.  B.  Ceavan):  (a)  to  (d).  Attention  of

 wish  to  come  back  after  hostilities  have
 ceased  it  is  difficult  from  the  practical
 and  human  point  of  view  to  stop  them
 It  is  not  a  question  of  the  local  people
 shielding  Pakistan!  infiltrators  They
 are  loca]  people  returning  to  their
 homes

 Traasfer  of  U.S  Research  \essel

 4573.  Seri  Rabi  Ray:  Will  the  Minis
 ter  of  Edwention  be  pleased  to  state

 (a)  whether  hus  attention  has  been
 drawn  to  a  press  report  that  the  Presi-
 dent  of  the  USA  has  authorized  the
 transfer  of  an  oceanographic  research
 vessel  to  the  Indian  Government  later
 this  year,  and

 (bd)  Lf  so,  the  full  facts  of  the  matter”

 The  Minister  of  Eduatlen  (Dr.
 Triguma  Sen):  (a)  Yes,  Sir
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 Price  of  Wine  and  Beer  in  Delhi

 4576.  Shri  Vireadrakamar  Shak:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state

 (a)  whether  Government's  attention
 has  been  drawn  to  the  proposal  of  the
 Delhi  Wise  Merchants  Association  to
 increase  the  price  of  beer;

 (७)  if  so,  the  extent  of  proposed  rise
 and  the  reasons  therefor;  and

 (c)  what  are  the  Government  regula-
 tions  to  regulate  the  prices  of  wine  and
 beer  in  the  Capital’

 The  Minister  of  Miate  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla)  (a)  Yes,  Sir

 (b)  25  paisa  per  bottle  on  account  of
 rise  in  brewery  rates

 (c)  There  is  no  provision  tor  regulat-
 ing  the  prices  of  beer  or  wine  in  the
 Union  Territory  of  Delhi

 ere  क्षेत्रों  में  मंत्रियों  को  ait

 4575.  शी  राज  चरण  :  कया
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  जनवरी,  i966  ate  a  wt
 967  8  faa की  ग्धि  मे  हेना  के  कितने

 मंजियों  तथा  उप  मलियों  ने  उत्तर  प्रदेश  तथा
 विहार  के  सूझाप्रस्त  क्षेत्रों  के  दौरे  किये  हैं

 तथा  वे  उन  पू्याइस्त  a  के  गांधों  में  कितने
 दिन रहे  हैं;  |,

 (@)  हम  दौरों  पर  कुल  कितता  धन
 ।  pot  है?

 सूह-कार्य  सपालथ,  में  eat  (ft
 Be  que  राजात्यानी)  :  (क)  wie  (@)  t

 sewer  |...  को  बताने  वाजा  एफ  विषरण
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 wer  पटल  पर  ता  गया  है।  [पुस्सकालय में
 इसा  गया  |  देखिये  संख्या  L  T-9:5/67]

 Ware,  उत्तर  प्रदेश  तथा  बिहार  में  केस्रीय
 सरकार  के  कार्यालय

 4576.  1 ह  मोलह  प्रसाद  :
 ह ड  रवि  राव :
 थ्बी  महाराज  सिह  भारती  :
 शी  राम  सेवक  पावर:

 क्या  गृह-कार्थ  मी  यह  बसाने  की  कपा
 करेगे,  कि

 (क)  भारत  सरकार  के  विभिन्न
 प्रत्रालयों  हारा  वर्ष  965-66  शौर
 :966—-67  में  भद्रास,  उत्तर  प्रदेश  तथा

 बिहार  में  किसने  स।  कार्यालय  स्थापित  किये
 गये  ,  झौर

 (ल)  उक्त  झवधि  मे  उम  पर  पुथष
 पृथक  क्तिता  घन  खर्च  किया  गया?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  दुभी
 faut  wee  शक्ल)  :  गृह  मत्रालय  के  प्रधीन

 कार्यालयों  के  बारे  से  सूचना  इस  प्रकार  है

 (क)  2

 (छ)  1965-663  1980,225  रुपया
 1966-67  में  28,93,680  रुपया।

 म्य  मंत्रालयों  के  बारे  में  सूचना  एकवित
 की  जा  रही  है  धौर  सबन  के  सभा  पटल  पर
 रख  दो  जावेबी।

 प्रमुशूचित  जातियों  तथा  अमृतुचित  orfew
 जातियों  के  छात्रों  को  छात्रवृत्तियां

 4st.  wt  बोलहू  were:
 को  रवि  राव  :
 शो  राम  सेजक  यादव  :
 शी  महाराल  सिंह  भारती  :

 क्या  शिक्षा  सत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (=)  गया  सरकार  निम्नलिखित
 योजनाओझो  |  परियोजनाओं  के,  जो  पहले  सीधे
 उमके  नियतन्रणाधीन  थी  परन्तु  बाद  में
 क्ियान्विति  के  लिये  राज्य  सरकारों  को
 सौंप  दी  गई  थी,  समुचित  प्रचार  के  लिये
 किसी  प्रस्ताव  पर  वि्ञार  कर  रहो  है  --

 (एक)  भनुसूषित  जातियों  तथा
 झनुसूचित  प्रादिम  जातियो
 के  छात्रों  को  छात्रवृत्तिया  देना,
 (दो)  योग्यता  छा्रब॒त्तिया
 देना,  (तीन)  अमर  तथा  समाज
 सेवा  शिविर  झ्रायोजित  करने
 के  लिये  घ्नुदान  देना,  शौर
 (भार)  गरीब  लथा  जरूरतमन्द
 छात्रा  को  तदर्थ  नगद  अनुदान
 देना

 खि)  यदि  हा,  तो  उसका  सक्षिप्त
 ब्यौरा  क्या  है  ,  शौर

 (ग)  1966-67  मे  उपरोक्त  योज-

 साझो/परियोजनाझों  वे  बारे  मे  मत्रालय
 हारा  सामान्य  कसम  के  क्तिते  उत्तर  भेजे
 गये  ?

 शिक्षा  संत्रासव  में  राश्य  मंत्री  (थी  मागवत
 ला  झाजाद  )  :  (क)  आझौर  (ल)  उन  योजनापो
 के प्रचार  करते  की  जिम्मेदारी  सम्बन्धित
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 जो  कार्या नत  करने  है  जो  कार्यान्वित  करने
 के  लिये  उनको  हस्तांतरित  कर  दी  गई  है  ।
 प्रनुसूचित  जातियों  झादि  के  लिए  छात्रवृत्तिपो
 की  योजना  के  मामले  में  राज्य  सरकारों  को
 समाक्षारपों  में  विज्ञापन  निकल  कर,
 ब्राकाशवाणी  के  धारा  झोर  विभिन्न  सम्बन्धित
 पंस्थाभों  को  परिपत्र  जारी  करके  काफी  प्रचार
 करने  की  सलाह  पहले  ही  दे  दी  गई  है  ।

 राष्ट्रीय  छात्रवृत्ति  योजना  के  मामले  में  छात्र-

 बृत्तियां  सम्बन्धित  विश्वविद्यालयों  भौर
 बोर्डों  से  प्राप्त  परीक्षा  परिणामों  के  प्राधार  पर
 केवल  योग्यता  के  अनुसार  दी  जातीहै  और
 इसलिए  इनको  प्रयारित  करते  की  झाव-
 श्यकता  नहीं  है  |  श्रम  तथा  समाज  सेवा
 शिविरों  को  योजना  का  सम्बन्धित  राज्य
 सरकारो  ह्वारा  उस  समय  यधाविधि  विज्ञापन
 (काला  जाएगा,  जब  कभी  बे  प्रपमे-पभपमे
 बजटों  में  इसके  लिए  व्यवस्था  करेगी।  गरीब
 तथा  जरूरतमन्द  छात्रों  को  तदर्थ  नगद  झनुदान
 देते  के  बारे  में  मतालय  के  पास  कोई  नियमित
 योजना  नहीं  है

 (ग)  (एक)  2r6

 (दो)  400

 (तीन)  28

 (चार)  प्रश्न  नहीं  उठता  |

 हिन्दी  में  परिपत्र  (सुसर)

 4$78.  थी  मोलहु  प्रसाद  :
 थ्यी  रवि  राय  :

 ली  महाराज  सिंह  भारती  :

 क्या  शिक्षा  मत्ती  यह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  वर्ष  i967  कै  ह...  में  उसके
 मंब्रासय  कै  प्रथम,  द्वितीय,  तृतीय  तथा  चतुर्थ
 शेणियों  के  कर्मचारियों  से  सम्बस्तित  कितने

 देख,  परिपत्र  तथा  बूचनाएं  (सोहिसे)
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 जारी  की  गई  दौर  उन  में  से  कितने  ऐसे
 परिपत्र  हिन्दी  में  जारी  किये  गये  ;  भौर

 (@)  उक्त  झवधि  में  ६16  कर्मचारियों
 से  कितने  भाषिदन  प्र,  तथा  यात्रिकाएं  हिन्दी
 में  प्राप्त  हुई  शौर  उन  पर  किये  गये  कितने
 निर्णय  उन्हें  हिन्दी  में  सूचित  किये  गये  ?

 शिक्षा  संजालय  में  राज्य  मंत्री  (सी
 परागबत  का  ाजाब ) :  (क)  कमश'
 326  शौर  4  ।

 (ख)  क्रमशः  353  बौर  350  |

 ree

 4579.  शो  साथ  राम  अ्रहिरवार  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  1967-68  4  कितने  उप-
 डाकघ र  झोसने  का  प्रस्ताव  है  ;

 (छा)  क्या  मध्य  प्रवेश में  इस  प्रकार के
 उप-डाकपर  खोलने  की  माग  की  गई  है  ,
 घौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 कब  निर्णय  करेगी  ?

 संतपृन्कार्य  लचा  dere  fen  में

 शास्  मंत्री  (भी  8०  कु०  गुजराल) :  (क)
 सभा-पटल  पर  एक  विगरण-पत्र  रखा  जाता
 है  |  प्श्टकालए  में  रखा  गया  |  देखिये
 लंस्पा  LT  —96/67]

 (a)  जी  हां  n

 (ग)  इस  प्रभ्यावेदनों  के  प्रिणाम-
 स्गरर  पिछले  एक  वर्ष  के  दौरान  3:  उप

 खोले  शए,  ह 2  कि  जार  प्रस्ताशों  को
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 रह  किया  गया  ।  झ्लाशा  है  कि  शेष  प्रस्तावों.  समारोह  तथा  प्रदर्शनी  थें  धन  के  गोलमाल
 पर  पोस्ट  मास्टर  जनरल,  मध्य  प्रदेश  द्वारा  का  पता  लगा  है,
 प्रगणशे  छः  महीनो  थे  निर्णय  ले  लिया  जाएगा  |

 ख)  यदि  हा,  तो  कितनी  राशि  का
 गोलमाल  हुभा  है,

 Kidnapping  by  Naga  Hostiles

 4580.  Shri  Hem  Barna:  Will  the
 Minister  of  Home  Affairs  be  pleased to  state

 (3)  इस  गोलमाल  के  लिये  उत्तरदायी
 झधिकारी  का  ताम  क्या  है,

 (3)  क्या  उत्तरदायी  पाये  गये  प्ष्िकारी
 के  विरद्ध  कोई  कार्यवाही  की  गई  है,
 चौर

 (8)  यदि  नहीं,  तो  उसके  क्‍या  कारण

 (a)  whether  the  attention  cf  Govern-
 ment  has  been  drawn  to  the  statement
 made  by  the  Chief  Minister  of  Assan
 to  the  cffect  that  three  persors  Kidnap-
 ped  by  the  Naga  hostiles  from  Pani  4  ?
 mora  Vill  age  in  Sibsagar  District  of
 Assam  have  been  behead-d,  and  शिक्षा  मत्रो  (ato  जिगण  सेव)  (क)

 से  (ड)  दिसम्बर,  96  में  पुरातत्वीय
 सर्वेक्षण  द्वारा  प्रायोजित  सर्वेक्षण  के  शता-
 बाधिकी  समारोह  के  सिलसिले  मे  भारत  के
 पुरातत्वीय  सर्वेक्षण  के  कुछ  भधिकारियों  द्वारा
 सरकारों  धन  के  गबन  के  मामले  कौ  जाच
 विशेष  पुलिस  प्रतिप्ठान  द्वारा  की  गई  थी  ।
 उनकी  रिपोर्ट  मत्नालय  को  अभी  हाल  ही  मे

 (b)  If  so,  the  details  of  this  incident
 from  kidnapping  to  kung

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  ard  (b)  Yes,  Sir  Ac-
 cording  to  informaticn  received  win
 the  State  Govarnment  on  the  mormuing
 of  l0th  July  966  three  persons  of  मिली  है  शौर  उसकी  जाच  की  जा  रही  है  t
 Paninora  Village  went  out  m  search  of
 fuel  wood  from  the  jurgle  and  dig  ret

 पुरातत्वोय  का return  til  [3th  July,  966  On  search
 made  by  villagers  three  dead  boules
 were  found  In  the  forest  four  nules
 east  of  Bandarthaliha  Border  Ouipost
 beside  Kachajan  River  in  a  highly  de
 composed  state  on  l4th  July,  966  Two
 of  them  were  beheaded  with  heads
 placed  on  stones  and  the  third  one  wa*
 not  bsheaded  The  State  Police  had
 registered  a  case  ard  investigation  hus
 shown  that  these  murders  were  com
 mitted  by  Naga  hostiles

 4582  at  मथ्‌  राम  झहिरयार
 तय,  शिक्षा  मत्त  यह  बढ़ाने  को  कप;  करेगे

 (क)  1953  से  3  मई,  3967
 तक  को  अवधि  में  भारत  के  भूतत्वीय  सर्वेक्षण
 विभाग  द्वारा  किन  किन  स्थानों  में  खुदाई  का
 कार्य  फिया  गया  था  प्रत्येक  स्थान  पर  यह
 कार्य  कस  किया  गया  था

 प्ररातत्थोय  विभाग  का  झताभ्दी  सभारोह

 458i  भी  गाय  ह... उ  प्रहिरवार

 क्या  झिलज्ा  मंत्री  यह  बताने  की  कृपा  करेंगे
 ह. उ

 (@)  क्‍या  सभो  सर्वेक्षणों  के  बारे  में
 प्रतिंदन  प्रकाशित  किये  गये  हैं  ,

 (ग)  पवि  नहीं,  तो  इसके  क्या  कारण
 हैं,  शौर

 (थ)  प्रत्येक  स्थान  पर  किये  गये
 खुदाई  कार्य  पर  प्रति  वर्ष  कितना  व्यय  किया
 याँ  ?
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 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (लो
 भागयत  भा  बाचाद) :  (क)  धौर  हब),
 सूचना  सभा  पटल  पर  रखे  गये  विवरण  में

 दी  गई  है।  [प्रतकालथ में  रख  दिधा  गया  |
 देखिए  संख्या  L.T—9:7/67]

 (ग)  इनमे  से  भ्रप्तकतर  खुदाई  एक
 ही  मौमम  की  थी,  जिसका  उदेश्य  सीमित  था  |
 “इचष्डियन  प्लाकिआसाजी-ए  रिव्यू”  के
 सम्बन्धित  शकों  में  जो  छपा  है  उसके  झलावा
 दौर  कुछ  रिपोर्ट  भरावश्यक  नही  ममशी  जाती
 है

 जिन  स्थानों  में  खुदाई  झभी  चल  रही  है,
 भर्थात्‌  बुर्ज  होम,  कालीबगन,  गड़ियम-

 अटटीरभ-पाकम  पोडी  क्षेत्र  तथा  पैयाभपल्सी
 के  झलावा,  रूपड,  बाहा.  शौर  सौर,  लोबल

 नामार्जुन-कों शा,  नागदा,  उज्जैन,  रत्नागिरि,
 भादमगढ़,  कुचई,  धफयेह,  तुमास,  बेसनगर
 जौर  लसितपुर  केवल  तेरह  स्थान  ऐसे  हैं,
 जिनकी  खुदाई  की  पूरो  रिपोर्ट  नहीं  छपी  है  1
 इनमें  ये  बोगस,  नागदा  धौर  उम्जैत  के
 सम्बन्ध  मे  स्पोर्ट  लगभग  तैयार  है  झौर

 मसागार्जुनकोंडा,  रत्नगिरि,  झादमगढ़,  कुर्चाई,
 बेसननर,  खखितपुर,  भ्रफ्येह  भौर  तूमाम
 सम्बन्धी  शिपोर्ट  तैयारी  के  विभिन्न  स्तरो
 पर  है  1  जहा  तक  रुपड,  बाड़ा  भौर  सलौरा
 का  सम्बन्ध  है,  प्रस्थ  प्रशासनिक  समस्याप्रो
 के  बोझ  के  कारण  स्पोर्टों  को  पूरा  करना
 सम्भव  नहीं  हो  सका  है  ।

 (थ)  इस  सूचना  को  एकत्र  करने  मे
 जो  मेहनत  लगेगी बहू वहू  उसके  नतीजों  के  सभ-
 भालिक  न  होगी  1

 वैज्ञालिक  लेचा  पॉरिनाजिक  अव्यावली  भ्रायोग

 4583.  | ।  झिचकूजन  ज्ञास्त्री  :

 शी  क  ware  :

 क्या  शिजा  मती  यह  बताने  की  कृपा
 करेगे  वि

 (ल)  गदि  नहीं,  तो  उसके  क्‍या  कारण
 हैं,  tre

 (ग)  उस  की  सिफारिशों  के  अनुसार
 कर्मचारियों की  नियुक्ति  कथ  की  जायेगी

 ?

 शिक्षा  में  राज्य  त्री  ी
 गागवत  झा  झ्ाजाद )  (क)  दौर  (ख),
 यह  विषय  विचाराघीन  है  |

 (ग)  यह  ह |... थ  भी  नहीं  उठता  ।

 वैज्ञानिक  whe  पारिभाषिक  झण्दायली  भामोग

 4504  भी  सिवपूजन  लास्वी  :

 aft  बोचहू  were  :

 क्या  लित  ह  यह  बताने  की  कृपा
 कोगे  कि

 (क)  क्‍या  यह  मच  है  कि  वैज्ञानिक
 तथा  पारिभाषिक  शब्दावली  झायीग  के

 कर्मचारी  विधिन्न  भवनों  मे  बैठते हैं  भ्ौर
 क्या  इस  भ्रायोग  का  काम  ठीक  तरह  से  करने
 में  कठिनाइमा पेश  ध्ाती  हैं  ,

 (ख)  क्‍या  यह  भी  सच  है  कि  इस
 झावबोग  का  पुस्तकाश्य  दरियामंत्र  में  है
 ओ  इन  भवनों  मे  लगभग  शो  मीक्ष  दूर  है  ,
 शौर

 (ग)  बद  हा,  तो  क्या  सारे  कर्मचारिशों
 को  एक  ही  भजन  में  रखने  के  प्रश्न  प्र  तुरन्त
 विचार  किया  जायेगा  !
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 four  ह... ड  में  राज्य  जंभी  भी
 wees  का  जायद)  :  (क)  इस  समय
 कायौग  के  कर्मचारी  दो  विभिन्न  भवनों  में
 बैठते  हैं,  जिसे  प्रायोग  के  काम  में  कुछ
 बचुविषा  शवस्प  बीती  है  q

 (छल)  प्रानोग  केम्द्रीय  क््ी  निदेशासय
 के  पुस्तकालय  का  उपयोग  करता  है,  जो
 चायोभ  के  कार्यालय  से  बहुत  दूर  नहीं  है  ।

 (ग)  थावीग  के  कार्यालय  शौर
 पुस्तकालय को  एक  ही  भवन  में  शीघ्र  ही
 खाते  को  व्यवस्था  पहले  से  ही  हाथ  में  है
 a  प्रयत्न बारी  है  ।

 Peete  of  Parliament  Assistants  In  Home
 ry

 4585  Shri  Ram  Charan:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 refer  to  the  :eply  given  to  Unstatred
 Question  No  569  on  the  Sth  Apnl,  ‘1a07
 aad  state

 (a)  the  number  of  posts  of  Parlia-
 ment  Assistants  ln  his  Ministry,

 ®)  the  number  of  persons  working
 against  these  posts  and  since  when;

 ६८2)  whether  there  is  any  person  who
 is  officiating  against  these  posts  for
 vasre  than  three  years;  and

 @)  if  so,  whether  Government  pro-
 pease  to  transfer  such  personst

 Reserve  Quote  tor  Admimisn  te  Delhi
 Folyteckaics

 (ay  whether  it  is  a  fact  that  so
 separate  merit  list  of  candidates  belong

 (b)  whether  it  is  also  a  fact  that  07
 spite  of  permissible  reduction  of  Ave
 per  cent  in  the  mmimum  percentage  of
 marks  for  admussion  of  candidates  of
 these  communities,  this  provision  wat
 disregarded  in  the  Delhi  Polytechnes
 during  ‘966-67  and  it  was  mentioned  in
 the  prospectus  issued  by  the  Diret-
 torate  of  Employment.  Traming  aod
 Techrica,  Educatio:  Delhi  Adm  nystra-

 (९)  sf  so,  the  step»  Government  pre
 pose  to  take  to  envure  that  the  reserv-
 ed  quota  is  fullv  utilised  in  favour  of

 पिक
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 Tribes,  in  actual  practice,  bowever,
 candidates  even  with  39  per  cent  were
 admitted

 roy  In  the  prospectus  for  1967-68,  it

 the  qualifying  examination  for  Schedu-
 Castes/Tribes  candidates  is  40  per  cent
 instead  of  45  per  cent  prescribeg  for

 4587.  Seri  R.  8  Vidyarthi:  Wil)  the
 Munister  of  Education  be  pleased  to
 state:

 (a)  the  income-limits  for  the  grant  of
 stipends  and  freeships  to  the  students
 belonging  to  the  Scheduled  Castes  and
 Scheduleg  Tribes  in  the  Delhi  Polytech-
 nies  and  the  Delhi  Engineering  College
 and  when  these  Income-limits  wee
 fixed;  and

 (b)  whether  these  income-limits  call
 for  any  revision  now  due  to  high  cost
 ef  living?

 The  Minister  of  Education  (Dr-
 Trigues  Sen):

 (a)  Income-lLimits  for  stipends

 Scheduled  Tribe  No  iimit

 Scheduled  Caste  Rs.  500  per
 month

 dncome-limit  for  freeship  for  Sche
 duled  Caste  and  Scheduled  Tribes

 Collage  of  Engineering  ee  No
 ‘Usnig

 per  month

 This  Umit  was  fixed  in  June,  1963.

 »  Na,  wr
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 P.  ang  T.  Complaint  Colle

 4588.  Ghri  Yajua  Datt  Gharma:
 Shri  R.  §  Vidyarthi:

 Will  the  Minister  of  Coumeniostions
 be  pleased  to  state

 (a)  whether  Government  propose  to
 set  up  P.  and  T.  cells  at  Delhi  for  re-
 dressal  of  public  complaints;

 (b)  whether  such  cells  wil)  also  be
 set  up  in  other  States,  and

 {¢)  whether  any  time  limit  has  bees
 fixed  for  the  redreseal  of  grievances  ef
 Public?

 The  Minister  of  State  in  the  Depaxt
 ments  of  Parliamentary  Affaires  snd
 Communications  (Shri  i.  K  Gujrad):
 (a)  and  (b).  Complaint  Cells  already
 exist  in  all  the  P&T  Circles  including
 Deth  There  is,  however,  a  propesal
 to  reorganise  and  strengthen  theer
 cells

 (c)  Certain  time  hmits  are  belay
 indicated  to  the  subordinate  offices  at
 guide  lines  to  expedite  settlement  ef
 oublic  complaints

 Neighbourhood  Schools  System  ta
 Nelhi

 4589.  Shei  Yajan  Dati  Sharma:
 Shri  Sri  Chang  Goel:

 Will  the  Minister  of  Educates  be
 Pleased  to  state:

 particular  locality  will  be  edmitte:
 locality  only

 eleewhere;

 (b)  Lf  a0,  when  It  will  be  implemse
 ted;  and

 (c)  Uf  not,  the  reasons  therefor?

 ‘The  Minister  of  Stata  tn  the  Miniter
 af  Education  (Shri  Bhagwat  Jha  deal):



 ostt  Written  Anewers  ASADHA  Muy  889  (SAKA)  Written  Answers  ५9582

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  atate:

 (a)  whether  Government  nave  re
 celved  any  representation  from  the  em-
 Ployees  of  the  Consolidation  Depart-
 ment  of  Haryana  who  are  remdents  of
 Punjab  and  whose  services  have  been
 allocated  to  Haryana

 (b)  whether  they  hove  demanded
 that  their  servives  be  retransfcrred  to
 Punyab,  and

 4९)  af  so  the  action  taker  hereof?

 The  Miaister  of  Home  Affair,  (Shri
 Y  B  Chavan):  (a)  and  (p:  Soe  re.
 Prosentations  of  this  kind  have  been
 rereived

 {ce}  Action  will  be  taken  otter  receipt
 of  recommendations  of  the  Commitie
 of  Chief  Secretaries,  which  has  been
 tet  up  to  consider  such  repre-entations

 Religious  Intolerance  in  Bombay  School

 apt.  Shri  Madha  Limaye:
 Shri  A.  B.  Vajpayee:

 punished  for  their  having  worn  bangles,
 applied  kum-kum  in  defiance  of  the
 prohibition  imposed  by  the  St  Antho-

 pend
 School  (Vakola,  Bombay)  authon-

 (b)  whether  any  teacher  was
 pended  for  protesting  against  this,

 (९)  whether  any  stamps  were  sold
 suggesting  baptising  of  the  ‘heathens’,

 (dy  if  80,  the  advice  given  by  the
 Centre  to  uphold  the  principle  of  reli-
 gious  tolerance;  and

 (e)  the  reaction  of  the  State  Sovern-
 ment  thereto”

 sus-

 The  Minister  of  Stale  in  the  Ministry of  Education  (Shri  Bhagwat  Jha  Azad)-
 (a)  Yes  Sir
 {b)  No,  Sir
 (ey  The  matter  is  under  mvestigalic

 by  tlhe  State  Governnent

 (0)  and  (e)  Do  not  ars.  for  the
 present

 fet  के  क्षा  निदेशालय  में  सल्याफ्क

 4592.  हो  रामजी  राम  :
 झोरम  चरण  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (के)  पिछले  पात्र  वर्षों  में  दिल्ली  के
 छशिक्षा  निदेशालय  में  कितने  भ्रध्यापक  भर्ती
 किये  गये  ,

 (ल)  उनमे  भ्रनुसूचित  जातियों  तथा

 अनुसूचित  प्रादिम  जातियों  के  कितने  लोग
 हैं;  शौर

 (ग)  उपरोक्त  वर्गों  के  उम्मीदवारों
 से  कितने  भ्ाेदन  पत्र  प्राप्त  हुए  थे  भौर
 उनमें  से  कितने  उम्मीदवारों  को  भेंट के  लिये

 बुलाया  गया  झौर  कितने  उम्मीदवार  अन्तिम
 रूप से चुने चुने  गये  ?
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 दिक  मंत्रालय  में  राज्य  मंत्री  (श्री
 भागवत  झा  आजाद)  :  (क)  से  (ग).
 अपेक्षित  जानकारी  दिल्‍ली  प्रशासन  से

 इकटठी  की  जा  रही  है  और  यथा  समय  सभा-

 पटल  पर  रख  दी  जायेगी  ।

 अनिवार्य  शिक्षा  योजना

 4593.  श्री  रामजी  रास  :  क्या

 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  इस  समय  अनिवार्य
 शिक्षा  योजना  के  अन्तर्गत  कुल  कितने  अध्यापक

 नियकत  हैं  ;  और

 (ख)  उन  में  से  श्रनुसुचित  जातियों

 तथा  अनुसूचित  आदिम  जातियों  के  कितने

 अध्यापक  हैं  ?

 दिक्षा  मंत्रालय  में  राज्य  मंत्री  (श्री
 भागवत  झा  आजाद)  :  (क)  और  (ख).
 राज्य  सरकार  से  सूचना  एकत्र  की  जा  रही'

 है  और  यथा  समय  सभा-पटल  पर  रख  दी

 जाएगी  |

 Pak.  Intrusion  in  Nadia

 4594.  Shri  Kameshwar  Singh:  Will
 the  Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  gang
 of  Pakistanis  armed  with  suns  tres-
 passed  into  the  Indian  territory  at
 Phulbari  under  Chapra  Police  Station
 in  Nadia  District  on  the  ilth  June,
 1967:

 (b)  if  so,  whether  they  have  killed
 several  persons  and  looted  their  pro-
 perty;
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 (c)  if  so,  whether  a  protest  has  been
 lodged  with  the  Pakistan  Government:

 (d)  if  not,  the  reasons  therefor;  and

 (e)  the  action  taken  to  check  such
 activities  05  Pakistan?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  to  (e).  Accord-
 ing  to  reports  received,  some  Pakistani
 dacoits,  armed  with  guns  and  other
 deadly  weapons,  trespassed  into  Indian
 territory  and  committed  dacoity  in  the
 house  of  a  resident  of  Phulbari  under
 Police  Station  Chapra,  District  Nadia,
 on  lith  June,  ‘1967,  at  about  0i5  hrs-
 One  of  the  dacoits  was  recognised  as
 a  former  resident  of  Chapra  Police
 Station.  Cash  and  ornaments  worth
 Rs.  3,000  were  fdaken  away  by  the
 criminals.  While  retreating  they  fired
 three  rounds,  as  a  result  of  which
 some  inmates  of  the  house  received
 mincr  injuries.  However,  none  was
 killed.  A  protest  has  been  lodged  by
 the  District  Magistrate,  Nadia,  with
 his  counterpart  in  East  Pakistan.  The
 State  Government  are  also  taking  uP
 the  matter  at  their  level.

 Partolling  has  been  intensified  ana
 all  the  border  police  stations  and  out-

 posts  have  been  alerted.

 Birector  of  National  Archives

 4595.  Shri  H.  N.  Makerjee:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  names  and  the  academic  and
 archival  qualifications  of  the  Directors
 of  the  National  Archives  since  Inde-
 pendence;

 (b)  the  relevant  academic  and
 archival  qualifications  of  the  present
 incumbent;  and

 (९)  whether  Government  are  aware
 of  a  widespread  impression  in  the
 academic  community  about  the  drastic
 decline  in  the  calibre  of  appointees  to
 such  a  weighty  office?
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 The  Minister  of  Siate  in  the  Ministry
 of  Education  (Shri  Bhagwat  Jha  Azad):
 (a)  A  statement  showing  the  requisite
 information  is  laid  on  the  Table  of  the
 House.  [Placed
 LT-9i8/67.]

 (b)  The  requisite  information  is
 given  at  Serial  Nos.  9  and  baa  of  the
 above-mentioner  statement.

 (c)  No,  Sir.

 in  Library  See  No.

 National  Discipline  Scheme  Instructors

 4596.  Shri  H.  N.  Mukerjee:
 Shri  Kameshwar  Singh:
 Shri  Virendra  Kumar  Shah:

 Shri-Onkar  Lal  Berwa:

 Will  the  Minister  of  Education
 pleased  to  state:

 be

 (a)  whether  it  is  proposed  to  trans-
 fer  some  7000  National  Discipline
 Scheme  Instructors  from  the  Centre
 to  the  State  Governments;

 (b)  if  ‘so,  whether  it  will  not  be
 fiying  in  the  face  of  assurances  given
 last  year  in  the  House;  and

 {c)  whether  steps  are  being  taken  to
 allow  the  apprehensions  of  the
 said  instructors  regarding  the  security
 of  their  service  and  their  pay  and
 prospects?

 The  Minister  of  State  in  the  Ministry
 of  Education  (Shri  Bhagwat  Jha  Azad):
 (a)  to  {c).  The  matter  is  under  con-
 sideration  and  a  final  decision  has  yet
 to  be  taken.

 Commemorative  Stamps  on  Veer
 Savarkar

 4597.  Shri  H.  है.  Mukerjee:  Wiil
 the  Minister  of  Communications  ‘be
 pleased  to  state:

 (a)  whether  it  is  a  fact  thai  the
 issue  of  postage  stamps  in  the  memory
 of  Veer  Savarkar  has  been  postponed
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 in  view  of  the  alleged
 adequate  paper;

 shortage  of

 (b)  whether  it  is  also  a  fact  that
 between  January  and  May  i967,  some
 fourteen  stamps  have  been  issued  in
 spite  of  the  reported  shortage;  and

 (९)  when  the  promised  Savarkar
 Commemoration  stamp  will  be  issued?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 (a)  such  special  stamps  are  issued  oD
 the  basis  of  the  recommendations  of
 the.  Philatelic  Advisory  Committee.
 This  Committee  takes  into  consideration
 amongst  other  factors,  the  limited
 capacity  of  the  Security  Press  and  the
 difficulty  in  obtaining  imported  paper
 at  the  time  of  recommending  proposals
 for  the  issue  of  new  stamps  during  2
 particular  year.  The  Committee  did
 net  recommend  the  acceptance  of
 this  proposal  when  considering  propo-
 sals  for’  1967.

 (b)  8  special/eommemorative  post-
 age  stamps  in  ‘addition  to  6  public
 postage  stamps  in  the  new  definitive
 series  in  replacement  of  the  old  series
 have  been  issued  during  the  period
 January-May,  1967.

 ट  The  proposal  will  again  be  placed
 before  the  Philatelic  Advisory  Com-
 mittee  for  its  consideration  for  inclusion
 in  the  programme  for  1968.

 Deck  Labour  Board,  Calcutta

 4598.  Shri  Umanath  :

 Shri  Muhammad  Ismail  :

 Shri  Ganesh  Ghosh:
 Shri  K.  M.  Abraham:

 Will  the  Minister  of  Labour  and  #e-
 habilitation  be  pleased  to  state:

 (a)  whether  the  clerical  and  super-
 visory  staff  under  stevedores,  con-
 tractors  and  agents  in  Calcutta  docks
 are  not  registereqd  under  the  Dock
 Labour  Board;
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 (७)  if  so,  the  reasons  therefor,

 (c)  whether  similar  categories  of
 workers  are  registered  In  Cochin  Putts

 {d)  whether  Government  are  con-
 sidering  the  proposal  to  register  these
 employees  under  the  Dock  Labour
 Board,  and

 (९)  if  ३0,  when  it  is  likely  to  be
 implemented?

 The  Minister  of  Labour  and  Rehabili
 tation  (Shri  Hatht):  (a)  Yes

 (9)  The  Calcutta  Dock  Labour  Boaid
 tloes  not  Consider  it  possible  to  register
 them  as  the  nature  of  the  work  done
 by  such  staff  has  very  little  connection
 the  ork  of  the  Board

 (c}  The  categoies  of  Tally  Sorting
 Cierks  and  Table  Clerks  were  regis-
 tered  by  the  Cochin  Dork  Labour  Board
 with  effect  irom  the  (ith  Februnrs
 14966

 (di  No
 ie)  Doe<  not  arise

 टेलीफोन  सलाहकार  समितियां

 4599  बोग  Wo  ‘Ofer  कया  लचार
 सत्रों  यह  बताने  की  कृपा  करेंगे  वि

 (क)  क्‍या  मध्य  प्रदेश  ने  पूर्वी  निमाइ
 और  होशंगाबाद  जिलो  के  मुख्यालयों  मे
 टेलीफोन  सलाहकार  मपितिया  हैं,

 (8)  कदि  हां,  ता  उनके  सदस्पों  के

 नाम  और  पते  क्या  हे  तबा  इन  सदस्यों का
 किस  झ्राधार  पर  भामभमिदिशत  विया  पा
 हैं.  शौर

 (ग)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो,  तो  ये  समितियां  गज
 स्थापित  की  जायेगी  ?
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 dee  कार्य  तथा  शंजार  विधान  में
 राज्य  मंत्री  शची  to  go  गुजराल)  :  (क)
 जी  नहीं

 (खत)  प्रश्न  ही  नहीं  उठता  |

 (ग)  च््कि  ये  स्थान  काफी  छोटे  हैं
 त  इन  स्थानों  पर  इस  समय  टेलीफोन
 सलाहकार  समिति  न्यायसगत  नहीं  समली
 गई  है  1

 बिल्ली  में  शीतागार  (कोहड  स्होरेल)

 4600.  श्री  क०  fro  सधुकर .

 करो  रामाबतार  शास्जी

 क्री  कामेश्वर  सिह

 क्या  गह-कार्य मती  यह  बताने की  कृपा
 करेगे  कि

 (कं)  कया  यह  सच  हैं  कि  दिल्ली
 नगर  निगस  से  सब्जियों  के  शीतागार  बन्द
 करने  का  निणय  किया  है

 ि)  क्‍या  एमा  करते  से  लोगो  को
 ब्  भर  हरी  सब्जिया  भिलने  में  कठिताई
 नहीं  हो  जावयगी  और

 (ग)  यदि  हा,  तो  क्‍या  केनीय  at
 कार  का  विचार  दिल्‍ली  नगर  निगभ  को
 सलाह  देने  का  हैंकि वह  अपना जिर्ण  बदल
 द्  ’

 गृह-कार्य  सजावय  %  रा्य-मंत्री  (लो
 विद्या अरुण  हुक्ल) «  (क)  ते  (ग).  दिल्‍ली
 मगर  निगम  ते  सब्मियों  के  शीतागार  बल्द
 करने का  “नर्णय नहीं किया है नहीं  किया  है  |  हु  )  सब्जियों
 के  मूल्यों  में  वृद्धि को  रोकने  की  दुष्टि ने  बिल्ली
 प्रशासत  ने  इस  बात  की  व्यवस्था  करने  के



 लिये,  कि  Sarre  था  उतसके  हारा  अधिकृत
 फिसी  भजिकारी  द्वारा  लारी  किये  गए
 परमिट  के  बिता  कोई  शीतागार  ag  के

 सब्दयां  स्वीकार  7  करें,  अनिवार्य
 झहिमितवम  की  धारा  3  के  अधीन  एफ

 भाविल  बारी  किया  है  ।

 कबगीकी  व्यक्तियों  के  लिये  रोजगार

 4602.  थी  राणचना  वीरप्या  :  क्या  लग
 तथा  बुनबति मंत्री मंत्री  वह  बताने  को  कृपा
 करेंगें  कि

 (क)  चैसूर  राज्य  में  रोजगार  दिलाऊ
 बच्तरी  में  दिसम्बर,  1966  तक  पंजीकृत
 शकमीय  व्यक्तियों  की  संक्या  कितनी थी,  शौर

 (@)  अजतवरी,  i966  a  दिसम्बर,
 966  के  बीच  कितने  तकनीकी  व्यक्तियों

 को  रोजनार  दिलामा  गया  ?

 -  तथा  बुमबति  मंत्री  यी  हाथी)  :
 (क)  रोजगार  कार्याशयों  के  चालू  रजि-
 स्टरों  @  o9:  दिसम्बर  1066  की  2,006
 wet  आधितियों  के  नाम  दर्ज  थे  |

 (@)  t603  |

 लिकित  लोगों  को  बेरोजगारी

 4603.  रामना  चौरप्या  कया
 ह... द  mn  दुनर्थात  मंत्री  यह  बताने  की  कपा
 करेंगे  कि

 (क)  31  दिसम्वर,  i966  तक  देश
 के  ्य  राज्य  में  शिक्षित  बेरोजगार  सोगो

 की  ww  कितती  भी;  भौर

 (@)  उनमें  प्रमुसूचित  जातियों  तथा

 अनुसूचित  स्रादिम  जातियों  के  व्यक्ति  कितने
 थे?
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 6  तथा  पुतर्भात  चतरी  ी  हाथी)  :

 (क)  शौर  (ल).  देश  में  शिक्षित  बेरोज-
 तारी  से  सम्बन्धित  प्राकडे  उपलब्ध  लही
 हैँ।  प्रत्येक  राज्य  में  रोजगार  कार्यालयों  की
 महावता  से  नियुक्ति  सहायता  चाहने
 बालों की  सख्या  सभा-पटल  पर  रखे  मे  विव-
 रण  में  दी  गई  है  |  [प्श्तकालय  भें  -  चिया
 गंचो ।  देखिये  संख्या  LT  019/67]

 भारत  में  आती  राष्टुअत

 4604.  श्री  राभचन्द  बीरप्णशा  क्या

 गृहून्कार्  मती  यह  बताने  की  कृषा  करेंगे
 कि

 (क)  भारत  में  थीगी  राष्ट्रलनी  को
 सख्या  कितनी  है,

 (ख)  भारत  में  वे  किन  किन  स्थानों
 7  हते  है  Li

 (ग)  क्या  सरकार  ने  उन्हें  बहा  रहने
 की  प्रनुमति दे  रखी है;  शौर

 (3)  ऐसे  चीनी  राष्ट्रजता  की  सब्या
 कितनी  है  जिनकी  भारत  में  रहने  की  भ्रभधि
 ममाप्त  हो  न्च्की  है  *

 गुह-कायें  सत्ञालय  से  राज्य  सत्री  (थी
 चिस्ा  चरण  शुक्ल).  (क)  शर  (ल)
 एक  विवरण  सभा  पटल  पर  रखा  जाता  है

 पुस्सकालय  में  रख  दिया  गया  ।  देखिये
 संख्या  LT  920/67]

 (ग)  जोहा।

 (भ)  विदेशियों  को,  भारत  म  रहते
 की  स्वीकृति  भ्रवधि  के  समाप्त  होने  से  पूर्व,
 झवधि  को  बढ़ाने  की  प्रनुभतति  लेगी  पढ़ती



 गज

 है  a  ae  1...  भी  ऐसे  चीती  शब्ट्रभन  को
 जिसे  शवत्ति  बढ़ाने  की  भ्रमुमति  त  दी  जाग
 चरत  &  जाना  पडता  है  ।  ऐसा  ते  करते  पर
 we  पर  भारत  में  प्रनाधिकृत  रुप  में  रहंगे
 के  झपराध  में  चलाया  जाता  है  शौर
 फिर  उसे  देश  तोड़े  के  लिये  विवश  कर
 दिया  जाता  है  a

 Allowances  to  Members  of  Parliament

 4605.  Shri  G  C  Dixit  Wili  the
 Minster  of  Parliamentary  Affairs  be
 Pleased  to  state

 (a)  the  daily  allowance  paid  to
 members  of  Parliament  during  ‘1963

 (b)  the  cost  of  living  index  then  and
 now,

 {c)  whether  Government  consider  It
 advisable  to  ralse  the  daly  allowance
 in  proportion  to  the  increase  in  the  creat
 of  tiving  index,  and

 (a)  if  so,  the  steps  Government  pro-
 Pose  to  take  in  this  connection”

 The  Minister  of  Parilameatary

 ne
 (Dr  Ram  Subbag  Singh)  (a)

 {b)  All  India  Working  Class  Cou-
 sumer  Price  Indices

 qe  00)

 98s  1967

 4  January  I97
 February  l98

 March  200
 April  203

 (०)  No,  Sir

 {d)  Does  not  arise

 Delhi  University  Library
 4006.  Shri  M.  Meghachaadra  :

 Ghri  Dhireowar  Kalite.

 Will  the  Minister  of  Education  be
 vleqged  to  state

 (a)  whether  it  is  a  fem  that  some
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 American  Agencies  ate  investing  huge

 (b)  whether  it  is  also  #  fact  that  the
 investment  has  brought  in  Me  wake
 conditions  and  pressures;  and

 The  Minister  of  Education  (Ur
 Triguna  Sea):  (a)  No,  Sir  The  Gov-
 ernment  have.  however,  agreed  in
 principle  to  assistance  by  Ford  Found.
 ation  for  certain  programmes  of  Delhi
 University,  including  the  development
 of  the  University  Library

 (७)  and  (९)  Do  not  aruwe

 Recognition  to  Foreign  Diplomas

 ‘07.  Shri  Oukar  Lal  Berwa:  Wil
 the  Minister  of  Education  be  pleteed
 to  state

 (a)  whether  it  Is  a  fact  that  Gov
 ernment  have  recognised  some  foreign
 diplomas  during  !966-€7,  and

 (b>  ff  so,  the  particulars  thereof’

 The  Minister  of  Education  (Dr
 ‘Triguss  Ben).  (a)  Yes,  Sir

 (b)  The  following  foreign
 ar
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 (iv)  Associsteship  in  Chemical  En-
 gineering  awarded  by  the
 Herlot-Watt  College,

 w  B.Sc  in  Chemical,  Civil,  Hlec
 trical  and  Mechanical  Engiteer-
 ing  awarded  by  the  East  Pakis-
 tan  University  of  Engineering
 and  Technology,  Dacca

 (vi)  Associateship  Diploma  .n  Pro-
 duction  awacded
 by  the  Royal  Melbourne  Insti-
 tute  of  Technology,  Melbourne,
 (Australia),

 {vil)  Post-graduate  diploma  in  Pat-
 roleum  Geology  from  the  Ad-
 vanced  School  of  Ilydrocarbon
 Studies,  Milan,  Italy,  subject  to
 certain  conditions  laid  down
 in  this  behalf
 Pass  in  the  Associate  Mem-
 bership  Examination  of  the
 Institution  of  Chemical  En-
 gineers,  London
 Associate  Membership  vf  the
 Institute  of  Welding,  London,
 obtained  by  passing  the  Asso:
 ciate  Membership  Examination
 of  the  Inatitute  subject  to
 certain  conditions  leig  down  in
 this  behalf.

 (x)  Diplomas  of  Licentiate  in
 aon

 (vi)

 4am)

 Assoclateship  Examination  of

 Written  Answers  oygg

 Tho  Minister  of  Stato  in  the  Miniter
 of  Eéucation  ‘(aert  Bhagwat  Jha  Asad}:
 (a)  and  (b).  There  is  no  proposal  at
 present  to  put  tickets  for  visitors  te
 the  Nehru  Memerial  Museum

 अन्तर्राष्ट्रीय  खस-करदों  में  जात  लेना

 4609,  थी  झौंकार ताल  बेरवा  :  क्या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्या  यह  सच  है  कि  अखिल
 भारतीय  खेलकूद  परिषद  ने  माग  की  है  कि
 सभी  अन्तर्राष्ट्रीय  खेलकूद  प्रतियोगिताप्नों
 में  भाग  लेने  के  लिये  उसे  विदेशी  मुद्रा  दी
 जाये;

 च)  यदि  हा,  तो  इस  सम्बन्ध  मे
 सरकार  की  क्या  प्रतिक्रिया  2,  और

 (ग)  1967-68  के  लिये  कितनी
 विदेशी  मुद्दा  वी  जा  रही  है  ?

 िका.  म  में  राज्य
 भागवत  जला  भाजाब)  :  (क)  जीहा।

 पो

 (*)  साधारणतमा  विदेशी  मुद्दा  के
 खर्च की  ऐसी  दुश्प' मदों के लिए मदो  के  लिए  विनि-
 धान  नही  दिया  जाता  है  ।  प्रत्येक  मामले  पर
 उसके  गुनावमुन  के  झ्राधार  पर  विचार  किया
 जाता  हैं  पौर  इसके  लिए  उपयकत  विदेशी

 wer  थी  जाती है  ।

 (ग)  प्रश्त  नहीं  उठता  ।



 ६९)  at  so  the  reaction  of  Government
 thereto?

 The  Minister  of  Home  Affaire  (Shrt
 ¥.  B.  Chavan):  (a)  Under  Section  4
 (ib)  of  the  Punjab  Reorganisation
 Aet  1966,  all  properties
 the  undivided  State  of  Punjab  situated
 outside  that  State  immediately  before
 the  Ist  November,  966  except  those
 which  formed  part  of  the  Bhakra
 Nangal  Project  under  section  78  cf  that
 Act.  passed  to  the  Stale  of  Punjab.
 However  on  a  reference  received  from
 the  Government  of  Haryana  wider
 Section  65  of  the  Punjab  Reorganisa-
 tion  Act,  7966  the  following  bunlding.
 and  asets  have  been  allocated  to  the
 State  of  Harvana

 {  Nabha  House  Brindaban
 Kalsia  House,  Kanthal

 Patiala  House.  Hardwar
 4  Jind  House  Banaras
 5  Glenleg  Wood  Villa  Mussourie

 ७  Buildings  of  the  Irngation  De-
 partment  including  the  Canal
 Rest  House  at  Alipur  Roed  and
 other  properties  held  for  pur-
 poses  of  administration  of
 canals  and  drains  situated  i5
 the  Union  territory  of  Delhi

 Ch]  Nabha  plot.  New  Dethi  {an  area
 of  3  acres)

 @  Jind  House,  New  Delhi  {an  qrea
 of  32  acres)

 One  acre  of  the  Nabha  plot  in  New
 Delhi  has  been  allocated  to  the  Union
 and  this  has  been  placed  at  the  dis-
 poesl  of  the  Administrator  of  the  Union

 (७)  No,  Sir
 (९)  Does  not  arise

 Compensation  Cialms  of  Refugees
 from  West  Pakistan

 46l,  Shri  Brij  Bhushan  Lal:  Will
 the  Minister  of  Labour  and  Rebebilita-
 top  be  pleesed  to  state

 (a)  whether  it  is  a  fact  that  w  apite
 of  consistent  efforts  for  the  last  20
 years  compensation  claims  of  refugee?
 from  est  Pakistan  now  being  in  Barei)-
 ly  region  (UP)  have  not  been  finalis-
 td  as  set,

 (b)  at  50  the  reasons  for  this  delay,
 and

 (९)  the  action  proposed  to  be  taken
 to  expedite  the  matter

 Thr  Minister  of  State  in  the  Mintstry
 of  Labour,  Employment  and  Behbabill.
 tation  (Shri  L.  N.  Mishra):  a  to  (९)
 In  the  absence  of  the  full  particulars  of
 the  cases  i  is  not  possble  te  supply
 the  information

 Extension  uf  Bonus  Act  te  Haadieom
 Weavers

 4612,  Shri  ह क उ  Morti:
 Shri  Cenath:
 Shei  A.  K.  Gopalas  :
 Shri  C.  K.  Chakrapeal:
 Shrimati  Gusheela  Gepaias  .

 Wul  the  Minister  of  Labour  and
 Rebabiiliation  be  pleased  to  stata-

 (a)  whether  jt  is  proposed  to  extend
 the  Bonus  Act,  965  to  the  kandloom
 weavers  working  under  master  weav-
 eta;  and

 (by  if  vo,  from  which  date?
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 fhe  Minister  of  Labour  and  Rehabili-
 tation  (Shri  Hathi):  (a)  and  (b).  The
 Act  is  already  applicable  to  all  estab-
 lishments,  including  handloom  establish-
 ments  employing  20  or  more  persons,
 from  the  accounting  year  commencing
 on  any  day  in  the  year  1964.

 Employees  of  the  Late  Maharaja  of
 Sirmur

 4613.  Shri  Pratap  Singh:

 Shri  Virbhadra  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  on  behalf  of
 the  household  employees  of  the  late
 Maharaja  of  Sirmur  in  Himachal
 Pradesh  regarding  the  non-payment  of
 their  salaries  since  the  demise  of  the
 Maharaja:

 (b)  whether  it  is  a  fact  that  the
 Gaddi  of  Sirmur  has  lapsed  to  Govern-
 ment:  and

 (  if  so,  who  is  liable  to  pay  the
 arrears  af  salary,  allowances  and  pen-
 sions,  if  any,-to  the  employees  ard  to
 meet  other  household  liabilities  of  the
 late  Maharaja?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  Yes,  Sir.

 (b)  the  President  has  decided  nct  to
 recognise  any  person  as  successor  to
 the  late  Ruler  of  Sirmur.

 (c)  The  claims  of  the  household  em-
 ployees  and  any  other  liabilities  of  the
 late  Ruler  would  be  governed  by  the
 normal  law.

 डिल्‍ली  में  निरीक्षक/उप-निरीक्षक

 4614.  श्री  राम  चरण  :  क्‍या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  पुलिस  में  निरीक्षकों/
 उप-निरीक्षकों  की  संख्या  कितनी  है;

 (ख)  उनमें  से  कितने  व्यक्ति  अनु-
 सूचित  जातियों  के  हैं;

 (ग)  क्‍या  अनुसूचित  जातियों  के

 उम्मीदवारों  के  लिये  आरक्षित  सब  पदों  को
 भरा  गया  है;  शौर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 के  2 हैं!

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  निरीक्षक-122

 उप-निरीक्षक  732

 (ख)  निरीक्षक  शुन्य

 उप-निरीक्षक  47

 (ग)  और  (घ)  सीधी  भरती  के  मामले
 में  अनुसूचित  जाति  के  उम्मीदवारों  के  लिये
 स्थानों  के  आरक्षण  के  आदेशों  का  कड़ाई  के
 साथ  पालन  किया  जा  रहा  है  ।  पदोन्नति
 द्वारा  भरे  जाने  वाले  पदों  में  स्थानों  के  आर-
 क्षण  का  प्रश्न  विचाराधीन  है  ।

 Hindi  Training
 4615.  Shri  Ram  (Charan:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  these  Lower
 Division  Clerks  who  have  passed  the
 examination  in  Hindi  Shorthand  under
 the  Hindi  Training  Scheme  so  far;

 (b)  the  number  of  those  employees
 amongst  them  whose  services  for  Hindi
 shorthand  have  been  utilized  so  far:
 and

 (c)  if  their  services  have  not  been
 utilized,  the  steps  being  taken  by  the
 Government  in  this  regard?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  48.

 (b)  and  (c).  The  Scheme  for  training
 of  Central  Government  employees  in



 4616.  Shri  Shambbn  Nath:
 Shri  Rajdeo  Singh  :

 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state

 fa)  whether  it  as  4  fart  that  steps
 arc  being  taken  to  wipe  out  chorttall
 fn  the  recruitment  of  vacancies  in  the
 quota  of  Scheduled  Castes  and  Tribes
 apeciaily  under  the  Technical  Cate-

 (e)  if  not,  the  reasons  therefor’

 The  Deputy  Minister  in  the  Misustry
 of  सियार  Affaira  (Shri  हु.  5.  Rams-
 ewamy):  (a)  A  study  Group  “as  been
 formed  with  Shri  M  हें.  Yardi,  Addi

 Home
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 (a)  the  number  of  applications  ec
 the  grant  of  {telepheng  conmections
 pending  in  the  various  ‘Telephone  Mx-
 changes  in  Bihar  State  as  on  the  ‘Sig
 May,  1967,

 (b)  the  steps  taken  to  expedite  the
 fonnections  and

 (९)  when  the  lest  meeting  was  hadi
 by  the  Telephone  Advisor,  Committee
 in  the  State  of  Bihar’

 The  Minister  of  State  in  the  Depart-
 ments  of  Affalrs  sed

 (Shri  I.  K  Gujral)
 (a)  72982

 (by  Subject  to  uvailatility  of  re
 sourec«  efforts  are  continously  being
 nade  to  apen  new  exchanges,  expant
 the  existing  exchanges  and  lay  under-
 ground  cables  to  give  more  and  more
 connections

 (c}  Telephone  Advisory  Comautwe
 are  functioning  at  samportant  Station.
 like  Patna  Jharia  and  Ranchi  in  Bihar
 The  last  TAC  meeting  in  Patna  we
 held  on  3rd  April  ‘1987  in  Jharia  or
 23nd  April,  1966  and  in  Ranchi  an
 lath  May,  i986

 विश्वायतन  बोगान

 शबी  भ्रकाशणीर  कारत्री

 oft  रजुंदौर सिह  wre  :

 aft  शिवकुमार  ास्थी
 *

 जी  रायाकतार या  :

 की  रात  भोषाल  erat  :

 a  gee  aw  बलवा  :

 थी
 बाब  चह  grey  :

 हा  gé  we  पूरी
 भी  धम  fag  wéfon  :

 क्या  शिक्षा मंत्री  1६ ३  जून,  i967 के
 प्रतारांफित  है, 6  1...  2467  के  फ्तार

 के  बम्ब में में  ag  बताने की  कृपा  करेंगे  कि:

 4618



 -_

 efor  Writen  Answers  ASADHA  i,  l880  (SAKA)  Writen  Anmvers  9603

 (क)  वि्यायसभ  योग  श्रम  के  मुन
 मैडित  wrdh  ord  के  सबहयों  के  माभ  क्या

 है  तथा  सरकार  ने  उनके  सामने  कौन  सी  पूर्व
 चलें  रखी  थीं,  जिनको  स्वीकार  कर  लिये
 जाने  के  बाद  ser  योग  श्रम  को  पुतः  अबू
 दाने  देना  आरम्भ  किया  गया  भा,

 (स)  इस  बाभम  की  शाखायें  कह
 we  पर  हैं,  धौर

 (ग)  कुछ  यों  तक  शमुदान  रोक
 रखने  के  बाद  इस  बोगाधम  को  कुल  कितता

 परयुदान  दिया  गया  धोर  इस  भावम  कौ

 भगुदान  देना  पुनः  झारमस्सभ  करते  के  क्‍या

 weer  7  धाजाबव)  :

 स्यातवारी  धोई  के  सदस्य  इस  समय  इस
 प्रकार  हैं

 (4)  sve  सक्मी  लल  सिभवी-धध्यक्ष

 (2)  डा०  भनूप  सिह  ससद  सदस्य

 (3)  स्वास्थ्य  मंत्रालय  का  एक

 (4)  शिक्षा  मत्ालय  का  एक  प्रति-
 निथि  +

 (5)  श्री  सुशील  कुमार  qo-3/68,
 सवादरअंग  रेजिटेन्शियल  एरिया,  नई  दिल्खी

 खबुदाओं  से  सिर  के  चालू  करने  के

 | नैन
 मे  भाजभ  की  गंगूरी  कै  सिए
 wt  रखी  &:—

 (y)  terre  का  झाधम  के  साथ
 घनिष्ठ  सम्पर्क  रखते  के  लिए,  झानन  के
 स्पासधारी  बोर्ड  का  पुरर्गठन  किया  जाता

 चाहिए  |

 (2)  मंत्रालय  द्वारा  धनुपोदित  की
 बोस्य  सेशाकार  हाटा  आश्रम  का  हिसाव-

 किताब  समुचित  कप  से  रखा  खाना  भाहिए  |

 (3)  ध्राश्नमम  द्वारा  कटरा  वैष्णव  देवी
 में  बनाए  गए  भवनों  का  प्रयोग,  मोग  में
 अ्रध्यापको  को  अश्रधिक्षित  करते  के  लिये  किया
 जाना  चाहिए  ।

 (@)  योगाञम  द्वारा  भेजी  यई  सूचना
 के  प्रतुमार,  कटरा  बैप्गव  देदी  के  भ्रतिरिक्त,
 बम्बई,  कलकता  सखनऊ,  फैजाबाद,  भ्रकोन्ता
 और  जयपुर  में  भी  झाशम  की  शाकाण  हैं।

 (मे)  £963-64  3227  9:¥e

 1964-65  20741,  52  ३०

 I965-66  कुछ  नहीं

 1966-67  31000.  80  ३०%

 जोड़  83,869.  43  ३०

 A

 r963-64  भौर  1964-65  के

 नुवान,  पुरानी  जिम्पंदारियां  पूरी  करने के
 लिये  बे  पे  2  धौर  1966-67  के  1... $

 धनुदान,  खबुबत  चार  (क)  में  उल्सिखिक
 श््तों  क ेधाजम  हारा  बंजूर  किसे  जाने  पर
 ही  दिया  न



 (a)  whether  Government  have  re-
 ceived  complaints  about  the  Irregular
 telephone  services  in  Delhi,  Bombay,
 Calcutta  and  Madras  in  the  Third  Plan
 Period;

 (b)  if  so,  the  number  of  complaints
 received,  and

 (९)  the  steps  taken  to  ensure  uick
 and  efficient  telephone  service  in  these
 big  cities  and  other  State  towns  in  the
 country  during  the  Fourth  Plan  period?

 Communications  (Shri  [  K.  Gujral)  :
 (a)  Yea,  Sir

 :

 (b)  on  an  average,  six  complaints
 per  telephone  per  year

 (९)  The  following  steps  are  being
 taken  to  ensure  quick  and  efficient  tele
 phone  service:

 ad  Prompt  attention  to  comotaint.
 (li)  Routine  testing  of  the  ‘ele-

 phones  and  dials  at  intervals
 (ill)  Drive  for  higher  efficiency  in

 maintaining  plant  by  centra-
 Used  quality  control
 Introduction  of  advanced  tech-
 nology  in  local  and  trunk
 service,

 iv}

 (vi)

 (i)  to  meet  the  heavy  craffic
 and

 (2)  to  give  more  telephone “  gonnections  to  reduce  ine
 Joad  on  telephone  and
 thus  the  heavy  wear
 and  of  the  equipment
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 Archatological  Finds  scar  Ahmednagar
 4620,  Shri  George  Fernandes  :

 Shri  J.  H.  Patel;
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Education  be
 Pleased  to  state

 (a)  whether  the  Archaeologists  have
 examined  the  excavations  at  Chirkion
 Nevasa  near  Abmednagar  in  Muba-
 rashtra  and  if  so,  their  observations.

 (b}  whether  it  is  a  fact  that  accord-
 ing  to  Dr.  Mrs  Corvinus  Karve,  8
 German  scholar  attached  to  the  Be-
 partment  of  Archaeology,  Deccan
 College.  Poona,  Chirkion  Nevasa  ex
 cavations  reveal  that  the  place  might
 have  been  the  home  of  the  pre-histaric
 man  in  India,  and

 (c)  whether  Government  propose  0४
 pursue  the  lead  given  by  Dr.  Mrs  Karve
 and  conduct  more  research  in  the  ares”

 The  Minister  of  State  in  the  Minzstry
 of  Education  (Shri  Bhagwat  Jha  Aasd)
 (a)  Yes  Sir,  the  site  has  been  visited
 by  the  Superintending  Archaelogist  ०
 the  Prehistory  Branch  of  Archaeologl
 eal  Survey  of  India  Excavation  has
 revealed  that  the  site  belongs  to  the
 Early  Stone  Age.

 (b)  Yes,  Sir,  the  occurrence  of  the
 Early  Stone  Age  tools  both  m  4nished
 and  unfinished  forms  no  doubt  indicates
 that  the  region  might  have  been  the
 home  of  the  prehistoric  man  in  India,

 (०)  The  proposal  *४  under  ce  naider-
 ation  of  the  Survey.  The  regio"  Bas.
 however,  been  intensively  explored  ty
 the  Deccan  College  Postgraduate  aad
 Research  Institute,  Poona

 Depicted  Funds  with  C.S.LR.

 462i.  Shri  R  Barua:
 Shri  Db  MN.  Patodia:

 Will  the  Minister  of  Education  be
 pleased  to  state  .

 (a)  whether  in  view  of  the  epleted
 funds  available  with  the  C-3.L2.  फिक

 propose  to  reorganize
 different  units  of  the  Councit  af
 fie  and  ह.  Researes;  ne f



 b)  if  so,  the  steps  contemplated;
 ang

 (c)  whether  any  decision  nas  been

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  to  (c)  In  view  of
 the  allocation  of  Rs.  46  crores  only
 tawards  the  Plan  provision  of  the
 Council  of  Scientific  and  Industziaj
 Research  as  against  Rs  i523  crores  re-
 commended  by  the  Working  Grou  ap-
 qniste’  4y  “he  Crarec inane,

 for  Scientific  Research  in  the  C.S  LR.,
 the  Government  Body  of  the  CSIR
 at  its  meeting  held  on  490  Novem-
 ber,  966  decided  that  the  Fourth  Five
 Year  Plan  proposals  of  the  Council
 shou'd  be  carefully  scrutinised  de  novo
 and  items  which  might  not  have  im-
 mediate  relevance  to  the  country's
 need«  may  be  deleted,  and  that,  af  any
 anticinatory  or  advance  action  had
 been  tiated,  this  should  also  be  re-
 wiev  ed  with  the  same  end  in  view

 In  accordance  with  the  above  decision
 of  the  Governing  Body,  3  Committee
 has  been  appointed  to  review  the  Fourth
 Five  Year  Plan  proposals  of  the  CSIR
 The  Committee  has  submitled  its  first
 Report  which  is  under  study.

 aft  लंका  ते  ह... ह  लौटे  भारतीय  राष्ट्रअन

 4623.  श्री  यदवम्त  सिंह  कुछबाहु  :

 “क्या  'भन  तथा  कुमा  मन्ति।  यह बतोच कि
 कृपा  करेंगे  कि  :

 (क)  1964  के  भारत-अओलंका
 करार  के  भ्रन्तर्गत  कितने  भारतीय  राष्ट्रबन
 भारत  दा  चुके  हैं,  भौर

 (ख)  इन  व्यक्तियों  को  भारतीय
 नागरिकता  प्रदान  करने,  उन  के  लिये  जीबि-
 कोपाज॑न  के  माधनों  की  व्यवस्था  करने  तथा
 उन्हें  फिर  से  बसाने  के  लिये  क्या  निर्णय  किया
 गया  है  ?

 शम,  रोजगार  ण  पुनर्वास  संत्रालय जे
 शस्य  मंत्री  भो  mo  to  मिन)  :

 (क)  भारत  औलका  कशर
 i964  }  भ्रन्तर्गंत  भारतीय  राष्ट्रजनों  को

 अभी  तक  भारत  दाना  आरम्भ  नहीं  हुचा
 है  1  तथापि  सूचना  मिली  है  ि  कुछ  भारतीबो
 नें  भारत  लौटने  के  यि  स्वयं  व्यवस्था!
 है  t

 (@)  लका  भे  भारत  कं  हाई  कमीक्षत
 हद  इन  व्यक्तियों  को  भारतीय  नागरिक
 4ंजीकृत  किया  गया  है  y  प्रनुमान  6  कि  &
 अध्वार  अपने  झाप  बसने  की  क्षमता  में  है  ।
 ae  विवरण  जिसमे  श्रीलका  से  लोटे  are
 dey  के  पुनर्वात  सम्बन्धी  निर्भयों  का  ब्यौस
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 ह  नया  है,  सभा  पटल  पर  रखा  बाता  है।
 [........ ई  में  रख  दिया  गया  देखिये
 wen  LT—~—92:/6 q

 ertfcc  cfewe  whe

 4624  थमो  बचत  ह... अ  poe  :

 क्या  fever  wt  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  समूचे  बेश  म  शारीरिक
 sfewer  का  कोई  कार्यक्रम  झारम्भ  कबा

 ह ३  Bd

 (@)  दि  हा,  तो  उसका  सक्षिप्त
 ब्योरा  क्या है  1, 3

 (ग)  पी  सरकार  मे  देश  के  सब
 Ed  माध्यमिक  स्क्सो  तथा  कालेजो  न
 सैनिक  प्रशिक्षण  प्रनियायं  बनाने  के  लिये
 कोई  कार्यक्रम  बताया  है

 ?

 शिक्षा  अजालय  में  राज्य  मत्री  (a
 ween  का  आजाद)  (क)  शौर  (ल)
 यो  हा  ।  कुवदसमिति  की  इस  सिफारिश को
 जूर  करते  के  फलस्वकूप  वि  विद्यमान
 कार्यक्रमों  के  स्थान  पर  स्कूल  स्तर  पर  शारीरिक
 fear का  एक  समेकित  कार्यक्रम  हाता  भाहिए,
 दधी  राज्य  मरकारों को  झपने  सभी  मिदिल,
 हाई  तथा  उच्च  माध्यमिक  स्कूलों  में
 ap6s—66  से  एक  प्रनिवार्य  पराद्यचर्या

 कार्यक्माप  के  रूप  मे  एक  ऋमिक  कार्यक्रम

 अनुसार  लागू  करते  के  लिए  शारीरिक  शिक्षा
 के  इक  समेक्तित  तथा  बहुरेंशीव  कार्यक्रम,

 वात  “राष्ट्रीय  स्वस्थ्यण  कोर”  की  सिफा-
 few  की  गईं  थी  t  गया  कार्यक्रम,  oh  शिक्षा
 प्रणाली  का  एक  भजित्त  प्रभ  है,  जिन  कार्व-
 मी  के  स्थान  पर  गति  शारीरिक  लिखा,
 बाब्ट्रीय  अगुलासन  योजना  शौर  शहावफक

 सेषा  wre  दस  के  स्थान पर  शपनाथा  का
 है,  उनकी  श्भी  झच्छी  बातों  का  एक

 संश्तेषण है
 (+)  थी  नहीं  ।

 सलत्लबस्पों  को  देलीफोन  पर  होने  वाली
 wants  को  बौच  में  gen

 rity)  थी  we  fro  weet  :

 ली  रामाजतार  क्षास्त्री  .

 क्या  गह-कार्य  मंत्री  वह  बताने  की  क्त
 करेंगे  कि

 (क  क्‍या  .. ¢  aw  हैं  &  धरकार  of
 wire  से  ससत्सबस्यपों  को  टेलीफोन  पर  होगे
 बाली  बातचीत  को  बीच  ने  सुनने  का  od
 किया  जाता  है,

 (@)  क्‍या  सरकार  ऐसा  प्रवास  कैवभ
 बिरीधी  दलो  के  सदस्यों  के  सम्बन्ध  में  ही
 करती  है  भथवा  सभी  सदस्यों  के  सायना
 में  चभौर

 (ग)  इस  प्रकार  के  प्रयास  को  तुरा
 रोकने  के  लिये  सरकार  का  क्या  कार्यवाही
 करने  का  विचार  है  तथा  ऐसा  भवास  कथ
 रोक  दिया  जायेगा  ?

 मूह कार्य  भंत्रालय  में  राज्य  शंती  (जी
 जिला  चरण  qe)  (क)  थी  नहीं।

 (w)  etc  (ग),  ह । ल  ही  नहीं  'उडते।

 सिकायत  छायूक्त

 4626,  थी  -  शिचका  -

 | 2  गृह  कार्य  मंत्री  यह  बहने  की  द
 करेंगे  कि  :

 (क)  केनीय  सरकार  oro  ह... क
 किफायत  anew  सो  ती  ।  -

 सच्यावेदन  प्राप्त  हुए  हैं;
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 (@)  उसमें  से  कितनों  का  प्रन्तिम
 कर  से  नियटार  किया  आा  चुका  है  तथा
 कितने  शी  विचाराधीन  हैं,

 (म)  क्‍या  यह  सच  है  कि  शिकायत

 जावुक्त  को  घपना  काम  करने  में  कठिनाई
 देख  or  रही  है  क्योकि  मत़ालयों  के  अधि-
 कारी  शिकायतों  से  सम्बन्धित  भ्रावश्यक

 सूचना,  दस्तावेज  तथा  फाइलें  नहीं  देते  हैं,
 चौर

 (थ)  यदि  हा,  तो  इस  कठिनाई  को

 दूर  करते के  लिये  क्या  कार्यवाही  की  जा  रही
 t  ?

 धृह-कार्य  मजातप  से  राज्य-मत्री  पुच
 लिखा चरण शुक्ल) ) चरण  शुक्ल)  )  (क)  2680  (a1
 wt,  967  तक)

 (व)  i299.  शेष  सम्बन्धित  मत्रा-
 लथों/विभागो  के  साथ  पत्र-व्यवहार/विभ्ार-
 विश  की  विभिन  स्थित्यों  थे  है  1

 (4)  अवसर  सम्बन्धित  मत्ालयो|
 बिधागों  को  पते  म्गन्धित  तथा  अ्धीनरण
 कार्यालयों  से  सूचना  प्राप्त  करनी  होतो  है
 शौर  कभी  कार्यालयों  के  दिल्ली  से  बाहर
 स्थित  होने  के  कारण  भी  शिकायत  पर  उनके
 विचार  तथा  सम्बन्धित  कागजात  को  प्राप्त
 करने  से  देरी  के  उदाहुरण  सामने  भाये  हैं।

 (थ)  @)  .6  सितम्बर,  i9668%
 लिकायत  प्रप्तिकारियों  की  एक  बैठक

 लिकायतों  को  शीघ्रता  से  निबटाने  की
 लावश्यकता  पर  विशेष  रूप  से  बल  दिया
 wer  था  |

 (ii)  wa  लिकायत  भ्रधिकारियों  को

 (ii)  समय-समय  पर  अधिय  तथा
 शिकादतों  ह, भ  कार्य  करने  बाले  उसके  कर्म-
 जारी | ह  के  |  बैठक  की  जाती  है।

 LS—<6

 Payment  of  Bonus  in  Kolar  Gold  Mines

 4627.  Ghri  G.  Y.  Krishnan  :
 Shri  Tulsidas  Dassappa  :

 Wil  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the  pay-
 ment  of  bonus  to  the  employees  of  the
 Kolar  Gold  Mines  ils  pending  for  the
 last  four  years,

 (b)  whether  any  repres:itatinn  has
 been  received  in  that  beh!f,

 {e}  of  so,  the  action  taken  thereon,
 and

 (d)  whether  the  claims  woall  be
 settled  early  im  the  interest  of  the
 labourers?

 The  Miaiter  of  Labour  and  Rehsabi-
 litation  (Shri  Bathi):  (a)  tte  d.spule
 was  referred  to  adjudication  by  the
 Industrial  Tribunal  on  6th  Jenuary,
 965

 (b)  Yes

 (९)  end  (d)  The  case  ‘s  posted  for
 hearing  before  the  Tribunal  on  the
 26th  July,  967  It  has  beer  reperted
 that  every  effort  is  being  mat+  to  ex-
 pedite  the  passing  of  the  award

 पोलोटेश्निको  के  छात्रों  को  छात्रवत्तियां

 4628.  शो  Ho  wo  पटेल  :
 ्य  भोस्कू  प्रताद  :
 शो  महाराज  त्तिह  भारती  :
 की  रास  सेवक  यादव  :

 क्या  शिगा  नंत्र/  यह  बताने  को  कृपा
 करेंगे  कि

 (क)  कया  सरकार  द्वारा  पोलिटे-

 क्निकों  के  छात्रों  को  दो  जाने  दालां  छात्र

 बृत्तियां  हर  महीने  नियमित  रूप  से  नहीं
 दी  जाती  हैं,

 (छ)  दि  हा,  तो  इस  के  कया  कारण

 हैं,
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 (7)  क्‍या  भविष्य  मे  इस  oe
 बृत्तियों  को  राशि  हर  महीने  देने  की  व्यवस्था
 को  जायेगा,  भोर

 (घ)  यदि  नहीं,  तो  ऐसी  व्यवस्था
 करने  में  क्या  वठिनाइया  हैं  ?

 दिक्षा  मंत्री  (डा०  जिगल  सेन):

 (क)  से  (घ)  योग्यता  व  संपन्‍नता  छात्र-
 बृत्तिया  प्रदान  करने  के  लिए  जब  उम्मीदवार
 शाव  प्रमाण-पत्र  तथा  यथाविधि  भरा  हुमा
 (बंध  पत्र)  भेज  देते  हैं,  तो  मंत्रालय  के  क्षेत्रीय
 कार्मालय  प्रावश्यक  धन  अपने-भपने  क्षेत्र
 में  स्थित  संस्थाधो  को  सौप  वेते  हैं  तथा
 संस्थापों  द्वारा  छात्रवृत्ति  भत्ता  पाने  बालों  को
 घन  हर  महाने  देना  होता  है  |  प्रामतौर  पर
 छात्रवृत्ति  को  पहली  रकम  के  भुगतान  में
 कुछ  देरी  होती  है  क्योंकि  सस्थाधों  से  काग-
 जात  भेजने,  महलेखाकार  के  लिए  प्राप्ति
 कत्ताभों  के  नामों  का  विवरण  मैंपार  करने
 झोर  फिर  खजाने  झथवा  रिज  बैक  से  रकम
 ब्राप्त  होने  में  कुछ  २  रो  होती  है  ।  साथ  हो
 भुगतान  संस्था  में  प्र/प्तिकर्ता  के  सवोग-
 जनक  कार्य  को  शर्त  के  |  थ  किया  जाता  है  t

 era  3i4  झौर  302  के  प्रम्त्मत  विदेशी
 अप  प्रचारकों  पर  मुकबभा  चलाना

 4629.  थी  do  एच०  पटेल  :

 कया  सह-कार्य मंत्री  यह  बताने को  कृपा
 करेंगे  कि  :

 (क)  r965-ca  wy  1966-67
 के  भारतीय  क  संहिता  की  owrdo334
 wit  302  के  न्नम्तगत  कितने  विदेशी  धर्म
 भ्रभारकों  पर  मुकदमा  असावा  गया;  शौर

 थि  उनमें  से  कितने धर्म  प्रयाइकों

 को  रिहा  किया  गया  तथा  कितनों को  सजा
 बी गई?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  (थी
 जिला  चरण  शुक्ल)  :(क)  उपलब्ध  सूचक
 के  झनुसार  ऐसा  कोई  मामला  नहीं  हुघा  t

 (@)  ब्ररन  ही  नहीं  उठता  t

 wet  में  यात्रा  करते  बारे  पुलिस  कर्मचारों

 4630.  धो  भरहाराज  सिंह  भारती  :

 कया  पह-कार्य  मंत्री  यह  बताने  की  कृषा
 करेगे  कि  :

 (=)  क्‍या  यह  मच  है  कि  दिल्‍ली

 पुलिस  दल  के  पुलिस  कर्मबारा  दिल्‍्सी  बहि-

 बहुत  को  बसों  भे  बिना  टिकट  यात्रा  करते

 हैं  तथा  जहा  वे  चाहते  हैं  बसो  को  eer  करके
 उनमे  चढ़  जाते  है,

 [ल)  यदि  iA  तो  क्‍या  दिल्‍ली  ॥... ह
 झ्रधिकारियों  झौप  दिल्ली  परिवहन  के
 झधिकारियों  के  बोच  इस  सम्बन्ध  में  कोड
 समझ्नौता  हुभा  है;

 (ग)  यदि  नहों,  तो  क्‍या  सरकार  का
 विचार  इस  पध्रनियमितता  को  रोकने  कला
 है  ;  भौर

 (ध)  यदि  हा,  तो  यह  भनियभित्का
 किस  अकार  में  रोकी  जायेगी  ?
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 weare  के  ध्यान  में  फिसी  कांस्टवल  के  चिना
 fee  wer  करने  झचवा  द.  जहां  बस
 शौक  कर  चढ़गे  की  कोई  घटना  नहीं  भाई  ।

 (म)  झौर  (4).  ब्रन  ही  तहीं  उठते  ।

 हिस्‍्दी  में  पत्र

 4631.  ची  महाराज सिह  भारती  :

 क्या  विल्षा-संत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  |  1966  के  उत्तरार्ड  में  उतके
 बंग्रालय  तथा  उससे  सम्बद्ध  कार्यालयों  शौर
 उसके  प्रधीनस्थ  कार्यालयों  में  हिन्दी  में  कुल
 कितने  पत्र  भावे  ये;

 (ल)  कितने  पत्रों  का  उत्तर  कमल:
 हिन्दी  तथा  प्रश्नेजो  में  दिये  गये;

 (3)  हिन्दी  में  प्राप्त  पन्नों  के  उत्तर
 झंग्रेजी  में  दिये  जाने  के  क्या  कारण  ये;

 (थ)  क्‍या  सरकार  का  विचार  भविष्य
 मे  हिन्दी  में  प्राप्त  होने  बाते  सभी  पतों  के
 were  हिन्दी  में  देने  का  है;  घोर

 (8)  धि  नहीं,  तो  उसके  क्या  कारण
 है

 feet  dee  में  रफ्थ-मंत्री  (जी
 whet  का  were)  :  (क)  से  (8).
 यता  एकत्रित  की  था  रही है  भर  -  पटल
 पर  war  ही  भानेगी  |

 सरकारी  अणिकारियों  को  विदेशी-परिन्का

 4632.  थो  महाराज  सिह  भारती  :

 शो  मोलहू  पसाव  :

 थी  जे  एवं०  पटेल  :

 ची  राम  सेवक  यादव  :

 क्या  गृह-काय  सन्नी  यह  बताते  की  कृपा
 करेगे  कि

 (क)  केन्द्रीय  सरकार  के  अधीन  कितने
 बंत्रियों,  राज्य-मत्रियों,  'राजपत्रित  अधि-
 कारियों  तबा  भारतोय  राजदूतों  को  पत्नियां
 विदेशों  हैं;

 (@)  क्या  सरकार  ने  राष्ट्र  की  सुरक्षा
 के  हित  से  इन  विदेशों  महिलाओ  पर  निगरानी
 बक्षने  के  लिये  कोई  प्रतन्ध  किया  है,  और

 (ग)  बद्नि  नहों,  तो  यह  सुनिश्चित  करने
 के  लिये  कि  भारत  मश्कार  का  गन  बातें  इन
 विदेशां  महिनाप्ो  के  जरिये  विदेशों  में  न
 पहुच  जाये,  सश्कार  ने  क्या  उथाय  किये  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य-पंत्रो  (लो
 विद्या  चरण  शुक्‍्त)  :  (क)  सूचता  एक्तित
 को  जा  "हो  है  भौर  सदन  के  सभा  पटल  पर
 ह: द  दो  जायेगी  Jy

 (ख)  भौर  (ग).  सरकारी  गुप्त  बातों
 की  सुरक्षा  के  प्रबन्ध  हैं।  वे  भारतोय  राष्ट्रजनों
 तथा  विर्दो  यो  पर  भो  लागू  होते  हैं  ।

 दिल्ली  में  q  दादी

 4633.  नमो  महाराज सिंह  भारती  :
 श्यो  मोलहू  प्रसाद  :
 | । ड  Ho  एच०  बेस :
 थो  राम  सेचक  पावच  :

 क्या  मृह-कार्म  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  “नर  भारत
 टाइम्स”  के  29  न्रैत,  1967  के  धंक  के
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 प्रकाशित  इस  धाशय  के  समाचार  को  प्रोर
 दिलाया  गमा  है  कि  दिल्लो  मे  गुंडागर्दी  के
 पीछे  पुलित  भ्रप्िकारियों  का  हाथ  है;

 (ल)  यदि  हा,  तो  क्‍या  सरकार  का
 विचार  इस  मामले  की  जाच  करने  का  है,
 जौर

 (7)  जो  अधिकारी  दोषी  पाये  जायेगे
 ज्हू  क्या  दण्ड  देने  का  विचार  है  ?

 गुह-कार्य  संजासय  में  रा्य-मंत्री  (भी
 चचा  चरण  शुक्ल)  (क)  सरकार  का
 ध्यान  29  अप्रैल,  967  फे  “नव  भारत
 टाइम्स”  में  “पुलिस  तथा  अपराध"  शोर्पक  के
 इन्तमेत  प्रकाशित  पाठकों  के  पत्रों  को  भोर
 कुष्ट  कराया  गया  है  1

 (@)  भोर  (ग)  जिन  पलो  का  हवासा
 दिया  गया  है  उनमे  कोई  ऐसी  सामग्री  नहीं  है
 जिसके  लिये  किसों  जाच  को  जरूरत  पड़े  ।

 Attack  by  Miso  Rebels
 eu.  Shri  Rabi  Ray:

 Dr.  Ram  Manohar  Lohis:
 Shri  Arjun  Singh  Bhadoria.

 Will  the  Minister  of  Home  Af«irs
 be  pleased  to  state.

 (a)  whether  the  Information  regard-
 attack  by  the  Mizo  rebels  on  Lt
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 The  Minister  of  State  in  the  Mintstcy

 of  Home  Affairs  (Shri  Vidysa  Charan
 Shukla):  (a)  to  (c).  Om  the  10th
 January,  1967,  2  casualties  cecurred
 amongst  our  Security  Forces  when
 Mizo  rebals  opened  fire  at  Tualbung
 (25  miles  east  of  Aijal  and  i2  miles
 north  of  Thingrulthfah).  In  this
 incident  a  Second  Lieutenant  of  the

 press,  Trnes  of  India,  Hindustan  Times
 and  Amnta  Bazar  Patnka  The  news
 report  quoted  official  sources,  on  the
 bacs  of  informal  briefing  of  the  press.
 No  formal  handouts  had  been  (ssued.

 Papers  Presented  to  National  Archives

 4635  Skrimati  Tarkeshwar]  Sinha:
 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  the  British  Coun il  has
 presented  to  the  National  Archleves,
 collection  of  papers  belonging  to  Sir
 Robert  Cawam,  former  Chief  of  Factory
 at  Goa  and  Governor  of  Bombay  &
 weil  as  those  belonging  to  Hon.
 Frederic  John  Robinstur,  former  Presl-
 dent  of  Board  of  Council  fur  Indian
 Affairs:  and

 (b)  if  so,  the  nature  of  these  docu
 ments?

 The  Minister  of  State  in  the  Ministry
 of  Education  (Shri  Bhagwat  Jen  Asad):
 (a)  Yes,  Sir.

 (७)  The  Cowan  Papers  consist  of
 the  correspondence  of  Sir  Robert
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 during  this  pcriod  but  also  the  entire
 mechanism  of  that  trade  and  its  bear-
 ingon  Indian  Commercial  classes
 Equally  interesting  is  his  correspon-~
 dence  between  4721  and  724  both  in
 Portugese  and  English  on  politial
 and  related  matters

 Ripon  Papers  These  are  merofilm
 coples  of  additional  Ms;  of  the  British
 Museum.  These  are  the  correspinderce
 of  the  Hon  Frederick  John  Robinson
 b  2782  d  1854),  First  Earl  of  Ripon
 The  bulk  of  the  collection  relates  t>  the
 affairs  of  India  during  the  critical
 period  (May  3843—June  846)  when
 Ripon  was  President  of  the  Board  of
 Control,  the  supreme  body  in  Eng)end
 in  charge  of  Indian  affairs  a*  that  three
 His  Chief  correspondents  ire  Lord
 Fitenbourng  and  Lord  Hardinge
 successive  Governor  Generals  of  India
 at  the  time  and  Lord  Peel  ard  the
 Duke  of  Wellington

 PSs  /P  As  to  Ministers

 4636  Shri  M  HK  Krishna
 Skri  Kameshwar  Glach
 Shri  Shri  Chand  Goel

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  it  as  a  fot  that  the
 have  discretion  t.  bring  per

 sons,  evén  from  outside  the  Government
 Service  for  appointment  as  their
 P8s/P  As

 (b)  whether  such  «ppzintment.
 would  not  deprive  the  departmental
 candidates  of  their  chances  of  promo
 tion,

 (c)  whether  in  order  nut  to  deprive
 the  departmental  candidates  of  their
 chances  of  promotion,  there  is  a  pro-
 vision  in  the  rules  for  the  creutiun  of
 an  equal  number  of  superounverary
 posts,  and

 (4)  if  so,  whether  this  rule  is  strictly
 enforced?

 The  Minister  of  State  in  the  Ministry
 प्यू  Home  Affairs  (Shri  VMya  Charan

 ye  (a)  Yes,  Sir
 (b)  to  (0)  The  personal  staff  of

 generally  conmsts  of  the
 fyllowing  categories

 (l)  Private  Secretary/  Add'tional
 Private  Secretary/Assistant
 Private  Secretary

 a  First  PA
 yp  Second  PA
 (4)  Hindi/Language  Stenugrapher
 (5)  Lower  Division  Clerk
 (6)  Jamadays/Peops

 The  posts  of  Private  Secre  aty  A  ‘di
 honal  Private  Secretary  Assistent
 Prix  ate  Secretary  and  Hindi  Lenguage
 stenographer  are  not  include!  in  ary
 “rganised  Service  The  po.t  of  First
 PA  is  included  in  Grade  {  cf  the
 Central  Secretariat  Stenogr.pher=

 the  post  of  Second  PA  in
 Grade  II  of  that  Service  and  the  post ५  Lower  Division  Clerk  m  the  Central

 at  Clerical  Service  he  posts
 St  Private  Secretary,  Additions}  Privcte
 Secretary  and  Asistant  Private  Sec  e-

 being  ex-cadre  posts,  appuntment
 bf  outsiders  does  not  deprive  the
 Officers  of  the  Central  Secretari-t  Steno
 graphers'  Service/Central  Secretariat
 erical  Service  of  their  promouon
 thances  Appoirtment  of  outsiders"
 to  the  posts  of  Second  PA/LDC  &  o
 floes  not  deprive  the  officers  of  any
 promotion  chances  because  these  are
 ‘he  ‘owest  grades  in  the  respective
 Services  However  when  the  post  of
 First  PA  which  ts  a  promoti  +  post
 for  Grade  II  officers  of  the  CSSS  and
 ts  ancluded  in  Grade  I  of  the  Service
 is  held  by  a  person  other  than  8  mem
 ber  of  the  Service  or  by  of-er  of
 Grade  II  of  the  Service  wao  are  not
 approved  for  promotion  to  Grate  I  or
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 Assistants  ह. ज  Ministry  of  Labour,
 Emgloymest  and  Behabiiliation

 Shri  D.  C.  Sharma:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  there  is
 a  large  number  of  Aiasistants  in  his
 Ministry  with  more  than  i2  years
 service  in  that  grade  who  are  stil  not
 confirmed  in  that  grade,

 (b)  if  so,  what  is  ther  number

 (९)  bow  long  will  it  take  to  confirm
 them,  and

 (d)  the  number  of  person:  with  jess
 than  Ww  years  of  service  wao  ae  off
 elating  in  higher  posts  in  the  Ministry
 or  under  its  attached  and  subordinate
 offices”

 The  Minister  of  Labour  and  Rebabi-
 Mintion  (Shri  Hathi}  (a)  and  (by)
 Out  of  207  Assistants  in  the  Ministry
 35  Assistants  belong  to  this  category

 (c)  These  Assistants  were  promoted
 from  lower  grades  durirg  the  years
 4952  to  955  in  excess  of  the  prumction
 quota  before  the  direct  recru.ts  who
 came  through  UPSC  exsrination
 jorei  According  to  the  rules  for
 corfirmation  25  per  cent  o’  the  vic
 clea  are  reserved  for  promowei  and  75
 for  the  direct  recruits,  .e  in  a  cycle
 af  four  orl;  the  [oirth  va  ancy  Roe
 to  these  persons  =  They  will  be  conirm
 ed  as  the  vacancies  occur  within  thelr
 quota

 (d)  One

 स्वतंत्रता  wart  के  सेनानी

 4638-  थी  भारत  ततिहु  चौहान
 थी  Fem  न  कलवाय
 थ्ो  स्वत  fog  कोठारी
 जी  राम  fe  warn?  :

 aft  oft  ave  straw  :

 क्या  भुह-कार्य  मंत्री  यह  बताने  कौ  कृपा
 करेंगे  कि  :

 (क)  या  स्वतंत्रता  eure  के  सेनामिशों
 के  नागों  की  श््ची  सेवार  कर  भी  गई  है;
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 (ल)  बनके  पुनर्भात  के  लिये  दा
 बबाच  किये  गये  हैं;  भौर

 (ग)  क्या  राष्ट्रीय  उत्सवों  में  उनको
 सम्मान  दिया  जाता  है  ?

 भुह-कार्य  गंचालय  में  रा्य-मंत्री  (जी
 दिशा  चरण  शुरू)  :  (क)  राज्य  सरकार
 हारा  सूचियां  तैयार  की  था  रही  हैं  1

 (ल)  राजनीतिक  पीड़ितों  के  बुमबास
 के  सिये  किये  गये  प्रवन्धों  को  बताने  बाला
 एक  विवरण  सभा  पटल  पर  रखा  शाता  है  ।
 [प्र्तकाल्य  में  रत  चिया  धया  |  देलियें  पम्बा
 L  T—922/67}

 (ग)  स्वतन्खता पाम  मैं  भाग  लेने  बाले
 व्यक्तियों  की  विशाल  सब्या  को  देखते  हुए
 राष्ट्रीय  उत्मयों  में  किसी  विशेष  बिधि  से
 उन्हें  सम्मानित  बरना  सम्भव  नहीं  समझा
 भया  i

 हिन्दी  सोगोपाफर

 4639  थो  यशवस्त  सिह  कुशवाह
 थी  हुकम  चर्द  कल्लवाय  :

 ह , ड  तिहाल  ॥... अ  :

 क्या  गृह-कार्य  मंत्री  7  जून,  .967  के
 झताराकित  पान  सख्या  i669  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  *

 (क)  क्‍या  हिम्दी  स्टेगोप्राफरों  को
 स्टेनोग्राफरों  की  पदालि  में  शामिल  करने  के

 प्रश्न  प्र  इस  बोच  मिंग  कर  लिया
 यया  है;

 (@)  दि  हां,  तो  weet  atte  ww
 है;  बौर

 (=)  दि  गहीं,  तो  कब  as  fade
 किये  बाने  को  eT  है  ?
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 चुहकादें  मंत्रालय  में  राज्य-मंत्री  (भी
 क्था  चरण  सुबान)  :(क)  से  (ग).  मामले
 पर  ह. ह  लोक  सेवा  प्रायोग  के  परामतं  से

 विचार  किया  जा  रहा  है!  भाशा  है  कि  शीघ्र

 ही  निर्णय  ले  लिया  जायगा।

 सरकारों  कमेथारियों  के  बच्चों  के  लिये  सिला  की

 शुवियाएं

 4640.  ह ,  निहाल  सिह  :
 को  कक  अन्य  कक  :

 ्य  तेंदू  कु  तबाह  :

 क्या  शिखा  घो  यह  बजाने  को  कृपा
 करेंगे  कि

 (क)  क्या  स्कलों  तबा  कालेजों  में  प्रवेश
 के  लिये  सरझारा  कर्मच्रार्यों  के  बरूदों  को
 कोई  विशष  सुविधा  at  जाता  है,

 (ख)  परदि  हां,  तो  कया  सरबाए  ने  चनुर्थ
 थेणी  गे  फर्मत्रा  यो  eet  का  ऊचा  शिक्षा
 के  ि  स्थान  प्राशक्षित  करने  का  निर्णय
 किया  है,

 (")  वादि  नहीं,  तो  उप  क्या  कारण
 हैं,  धीर

 (ध)  पिछले  दो  ब्षों  में  दक्यों  को  कूल
 चर्या  में  मे  जनुदं  श्रेगा  के  कम  शरियों  के
 कितने  प्रति तत  बच्चा  को  ऊची  शिक्षा  सम्बन्धी

 सुविज्ञाएं  दी  गई  ?

 जिला  चो  (डान  |...  सेव)  :

 (क)  से  (५)  श्ण्य  शिक्षा  के  कालेजों बौर
 इंल्याबों  में  दाखिया  बाम  तौर  पर  योग्यता
 के थाबार  पर  किया  पता  है  धौर  ह.  शेणी

 ebatetts ater edt gc tra tate को  बामित  करते  हुए  शबल  हन्दौय:
 quart के  क्वेचारियों  के  शच्चों  के  लिये  ही
 ह.  सीट  चारलित  नहीं  की  थाती  है  t

 कैचीय  सरकार  के  उत  कर्मचारियों  के  बच्चों
 के  शाम  के  लिए  जितका  तबादला  होता
 रहेता  है,  शिक्षा  मजानप  द्वारा  स्थापित  केन्द्रीय

 संगठन  (सेन्द्रल  स्कूल  झोरग-
 नोइज्ेशन)  हायर  से+ण्डरो  स्तर  तक  शिक्षा
 की  सुविधाप्रों  को  व्यवस्था  करने  के  लिए,
 देश  के  विभिन्न  भागो  में  Li2  केन्द्रीय  स्क्ल
 भला  रहा  है  1

 पाकिस्तानी  हाकु्ों  हारा  हत्या

 464i.  धो  चझाचम्त  सिह  कुशवाह  :
 को  हुंकम  चम्द  कलान  :
 शो  निहाल  सिह  :

 क्या  शृत-कार्य  पत्नी  यह  थ  तने  को  कृपा
 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  i6  जून,
 3967  के  “हिन्दुल्त' न”  में  प्रक  शित  समाचार
 कै  प्रतुवार  भारत-पाक  सामा  क॑  निकट
 24  पे  सना  जिले  के  बदुरिया  गं।व  में  पाकि-

 स्वानों  हाक  तान  व्यक्तियों  की  हत्या  करे
 तैया  लूट  का  बहुत  सा  सलमान  लेबर  वापस
 भीग  गय,  बौर

 (3)  यदि  हा,  तो  इस  सम्बन्ध  में
 सरकाए  द्वारा  क्या  बारयवाही  को  गई  है  ?

 दुर-कार्य  मत्रालय  में  राज्य-मंत्री  (लो
 घरण  न्युक्ल) :  (४)  झौर  (ल)

 श्राप  होने  बालों  सूचनापो  के  भ्रनुपार
 i3-6-67  को  लगभन  ढाई  बजे  शत  को

 प्राकिस्तानों  प्रप  ियों  के  एक  गिरोह  हारा
 बौविय  परगना  जिले  के  बाता  बदुरिया  के  गांव
 जाये  नगर  गांव  के  धब्दुतक्रोम  तामक  एक
 कैबदित  के  कान  में  डरती  डालो  गई  t
 प्रपराध्ियों  ने  ध्पनी  बन्‍दूकों  से  गोसी  चलाई
 किससे  एक  भारतीय  शब्ट्रबन  मारा  यगा
 वरि  अन्य  कई  चानत  हुए  ।  थे  20,925

 मूल्य की की  eet  भौर  जेवर  लेकर  भाव  यये  ।
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 राज्य  सरकार  ते  भ्रपराधियों  की  गिर-

 फ्तारी  किये  जाने  तवा  ऐसी  बटनाओों  की
 पुनशाबृति  रोकने  की  मांग  करते  हुए  पूर्वी
 पाकिस्तान  की  सरकार  से  विरोध  घ्गद
 किया  है  ।  स्थानीय  पुलिप्त  ट्वारा  भारतीय

 दंड  संहिता  धारा  397  के  ध्रन्तगंत एक  मामला
 भी  दर्ज  किया  गया  है!
 Specia]  Pay  to  Andaman  Employees

 4642.  Shri  EK.  R.  Ganewh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  in  a  fact  that  uddition-
 al  emoluments  in  the  shape  of  Andaman
 Special  Pay  ure  granted  to  only  such
 Government  employees  of  the  Andaman
 Administration  as  are  recruited  from
 the  mainland,

 (b)  the  special  considerations  for  its
 grant  to  the  mainland  recruits:

 (९)  whether  prior  to  i9°!  all  Gov-
 emmment  employees  were  in  receipt  of
 the  Andaman  Specia)  Pay;

 (a)  if  so,  the  reasons  for  thelr  dis
 continuance  to  the  local  recruits:  and

 of  Home  A@airs  (Shri  Vidya  Charan
 Shukla):  (a)  Yes  Sir.

 (9)  to  (e).  Andaman  Special
 which  with  effect  from

 of  this  special  pay  by  local  recruits
 was  discontinued.

 Cyclone  Im  Andamay  ielanda

 con  Shri  K.  EB.  Ganesh:  Will  te
 Minister  of  Home  Affairg  be  pleased
 to  state:

 (a)  the  extent  of  the  damage  and
 the  number  of  families  affected  by  the
 cyclone  in  the  Andaman  Islands  on  the
 l6th  and  I7th  May,  1067;

 (b)  whether  any  relief  has  been
 sanctioned  by  Government  and  whether
 the  relief  has  been  distributed,

 (c)  whether  Government  considers
 the  sanctioned  relief  as  adequate,  and

 (d)  whether  there  is  any  proposal  to
 gtant  permanent  rellef?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  K.  8.  Rama-
 swamy):  (a)  Property  worth  about
 Rs  230  lakhs  has  been  damaged  and
 about  2  200  families  affected

 and  Rs.  50,000  for  advancing  loans.  In
 addition  Rs  0.000  from  Prime  Minis-
 ter's  Nationa)  Relief  Fund  are  also  be-
 ing  distributed  न

 (d)  No
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 (ey  Jf  not,  the  reasons  for  the  poor
 results?

 The  Minister  of  State  in  the  Ministry
 of  Education  (Shri  Bhagwat  Jha  Azad):

 Number  Number
 eppesred  passed

 (a)  (i)  Higher  Secon-
 dary  muldpur-
 pose  ह:
 ton  73  24

 (af)  Higher  Secon-

 ton  (West  Pen-
 gu  Scheme)  48  23

 (b)  No  Sir

 (९)  No  special  atudy  has  been  made
 to  find  out  the  reasons

 Scheel  Examination  in  Andamans  and
 Nicobar  Islands

 4645.  Shri  K.  RB.  Ganesh:  Will  the
 Minister  of  Education  be  pleased  to
 state

 (a)  the  major  subjects  in  which  the
 students  of  the  Union  Territory  of  the
 Andaman  and  Nicobar  Islands  have

 (b)  af  so,  whether  Government  have
 lodged  any  protest  with  the  Pakistas
 Government  and  if  so  their  reaction
 thereto,  and

 (९)  the  total  number  of  raids  and
 details  of  property  looted  by  Pakis-
 ten  during  this  year  ३0  far?

 The  Minister  of  Rome  Affairs  (Shri
 हू,  B  Chavan)’  (a)  and  (b)  There
 heve  been  no  raids  on  the  Rajasthan
 perder  during  the  last  sx  months  by
 regular  or  irregular  Pakastani  forces.

 (c)  Does  not  arue

 Influx  of  Refugees  from  Kast  Pakistan

 a.  Shri  Hem  Barus,  Will  the
 Miruster  of  Labour  and  Rebabilitation
 pe  pleased  to  state

 (a)  whether  it  के  fact  that  some

 Cb)  uf  so,  the  total  number  of  re-
 fugees  proposed  to  be  thus  rehabu:tat-
 ed,  and

 (९)  whether  the  Union  Government
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 पहना  feevfeenra  के  crear

 4648.  थी  राजायतार  शास्त्री  :
 की  ®o  fae  wast  i

 war  शिक्षा  मंत्री  यह  बताने  को  कृपा
 करेगे  कि

 (क)  क्‍या  पटना  विश्वविशज्यालय  ने  अभी
 तक  विश्वविद्यालय  धनुदान  भायोग  की  सिफा-
 रिसे  लागू  नही  को  हैं,  जि  कके  परिभामस्वरूप
 विश्वविद्यालय  के  प्रध्यापको  में  बहुत  ध्रसंतोष

 है,

 (@)  क्या  धध्यापकों  का  एक  प्रतिनिधि
 मभ्डल  उनके  पटना  प्रवास  के  समय  इस
 सम्बन्ध  में  उससे  मिला  थ।  शौर  उन्हें  कोई
 ज्ञापन  अस्तुत  किया  गया  था,

 (ग)  शदि  हा,  तो  उक्त  सिफ  रिशों  को

 लागू  करने  के  लिये  उनके  मंत्रालय  द्वारा  क्या
 कार्यवाहों  की  जा  रही  है,  झोर

 (थ)  क्या  बेस्ड्ोव  सरकार  का  विधार
 इस  काम  के  लियेल्‍निहार  सरकार  को  कोई
 विशेष  झनुदान  दने  का  है  ?

 जिका  त्री  (tro  विगुण  सेल)  :

 (क)  विश्वविद्यालय  प्रनृदान  ायोग  द्वारा
 झब्यापकों  के  लिये  सुझये  गये  संशोधित
 बेतनमानों  को  पटता  विश्वविद्यालय  ने  ध्रभी

 तक  लागू  नहीं  किया  हैं  ।

 दख)  जी,  हां  :

 (9)  विश्वविद्यालयों  भौर  कालेजों  के
 अध्यापकों  के  सशोधित  बेवतमानों  को  योजना
 को  विहार  की  राज्य  सरकार  समेत  जभी
 राज्य  सरकारों  को  भेज  दिया  गया  है!  राज्य
 qeere  ये  बोजता  में  जनम  भेते  के  लिए  भर्ती
 तक  अपनी  सहमति  नहीं  भेजी  हैं  कौर  न  कोईं
 were  ही  चचा  है।

 (=)  योजना  के  प्रन्त्गंत  ditfrs
 बेतनमानों  को  लायू  करते  पर  होने  वाले
 इ्रतिरिक्त  ्य  का  80  पतिशत  केनीव
 सरकार  द्वारा  Mt  शेष  20  प्रतिशत  सबंधित
 राज्य  सरकार  हारा  बहन  किया  जाता  है  t
 बिहार  सरकार  को  दी  जाने  वाली  सहायता
 को  रकम  उतसे  विशिष्ट  प्रस्ताव  शाप्त  होने
 पर  हां  तय  की  जायेगी

 Reconstruction  of  Khem  Karan

 +0.  Shri  G  8,  Dhillon:  Will  the
 Muuster  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  the  scheme  to  recons-
 truct  the  town  of  Khem  Karan  has
 since  been  finalised,

 (bd)  whether  at  is  proposed  to  pay
 any  compensation  to  the  farmers,  who
 were  deprived  of  their  crups,  orchards
 or  trees  during  the  Pakutani  occupa-
 tion  of  the  border  areas  of  ह
 and  Ferozepur  District,  and

 (c)  if  20,  the  eritena  lad  down  and
 the  authority  appotnted  to  asseas  the
 damage  wongwith  the  method  of  re
 imbureement  of  toe  claums  or  disburse
 men.  of  compensations?

 The  Minicter  of  State  in  the  Aftnis-
 try  of  Lahour  and  Rehabilitation  (Shri
 L.  N.  Mishra):  (a)  Yes  a  scheme  for
 the  construction  of  a  cumplex  of  pub-
 he  burldings  and  &  residential  colony
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 i  g  :  ;
 @rament  of  India  in  the  usual  manuer.

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  U.L.C.s  working  in  the  P.  &  T.
 Board  who  are  about  45  years  of  ace
 and  above,  despite  having  rendered
 more  than  10  years  of  service  are  still
 treated  temporary  for  their  not  bawng
 qualified  the  typing  test;

 om  whether  Lower  Division  Clerks
 and  Assistants  under  the  similar  c.r-

 (c)  if  eo,  the  reasons  for  this  diser-

 (d)  whether  it  is  also  a  fact  that
 exemption  from  passing

 te  the  U.D.C.2  who  attained
 the  age  of  45  was  given  to  them  uncer
 |

 Shukla):  (a)  Yes,  Sir.  There  are  only
 है.  U.D.C.s  in  the  P.  &  T.  Board  who

 they  have  made  at  least  two  genuine
 attempts  to  pass  the  typewriting  test
 and  are  considered  suitable  for  con-

 Passing  of  typewriting  test  is  not,
 however,  @  pre-requisite  for  confirma-
 tion  in  the  grade  of  Assistant.

 (९)  to  (e).  The  directly  recruited
 Upper  Division  Clerks  who  were  over
 45  years  of  age  on  23rd  Octoher,  ‘1953,
 were  exempted  from  the  passing  the
 typewriting  test  for  confirmation  in
 that  grade  at  the  Initial  Const:tution
 (1-5-54).  There  were  6  directly  re-
 eruited  U.D.C.s  (as  on  I-I]-62)  re-
 cruited  during  1954-55  who  ‘iad  not:
 been  able  to  get  confirmation  on  ac-
 count  of  their  failure  to  pass  the  typ-
 ing  test.  Aceording  to  the  srovisions
 of  the  CSCS  Scheme  ‘direct  इलए वी
 to  the  U-D.C.s’  Grade  became  eligible
 for  confirmation  only  af  they  were  dec-
 lared  quasi-permanent  in  the  jrude.
 ‘The  persons  in  question  have  not  been
 declared  quasi-permanent  35  they  have
 not  passed  the  typing  test.  nn  essen-
 tial  qualification  for  declarasion  as
 quasi-permanent  with  effect  from  Lr
 1387.  Since  the  C.S.C.5.  Rules,  ‘1962,
 which  came  into  force  with  effect  from
 3-I-62  do  not  provide  for  the  cun-
 firmation  of  such  direct  recruits  unless
 their  names  are  included  in  the  “Se-
 lect  List",  it  has  been  decided  that
 these  persons  may  be  considered  for
 confirmation  after  they  pass  the  type-
 writing  test.  However,  the  directly
 recruited  U.D.C.s  belonging  to  Sche-
 duled  Caste/Scheduled  Tribe  have  been
 exempted  from  this  condition.
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 Procession  in  Chawri  Basar
 +052,  Shri  D.  C.  Sharma:

 Shri  Kanwar  Lal  Gupta:
 Shri  Hukam  Chand  Kachwai:
 Shri  Y¥.  a  Kushwah:
 Shri  a.  C.  Dintt:
 Shri  G.  8.  Mishra:
 Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minster  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 stones  were  thrown  on  a  religious
 procession  in  Chawri  Bazar,  Delhi  on
 the  22nd  June,  1967,  resulting  in  a  riot
 and  the  consequent  arrest  of  65  per-

 sons,

 (b)  whether  an  inquiry  has
 made  into  the  matter;  and

 (९)  the  action  taken  in  this  regard
 so  far?

 The  Minister  of  State  in  the  Minis-
 try  ef  Heme  Affairs  (Shri  Vidya
 Charan  Shekls):  (a)  On  2ist  June,
 ‘1967,  members  of  a  religious  proces-
 sion  in  Chawri  Bazar  got  disturbed  by
 baseless  rumours  that  a  stone  hed  been
 thrown  on  the  procession  from  a  roof-
 top  and  turned  violent  The  police
 had  to  arrest  65  persons  in  this  con-
 nechon,

 (by  A  case  has  been  registered  by
 the  police  and  the  imvestigation  is  in

 been

 [A  statement  appended  to  the  ane-
 wer  hag  been  placed  in  the  Library,  See
 No,  LT~257/67).

 Written  Answers  oma

 (क)  क्या  यह  सच  है  कि  9  भाल,
 967  को  बाड़मेर  के  सैस्दरा  गांव  के  निकट

 एक  बस  के  फट  जाने  से  एक  ब्यक्ति  मारा  गया
 तथा  तीन  झन्य  भायल  हुए;

 ्)  यदि  हां,  तो  बम  कहां  का  बना
 हा  था;  शौर

 (ग)  उत  बारे  में  की  गई  जांच  के  क्‍या
 परिणाम  निकले  हैं?

 गुह-कार्य  संजालय  में  राज्य-मत्री  फी
 ग  चरण  मुकल)  (क)  9  प्रैस,  1967
 को  बावमेर  जिले  के  सेन्दरा  गांव  के  निकट

 सक्का  विस्लाटि  भें  दक  म्याक्ति  मारां  गया  ार
 चार  घायल  हुए  1

 (जल)  यह  पता  नहीं  चल  सका  कि  अम
 कहा  का  बना  हुभा  था  क्‍योंकि  aE  He

 चुका  था

 (ग)  जांच  से  पता  चला  कि  यह  विस्फोट
 केबल  सयोगवश  हुभा  था।

 राजस्थान  में  ‘ware  प्रशिक्षण  केश

 4654.  ft  where  कसित:
 थ्यो  कॉकार  लात  धेरवा  :

 क्या  feen  मर  cg  बताने  की  कृपा
 करेंगे  कि  :

 (क)  7  यह  सच  है  कि  कॉनेडा  के
 झ्रध्यापक  स  की  एलियाई  समिति  के  विशेष
 सचिव,  मि  वितियम  धल्दीच  ने  26  झल,
 967  को  सुझाव  दिया  था  कि  राजस्थान  में

 कैतेडा  के  सहयोग  से  एक  अध्यापक  प्रशिक्षण
 1... अ  खोला  जाये;  भौर

 (ल)  यदि  हां,  तो  उसका  क्या  परिभाग
 निकलों  ?

 लिखा  ज्ज्  में  राज्य-मंत्री  (ली
 WRT  का  शाजाब)  :  (क)  थौर  (थ).
 भारत  सरकार  को  ऐसे  किती  सुझाव  की
 जानकारी  नहीं  है
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 wer  (राजस्थान)  में  टेलीफोस  कनेक्शन

 4655.  ग्बी  है| |  ee  कर्मा :.
 थो  झोकार  लाल  देरया  :
 लो  झॉकार  सिंह  :
 श्री  बेभीगंकर  कार्मा  :

 कया  संवार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  कोटा,  (राजस्थान)  में  विशेषतया

 भीमगंज  मही  में,  टेलीफोन  के  कनेक्शनों  के

 लिये  कितने  प्रावेदन  पत्र  झभो  तक  निमरम्बित

 हे  के

 (ख)  यह  आवेदन  पत  कब  से  निलस्वित

 हैं;  धौर

 (ग)  ये  कनेक्शन  कब  तक  दिये  जाने  की

 सम्भावना  है  ?

 संसदु-कार्य  तथा  संचार  विभाग  में
 राज्य-मंत्री  (श्री  इ०  go  गुजराल)  :  (क)
 26i;  जिनमे  से  44  भीभगंज  मडी  मे  हैं  ।

 (=)  मय  से  पुराने  झावेदन-पत्र  की
 तारीख  8  फरवरी,  1964  है  +

 (न)  जभोन  के  सीचे  बिछे  केबिल  की
 क्षमता  कम  होने  के  कारण  कनेक्शन  देगा
 शोक  दिया  गया  है  |  tie  जमीन  के  तीचे
 लिखाये  जाते  बाले  केविल  की  सप्लाई  की

 स्थिति  प्रतित्यित  है,  ae:  पूरी  मांग  को  पूरा
 करने  का  कोई  निश्चित  समय  नहीं  बताया  था
 ever)  फिर  भी  प्रतीका-सूची  के  सभी

 जादेदकों को  वयाशंभव  a  ®  कनेकशम देने के देने  के
 क  किये  चावपे  ।

 Auritear-Deii_  Direct  Dialling  System
 4656.  Shri  G.  8.  Dhillon:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state

 (a)  whether  any  steps  are  being  taken
 to  meet  the  long-standing  demand  «f
 the  telephone  subscribers  of  Amritsar
 tor  the  Subscriber's  Truk  Dialling  Ser-
 vice  between  Amritsar  and  Delhi;  and

 (b)  if  so,  the  time  limit  by  which
 this  plan  will  be  carried  through?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parilamentary  Affairs  and
 Communications  (Shri  L  है...  Gujral):
 (a)  Yes,  Sir  Steps  are  being  taken
 to  introduce  Subscriber  Trunk  Dialling
 between  Amritsar  and  New  Delhi.  The
 connected  works  are  in  progress.

 (b)  The  work  is  expected  to  be  con
 pleted  by  the  end  of  968

 Incidence  of  Crimes  in  Delhi
 4657  Shri  M.  L.  Sondhi:

 |  Shri  Hukam  Chasd  Kachwal:
 Shri  Bam  Singh  Ayarwal:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  in-
 eldence  of  crimes  involving  the  depri-
 vation  of  taxl  cabs  at  night  is  on  the
 increase,  and

 One  case  of
 vation  of  taxi  was  reported  to
 Police  during  the  period  Ist  January,
 t967  to  ISth  June.  1967,  as  against  ail
 in  the  corresponding  period  of  last
 year.

 (pb)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  im  Library.  Set
 No,  LT-923/67].
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 Pay  Scale  of  U.P.  Scheel  Teachers

 4053.  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Education  be  pleased
 to  stats:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  recommended  in
 96]  an  increase  in  the  School  Teachers
 pay  scale  in  U  P  but  this  has  not  been
 put  into  effect  as  yet;

 (b)  if  so,  the  reasons  therefor,  and

 (c)  whether  the  Central  Government
 Propose  to  increase  the  pay  scale  of
 teachers  according  to  their  previous
 recommendations?

 The  Minister  of  State  in  the  Minuwtry
 of  Education  (Shri  Bhagwat  Jhs  Azad):
 (a)  ‘The  Union  Government  has  all
 along  been  of  the  view  that  the  service
 conditions  of  teachers,  includirg  their
 pay  and  other  emolum2nts,  should  be
 improved  Keeping  in  view  the  com-
 peting  claims  of  other  sectors  of  the
 economy  and  availability  of  resources,
 the  Government  of  Uttar  Pradesh  have
 taken  steps  to  increase  the  emoluments
 of  Its  teachers

 (७)  and  (९)  The  question  does  not
 arise

 Students  from  Bihar  taking  U.P.S.C.
 Examinations

 4659,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Education  be  pleas-
 od  to  state:

 (a)  whether  the  abolition  of  English
 in  States  hke  Bihar  would  affect  the
 persons  coming  from  Ins-
 fitutes  in  Bihar,  while  tuking  up  the
 Union  Public  Service  Commission  Exa-
 minations;  and

 (b)  if  so,  how?

 The  Minister  of  State  in  the  Ministry
 of  Education  (Shri  Bhagwat  Jha  Acad):
 (a)  and  (b)  The  future  scheme  of
 examination  after  regional  languages
 are  introdnced  as  alternative  media  for
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 examination  conducted  by  the  U.P.2C.
 is  still  under  consideration.  The  extend
 of  effect  on  the  students  coming  {rom
 educational  institutes  without  passing
 in  English  will  be  known  after  the
 entire  question  has  been  considered
 and  a  decision  taken.

 International  Labour  Organisation  and
 World  Federation  of  Labour

 4660.  Shri  Shiva  Chandra  Jha:  Wi
 the  Minister  of  Labour  and  Kehabliils-
 ton  be  pleased  to  state.

 (a)  whether  India  is  duly  represent-
 ed  at  the  International  Labour  Orgaal-
 sation,  -

 tb)  if  so.  what  specific  advantages
 india  got  within  the  Third  Plan  period
 out  of  that  representation;

 (९)  what  specific  recommendations  of
 the  International  Labour  Organisation
 on  the  labour  working  conditions  and
 wages  have  not  been  adopted  by  Indla.

 (di  which  of  the  labour  organisa
 tions  in  India  are  aMfillated  to  the  World
 Federation  of  Labour  and

 fe)  what  are  the  specific  advantages
 of  the  association  with  the  World  Fe-
 deration  of  Labour  over  the  sassoctia-
 tion  with  the  International  Labour  Or
 ganisation?

 The  Minister  of  Labour  and  Rekabi-
 Wtation  (Shri  Hathl):  (a)  Yes.

 (b)  Apart  from  the  general  advaa-
 tages  derived  by  India  from  its  member-
 ship  of  an  international  tripartite  or-
 ganisation  of  this  kind,  the  ILO  esati-
 nued  to  provide  experts,  fellowships
 and  equipment  both  under  its  Reguler
 Programme  and  under  the  Expanded
 Programme  of  Technical  Assistance
 and  the  Special  Fund  of  the  VU.  N.

 ro)  The  ILO  sdopts  internationd
 Jabour  standards  in  the  form  of  Com

 Recommendations,  30 TL@
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 of  work,  safeguards  fa  working  condi-
 flons  for  women  and  young  workers,
 egual  pay  for  men  and  women  and  mi
 aimum  wage  fixing  machinery  in  in-
 dustry,  have  been  ratified  by  Indla

 (व)  The  Hon'ble  Member  {s  presuma-
 bly  referring  to  the  World  Federation
 of  Trade  Unions  The  All  India  Trade
 Union  Congress  is  affiliated  to  that  or-
 ganization

 (e)  The  World  Federation  of  Trade
 Unions  ts  an  international  confecera-
 tion  of  organisations  of  workers  only
 while  the  [LO  is  an  International  orga-
 alsation  on  which  Governments  and
 alee  emplovers'  ard  workers’  organi-
 sations  are  representes  It  is  not  possi-
 ble  to  assess  the  relative  arivantazes
 of  membership  of  two  such  dis-elmilar
 bodies

 LAS.  Officers  in  Jammu  and  Kashmir

 466l  Shri  Ebrahim  Sula'man  Sait:
 Bhri  Addul  Ghani  Dar:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  any  IAS  Officers  have
 been  deputed  by  Government  to  the
 State  of  Jammu  and  Kashmir,  and

 (>)  if  so,  thelr  number  and  the  De-
 partments  to  which  they  are  attached?

 The  Minister  of  State  in  the  Minis-
 wy  of  Home  Affairs  (Shri  Vidya  Charan
 Shakla):  (a)  Yes,  Sir.

 qb)  7  IAS  Officers  are  serving  in  the
 State  of  Jammu  and  Kashmir  on  de
 putation  from  other  States  They  are
 working  in  varicus  administrative  pests
 mantioned  below  —

 bh  Chief  Secretary
 %  Divisional  Commissioner,  Srinagar.
 a  Planning  Commissioner,  J  &  EK
 cy  Geeretary  to  Chief  Minister
 .  Deputy  Commissioner,  Poonch.
 ©  Deputy  Commissioner,  Ladakh.
 9.  Deputy  Commissioner,  Srinagar
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 Workers’  Education  Scheme

 4662.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state’

 (a)  whether  Government  have  re-
 viewed  the  working  of  the  Workers’
 Education  Scheme;

 (b)  if  a0,  the  resul‘s  thereof,  and

 (c)  the  steps  ‘taken  to  improve  the
 working  of  the  scheme”

 The  Minister  of  Labour  and  Rehabl-
 litation  Shri  (Wathi):  (a)  The  Govern-
 ment  derided  to  entrust  the  carrying
 out  of  the  review  to  the  National  Com-
 mission  on  Labour  The  Commission
 has  appotnted  a  Committee  [cx  the  pur
 poss  and  it  has  started  its  deliberations

 (b)  and  (९)  Do  not  arise  at  this
 stage

 4665  Shri  Kanwar  Lal  Gupta:  WI
 the  Minister  of  Home  Affairs  be  plea
 sed  to  state

 (a)  whether  Government  hag  set  up
 a  Inter-Min  stry  Committee  of  Secreta-
 ties  to  the  Government  of  India  to  con-
 sider  important  matters  relating  to
 Dethi  and

 fan  Shukla):  (a)  Yes.

 a)  The  Committee  will  discuss
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 4666.  Shri  Manibhai  J.  Patel:  Will
 the  Minister  of  Education  be  pleased
 t  state-

 (a)  the  decision  taken  in  consulta-
 tien  with  the  Chairman  of  the  Univer-
 sity  Grants  Commission  on  the  ques
 fon  of  Introducing  the  regional  lan-
 Quages  for  University  educution:

 (b)  the  names  of  the  educational  au-
 thorities  or  representatives  whose  views
 have  been  considered,  and

 (९)  other  related  questions  conside
 red  and  the  decision  taken  thereon?

 The  Minister  of  Education  Dr.  Trl-
 gana  Sem):  (a)  The  Chairman,  Uni-
 versity  Grants  Commission,  lias  not
 been  consulted  so  far.  However,  the
 question  of  adoption  of  the  reginnal
 lenguages  as  media  of  education  at
 the  University  stage  is  under  ac‘ive
 tonsideration  of  the  Government.
 qb)  and  (c}).  The  recommendations
 inade  by  the  Education  Commission  on
 this  subyect  and  other  related  questions
 and  the  comments  thereon  made  by  the
 State  Governments,  Universities,  Tea-
 ehers’  Organizations,  ete  are  under  ex-
 amination,

 Teachers  of  Delhi  taking  up  Examina-
 tons

 4667.  Shri  Marandi:  Will  the  Minister
 of  Education  be  pleased  to  state-

 (a)  whether  it  is  a  fact  that  teachers
 working  under‘the  Delhl  Administra-
 fion  are  not  given  permission  to  take
 a  hugher  examination  if  there  is  not  a
 time  gap  of  three  years  from  the  date
 of  their  taking  up  the  previous  examt-
 mation;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  whether  Government  propose  to
 change  the  rule  so  that  the  teachers
 we  not  debarred  from  acquiring  higher
 education?

 1987  Written  Answers  964०
 The  Minister  of  State  in  the  Ministery of  Education  (Shri  Bhagwat  Jha  Asad):

 (a)  to  (९).  The  requisite  information  js
 being  collected  from  the  Delhi  Admi-
 nistration  and  will  be  laid  on  the  Table
 of  the  Sabha  in  due  ccurse.

 Dacolt  Menace  in  Madhya  Pradoth

 4668.  Shri  Atam  Das:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 State  .

 (a)  whether  it  is  a  fact  that  the  da-
 colt  menace  is  on  the  increase  parti-
 cularly  in  Morena  District  of  Madhya
 Pradesh;

 (b)  if  so,  whether  there  ts  any  pro-
 posal  under  the  consideration  of  Gower-
 nment  to  replace  the  State  Police  by
 the  Central  Reserve  Police  in  the  are@:
 and

 (९)  ॥  so,  when’

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House

 {b)  No,  Sir

 (c)  Does  not  arise

 Allotment  of  Agricultural  Land  to  Dis.
 placed  Persons  in  Punjab  and  Haryana

 4669.  Shri  Atam  Das:  Wil)  the  Minus.
 ter  of  Labosr  and  Rehsbilitatien  be
 Pleased  to  state

 (a)  whether  it  is  a  fact  that  displa-
 ced  persons  from  NWFP  and  Bahawal-
 pur  were  allotted  agricultural  lang  in
 Punjab;

 (b)  whether  It  is  a  fact  that  after
 reorganisation  of  Punjab,  new  Pusjed
 and  Haryana  none  of  these  Sate  (ie
 vernments  fs  alloting  lands  to  the  dis
 placed  persons;

 (९)  if  so,  whether  Government  have
 any  propceal  to  allot  land  to  such  per-
 sons  in  Jammu  and  Kashmir.  and

 (6)  if  so,  whenT
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 in  the  Minis-

 ete sad  है
 ११५४

 L  Ne  Mishra):  Precast  oes Yes.  fi
 ‘wete  made  both  to  the  Displaced  Per-
 agns  of  Punjabi  extraction  migrating
 from  NWFP
 also  to  other  persons
 agricultural  land  claims  under  the  TMs-
 Placed  Persons  (Claims)  Act,  3950

 (b)  Dusplaced  Persons  of  Punjabi
 extraction  whose  land  claims  are  still
 Unsatished  or  partially  satisfied  are  be-
 ing  allotted  land  in  the  States  of  Pun-
 jab  &  Haryana.  This  is  in  addition  to
 the  cases  of  non-Punjabi  referred  for
 allotment  in  these  States

 (c)  and  (d)  As  the  Administration
 of  Evacuee  Property  Act,  3950  does  not
 apply  to  Jammu  &  Kashmir  State,  no
 land  has  been  taken  over  as  evacuees
 property  in  that  State  Therefore  the
 question  of  allotment  does  not  arise

 pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 3305  on  the  2ist  June,  967  regarding

 (9)  if  not,  the  reasons  therefor,  and

 {c)  whether  Government  propose  to
 ask  the  oll  companies  not  to  take  any
 watlateral  action  about  voluntary  re
 tremept  til]  the  report  af  the  comml-
 tion  is  finalised?

 are  in  the  statement  Isid  on  the  Table
 of  the  House  [Placed  in  Library.  See
 No.LT-924/67)}

 (b)  Does  not  arise

 (c)  A  proposal  to  this  effect  has  al-
 ready  been  made  to  the  oil  Companies,
 but  they  have  regretted  their  inability
 to  accept  it.

 न्गुगताडजन  Examination

 4671.  Shri  Sheo  Maraim:  Will  the
 Minister  of  Home  Affuirs  be  pleased
 to  state

 (a)  whether  about  6,000  Government
 Employees  boycotted  the  first  paper  of
 “Pragya”  examination  conducted  by
 the  Central  Board  of  Examination  at
 5  centres,

 (b)  whether  the  boycott  was  due  to
 the  fact  that  the  questions  set  were
 out  of  course  and  from  the  course  of
 “Praveen”,

 (९)  whether  the  Board  has  ziven  an
 assurance  to  hold  a  re-examination  op
 July  15,  1967,

 (d)  whether  any  action  is  contem-
 plated  to  fix  responsibility,  and  if  £0,
 what,  and

 (९)  the  monetary  loss  sustained
 by  the  ‘Board?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Shukla):  (a)  The  Examination  is
 conducted  by  the  Directorate  of  Ecu  &
 tion,  Delhi  Administration  Only  704
 Central  Employees  at  @
 Centres  out  of  209  centres  are  repcrt-
 ed  ta  have  boycotted  the  examination

 (b)  Yes,  Sir.

 (९)  The  Directorate  of  Education
 have  decided  to  rehold  the  Examins-
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 Regheual  न्दॉडिकॉडिड  College,  ॥..."

 "
 “on  Shri  N.  B.  Laskar:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Board  of  Gover-
 nors  oa  the  Principal  for  the  Regional
 Engineering  College  at  Silchar  Assam
 have  been  appointed;

 (b)  if  so,  the  particulars  thereof;

 (c)  the  steps  taken  so  far  towards
 establishing  and  starting  the  college?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  (Placed  in  Library.  See

 No  LT-925/67}.
 (c)  Land  has  been  acquired  for

 establishing  the  College.  The  Board
 hes  authorised  the  Principal  to  proceed
 with  the  preparation  of  plans  and  esti-
 mates  for  the  various  buildings  of  the
 College.  Necessary  ancillary  staff  also
 las  been  appointed  Construction  of
 various  bulidings  will  begin  as  soon  as
 the  plans  and  estimates  have  been

 »  Prepared  by  the  College  and  approved
 by  the  Board  of  Governors  and  the
 Government  of  India  funds
 have  been  provided  in  the  Plan,

 Salarjang  Museum  Paintings

 (a)  whether  the  attention  of  the  Gov- eroment  has
 =

 drawn  to  s  press report  stating  that  certain  valuable Mian  classical  paintings  were  missing fon  Selarjung  Museum,  Hydarabed;

 (४)  if  go,  the  total  numBer  of  paint.
 ings  stolen;

 (c)  whether  a  Joint  Secretary  of  the
 Government  fs  nominated  on  the  Board of  the  Museum;  and

 (d)  the  stepe  taken  by  the  Govern- ment  to  recover  the  paintings?
 The  Minister  of  State  in  the  Minis-

 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  and  (b)  The  Government is  aware  of  the  loss  of  49  miniature
 paintings  from  the  Salarjung  Mu-
 seum,

 (९)  No,  Sir.
 (d)  The  matter  has  been  reported  to the  Police  and  other  authorities  con-

 cerned  for  investigation  and  assistance in  the  recovery  of  the  lost  Paintings and  tracing  the  culprits.

 शिपुरा  में  सुरक्षित  बन  सम्बन्धी  कानत  का
 उल्लंघन

 4675.  भी  रघुबौर  सिह  शास्त्री  :
 भो  प्रकाशबोर  शास्त्री  :
 थमी  ॥:  कुमार  आात्जी  :
 ष्नी  पदबन्त  सिह  कुझबाह  :
 श्री  प्रात्म  दास  :

 क्या  गृह-कार्य  मती  यह  बताने  की  कृपा
 करेगे  कि

 क)  जया  पह  सच  है  कि  वामपंथी
 माम्यवादियों  नें  मुरक्षित  बन  सम्बन्धी  कानून
 का  उल्लंबन  कर  के  भूमिहीन  मजबुरों  के
 नाम  से  जिपुरा  में  नेक  बेर  थिरा  दिये  है;

 (खत)  यदि  हा,  तो  क्या  लिपुरा  प्रशासन
 ने  इस  बात  की  सूचना  केस्रीय  सरकार  को
 द  दी  है  भौर  उनके  विष  कुछ  कार्यवाही
 करने  के  लिये  उससे  भादेश  ले  लिये;  भौर

 (व)  अधि  हां,  तो  वत्तस्वनदी  ब्यौरा  ,
 क्या  है  तचा  इस  बारे  में  were  की  कया
 afefent  है



 “os

 भंधालप  में  राज्य-मंत्री  पी
 ferns  qua):  (क)  त़िपुरा  प्रशासन
 हारा  दी  गई  शूचता  के  ध्रनुतार  ह | ल  सम्बन्धी

 कामूनों  के  खिलाफ  श्राविवासी  लोगों  हारा

 शुक  किया  गया  झान्दौलन,  जिसने  मूल्यवान
 बो  वाले  बमों  धौर  नये  बागानों  के  लिए
 खतरा  उत्पन्न  बचने  वाला  मूणत  ले  सी  है,
 आदिवासा  सुरक्षित  क्षेत्र  का  घापणा  के  लिये
 वि  आय  ता. यहसी  ग्रानशेवन  #
 भाग  क  रूपम  साम्यवादा  दल  (माबसवादा ं)
 ब्वारा  प्रेरित  है  ।

 (ख)  धौर  (ग)  तिपुश  प्रशासन  स्थिति
 के  प्रति  पूर्णत  सजग  है।  भ्रादियामी  लोगों  की
 कठिनाइयों  का  झघ्ययन  करने  के  लिए
 विधान  सभा  सदस्यों  की  एक  समिति  का
 निर्माण  किया  गया  था  शौर  उसकी  सिफारिशों
 की  जाच  की  जा  रही  है।  वनो  को  होने  वाली
 क्षति  को  रोकने  के  लिए  प्रभावशाली  भादिवासी
 तथा  गैर  आदिवासी  नेताग्नों  की  स्थानीय
 समरितियास्थापित  की  जा  'ही  हैं।  वन  सम्बन्धी

 कानूनों  के  अधीन  किये  गये  प्रपराधों  के  बारे  मे
 उचित  कामूनी  कार्यवाहों  की  जा  रही  है  r
 avery  इस  मामले  से  सम्बन्धित  घटनाभों
 के  विषय  मे  त़िपुरा  प्रशासन  से  सम्पर्क  रख
 हो है ।

 32  i9  brs.
 PAPERS  LAID  ON  THE  TABLE
 AnnuAL  ह: 1... ह  of  THE  INDIAN

 INSTITUTE  OF  MANAGEMENT,
 AHMEDABAD

 The  Minister  of  Education  (Dr
 Triguna  fen)  I  beg  to  lay  on  ‘the
 Table—

 qa)  w  A  copy  of  the  Annual  Re-
 ports  of  the  Indian  Insti-
 tute  of  Management,
 Ahmedabad  for  the  sear
 ‘1964-65  along  with  the
 Audited  Accounts.

 Gi)  A  statement  showing
 reasons  for  delay  in  ‘aying
 the  above  Report.

 [Placed  in  Library.  See  No  LT-
 903/67.)
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 (2)  A  copy  of  the  Annual  Report
 of  the  Indian  Institute  of
 Management,  Ahmedabad  for
 the  year  i965-66  along  with

 the  Audited  Accounts,
 {Placed  in  Library  See  No,
 LT  904/67  ]

 (3)  A  copy  af  the  Annual  Report
 of  the  Indian  Institute  of
 Science  Bangalore  for  the
 vear  965  46  together  with

 Statement  of  Accounts,
 {Ploced  mm  Library  See  No,
 LT-905/67)

 st  wy  feat  (मूगेर):  प्रध्यक्ष,
 भरादय,  मझे  तोन  बाते  बहनी  हे  1  एक  ता  यह
 कि  झमी  यव  विधेयक  प्रादि  जो  हैं  वह  हिन्दी
 में  सदस्यों  गा  मिल  नही  रहे  हे  |  उनके  हारा
 जो  बिट्री  लिखी  जाती  है  सरकार  को  उन
 का  जवाब  भो हिन्दी  ने  नहीं  मिल रहा  है।
 हेमारे  सदस्‍््यों  क ेलिए  काम  करना  मुश्किल
 होता  जा  रहा  है  t  तो  इस  के  बारे  में  श्राप  कोई
 निवेश  द  a

 द्रमरी  बात  मेरी  यह  है  कि  झाज  टाइम्स
 झाफ  इंडिया मे  पेने  एक  रपट  पढ़ी  कि  जो
 खराब  टायरों  के  बारे  न  विभागीय  भाषित
 कारियो  की

 Mr.  Speaker  How  does  it  arise  out
 of  this’

 wt  मधु  लिमये
 *  इस  के  बारे  में  भी

 है.  कागजात  रखने  के  बारे  में  भी  है  ।  मैं  एक
 मिनट  में  खत्म  कर  रहा  हू  तो  टाइम्स  ार
 इंडिया  मे  यह  रपट  भाई  है  जो  विभागीय
 प्रष्िकारियों  की  कमेटी  बनाने  की  बात

 अगत  साहब  ने  की  थी  उसके  निष्कर्ष  तो
 धलबारो मे  निकल  गये  ।  झभी तक सदन तक  सदन
 को हस  की  जानकारी  नही  है  ।  इस  के  बारे
 में  मैंने  स्थगन  प्रस्ताव  भी  दिया  था|  उस  के
 बारे में  मैं  बाद  में  बात  करूँगा  ।  सेकित  राय
 टायर  सेना  के  लिए  खरीदे  जाते है ंहैं.  भौर
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 (की  कह  किये)

 इतना  ही  नहीं  लड़ाई  के  मोर्चे  पर  बह  भेजे
 ति  हैं...  (ध्यववाग)  तो  ह
 इलवबारों  में  कैसे  भाता  है...  *  व्यवधान
 Mr.  Speaker:  How  does  it  arise  out

 of  this?

 wafer  तीसरी  बात  दस्तावेज
 रखने  के  बारि  मे  है।  भाप  368-369
 नियम  देखिए  ।  यहा  पर  झआाप  ने
 व्यवस्था  डी  कि  जब  कोई  सदस्य  किसी
 दस्तावेज को  रखना  भाहेगा  तो  टेबल  के
 पास  कागज  देगा  लेकिन  यह  नहीं  भाना
 जायेगा  कि  वह  मेज  पर  रखा  गया  V  श्राप
 ेखेंगे  शौर  बाद  में  भाप  के  द्वारा  इजाजत
 at  SRT)  aa  मैं  श्राप  से  विवेदन  करना
 चाहता  हूं  कि  यहा  पर  चार  किस्म  के  कागजात
 रखे  गए  ।  एक  तो  मैं  ने  धरोरा  साहब  वाला
 भर प  पत्र  रक्षा  था  |  दूसरा-जिस  दिन
 स्यापार  मतालय  की  मांगों  पर  बहस  हुई  उस
 दिन  नाइलौन  फिसामेन  बाने  के  बारे  में  जो
 धाधलिया  हो  रही  हैं,  उस  को  लेकर  तीन
 दस्तावेज के  रखे  1  एक  लॉइसेस रखा  था  भौर दा
 हूसरे  पत्र  रखे  थे  ।  तीारी  बात-जाजं  फर्ने-
 दीजा  ने  फाइने  शियल  कट्रोलर  की  रपट  रखी
 थी,  रा'ट्रीय  कोयला  निगम के  बारे  में  भौर
 जोषी  दास  उप  ।न'थ  जोने  बेल  शिगन  रपट  रखी
 थी  झज  में  यह  जानना  चाहता  5  कि  जब  धाप

 कहते हैं  कि  टेबल  वालो  के  पास रक्ष  दीजिए  तव

 हम  को  उस  का  फैसला  मानूम  होना  च  हिए।
 भेरा  सुझाव  हैं  कि  जिस  तरह  दाप  मजियों
 को  कायजात  रखने  की  इजाजत  देते  हैं  उसी

 तरह  कार्यसूत्री  में,  जिन  कागयों  को  या
 दस्ताबेडों  को  आप  ने  मजूर  किया  हैं,  वे

 के  लम  में  भाने  चाहिए-- ।

 ली  मु  लिभदे  पभ्राप  ने  कहा कि  मेज
 पर  दे  दो  |  तो  उस  के  बाद  पता  कसि  चलेगा  ?

 Mr  Speaker:  I  have  permitted  that
 already  That  was  laid  on  the  Table
 and  it  ts  there  in  the  Library  now

 ओ  मधु  विनये  नहीं  यह  कार्य सूची  में
 पाना  चाहिए  1  नहीं  तो  इस  का  पता  हीं  नहीं
 चलता  ।

 Mr  Speaker  They  are  given  to  me
 end  I  take  a  decision  whether  they
 should  be  permitted  In  this  case,  they
 have  been  permitted  already  ‘Lhey  are
 there  in  the  record  in  the  Library  You
 can  go  and  see

 wt  श्रभु  लिमये
 *  नहीं,  ाप  चोचित

 करिए  बदन  में  ।

 To  शान  ननोहर  नोहिया  (कम्तीज)
 जसे  भाप  रोज  की  कार्यसूनी  मे  यह  ae
 काम  देते  हैं  बसे  ही  इस  छो  भी  हें  ।

 शो  qoqe  ate  (कांसपय)  :  वेश
 प्याइट  धाफ  शाइर  है  ।

 Mr,  Speaker:  All  right  I  will  heer
 him  Let  Dr  Lobia  kindly  sit  down.

 शो  qo  we  wt  ह ..।  महोदय
 सवाल  यह  है  कि  बादे  नोटिस  क्वेश्चन  खत्म

 होने के  बाद  टाप मे ंने  मिनिस्टर  महोदय  को
 वेपर  &  करने  के  (लिए  कह  दिया  -  जब  एक
 ध्याईट  फ्क्  श्राप  कर  लिया  तो  ध. ढ

 हूसरे  -ा  पर  गौर  करने  का  Rid  नहीं
 पैदा  होता  1  दो  भर्ध  त्यवश्या का  सवाल  वहीं
 है  कि  गेषड  गइ  थो  ह 1) अ  चिक भच शक
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 कर  लिया  वही  श्ाइटम  भारी  चना  चांहिए
 और  ह  सवाल  नहीं  भा  संकता  ।

 tte  राज  भगोहर  लोहिया  :  झष्यक्ष
 महोद ०,  यह  व्यवस्था  का  सवाल है  झाप
 369  मियल  देखिए  ।  369  नियम  में  जी

 BS  कागज  सभा  पटल  पर  रखे  जाते हैं  उन

 के  धारे  में  प्रक्रिया  गतायी  गईं  है  ध्ौर  उस के
 झनुसार  मंत्री  शौर  सदक्ष्य  में  कोई  भ्रन्तर
 नहीं  रह  जाता  q  जिस  तरह  &  मज्ियों के
 कांगजों को  ाप  दिन  की  सूची  में  चोदित

 करते  हैं  उसी  तरह  से  जिन  कागजों  को,
 बदस्यों के कागजों के  कागजों  को  ाप  स्वीकार
 कर  लेते  हैं  उन्हें  भी  दिन  की  सूथी
 में  घोषित  किया  करें ।  यह  हैं  प्रश्न  ।
 उस  में  फक  नहीं  करना  चाहिए 1

 (स्थबधान)  अध्यक्ष  महोदव,
 मेरी  बात  पूरी  होने  दीजिए  ।  यह  घोषणा
 की  जरूरत  क्यों  होती  हैं

 ?  क्योंकि बह  छपते
 तो  है  नही  1  पुस्तकालय मे  डन  को  रख  दियां
 जाता  हैं  ।  किसी  को  कुछ  पता  लग  नहीं
 वाता है  ।  झगर  कार्य  सूची  मे  वह  दर्ज  कर
 दिए  जाय  तो  लोगो  को  पता  चल  जायेगा  कि
 कौत  से  कागज  रखे  गए  शौर  369  बिल्कुल
 शाक  है  कि  कोई  भी  कागज  या  दस्तावेज
 जो  सदन  के  पटल  पर  रक्षा  जायेगा  बह  जो
 कोई  सदस्य  रखना  याहे  उस  के  हस्ताक्षर
 बर्ग रह  ले  कर  के  होगा  भौर  ऐसे  जितने  कागज
 झौर  दस्तावेज  सभा  पटल  पर  रखे  बायंगे
 @  जनता की  सम्पत्ति  होगे,  जन  कागज  होगे  ।

 हाव  जन  कागज कब  हो  सकते  हैं  जब  तक

 चोषणा  नहीं  हूं  भी  तब  तक  वह  जन  कांगज हो
 ही  गहीं  सकते।  इसलिए  उन  की  धोषणा जरूर
 होगी  चाहिए  ।  मैं  नहीं  कहता  कि  रखते ही
 'चोषणा कर दीजिए कर  दीजिए  «ary  eager  कीजिए  1

 चमर  श्राप  उचित  समझें  कि  उन  को  सदन  की
 शम्पत्ति  चौर  जनता  की  सम्पत्ति  समझा
 ाव तो थाप तो  भाप  घोषित  कर  दीजिए  1

 सिर,  हेड:  tis  be  finished?  He
 mh  please  ॉसकादडक,  his  seat.

 ों,  Resse  (Srikakulam):  The  Lew
 Minler  gets  up  in  senson  and  out  of

 reply.

 This  point  has  just  been  raised  with-
 out  any  notice,  without  anything

 Mr.  Speaker:  No,  no  I  will  call  him,
 if  |  have  any  doubt

 Satan  Junc  Museum  (AMENDacewr)
 Rouies,  967
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 GSR.  944  m  Gazette  of  India
 dated  the  24th  June,  D87

 Gi)  The  Indian  Police  Service
 (Probation)  Third  Amendmant
 Ruled,  ‘1967,  published  in  Notl-
 fication  No  GSR  945  in
 Gazette  of  India  dated  the  24th
 June,  987

 {Placed  m  Library  See  No  LT-
 907/67  ]

 2  WwW  brs

 COMMITTEE  ON  PRIVATE  MEM
 BERS  BILLS  AND  RESOLUTIONS

 Srvenra  Report

 Shri  Khaditkar  (Khed)  |  beg  to  vre-
 sent  the  Seventh  Report  of  the  Com
 muttee  on  Private  Members'  Bills  and
 Resolutions

 ESTIMATES  COMMITTEE

 Furra  Report

 ‘Shei  F  Venkatasubbaiah  (Nandyal)
 I  beg  to  present  the  Fifth  Report  of
 the  Estimates  Committee  on  the  Minis-
 try  of  Education—(i)  Indian  Museum,
 Caleutta  and  (il)  Victoma  Memorial
 Hall  Museum,  Calcutta

 Ris  brs.

 ELECTION  TO  COMMITTEE

 EC  Report  JULY  5,  2067  Disposal  of  Adj.  Motions  965"

 commencing
 August,  1968,  subject  to  the  other
 provimons  of  the  said  Act”
 Shri  Kanwar  Lal  Gupta  (Delhi

 Sadar)  On  a  point  of  order
 Mr  Speaker.  He  has  moved  the

 motion  It  has  to  be  put  to  the  vote
 of  the  House  In  the  meantime,  be
 rises  on  a  point  of  order'  Polnt  ef
 order  at  any  tume  he  hikes?  He  can
 raise  it  later

 The  question  is
 “That  tn  pursuance  of  section

 4(i)  of  the  Employees’  State  Insu-
 rance  Act,  948  as  amended  by
 the  Employees  State  Insurance
 (Amendment)  Act,  ‘1966,  read  with
 rule  2A  of  the  Employees’  State
 Insurance  (Central)  Rules  1950,  the
 Members  of  Lok  Sabha  do  pro-~
 ceed  to  elect  in  such  manner  as  the
 Speaker  may  direct,  two  members
 from  among  themselves  to  serve
 as  members  of  the  Emplojces  State
 Insurance  Corporation  for  the
 remainder  of  the  term  of  four
 years  commencing  from  August,
 3966  subject  to  the  other  provi-
 sions  of  the  said  Act”

 The  motion  was  adopted
 Mec  Speaker  Mr  Nath  Pai

 i220  hrs,
 MATTER  UNDER  RULE  377

 Disrosat  or  Asournmmasnr  Morious
 Mr.  Speaker:  Now,  Shri  Nath  Pa:



 sa  Diaposal  of  '

 हात  Senavane:  About  what  subject?

 Mr.  Speaker:  If  he  hears  the  hon.
 Member  then  be  wij)  know  It.  I  have
 allowed  him  to  raise  it  He  has  written

 to  me  and  I  have  permitted  him.

 Shri  Souavane:  It  is  not  there  on
 the  agenda

 Mr  Speaker:  The  printed  agenda  may
 include  certain  items,  but  the  Speaker
 may  allow  any  other  item  also  So,  It
 is  not  a  question  of  the  printed  agenda
 only

 Shri  Sonavane:  We  cannot  be  taken
 by  surprise  We  must  also  ‘be  given
 notice

 Mr  Speaker:  Under  the  rules,  I  am
 authorised  to  allow  it  So,  he  cannot
 control  it  He  must  read  the  rules
 again

 Sbri  Nath  Pal  |  thank  you  very
 much

 On  the  3rd  July,  when  the  House  was
 discussing  my  adjournment  motion,
 ang  when  we  had  reached  the  conclu-
 sion  of  the  debate,  simce  the  Govern-
 ment  spokesman  on  tha}  day,  it  being
 the  Home  Minister,  agreed  to  four  of
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 fhe  Deputy-Speaker  who  was  then  is
 the  Chair  observed  to  this  effect:

 “I  take  it  that  the  House  gives
 permission  to  the  withdrawal  of
 the  motion”

 There  was  no  such  permission  sought
 py  me  I  am  quoting  from  the  official

 of  the  Lok  Sabha  for  the
 fay  Shri  Surendranath  Dwivedy  thea
 remarked

 “No  withdrawal  It  5  ta’ked
 out  cid

 The  Deputy-Speaker  then  remarked
 “It  will  be  more  graceful  As  I

 said  when  you  were  about  to  move 7 yuur  négon
 Then  he  gives  what  is  tantamount  te
 a  ruling  of  the  presiding  officer,  and
 says

 “After  the  Home  Minister's  ap-
 peal,  !t  would  be  more  graceful  if
 you  withdraw  it  There  is  no  pro-
 vision  for  talking  it  out”,

 Then,  I  go  on  pleading  with  the
 Deputy-Speaker  I  am  not  complain-
 ing  against  the  Deputy-Speaker,  but  it
 is  a  matter  of  procedure  which  J]  am
 raising  {  then  go  on  pleading  with
 the  Deputy-Speaker  that  it  3  a  well-
 established  practice,  and  if  you  will
 permit  me,  I  shall  quote  what  I  heve
 pleaded  with  him  [  said

 “We  have  sat  bere  for  as
 years  as  you,  only  if  my  memory
 not  failing  me,  when  there  is

 FF

 “As  I  said.  it  wouki  be  more
 graceful  to  withdraw  it.”

 I  was  not  much  concerned  about  how
 graceful  I  was,  but  I  was,  concerned
 about  the  well-established
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 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  This  is  an  unnecessary  in-

 The  rule  reads  thus:
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 Therefore,  he  does  not  want  to  move.
 The  precedent  is  established.  In  that
 ease,  the  Chair  will  not  'take  the  vote
 ef  the  House:

 This  is  the  well-established  practice.
 I  found  in  the  index  of  adjournment
 motions  in  the  Central  Assembly  there
 were  as  many  as  50  cases  listed—I  was
 not  in  a  position  to  finish  my  research
 work  within  this  short  time  because  I
 wanted  the  Lok  Sabha  records  to  be
 rectified.

 Then  I  will  come  to  the  most  im-
 portant  point  in  this.  I  do  not  think
 the  Deputy-Speaker  has  been  very
 lucky  whenever  an  adjournment  comes
 up  and  he  happens  to  be  in  the  Chair.
 There  was  a  prévious  occasion,  on  the
 24th  May,  when  he  happened  to  be  in
 the  Chair  and  you  know  that  a  diffi-
 culty  arose.  The  matter  was  discuss-
 ed  on  the  26th  May.  After  having  heard
 a  long  debate  as  to  what  transpired  on
 the  24th  May,  you  were  pleased  to  re-
 mark:

 “Now  I  would  say  that  the  ad-
 journment  motion  has  been  talked
 out”.

 In  the  first  place,  I  have  cited  the  rules
 of  procedure.  Then  I  cited  the  well-
 established  authority  of  the  Central
 Assembly  procedure.  Then  I  quoted  a
 ruling  given  by  you  less  than  just  a
 month  ago.  I  submit  that  the  motion
 being  allowed  to  be  talked  out  should
 not  be  stopped.  It  is  not  only  a  ques-
 tion  of  the  embarrassment  caused  to
 the  individual.

 Why  do  I  ask  it?  If  a  decision  is
 given  by  a  presiding  officer  and  if  there
 is  a  subsequent  decision  by  the  Chair,
 I  take  it  the  latest  decision  holds  the
 field.  This  decision  was  given  by  you
 on  the  26th  May.  The  Deputy  Speaker
 gave  his  decision  day  before  yesterday.
 So  for  purposes  of  guidance,  may  I
 know  which  shall  prevail?  I  want  that
 your  ruling  should  prevail  because  that
 is  in  keeping  with

 द

 rights  of  this
 House,  it  is  also  in  conformity  with  t
 traditions  of  this  Parliament  whi  is

 ASADHA  14,  889  (SAKA)  Adj.  Motions  ५658.

 heir  to  the  Cerltral  Assembly  with.
 greater  powers  and  sovereignty.  I  there-
 fore  submit  that  you  agree  with  my
 submission  to  you  and  restore  to  us  the
 full  right  which  we  were  enjoying  till
 doubts  were  created  by  the  decision  of
 the  Deputy  Speaker.

 Some  hon.  Members  rose—

 Mr.  Speaker:  No  discussion  now.  A
 point  has  been  urged.  It  is  very  clear.

 श्री  समु  लिमये(मुंगेर):  अगर  आप  इस
 बारे  में  निर्णय  ले  रहे  हैं,  तो  आप  पहले  हमें
 भी  सुनिये  ।

 Mr.  Speaker:  If  I  allowed  it,  it  would
 go  on  like  that.

 श्री  अठल  बिहारी  बाजपेयी  (बलराम-

 पुर)  :  अध्यक्ष  महोदय,  एक  बड़े  महत्व  का

 मुदा  उठाया  गया  है।  क्या  यह  ज़रूरी  है  कि  श्री

 नाथ  पाई  ,ने  जो  कुछ  कहा  है,  उस  से  हम

 सहमत  ही  हों  ?  अगर  हमारी  राय  उस  से

 अलग  है,  तो  क्या  हमें  उस  को  कहते  का

 अधिकार  नहीं  है  ?  आप  अपना  निर्णय  देने

 से  पहले  इस  बारे  में  हमें  सुनिये  |

 Mr.  Speaker:  If  anybody  raises  a
 point  and  the  whole  House  were  to  go
 on  discussing  it,  what  happens.  It
 seems  I  made  a  mistake  in  allowing
 that.

 श्री  सु  लिसये  :  शाप  इस  विषय  को

 रूत्ज  कमेटी  में  लीजिए  ।  आप  कोई  निर्णय

 न  दीजिए  |

 Mr.  Speaker  :  It  is  a  good  suggestion.
 They  can  discuss  it.  I  do  not  like  this
 matter  being  discussed  here,

 I  am  not  giving  any
 a

 but  I
 would  also  clarify  the  ition.  I
 would  like  to  take  the  House  into  con-

 tat

 Is

 आफ  मु

 whenever  Iam  in  doubt,  and
 that  is  wh  allowed  him  to  bring  it.
 before_the  House.  It  is  not  necessary

 it  should  be  printéd  on  the  order
 paper.  They  come  and  discuss  with
 me.  When  I  am  not  very  clear  in  my
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 the  next  item  We  have  got  about
 four  hours  more.

 No  decision  is  given,  I  am  not  giving
 any  ruling  as  I  said

 Shri  Range  (Srikakulam)  *  You  could

 oft  wy  feet:  maw  महोदय,  मैं

 एक  प्रार्थना  कहंता  |  हमेला  ऐसी  परम्परा
 की  चर्चा  की  जाय,  बुल्ञाम  भरेम्द्ती  की

 बरण्यरा  को  नहीं,  |.  whe  सभा  बौर  न्य
 स्वर्तत्र  देशों  को  लोक  शात्ों  को  उसको

 यरमप्वरत्त  की  चर्चा की  क  बुलानी  के  दिनों

 सै  जो  अवेम्यनी थी उस की चर्चा थी  we  की  चर्चा  न  की  धाव  |

 ress  Party  can  also  raise  it  Therefore,
 it  will  be  the  business  of  the  Rules
 Committee  to  look  into  this

 Shri  Hem  Barua  (Mangaldal).  Muy
 I  submit  that  that  day  you  gave  &
 definite  ruling  that  it  was  talked  out
 Now,  the  impression  might  grow  in  the
 country  and  the  House  that  you  are
 trying  to  shelter  the  Deputy-Speaker

 Mr  Speaker:  Mr  Marnubhai  Patel
 was  speaking  on  the  Home  Ministrys
 Demands  He  might  continue

 DEMANDS  FOR  GRANTS  967-68—

 Ministry  or  Howe  Arraia—Consd '  »  श्री  तु  भाई  चहेल  (बभाई)  ध्या
 महोदय,  कल  गृह  मत़्ालय  की  मांगो  के  बारे
 में  4  कह  रहा  या,  राष्ट्र  की  एकता  को  टकराने
 वाले  ऐसे  तत्व  हमारे  देश  में  हैं  घौर  खास
 कर  के  सुरेखा  नाथ  हिबेदी  &  स्वीकार  किया
 कि  ऐसे  एसीमेंट्स  यहां  मोजूद  हैं.  जो  राष्ट्र
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 दि  यहां  मौजूद  हैं  तो  मुझे  लगता  है  कि  देश
 में  होम  मितिस्ट्री  को  सब  से  कैयादा  सकी

 रह  कर  काम  करता  बाहिए  i  यह  बात  मैं  कह
 रहा था  ।  इप  सिलसिले  में  मैंने  भाकर  राष्ट्र-
 पति  के  चुलात  के  बारे  में  वात  कही  i  तो मैं

 यह  बिल्कुल  साफ  कहता  हूं  कि  प्रपोजीशन

 जासो  ते  इस  बात  की  परवाह  नहीं  की  कि  देश
 कै  झन्दर  जो  हिमएन्टीग्रेशन  करने  वाली

 ीजें हैं उन हैं  उन  में  से  एक  सब  से  बड़ी  चीज  यह
 है  कि  हमारे  देश  की  जो  एक  परम्परा  है,
 पब्निक  वैल्मूज  हैं,  उन  को  गिराने  वाली
 जो  कार्यवाही  हाता  है  उस  में का  एक  काम
 बिरोधी दलों  ने  किया  |  ऐसा  किया  कि  राष्ट्र-
 पति  जैसी  एक  बड़ी  जगह के  चुनाव  के  लिए:

 They  approached  the  highest  official
 who  was  in  office.  and  may  I  remind
 Mr  Krishnamoorthy  who  was  talking
 80  much  about  political  corruption.

 To  रा  भनोहर  लोहिया  (कन्नोज):
 ऐसी  बढ़िया,भाषा  बोल  रहे  थे  भौर  झब  लगे
 अंग्रेडी  बोलते  !

 को  मनुभाई  पटेल:  वह  राम  मृति  याहब
 समझ  सकें  tte  एम०  he  के  इसलिए  मैं
 बंग्रेडी  में  दो लफ़्ड बोल  रहा  था  ।

 (व्यवधास )

 पोलिटिकल
 करप्शन  के  बारे  में  भाप

 कह  रहे  व  तो  मैं  कहता  हूं  कि  राष्ट्रपति  के

 Mr.  Speaker:  |  have  not  said  that.
 You  are  not  expected  to  address  them.
 You  are  expected  to  address  the  Chair.

 hey  भाई  बेग :  भाप  के  जरिए
 मैं  विस्टर  राग  मृति  को  कह  रहा  हूं  1  मैं  यह

 कह  रहा  या  कि  राष्ट्रपति  के  चुनाव  के  बारे

 में  जब  कि  य  जस्टिस  आाकित  में  व  तो
 ।  को  ह... अ  कर  उस  से  विनती  की  जाग
 शौर  फिर  शो  qites  को  एक  हंसिन
 एकता  कब  को  मजबूत  करने  &  लिए

 चुनाव  में  उत  को  डाला  जाय  यह  कहां  तक

 सही  बात  है?  यह  पोलिटिकल  करप्शन
 नहीं  है  क्या?  जो  कांग्रेस  के  ऊपर  इल्जाम
 लगाते  है  उस  से  हजार  गुना  पोलिटिकल
 करप्लन  वहू  कर  रहे  हैं।  लेकिन  वहां  का मयावी
 नहीं  मिली  शौर  जब  कामयाबी  नहीं  मिली
 तो  डाक्टर  सोहिया  साहब  जो  भपोजीशन  के
 सोगों  को  एक  झाशा  की  रस्सी  से  बांघ  रहें
 थे,  वह  रस्सी  कट  गई  तो  आपस  में  चिल्लाने
 सगे  ौर  एक  दुसरे  पर  गुस्सा  होने  लगे।
 अगर  चीफ  जस्टिस पाप  दि  सुप्रीम  कोर्ट  जैसी
 बड़ी  हस्ती  के  सामने  ऐसी  बात  रखी  जाती

 है  ता  कल  के  ऐसे  बात  है|  जायगे  लोहया
 साहब,  कि  चीफ  जस्टिस  को  लगेगा  कि  इस
 से  भी  आगे  को  कोई  बड़ो  बात  हैं  जिस  से

 बह  इम्पाशियल  नहीं  रह  सकेंगे  ओर  पाशियल
 कहकर  किसी की  खुशामद करने  की  कोशिश
 करेंगे।  कोशिश  की  भोर  ठोक  नहीं  किया।

 हू  इसलिए  मैं  कह  रहा  हूं  कि  पब्लिक  लाइफ
 की  शौर  पब्लिक  वेल्यूज़  की  बात  करते  हैँ
 तो  वह  वैल्यूज़  कहा  गई  थी  उस  समय?
 डाक्टर  लोहिया  साहब  का  दिमाग  छोटी
 छोटी  बातों  में  काम  कर  स्वेतलाना,  डाइमंड
 शौर  नेकलेर  के  बारे  में  ऐसा  फंसा  रहता
 है  कि  ऐसी  बडों  बातों  को  गहराई  के  साथ
 वह  सोच  नहीं  सकते  |  इसलिए  उन  को
 सोचना  चाहिए  झोर  भविष्य  में  ऐसी  कोई
 बड़ी  पोस्ट  पर  विराजमान  कोई  ग्राफिशियल
 हो  तो  चुनाव  में  जाने के  बारे  में  उस  को  इजाजत
 न  दी  जाय  1

 दूसरी  बात  मैं  कह  रहा  था  एमजली
 को  उठा  लेने  के  बारे  में  ।  एमर्जेंसी को  उठाने

 के  बारे  में  गृह  मंत्री जी  ते  उस  दिन  साफ
 बात  बतायी  थी  कि  हमारे  बार  पर  जो

 बढ़नड़ . है 8  इसलिए  एमजेंसी  को  रखना
 हथचित  है।  कस  कई  विरोधी  दलों  के  माननीय
 सदस्यों मे  इस  बात  का  |...  किया कि देव कि  देश
 के  'धन्दर ऐसे तत्व ऐसे  तत्व  हैं,  गपससवाड़ी को  बात
 छोड़ो,  पावलेस  यो  होते  [ै बेराव  बगैर
 ली  बात  छोड़ो,  ay  राव  बौर  बराभ  की



 oom  JULY  iy  7

 थों  मन  भाई  पटल]

 बात  मैं  नहीं कर  रहा  हूं।  वह  स्वराब  बेराध
 कर के  गषमेमेंट को  बबड़ाव  की  बात  कर
 रहे  हैं  लेकिन  इससे  गधर्णमेट  धबडायेगी  नहीं  t

 अगर  ऐसी  बातो से  ववर्नमैंट  धवडाये  तो  देश
 का  शासन  नहीं  चल  सकता।  सेकित  ऐसी
 बातें  मौजूद  हैं  तो  'एमजेसी को को  उनमे
 का  सवास  नहीं  उठ  सकता  |  कोई  ऐसी  बात
 होती है  तो  कहते  हैं  कि  उस  के  ऊपर  ध्यान
 मत  दीजिए  t  पेकिग  रेडियों  हर  रोज

 में,  बगला  में  भौर  दूसरी  भाषाशो
 में  कहता  हैं  कि  प्रपने  रेबोल्यूशन  झागे
 बढ़ाइए,  नक्सलवादी  के  जरिए  नागे
 बढ़ाइए  कम्यूनिस्टो  को  तो  इस  में  ज्यादा
 दिलचस्पी है  कि  देश  के  झम्दर  ऐसे  छोटे-छोटे
 बाकैट्स  बड़े  हो  जायें  भौर  उन  पाकेट्स
 कै  माफंत  बह  देश  में  एक  ब्लड़ो  रेवोल्यूशन

 करना  चाहते  हैं।  डागे  साहब  मे  इस  सिलसिले
 में  एक  बात  बतायी  |,  qo  Ugo  सी०  सी ०
 में  जो  प्रियी  पस  को  बस्म  करने की  बात

 (Min.  Hema Affaire)  94  '

 ape  कम  हो  जागगां  a  इसलिये,  cere
 महोदग,  झापके  जरिये  ह  मासी  जी  से  में
 विंगती  करना  चाहता हूं किए०  झाई»  de
 tte  ने  जो  अस्ताव पास  किया  है,  उस  पर  ॥. ह

 हय  से  जिसमें  पश् मे  कटृता  पैदा  न  हो,  प्लव
 से  स्व  झमल  होगा  चाहिये  ।

 Blo  राम  भनोहुर  लोहिया:  किस  को

 धध्मक्ष  जी  को कहिये।  ह |

 ‘aft  ny  भाई  पटेल  :  कस  गोझा  के  एक
 सदस्य  ने  दादरा-सागर  हवेली  की  बात  कही
 मैं  उसको  दोहराना  नहीं  चाहता  ह-गुजरात
 में  आ।  या  महाराष्ट्र  जत्ये,  जहा  भी  जाय
 शारे  भारत  का  हिस्सा  हैं,  लेकिन  गर  हम
 दादरा-नागर  हवेली  को  महाराष्ट्र  में  ही
 मिल्लामे  को  बात  करे  तो  सारे  भाग्त  की  बात
 कौन  करेगा  ।  इण्डियन  फर्स्ट  ण्च्ढ  इष्कियस
 लास्ट,  इस  भावता  से  हम  को  बात  करनी
 बाहिये  |  धाज  कासर्गोड  को  बात  प्राई  हैं,
 कलर  भारत  के  दूसरे  हिस्सों  की  बात  भागेगी

 ऐसे  पाल  के  जो  लोग  हैं,  मेरी  गृह
 अम्तीलय  से  बिनती  है  कि  उसके  खिलाफ

 कड़े  से  कडें  कदम  उठाते  चाहियें ।

 प्रालिर  में  एक  प्रश्न  शौर  है।  बहुत  सालो
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 में  भापते  यह  पूछना  चाहता  हूं  कि यचपि  यहू.  Shri  &  M.  Banorfeo  (Kanpur):  Is  tt
 We  छाक्ट  है,  शिकम  कांस्टीचूशन  में

 ord
 for  ‘both  the  Ministers  te

 ed
 डाइरेक्टिव  प्रिभ्सिपल  है  या  नहीं  ?
 शो  छोड़िये,  केन  शासित  प्रदेशों  के  बारे

 में  झाफकी  मीसि  क्‍या  रहेगी,  बहा
 तो

 कम  से.  sous  ter We Atier a  Me  Sule  ay
 कम  जल्दी  नशावन्दी  धोषित  करनी  चाहिये  -  take  not  more  than  balf  an  bour  or
 इसके  बारे  में  इस  सदन  का  एक  प्रस्ताव  भी  है  नमक  पक

 like  that.  Now,  Shri  J.  8.

 जौ  मार्च,  !  956  में  पास  हुआ  बा--

 In  March,  ‘1956,  the  Lok  Sabha  passed
 the  following  resolution

 “That  this  House  is  of  opinion
 that  prohibition  should  be  regarded
 as  an  integral  part  of  the  Second
 Five  Year  Plan  and  recommends
 that  the  Planning  Commission
 should  formulate  the  necessary
 Programme  to  bring  about  nation
 wide  prohibition  speedily  and
 effectively  "

 तीसरे  फाइन  ईयर  प्लान  में  इस  को
 स्वीकार  किया  गया  था,  उसके  बाद  कुछ  कदम
 उठाये  भी  गये  प्रोर  कई  सूचनायें  भी  दी  गईं  ।
 जो  स्टडी  टीम  इसके  लिये  बनी  थी,  उसकी
 (रिकमेन्ट्रेशल्श  भो  झापके  सामने  पाई  ।  में

 चाहता  हु  कि  प्रपने  जवाब  में  मन्वी  महोदय
 स्पष्टता  से  इस  के  बारे  में  कुछ  बतायें  कि  वे
 क्या  करने  जा  रहे  हैं  1

 इन  शब्दों  क ेसाथ  मैं  इस  माग  का  समर्थन

 शो  लिव  नारायण  (बस्ती)  प्रध्यक्ष
 महोदय,  मेरा  एक  प्वाइन्ट  क्लियर  कर
 दीजिये  भ्राधा  चम्टा  स्टेट  मिनिस्टर  लेंगे  धौर

 एक  घण्टा  होम  फम॒िनिस्टर  लेंगे  भौर  वह  हबार
 टाइम  में  से  काट  दिया  जायगा,  इनके  लिये
 झाप  प्रलग  से  कोटा  रखिये  1

 Mr

 Shri  J  B.  Kripalani  (Guna)  Sir,
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 (Shri  J  8.  Kripalant)
 got  be  able  to  deal  with  those  who
 instigate  the  proletariat  themselves  to
 break  the  heads  of  the  proletariat.

 They  have  forgotten  another  thing
 They  have  in  a  sense  justified  the
 breaking  of  law  and  order  by  small
 groups  of  people,  who  have  suffered
 from  certain  disabilities  Thove  dts-
 abilities  are  real,  there  is  no  question
 of  that  But  as  Marxians  they  must
 understood  that  these  revolts  a>  not
 make  a  revolution  Today  In  this  world
 revolutions  are  not  made  on  the  hus-
 tings  or  on  the  barricades  Govern-
 ments  of  today  keve  such  power  thal
 it  is  impossible  to  create  a  revolution
 by  these  small  isolated  acts  of  violence
 by  certain  groups  of  peope  If  there
 are  certain  disabilities  from  which  8
 section  of  the  populaticn  $  ifer,  the
 remedy,  as  has  been  pointed  out  by  our
 past  history,  does  not  le  in  creating  2
 revolt,  but  rather  in  having  recourse  to
 eivil  disobedience  If  we  could  fight
 the  British  by  mears  of  civil  dis-
 obedience,  we  can  also  Aght  native  in-
 justice  by  civil  disobedience

 When  I  am  talking  of  civil  dis.
 obedience.  I  would  discuss  this  vexed
 question  of  gheraos  I  have  no  ob
 jestion  to  people  indulging  in  yheracs
 or  even  using  violence  if  they  are  un
 justly  treated  and  if  they  have  no
 other  remedy  But  I  do  not  want  that
 anybody  should  say  that  gherao  is

 It  is  not  satyagraha  Let
 us  clearly  understand  this  Satyagraha
 does  not  mean  Inflicting  suffering  upon
 others,  but  it  means  bearing  suffering
 upon  ourselves  so  that  justice  may  be
 done  I  remember,  in  the  Bardoli
 struggle,  the  administrators  and  =  the
 police  there  would  not  have  been  able
 to  get  their  provisions,  but  even  the
 Sardar,  who  was  not  a  very  idcal  sat-

 sometimes  been  organised,  the  exit
 and  entrance  of  executives.  who  have
 nothing  to  60  with  the  policies  of  their
 eompanies,  are  closed,  They  are  not
 allowed  to  have  their  food.  They  are
 mot  allowed  te  go  for  call  of  nature
 even.  If  this  is  the  mesning  of  gherao
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 and  if  they  equate  it  with  satyagraha,
 I  humbly  tell  my  friends  that  it  is  not
 watyagraha  Whetber  it  is  justified  or
 not,  I  am  not  going  into  that  question.
 ७  they  think  that  it  is  justified.  let
 them  not  call  it  by  the  name  of  satya-
 grahe  Satyagraha  stands  for  some-
 thing  else  than  these  gheracs.  Also,
 let  them  not  call  it  legitimate  trade
 union  activity  I  know  that  there  are
 tases  where  hard  remedies  are  neces-
 Sary  Let  them  call  it  as  a  harsh  reme-
 dv  to  cases  that  are  incurable  In  cases
 Where  great  tyranny  and  myustice  5
 thire  where  the  Government  gives  no
 rehef,  Ict  them  do  anything  let  them
 break  heads,  let  them  create  rebel-
 lons,  Jet  them  put  the  poor  people  in
 Rreater  troube  thin  they  are  now,
 but  let  them  not  muscail  thi,  activity
 Ss  satyagraha  or  legitimate  §  trade
 union  activity  This  must  be  clcar

 This  brings  me  to  the  questlon  of
 Naxalbari  In  Naxalbari  what  js  hap-
 Pening  is  what  happened  In  Telangana
 and  in  Kerala  What  happened  in
 Telangana  was  that  the  peasants  whe
 bad  real  grievances  were  excited  to  take
 Possession  of  the  lands  of  the  land-
 lard,  What  happened  afterwards?  I
 &m  afraid  our  Communist  friends  think
 they  are  in  possesaion  of  the  Govern-
 Ment  of  India  This  is  the  very  mis.
 take  that  they  made  in  Kerala  In
 Kerala  they  thought  that  they  could
 advance  their  party  and  do  anything
 they  linked  They  thought  that  it  waa
 Russia,  that  the  military  was  in  their
 hands,  that  the  Central  Government
 Was  in  their  hands,  they  could  co  uny-
 thing  they  linked  The  result  was  con-

 (Min,  of  Home  Affairs)

 Gre  in  possession  of  the  Government
 of  India,  they  can  indulge  in  these
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 good  or  bad  is  not  the  question.  I  am
 sure  that  the  Central  Government  is
 not  going  to  act  on  this’  Naxalbari
 issue  and  would  allow  the  State  Gov-
 ernment  to  tackle  it  and,  I  am  sure  in
 a  few  days  they  will  tackle  it.

 Our  Communist  friends  should  know
 that  it  is  their  international  Communism
 that  has  sometimes  put  them  in  a
 wrong  position.  It  makes  their  posi-
 tion  here  awkward.  From  day  to  day
 the  Chinese  radio  broadcasts,  encour-
 aging  this  pocket—Naxalbari—to  be  in
 revolt  and  also  inviting  such  nockeis
 in  the  rest  of  India  to  rise  in  revolt.

 Yt  humbly  submit  these  revolts  are
 not  revolutionary  but  reactionary.
 When  there  would  be  suppression  the
 poor  people  would  be  demoralised  as
 the  poor  people  were  demoralised  in
 Telengana.  This  is  not  revolution,  this
 is  not  Marxism;  if  I  know  anything  of
 Marxism,  I  might  as  well  tell  them
 that  they  might  go  and  again  revise
 their  Marxist  theories.

 Now  I  would  also  point  out  to  the
 Government  the  meaning  ‘of  law  and
 order.  I  am  afraid  our  governments
 have  not  understood  the  very  signifi-
 cance  of  the  word  law  and  order.  Law
 and  order  is  not  broken  when  a  few
 heads  are  broken.  It  is  not  broken
 when  there  is  a  little  revolt  in  a  place.
 Law  and  order  is  a  question  of  our
 life;  it  is  a  question  of  the  life  of  the
 nation;  it  isa  way  of  living.  It  is  not
 only  the  revolts  and  the  little  breaking
 of  heads  that  jeopardises  law  and  order.
 When  the  Central  Government  here  in
 Delhi  cannot  make  its  orders  to  be
 obeyed,  when  no  cyclist  here  goes  with
 a  light  as  if  the  law  was  that  every
 cyclist  in  New  Delhi  should  go  without
 lights,  then  I  say  this  is  a  question  of
 Jaw  and  order.  When  students  go  on
 a  strike  as  if  it  was  not  a  college  but
 a  factory  and  the  teachers  were  not
 their  teachers  but  they  were  factory
 owners,  then  I  say  this  is  a  question
 of  law  and  order.  Every  day  law  and
 order  is  being  broken  and  the  Govern-
 ment  takes  no  action.  This,  I  submit,
 is  not  a  proper  conception  of  law  and
 order.  There  must  be  discipline  in  the
 nation;  no  nation  can  prosper  without
 discipline.  We  should  not  think  of
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 this  discipline  only  when  heads  are
 broken,  only  when  action  is  taken
 against  the  Government.  When  there
 is  blackmarketing,  law  and  order  is
 being  broken  and  when  there  is  evasion
 of  taxes,  I  submit  very  humbly,  law
 and  order  is  being  broken.

 This  is  a  country  where  iaw  aad  order
 is  being  broken  every  day.  I  submit
 that  there  is  no  country  in  the  world
 which  is  as  free  as  India.  There  is
 no  limit  to  our  freedom.  You  can  spit
 anywhere  you  like,  you  can  make
 water  ‘anywhere  you  like,  you  may  sit
 anywhere  you  like,  you  may  strike
 whenever  you  like.  There  is  nothing
 which  is  inconceivable,  which  you  can-
 not  do,  in  India.  A  housewife  or  2
 servant  sweeping  the  house  can  throw
 the  garbage  on  the  road,  irrespective
 of  the  flies  and  mosquitoes  it  will
 breed.  If  one  happens  to  be  a  resident
 in  an  upper  storey,  fre  can  throw  all
 the  rubbish  on  the  heads  of  people  so
 that  even  when  there  is  no  sun  or  rain
 we  go  about  with  our  umbrella.

 i3  hrs.

 Ts  there  any  liberty  which  the  people
 of  this  country  do  not  enjoy?  I  really
 wonder  why  Mahatma  Gandhi  was  in
 such  an  anxiety  to  free  this  country.
 In  Paris  you  cannot  do  that;  in  London
 you  cannot  do  that;  in  Europe  you
 cannot  do  all  these  things  that  are  done
 here  with  impunity.  If  the  Govern-
 ment  cannot  check  these  things  and  if
 it  thinks  that  it  is  going  to  keep  law
 and  order,  I  submit  very  humbly  that
 it  cannot  do  this  because  law  and  order,
 as  I  said,  is  a  question  of  living,  of  how
 the  citizens  live,  how  they  are  allowed
 to  live.  In  other  countries  where  there
 is  great  social  restraint  and  where
 people  understand  their  social  duties,
 the  punishments  that  are  given  are  80
 heavy  that  nobody  dare  break
 the  law.  In  Europe  and  America
 no  dog  can  go  without  his  master;  not
 to  talk  of  committing  nuisance  on  the
 road  which  our  dogs  are  allowed  to  do,.
 no  dog  can  go  without  his  master.  I
 have  seen  that  even  in  the  wild  forest
 nobody  is  allowed  to  touch  flowers  that
 grow  in  abundance  there--he  is  fined.
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 [Shri  J.  8.  Kripalani.]
 £3  or  £4  or  i00  dollars  if  he  throws
 litter  when  he  goes  on  an  excursion.
 Here  when  you  go  on  an  excursion  the
 spot  where  you  have  been  sitting  is  no
 more  available  to  any  other  person.
 You  throw  every  rubbish  there  so  that
 nobody  can  sit  there.  So,  this  law  and
 order  question  must  be  tackled  in  some
 more  civilised  way.  We  must.  under-

 -stand  what  it  means  and  we  must  act
 accordingly.

 This  brings  me  to  the  question,  if
 you  will  give  me  a  few  minutes  more,
 of  the  repressive  laws  that  are  passed
 by  this  Government.  Recently,  we  had

 the  continuation  of  the  emergency  and
 the  Defence  of  India  Act.  This  emer-
 gency  legislation  was  passed  when  4
 was  not  in  the  House.  J  have  the  mis-
 fortune  of  coming  in  this  Parliamer.t
 only  by  by-elections.  These  friends  of

 ~mine,  these  Opposition  Members,  were
 bamboozled;  they  believed  in  what
 Jawaharlal  said  and  they  thought  that
 it  was  only  a  measure  for  an  emer-
 gency.  They  gave  such  absolute  powers
 to  the  Government  that  even  the  Sup-
 reme  Court  cannot  interfere.

 I  have  no  objection  to  this  Govern-
 ment  having  these  powers  bui  I  ask
 how  with  these  repressive  powers  did
 the  infiltrators  in  Kashmir  move.  60
 miles  inside  the  country.  I  say,  there
 is  No  Penal  Code  in  the  whole  world
 which  is  as  severe,  as  strict  and  as,  +
 may  say,  cruel  as  the  Penal  Cede  of
 India.  It  was  made  in  the  nineteenth

 -eentury  and  it  has  never  been  reform-
 ed.  Then,  you  have  the  Preventive
 Detention  Act  and  then  you  have  this
 Act.  And  you  had  not  vigilance  ennugh
 to  be  able  to  know  that  some  people
 were  coming  on  foot  with  their  arms
 and  ammunition  and  they  moved  60
 miles  inside  your  territory.  They  were
 near  the  aerodrome  of  Srinagar  before
 you  could  rouse  yourself.

 Then,  my  lady  friend  in  the  Cong-
 ress  said  something  about  this  Mizo
 rebellion.  You  did  not  know  betore  the
 rebellion  was  on  you.  How  does  it
 happen  that  your  CID  does  not  work?
 ह  would  request  the  Home  Minister  to

 “see  that  his  CID  works  not  only  on  the

 borders  but  in  all  provinces.

 (Min.  of  Home  Affairs)  9672

 In  the
 States  such  things  are  happening  that
 it  means  that  we  are  not  living  in  a
 free  country  but  that  we  are  living  in
 a  slave  country  I  can  say  from  my
 personal  experience  that  things  have
 happened  in  some  places  which  did  not
 happen  during  the  British  rule.  I  say
 it  with  all  the  emphasis  that  I  can  put
 on  it  and  I  can  prove  it.  I  know,
 elections  were  held  even  before  In-
 dependence,  but  in  no  election  Was
 anybody  killed,  in  no  election  were  the
 workers  and  the  chief  workers  lathi-
 charged,  wounded  and  so  on.  I  brought
 a  matter  like  this  to  the  notice  of  the
 Home  Minister.  I  brought  it  to  the
 notice  of  the  Prime  Minister  and  there
 is  ample  evidence  to  prove  that  not
 only  the  authorities  there  but  also  the
 authorities  from  New  Delhi  were  pre-
 sent  there.  The  Deputy  Home  Minister
 was  there.  In  his  presence,  Jathi-
 charges  took  place.  Among  those  who
 were  on  the  stage  was  a  great  Sadhu,
 Lakshminarayan,  at  whose  feet  the
 young  people  bowed  before  and  he  was
 wounded.  The  Deputy  Minister  who
 had  resigned  from  the  Congress  was
 wounded.  Two  of  my  workers,  whom
 I  had  taken  from  Delhi,  their  ribs  and
 their  wrists  were  broken.  I  brought
 this  matter  to  the  notice  of  the  Home
 Minister.  He  is  a  very  sweet-speaking
 Home  Minister.  You  can  never  get
 angry  with  him.  I  told  him,  “these  things
 have  happened;  I  am  going  to  send  to
 you  two  respectable  people  and  they
 will  tell  you  their  story”.  He  af  once
 said,  “Send  them  tomorrow”.
 sent  them  and  they  related  their  story.
 What  I  wanted  from  him  was  not  that
 he  should  take  any  action—I  dg  not
 want  any  action—but  I  wanted  that  the
 Government  should  know  what  is  hap-
 pening.

 I  can  say  that  in  Madhya  Pradesh
 murders  are  comm‘*tied  without  any-
 body  taking  the  least  notice  of  it.
 There  was  this  Bastar  question  and
 then  Home  Minister  did  not  have  such
 a  persuasive  tongue  as  our  new  Home
 Minister.  He  said  that  ‘t  was  a  re-
 bellion.  There  was  a  Committee  ap-
 pointed  and  that  Committee  has  said
 that  there  was  no  such  thing  as  re-

 Then  I”
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 bellion.  and  that  the  Raja  did  not  want
 to  take  back  his  kingdom  in  the  midst
 of  India.  It  is  also  said  that  three
 chief  officers,  i.e.,  the  Superintendent  of
 Police,  the  District  Magistrate  and  the
 Civil  Surgeon  behaved  as  they  ought
 not  to  ave  behaved.  The  Civil  Sur-
 geor  gave  a  certificate,  what  they  call,
 the  post-mortem  certificate,  and  that
 certificate  was  false.  lf  a  Civil  Surgeon
 can  be  made  to  give  a  false  certificate,
 that  Civil  Surgeon  can  also  be  made  to
 give  poison.  We  have  many  times
 served  our  terms,  in  jail.  The
 Superintendents  of  Jail  and  the  Civil
 Surgeons  were  all  English-men.  If
 they  had  chosen  to  give  us  p  ison,  they
 could  have  given  us  poison.  But  we
 believed  in  them.  Mahatma  Gandhi's
 operation  tcok  place  in  the  jail.  The
 Civil  Surgeon  of  the  Jail  who  was  an
 Englisaman,  came  to  Mahatnia  Gandhi
 and  said.  “an  emergency  operation  must
 be  performed;  you  can  call  your  own
 docter;  or  if  you  have  faith  in  me,  then
 I  will  operate  upon  you”.  Mahatma
 Gandhi  said,  “you  are  a  doctor;  you
 are  there  to  save  life  and  not  to  take
 life;  I  believe  in  that”.  He  then  per-
 formed  the  operation  and  then  Gandhiji
 and  the  Civil  Surgeon  became  friends
 for  life.  Therefore,  I  say  that  today
 things  are  happening  that  did  not  hap-
 pen  under  the  British  Government.  We
 could  believe  in  our  civil  surfeemms  even
 though  they  were  Englishmen;  we
 could  believe  that  our  elections  would
 not  be  interfered  with  them  as  they  are

 ‘interfered  with  now.  I  am  taixing  from
 experience  not  only  in  Madhya  Pradesh
 but  algo  in  U.P.

 ॥ उ  would  conclude  by  telling  the  Heme
 Minister  that  if  he  means  business,  he
 will-have  to  do  something  more  radical
 than  what  he  is  prepared  to  Go  now.

 13.44  hrs.
 The  Lok  Sabha  then  adjourned  for
 _lumeh  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembied  after
 luneh  at  Four  Minutes  past  Fourteen
 of  the  Clock.

 [Mr,  Deputy-Speaxer  in  the
 ४66  (ai)  LS—8

 Chair.J
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 DEMANDS  FOR  GRANTS—Contd.
 Ministry  or  Home  ह फशर5--एंगा्ी,

 Mr.  Deputy-Speaker:  Mr.  ह  M.-

 Sayeed.
 I  would  like  to  make  one  thing  elear.

 People  coming  from  far  distant  areas,
 from  Laccadives,  Andaman  and  Nicobar
 and  Tripura  will  be  definitely  given  the
 first  opportunity,  and  Congressmen
 ought  to  realise  that  they  have  this
 opportunity  to  place  their  grievances.

 Shri  Sheo  Narain:  No  one  from
 Scheduled  Castes  has  been  called.
 My  name  is  first  in  the  list.

 Shri  Randhir  Singh  (Rohtak)  :  State-
 wise.  0796  from  Haryana  also.

 Shri  P.  M.  Sayeed  (Laccadive,  Mini-
 coy  and  Amindivi  Islands)  :  In  this  way
 they  are  wasting  time.

 Tam  extremely  happy  to  speak  on
 the  Home  Miunistry’s  cemands  for
 grants.

 The  hon.  Home  Minister  deserves  our
 sincere  gratitude  and  thanks  for  the
 firm  and  tactful  handling  of  the  law
 and  order  situation  in  the  country  dur-
 ing  the  election,  during  the  anti-cow
 slaughter  movement  and  the  Delhi
 police  agitation.

 I  am  coming  from  Laceadive  Islands.
 It  is  my  bounden  duty  ‘to  inform  and
 explain  the  blocks  in  the  way  of  the
 development  and  prosperity  of  the
 Laccadives.

 In.the  Arabian  Sea  we  find  a  small
 group  of  islands,  and  in  the  Bay  of
 Bengal  the  Andaman  and  WNiccbar
 Islands.  From  the  point  of  view  of
 strategy  it  is  of  supreme  importance  to
 see  that  the  development  of  those  areas
 is  given  as  much  importance  as  any
 other  part  of  the  country.  It  is  a  pity,
 I  should  say  that  the  Government  of
 India  has  not  paid  as.  much  importance
 as  it  ought  to  have  to  these  two  groups
 of  islands.  It  is  an  accevted.  fact  that
 the  development  of  a  nation  depends
 on  providing  its  people  opportunities
 of  increasing  public  health,  education,
 communication  and  transport  facilities.
 Prior  to  i956  when  the  islands  were
 part  of  the  Madras  Government,  when
 Mr.  Kamaraj  was  the  Chief  Minister,
 we  approached  him  so  many  times  to
 improve  the  transport  facilites,  which
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 form  the  life  line  of  Laccadives.  And
 when  Rajaji  was  the  Chief  Minister,
 again  we  approached,  but  alas  no-

 body  would  give  a  sympathetic  hearing
 to  these  Laccadives  as  far  as  its  trans
 port  facilities  are  concerned.

 Shri  Piloo  Mody  (Godhra)  :  So  far

 away-

 Shri  क्,  M.  Sayeed:  He  has  served
 me  notice  yesterday  to  disturb  me.

 Since  it  became  part  of  Union  terri-
 tory...

 Shri  P.  Venkatasubbaiah  (Nandvai)  :
 Both  belong  to  different  groups.

 An  hon.  Member  :  He  is  speaking  for
 the  first  time.

 Shri  P.  M.  Sayeed  :  This  is  my  second
 time.

 Shri  Rajaram  (Saleem):  He  is  an
 island  man.  He  will  be  disturbed  all
 round.

 Shri  P.  M.  Sayeed:  When  it  became
 part  of  the  Union  territory,  a  chartered
 steamer  service  was  started  from
 Calicut  to  the  islands;  but  it  has
 touched  only  the  fringe  of  the  problem,
 since  it  satisfies  only  25  per  cent  of  the
 requirements  of  the  people.

 There  are  only  two  steamers—one  is
 a  chartered  steamer  and  the  other
 owned  by  the  Shipping  Cozporation  of
 India.  The  capacity  of  the  former  is
 24  passengers  and  of  the  latter,  39.
 The  result  is  that  often  I  gei  telegrams
 and  memoranda  and  what  not  that
 people  are  stranded  here,  there,  every-
 where.  Only  yesterday  I  got  infor-
 mation  that  200  people  are  stranded.
 One  headmaster  and  several  students
 are  stranded  in  the  mainland  alone
 the  text  books  that  are  to  be  provided
 in  the  higher  secondary  school  are  still
 lying  in  the  mainland.  I  appeal  to  the
 Govérnment  of  India  ६0  take  note  of
 this  shortage  of  transport  facilities.

 There  are  isolated  islands  cut  off
 from  the  mainland  with  no  prover
 means  of  transport  from  one  island  to
 another.  That  is  also  the  only  part
 of  our  democratic,  independent  ard
 sovereign  country  which  is  |  still
 governed  by  a  piece  of  legislation
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 framed  by  the  British.  It  pains  me
 to  say  so.  I  appeal  to  the  Govern-
 ment  to  remove  that  piece  of  legis-
 lation  and  introduce  new  regulations
 framed  by  this  House  in  i965  with
 proper  amendments.

 I  should  perhaps  say  that  the  officials
 who  go  there  from  the  mainland  leave
 their  hearts  in  the  mainland  when  fey
 cross  the  sea.  What  is  the  kind  of
 treatment  metéd  out  to  the  innocent,
 poor,  ignorant  and  uneducated  people
 of  Laceadives?  It  is  cruel  treatment.
 I  appeal  to  the  Governmen:  to  take
 necéssary  steps  to  check  such  buresu-
 cratic  administration  so  that  people  can
 get  their  due  share  in  the  adminis-
 tration  and  can  enjoy  what  is  called
 the  fundamental  rights  enshrined  in
 our  Constitution.

 In  the  Laccadive  islands  suicide,
 murder,  and  such  crimes  were  unheard
 of.  But  soon  after  police  cfficiais
 were  posted  there  what  is  happening?
 For  anything  they  charge  the  people
 with  anti-nationalism  and  they  treat
 the  people  like  animals.  In  i965,  there

 as  an  incident.  The  chartered  ship
 from  Calicut  came  to  Minicoy  islands
 and  the  people  were  asked  to  unload
 it.  That  was  Id  day  and  there  was  ihe
 festival  of  the  people  on  that  day.
 They  requested  the  authorities  ‘and
 officials  to  permit  unloading  the  next
 day.  At  this  the  officials  flew  into  a
 rage.  Their  lathis  were  generously
 extended  to  the  innocent  people.  Ul-
 timately  they  give  it  3  colour  by  saying
 that  it  was  by  Pakistani.inspired  sea-
 men,  and  the  Government,  in  spite  of
 repeated  memoranda,  have  not  con-
 ducted  any  proper  enouiry.  This  is  a
 painful  affair  for  my  peopie.  I  should
 say  to  this  august  body—and  the  whole
 of  India  should  know  and  the  people
 should  know—about  the  loyalty  of  the
 people  of  this  part  of  India.  During
 the  Chinese  aggression,  in  spite  of  the
 fact  that  my  constituency  has  the  lowest
 per  capita  income  in  the  whole  of  India,
 each  one  of  them  contributed  the
 highest  proportion  of  the  per  capita  in-
 come  to  the  Defence  Fund.  Not  only
 that.  Hundreds  of  women  came  for-
 ward  and  removed  their  ear-rings,
 which  they  usually  remove  only  after
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 the  death  of  their  husbanc:,  and  offered
 them  to  the  Government,  because  they
 considered  the  threat  to  the  nation  was
 graver  even  than  the  death  था  their
 husbands.  Such  was  their  loyalty.
 Still,  things  are  going  on,  and  the  same
 kind  of  Minicoy  incident  is  being  re-
 peated  in  Agathi  Island,  which  is  one
 of  the  islands  there.  Very  recently,  4
 got  news  from  Chetlat  Island  to  the
 effect  that  a  male  nurse,  an  orderly,
 locked  up  a  young  woman;  the  people
 gathered  there;  the  nusband  of  that
 woman  was  also  locked  up.  The  people
 came  and  made  a  hue  and  cry.  What
 was  thé  result?  The  police  were  called
 and  the  people  were  beaten  up!  That
 was  the  result.  I  request  the  Govern-
 ment  to  take  adequate  steps  tc  check
 such  abuses  of  power.

 As  far  as  education  is  concerned,  my
 people  are  realising  its  importance,
 and  now,  mostly  all  the  children  are
 going  to  schools  and  cvlleges.  The
 only  problem  that  ovr  students  are
 facing  there,  in  my  censtituency,  is
 this.  We  have  got  only  a  meagre  in-
 come.  The  only  source  of  cur  income  is
 copra.  The  parents  are  not  in  a  posi-
 tion  to  educate  their  children.  Now,
 because  of  that,  so  many  students  have
 0  discontinue  their  studies.  Hence  १
 request  the  Government  to  enhance
 the  stipends  and  the  scholarships  and
 éxtend  these  facilities  to  all  the  college
 students  who  are  coming  te  the  main-
 Jand  so  that  all  of  them  can  be  accom-
 modated  in  the  hostels.  Facilities  for

 #ecommodation  are  not  being  given
 now.

 As  far  as  industry,  is  concerned,  no
 ountry-  can  boast  of  any  development
 unless  and  until  the  people  are  given
 the  opportunity  to  get  their  bread,  their

 ‘employment.  In  my  constituency,  I
 should  say  there  is  not  even  a  single
 industry  being  set  up.  There  are  a  lot
 ‘ef  employment  opportunities  there.
 For  example,  a  cement  industry  can  be
 ‘started  there.  Ali  around  the  island,
 a  lot  of  limestone  is  lying  idle:  and
 there  is  also  coconut  husk  which  can
 be  used  in  the  place  of  coal.  Employ-
 ment  opportunities  and  also  foreign
 exchange  can  be  obtained  if  fisheries
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 are  developed  there.  Not  only  that.
 There  is  great  scope  for  the  shell  in-
 dustry  there.  It  can-  be  developed
 there.  If  a  strong  expert  team  is  sent
 there,  I  am  sure  that  this  industry  can
 flourish,  and  thus  employment  oppor-
 tunities  can  be  created  and  the  people
 can  be  better  off.  There  is  a  strong
 flesire  among  the  people  there  that
 people  from  the  islands  who  are  quali-
 fied  and  working  in  other  departments
 should  be  deputed  to  serve  there.
 Also,  these  who  are  already  qualified
 they  can  be  directly  recruited  for  ज्
 land  administration.  It  has  not  been
 done  so  far.  Out  of  a  staff  of  about
 1,000,  only  7  or  8  per  cent  are  native
 people.  Out  of  240  Class  IV  staff,  only
 9  are  native.  It  seems  the  adminis-
 tration  is  also  informing  the  Centre
 that  qualified  men  even  for  class  IV
 posts  are  not  available.  I  do  not  know
 how  far  it  is  true.  I  request  Govern-
 ment  to  take  necessary  steps  to  give
 the  native  people  their  full  share  in
 the  administration.

 The  mainland  officials  get  40  per  cent
 allowance,  quarters  and  other  benefits.
 But  those  who  are  recruited  from  the
 island  population  are  not  given  this
 40  per  cent  allowance,  guarters  or  house
 rent  or  other  benefits.  It  is  deplorable
 that  the  health  facilities  provided  there
 are  far  below  expeciation.  There  is
 not  a  single  hospital  equipped  with
 modern  surgical  apparatus  ang  medi-
 cines.  I  request  Government  to  take
 steps  to  see  that  at  least  in  major
 Islands,  there  are  some  hespitals  equip-
 ped  with  modern  apparatus  and  medi-
 cines.

 Lastly,  I  appeal  to  Government  to  in-
 troduce  the  panchayati  raj  system  there.
 The  Advisory  Council  members  should
 be  elected  from  the  Laccadive  Islands
 to  advise  the  Administrator,  so  that
 they  may  have  a  better  sense  of  their
 Participation  in  the  administration  and
 the  administration  may  be  efficiently
 run.

 Shri  N.  C.  Chatterjee  (Burdwan)  :
 Sir,  we  have  heard  a  lot  about  Naxal-
 bari,  gheraos  and  also  the  pernicious
 Peking  propaganda.  Naxalbari  has  been
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 are  people  in  West  Benga!  and  else-
 where  in  this  country  who  are  trying
 their  best  to  topple  down  the  United
 Front  Government.  But  I  weuld  say,
 that  will  be  a  disaster  and  against  the
 people’s  verdict.  Some  people  are  try-
 ing  to  utilise  this  for  the  purpose  of
 clamping  President’s  rule.  That  also
 will  lead  to  chaos.

 I  know  Naxalbari  rightly  causes  us
 deep  concern.  Many  taings  have  hap-
 pened  there,  especially  during  the  last
 2  or  3  days  which  cause  us  grave  con-
 cern.  What  is  more,  the  deadline  has*
 been  crossed  and  the  men  who  were
 accused  of  arson,  murder  and  loot  and
 who  were  expected  to  surrender,  have
 not  surrendered.  The  position  has  be-
 come  very  serious.  We  should  now  do
 our  best  to  ask  the  UF  Government  to
 be  strong  and  firm.  I  would  ask  Mr.
 Ajoy  Mukerjee  to  say,  “Thus  far  and  no
 further”.  I  hope  the  Government  will
 stand  by  him  and  take  strong  action
 to  suppréss  the  lawless  elements.  Un-
 less  we  do  that,  we  wiil  not  be  really
 acting  in  the  interest  of  democracy  and
 nationalism.  If  they  have  got  the
 courage  to  do  it,  there  is  no  danger.
 of  disintegration  of  the’  UF  Govern-
 ment.  One  good  feature  is  that  both
 Shri  Jyoti  Basu  and  Shri  Hari  Krishna
 Konar,  Left  Communist  Ministers  in
 West  Bengal,  strongly  condemned  the
 lawless  elements  that  are  functioning
 in  Naxalbari.  That  is  a  hopeful  sign,
 and  if  they  stand  by  the  Chief  Minis-
 ter  they  should  get  the  unanimous
 support  of  the  people.  The  Centre
 should  not  be  anxious  to  intervene.
 We  want  that  the  Ministry  should  take
 a  strong  attitude  now  and  suppress  the
 lawless  elements  which  are  acting  to-
 wards  vandalism  and  anarchy  in  that
 part.  of  the  country.  I  am  quite  sure,
 men  like  Ajoy  Mukerjee,  who  has  dedi-
 cated  his  life  for  the  uplift  of  the  poor,
 the  oppressed  and  downtrodden,  will
 also  remember  their  duty  towards  the
 landless  labour  and  landless  peasants.
 But  this  is  not  the  way  to*¥edeem  their
 condition.

 With  regard  to  gheraos  I  am  very
 happy  that  the  ministers  and  the  people
 who  are  sjinnsoring  gheraos  have  now

 ee  ee

 ‘of  coercive  methods.
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 realised  that  this  is  a  game  which  can
 endanger  both.  The  ministers  are  be-
 ing  gheraoed,  even  legislators  are  being
 gheraoed.  Therefore,  they  now  know
 that  this  is  a  dangerous  game  to  take
 and  there  must  be  a  hiatus  to  this  kind

 Unless  there  is  2
 stoppage  of  this  coercive  method  there
 will  be  flight  of  capital  from  West
 Bengal,  and  that  will  be  a  dangerous
 thing  for  the  country.

 “Shri  Himatsingka  (Godda)  :  It  has
 already  stazted.

 Shri  N.  C.  Chatterjee:  I  do  not  know
 whether  it  has  already  begun.  I  feel
 that  there  is  this  danger.  I  think  that
 there  is  this  very  serious  danger  ahead.
 Therefore,  this  should  stop.  I  had  te
 deal  with  this  problem  when  [  was
 Chairman  of  the  Kerala  Police  Com-
 mission.  I  remember,  Shri  Dange  ap-
 peared  before  me  as  a  witness  and  he
 said  that  this  kind  of  coercive  methods
 and  demonstrations  did  not  result  from
 mere  employer-employee  trouble.  Whey
 were  mostly  troubles  created  because
 there  are  different  trade  unions  func-
 tioning  owing  allegiance  to  different
 political  parties.  The  real  solution
 which  we  recommended—there  were
 trade  union  leaders  and  also  members
 like  the  ex  Advocate-General  of
 Madras—unanimously  was  that  trade
 unions  should  be  organised,  they  should
 be  elected  on  proper  democratic  lines
 under  more  or  less  independent  agencies’
 and  only  one  trade  union  should  be
 recognised  for  each  industry  or  vcon-
 cern.  If  you  do  that,  gheraos  would
 stop,  coercive  methods  would  stop  and
 there  would  be  no  danger  of  flight  of
 capital.

 The  real  prdblem  in  West  Bengal  is
 not  Naxalbari.  That  is  a  problem,  but
 the  problem  of  problems  is  the  scarcity
 of  food.  The  other  day,  Shri  Ajoy
 Mukerjee  was  here  when  he  came  to
 see  Shrimati  Indira  Gandhi.  He  told
 us  definitely  that  the  law  and  order
 problem  there  is  going  to  be  serious  be-
 cause  of  scarcity  of  food.  Fortunately
 or  unfortunately  we  have  got  a  Food
 Minister  in  West  Bengal  who  is  4
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 devout  disciple  of  Mahatma  Gandhi
 He  has  been  very  non-violent  even  in
 his  criticism  towards  the  Centre  and
 the  Food  Minister  at  the  Centre.  It  is
 true  that  the  West  Bengal  Government
 has  got  to  share  some  portion  of  the
 responsibility.  ~When  they  assumed
 office,  if  they  had  started  their  pro-
 curement  plan  properly  things  wouid
 jhave  been  better.  But  there  has  been

 “some  default  and,  possibly,  there  has
 been  some  discrimination  by  the  Centre
 ‘against  the  State.  That  should  stop.
 Therefore,  I.am  appealing  for  a  cons-
 tructive  and  cooperative  enterprise
 The  Centre-and  State  should  join  hands,
 the  Ministers.  concerned  should  put
 their  heads  together  and  find  out  how
 best  to  tackle  this  problem.  The  Chief
 Minister  of  Bengal  told  us,  when  we
 met  him  here,  that  he  could  not  order
 ‘the  police  to  shoot  down  hungry  people
 «lamouring  for  food.  This  is  what  is
 happening.  This  is  worse  than  Naxal-
 bari.  This  is  a  very  serious  problem

 One  other  point  I  want  to  say  is
 about  the  problem  of  emergency.  Shri
 Setalvad,  one  of  the  greatest  jurists
 that  India  has  produced,  the  former
 Attorney-General  of  India,  declared  th.
 this  emergency  has  instituted  ‘“consti-
 tional.  dictatorship”  in  India.  I  declare
 today  that  it  is  no  longer  constitutional
 ‘dictatorship,  it  is  “unconstitutional

 I  say  it  with  a  full  sense

 the  Home  Minister  himself  recognises
 no  necessity  to  continue  this  blanket
 power  of  putting  all  fundamental  rights

 in  abeyance,  specially  the  7  freedoms
 embodied.  in  article.  19.  so  It  is  no  use
 the  Home  Minister  standing  up  and
 declaring  “I  shall  have  it  confined  to
 some  border  areas  and  more  sensilive
 areas.”  It  cannot  be  done.  Under
 article  358,  whenever  there  is  a  procla-
 mation  of  emergency,  so  long  as  it
 stands,  there  is  automatic  suspension
 of  all  these  7  rights,  all  the  7  freedoms
 mentioned  in.  article  19.  Whatever  you
 may  Say,  whatever  may  be  your  pious
 declaration,  no  citizen  of  India,  none
 ef  the  50  crores  of  citizens  of  India
 can  go  to  a  court  of  law  and  ask  for
 the  vindication  of  those  fundamental

 ASADHA  14,  i889  (SAKA)

 ‘Constitution,  as  it  stands.

 (Min.  of  Home  Affairs)  9682

 rights  as  they  are  all  put  in  cold  slor-

 age.  Therefore,  it  must  be  ended

 What  is  the  difficulty,  may  I  ask,  in

 invoking  article  359  and  repealing  arti-
 cle  358?  You  know  that  under  article
 259  the  rights  are  not  suspended  put

 only  the  enforcement  of  those  rights  is

 put  in  abeyance.  In  article  359  vhere
 is  a  sub-clause  which  says  that  the

 suspension  of  the  enforcement  of  funda-
 menial  rights  can  be  limited  to  one  part
 of  the  territory  of  India.  That  is  very
 good;  you  may  do  that  under  articie
 359.  But  under  article  358  there  is
 automatic  suspension  of  all  the  7  rights
 of  the  citizens  throughout  the  territory-
 Supposing  the  Home  Minister  stands
 up  and  says  that  in  Kashmir  there  is  a
 lot  of  trouble,  from  the  7th  of  June
 ghastly  things  have  happended  worse
 than  those  in  Naxalbari,  that  he  shall
 confine  it  to  that  area,  Mizo  Hills  and
 Nagaland  and’  supposing  some  State
 Governments  misbehave  and  supposing
 the  fundamental  rights,  freedom  of
 speech,  freedom  of  association,  freedom
 to  form  trade  unions  and  so  on  are
 taken  away,  the  poor  citizen  in  that
 case  cannot  go  to  a  court  of  law,  cainot
 go  to  the  Supreme  Court  or  High  Court
 on  writ  petition,  for  a  mandamus  or
 certiorari  under  article  226  or  32  of  the
 Constitution.  So,  what  is  the  good  of
 saying  “I  shall  confine  it  to  the  border
 areas’?  “You  cannot  do  it  under  the

 Therefore,
 if  you  are  honest,  if  you  are  sincere,  it
 is  much  better  that  you  say  that  you
 shall  repeal  article  358,  if  you  do  not
 want  automatic  suspension  of  t
 fundamental  rights.  Article  359  is  thére
 and  you  can  keep  it  and  operate  it  in
 certain  border  areas.

 Therefore,  I  am  appealing  to  the
 Home  Minister  that  it  is  no  use  giving
 us  this  kind  of  report  on  the  Honie
 Ministry,  which  contains  .  nothing.  It
 does  not  say  how  many  people  were
 deprived  of  their  freedom  and-  what
 they  had  done  to  merit  this.  Was  t
 done  with  the  purpose  of  political
 vendetta  or  was  it  done  for  genuine
 causes?  When  some  extreme  steps
 are  to  be  taken  we  have  to  be
 told  whether  they  are  really  taken
 with  the  purpose  of  detaining  anti-
 social  elements  or  not.  Let  us  know,
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 let  us  have  the  proper  documents,  giv-
 ing  us  the  facts  so  that  we  can  judge
 the  cases  for  ourselves.  Let  us  xnow
 what  powers  you  want.  If  you  really
 wants  powers—not  going  to  the  length
 of  inhibiting  or  putting  into  cold  stor-
 age  or  eclipsing  the  fundamental  rights.
 Let  us  know  what  you  want.  Then  we
 shall  consider  it.  Otherwise,  this  bian-
 ket  wall  which  is  now  erected,  swcep-
 ing  away  all  the  cherished  freedoms

 tushrined  in  the  Constitution,  all  the
 basic  fundamental  rights  of  which  we
 are  very  proud,  that  should  end,  and
 that  should  be  the  rational  approach  to
 the  whole  problem.

 Shri  P.  Venkatasubbaiah:  Mr.  Deputy-
 Speaker,  Sir,  Shri  N.  C.  Chatterjee.
 the  previous  speaker,  has  been  tryin?
 to  over—simplify  the  situation  in
 Naxalbari-  A  reporter  of  Statesman.
 who  does  not  belong  to  any  political
 party,  went  there  and  made  a  dispas-
 sionate  appraisal  of  the  situation  pre-
 vailing  there.  ्  would  crave,  your
 indulgence  to  allow  me  to  quote  what
 he  says  in  The  Statesman  of  today:

 “TI  was  able  to  get  some  idea  of
 the  methods  followed  by  the  extre-
 mists  to  grab  land  which  they  con-
 sider  rightfully  theirs.  According
 to  some  tea  garden  workers  who
 possess  small  parcels  of  land  in  the
 villages  controlled  by  the  extre-
 mists,  kisan  sabha  leaders  had  flag-
 marked  their  land  (even  those  with
 erops)  contending  that  these  be-
 longed  to  the  sabha.  After  repeat-
 ed  representations  some  of  them
 were  allowed  to  harvest  their  crops
 but  told  unequivocally  that  the  land
 was  no  longer  theirs.  They  would
 be  handed  back  a  portion  of  their
 land  provided  they  joined  the  kisan
 movement  and  returned  to  till  the
 land  themselves.  Others  iess  for-
 tunate  or  suspected  to  belong  to
 political  parties  nof  in  sympathy
 with  the  sabha  were  unceremoni-
 ously  rejected.....  ie

 This  I  wanted  to  highlight.

 4lso,  hon.  Members  are  aware  that
 recently  a  criminal  assault  was  made

 (Min.  of  Home  Affairs)  9684
 on  a  Member  of  Parliament  whose  only
 fault  was  that  he  disagreed  with  the
 ruling  party  in  West  Bengal.  In  a
 letter  to  me,  very  pathetically  he  said:—

 “That  is  why  I  am  sending  you
 this  preliminary  report  giving  only
 in  nutshell  a  description  of  the
 inhuman  brutalities  and  humilia-
 tions  to  which  I  was  subjected  by
 the  said  group  of  CPI  (Marxist)
 workers.  I  believe.  this  will  give
 you  glimpses  of  the  interaal  atmos-
 phere  prevailing  in  West  Bengal
 as  regards  law  and  order  position
 where  the  safety  and  security  of
 ihe  people  in  general  and  particu-
 larly  of  the  persons  conceraed
 with  politics  different  from  that  of
 the’  parties  in  power,  stand  at  all.”

 This  in  a  nutshell  is  the  state  of  things
 prevailing  in  West  Bengal.  1

 The  problem  in  Naxaibari  or  in  Wost
 Bengal  has  been  described  as  a  fight
 between  the  haves  and  the  have-nots,
 between  the  jotedars  and  the  i2nants.
 I*  that  is  so,  a  great  constitutionalist
 as  he  is  and  a  great  defender  of  civil
 liberties  and  human  rights  as  he  is,
 may  I  humbly  suggest  to  Shri  N.  C.
 Chatterjee  that  this  land  revenue  pro-
 kiem  is  a  State  problem  and  that  the  |
 destinies  of  West  Bengal  are  presided
 cover  by  a  government  to  which  these
 extremists  belong.

 It  is  not  that  simple  problem  as  Shri  —
 N.  C.  Chatterjee  makes  it  out  to  be.
 It  is  a  problem  which  has  got  far-
 reaching  consequences  so  far  as  the
 Gemocratic  set-up  of  our  country  is
 concerned.  Such  type  of  things  have
 been  repeated.  They  have  been  repeat=
 ed  in  my  State,  in  my  district,  Nalgonda.
 It  is  a  grand  strategy  of  those  people
 who  do  not  believe  in  the  democratic
 set-up  of  our  country  and  in  the  cons-
 titutional  working  of  our  country.

 7

 The  last  general  elections  have
 thrown  up  certain  issues.  As  a
 gressman  I  may  not  be  happy  that
 Congress  did  not  secure  majority
 some  of  the  States,  but  as  a  man
 believes  in  democracy  I  feel  that
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 democratic  rights  and  aspirations  of
 the  people  have  been  asserted.  In
 this  context  I  would  make  an  appeal
 to  the  other  political  parties  who  believe
 in  the  democratic  set-up  that  they
 should—and  the  sooner  the  better—be
 free  from  the  obsession  or  allergy  to-
 wards  the  Congress.  A  time  has  come
 when  every  political  party  should  give
 serious  thought  to  things  that  are  hap-
 pening  and  that  are  to  take  shape  in
 the  future.  When  democracy  is  in
 danger,  when  the  entire  social  fabric  is
 disturbed  by  these  unlawful  activities
 ur  by  the  manner  in  which  gheraos  are
 conducted  in  this  country  and  there
 has  been  a  systematic  attempt  to  dis-
 turb  not  only  the  law  and  order  pesi-
 tion  but  also  established  social  and
 economic  structure,  it  is  high  time  that
 ether  political  parties  also  should  realise
 the  danger  involved.

 I  would  also  suggest  that  various
 attempts  in  various  forms  have  taken
 shape.  I  would  take  you  to  the  various
 Parts  of  the  country  to  show  what  is
 happening  in  this  regard.  A  red  guards
 type  of  move  is  being  slowly  advocated
 in  this  country.  Take,  for  instance,  the
 activities  of  some  cf  these  organisa-
 tions,  whether  they  are  pare-military
 er  whether  they  are  in  the  name  of
 economic  betterment.  Whatever  it  is,
 a  developing  attitude  has  come  ६6  sub-
 vert  the  democratic  set-up,  to  break
 law  and  order  and  to  create  a  scrt  of
 eonfusion  and  chaos  in  this  country.
 That  is  the  philosophy  that  is  being
 preached  by  people  who  do  not  believe
 in  the  democratic  set-up  and  who  also
 leave  extra-territorial  loyalties.

 Sir,  I  was  amused  when  Shri  Dange
 was  accusing  the  Home  Minister  of  be-
 csming  an  agent  of  ihe  vested  interests.
 i  was  also  amused  when  Shri  Dange
 wes  accused  by  his  own  ieltist  grcups
 of  becoming  an  agent  of  the  reaction-
 aries.  I  am  very  sorry  wien  allega-
 tions  are  made  on  the  floor  of  the
 House.  People  of  the  calibre  of  of  Shri
 Dange  must  be  careful  enough  not  to
 attribute  motives  or  insinuations  to  the
 minister  in  charge  or  to  Government
 Congress  is  wedded  to  a  particular
 ideology.  We  believe  in  socialisra  and
 democratic  soialism  (Interruptions)

 ASADHA  14,  889  (SAKA)  (Min.  of  Home  Affairs)  9686

 Shri  Dhireswar  Kalita  (Gauhati):  Nct
 secialism,  but  socialistic  pattern.

 Shri  Randhir  Singh:  You  corimerci-
 alise  socialism.

 Shri  P.  Venkatasubbaiah:  We  also  be-
 lieve  in  the  sovereignty  and  the  terri-
 torial  integrity  of  our  country.  We
 feel  that  the  right-minded  democratic
 parties  in  this  country  of  course  except-
 ing  a  few,  also  believe  in  this.  I  ap-
 peal  to  them  on  this  occasion  that  they
 should  give  a  serious  thought  to  it-
 Mr.  Chatterjee  has  been  telling  that
 there  have  been  some  attempts  to  over-
 throw  the  United  Front  Government  in
 West  Bengal.  We  are  not  in  a  hurry-
 (Interruptions).  We  are  not  at  all  ina
 hurry:

 An  hon.  Member:  “We”  means  “peo-
 7 ple’.

 Shri  ग्  Venkatasubbaiah:  It  is  the
 popular  upsurge....  Unterruption)

 Suri  Dhireswar  Kalita:  Because  they
 are  not  in  a  hurry,  they  are  doing  it
 slowly.

 Shri  ्,  Venkatasubbaiah:  It  is  not
 the  intention  of  this  Government  or
 the  Congress  Party.  It  is  the  people’s
 will  which  will  prevail  and  which  shall
 prevail.  I  know  the  thinking  of  the
 constituent  units  of  the  United  Front
 Government  there.  Meny  trade  union
 workers  who  do  not  belong  to  their
 political  faith  or  philosophy  have  been
 tortured,  murdered  and  persecuted.  I
 know  that  the  people  will  rally  round
 the  people  of  West  Bengal.  Politically
 conscious  and  patriotic  as  they  are,
 they  know  which  form  of  Government
 they  have  to  choose  and  when  time
 comes,  I  do  not  have  any  disbelief,  they
 will  do  it  in  a  right  manner,  in  a  demo-
 cratic  manner.

 Coming  to  what  I  wanted  to  sub-=i*
 further  to  the  House,  this  sort  of  sepa-
 ratist  tendencies  are  going  on  in  every
 part  of  the  country.  Without  any  Gis-
 respect  or  anything  wrong  to  the  DMK
 members,  I  would  only  point  out  to  the
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 prosperity  brigades  that  they  are  con-
 templating  in  Madras.  They  want  to
 have  a  Red  Guard  type  or  whatever
 type  it  is  that  they  have  been  trying
 to  constitute  them  into,  and  their  fri-
 end,  philosopher  and  guide,  Shri-C-
 Rajagopalachari,  has  also  warned  to
 watch  the  movements  of  these  brigades.
 What  I  want  to  stress  very  emphatical-
 ly  is  that  we  shoulq  try  our  best  in
 whatever  manner  that  is  possible  to
 see  that  the  integrity  and  the  sovere-
 ignty  of  our  country  is  preserved.

 Shri  G.  Viswanathan  (Wandiwash)  :
 Congress-men  also  can  join  the  pros-
 perity  brigades.  It  is  not  only  for
 DMK  members,  (Interruptions).

 Dr.  Sushila  Nayar  (Jhansi):  ‘/e  do
 net  want  such  totalitarian  brigades.

 Shri  G.  Viswanathan:  Why  are  they
 allergic  to  these  things?

 Shri  P.  Venkatasubbaiah:  Coming  to
 the  other  point  which  I’  wanted  to  im-
 press  upon  the  Home  Minister,  I  am
 happy  that  the  Home  Portfolio  is  in
 the  hands  of  an  able  Minister  like
 Shri  Y.  B.  Chavan;  he  was  able  to
 maintain  law  and  order  in  this  country;
 but  I  would  only  suggest  to  him  that,
 so  far  as  these  inter-State  disputes  are
 concerned,  whether  they  are  boundary
 disputes  or  whether  they  are  disputes
 regarding  allocation  of  water,  those
 should  be  settled  amicably  and  also
 quickly  without  arousing  unnecessary
 heat  and  also  excitement  among  the
 people  concerned.  All  these  factors
 arise  from  a  motive  that  is  gaining  an
 upper  hand  in  our  country—community
 above  country  and  myself  above  com-
 munity.  This  sort  of  attitude  is  gain-
 ing  ground..  We  should  warn  against
 that  and  also  take  necessary  steps  to
 see  that  these  separatist  tendencies  do
 not  raise  their  ugly  heads.

 About  the  language  problem,  I  would
 urge  that  this  Government  must  be
 very  careful  in  evolving  a  policy  which
 will  be  suitable,  which  will  be  accept-
 able,  to  all  sections  of  our  country. From  Kanyakumari  to  Kashmir  this
 country  is  one  and  indivisible.  When
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 ह उ  see  thousands  of  people  from  my

 place  coming  to  visit  Badrinath  and
 other  places,  I  feel  that  unity;  #  has
 become  an  accepted  part  of  our  life
 and  a  way  of  life  with  us  that  we
 think  in  terms  of  the  entire  country
 and  not  in  terms  of  Andhra  Pradesh
 or  Madras  or  any  other  State.  It
 should  be  cur  endeavour  to  promote
 that  unity,  to  strive  for  that  unity,
 and  that  can  be  possible  only  if  we

 accept  this  democratic  way  of  life.

 (Min.  of  Home  Affairs)

 Regarding  Centre-State  relations,  it
 is  an  experiment  which  we  are  con-
 ducting.  Many  of  the  States  are  headed
 by  non-Congress  Ministries.  That  dees
 not  mean  that  we  cannot  work  to-

 gether.  Whether  it  be  a  Congress
 Ministry  or  a  non-Congress  Ministry,  it
 will  remain  there  so  long  as  it  enjoys
 the  confidence  of  the  people.  So,  a
 healthy  tradition  has  to  be  evolved  in
 this  regard.

 Take,  for  instance,  the  food  situation.
 There  are  deficit  States  and  there  are
 surplus  States.  Some  of  the  deficit
 States  are  manned  by  non-Congress
 Ministries  and  there  are  some  surplus
 States  where  the  Congress  Ministries
 are  functioning.  Food  problem  is  a
 national  problem.  The  affiuence  or
 poverty  in  any  area  must  be  shared  by
 one  and  all.  The  other  day  I  read  an
 article  in  which  it  was  said  that  it  was
 easy  to  get  food  from  America  rather
 than  from  a  néighbouring  State.  Why
 are  these  things  happening?  Why
 should  such  rigid  attitudes  develop
 between  State  and  State?  The  root
 cause  of  it  is  regional  imbalances.  So
 long  as  we  do  not  try  to  correct  these
 regional  imbalances  and  try  to  sort
 them  out  and  straighten  them  out,  these
 things  would  exist.  Andhra  Pradesh
 should  not  feel  that  it  has  been  neglec-
 ted,  nor  should  Madras  or  Maharashtra
 feel  that  way.  Everybody  should  be  a
 co-sharer  in  the  economic  prosperity  of
 the  country,  and  also  in  the  industrial
 and  agricultural  development  and  in
 fact  in  every  aspect  of  our  life.  Atl
 the  States  should  feel  that  way  and  it
 is  the  duty  of  the  Central  Government
 to  make  them  feel  that  they  are  equal
 and  rightful  partners  in  the  economic
 and  social  prosperity  of  this  country.
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 Shri  Paokai  Haokip  (Outer  Manipur):
 I  am  glad  to  get  this  precious  moment
 of  the  House  to.  express  the  grievances
 of  my  constituency  and  fo  tell  you  and
 the  Members  that  on  behalf  of  the
 people  of  Manipur  and  the  Outer
 Manipur  Parliamentary  constituency  32

 particular  I  have  been  wanting  to  have

 a  say  in  this  House  from  the  beginning
 of  the  session  but  unfortunately  I  could
 not  get  a  chance  hitherto.

 क््स्सनों  At  the  outset,  I  think  I  should  refer

 to  the  situation  as  a  result  of  which  I

 have  come  to  represent  the  »00¥  people
 of  that  border  of  the  country.  I  am

 referring  to  the  situation  of  lawlessness
 etc,  that  prevails  in  that  part  of  the

 scountry.  The  root  cause  of  all  these
 problems  and  sufferings  of  the  people

 igs  to  be  traced  to  the  problem  of  the

 Naga  people  and  the  Naga  movement.
 The  other  territories  of  the  Indian
 Union  are  in  a  certain  stage  of  develop-
 ment  and  progress,  but  this  particular
 territory  of  Manipur  bas  not  been
 placed  in  any  stage  of  development  or
 progress  so  far.  The  state  in  which  it
 is  now  is  one  of  poverty,  sullering,
 torture  and  all  that,  because  of  this
 Naga  problem.  But  for  this  problem,
 the  -ferritory*  of  Manipur,  like  other
 territories  or  other  parts  of  the
 country,  would  have  been  in  a  state  cf
 considerable  progress  today,  politiceliy,
 indusjrially,  economically  and  in

 ———""“Other  respects.  But  the  situation  there
 today  is  extremely  pitiful.

 Apart  from  Manipur  as  A  whole,  as
 I  represent  Outer  Manipur,  I  wouid

 _  like  to  specially  refer  to  the  problems
 “of  the  tribal.  people,  the  loyal  tribal

 people.  I  belong  to  the  Kuki  ‘tribe
 which  forms  the  largest  group  or  popu-

 ‘Jation  in  that  tribal  area.  Tne  Kuki
 people  and  other  tribals  have  not  been
 receiving  due  attention  from  the  pre-
 vious  governments.  Many  a  time  these
 poor  people  have  been  approaching  the
 Government  to  pay  attention  to  their
 problems  and  do  the  needful,  but  the
 Government  has  been  turning  a  deaf
 ear  to  their  requests  or  demands.  I
 should  say  these  people  have  been

 ASADHA  14,  889  (SAKA)  (Min.  of  Home  Affairs)  9690

 treated  as  ‘adopted  citizens  of

 India.  They  feel  today  that  they  are
 adopted  -citizens,  not  the  reat  citizens

 of  India.  They  feel  as  if  they  are  not
 the  legitimate  citizens  of  India.  So

 they  do  not  understand  where  they
 stand  in  this  largest  democracy,  they
 do  not  know  what  they  are.  It  is  said
 that  in  independent  India,  there  is

 equality,  equal  opportunity  and

 equal  treatment  assured  to  all  citizens.
 You  will  pardon  me  if  I  remind  the
 House  that  there  are  obligatory  vro-
 visions  enshrined  in  the  Constitution  of
 India  to  this  effect.  I  know  it  would
 be  an  insult  to  the  learned  members
 of  the  House  if  I  were  to  recapitulate
 these  provisions.  But  I  simply  say  that
 there  are  obligatory  provisions  in  the
 Constitution  of  India  which  remain  un-
 implemented  among  some  sections  of
 the  people  of  India.  Why  should  these
 rights  and  privileges  be  coufined  te
 some  section  of  the  population  only  and
 not  to  others?

 So  far  as  the  defence  of  India  is
 ecneerned,  the  border  people  shauld  be
 given  priority  in  any  development  pro-
 grammes  so  that  the  d@fence  of  the
 country  may  be  strengthened.  in  the
 absence  of  such  priority  to  these  border
 people,  loyal  peopie,  it  is  unthinkable
 that  India’s  independence  wiil  go  om
 very  To  that.  extent  we  wil!
 remain  weak.

 tee, strong.

 During  the  electicn,  the  hostiles  were
 roaming  the  hill  area.  When  |I  say
 ‘thostiles’;  the  Naga  people  may  feel
 scmeéthing,  but  I  do  not  have  any  grucige
 in  saying  ‘Naga  hostiles’.  They  are.
 after  our  brethren..  -During  the
 election,  what  did  they  do?  They  not
 only  boycotted  the  elections  themselv<s.
 but  they  tried  to  prevent  some  vciers
 from  casting  their  votes,  exercising
 their  precious  franchise.  In  this  way,
 some  loyal  Kuki  people  of  Manipur
 were  unable  to  go  and  cast  their  votes,
 a  right  which  comes  to  Indian  citizens
 once  in  five  years.  This  was  the  situ-
 ation  that  the  people  there  faced.

 ail,
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 ह  would  like  to  add  some  mre  things-

 I  have  many  points,  but  perhaps  my
 time  is  very  short,  so  I  just  get  col:
 fused  since  this  is  my  maiden  speech.

 One  of  the  sad  things  which  hsp-
 pened  during’  the  election  was  this,
 The  loyal  Kuki  people  were  very  much
 eager  for  the  election,  but  just  on  the
 eve  of  the  election,  some  of  these  people
 who  were  trying  to  conduct  the  election
 campaign  were  arrested  without  any
 reason,  suspecting  them  to  ba  hostiles-.
 That  was  the  reason  so  far  as  i  could
 guess,  and  many  of  them  were  arrested.
 Subsequently,  under  the  provisions  cf
 the  Defence  of  Intia  Rules  warrants
 were  issued  for  mass  arrests,  fortunate-
 ly,  many  people  were  not  arrested,  some
 were  arested  and  they  are  still  in  the
 Berhampore  Central  Jail.  In  this  re-
 gard  also  the  Kuki  people  approached
 the  Chief  Commissioner  of  Manipur
 the  Chief  Minister  and  perhaps  the
 Home  Minister  also,  but  till  today  no
 action  has  been  taken  in  this  regaid-

 दु  would  also  like  to  say  that  unless
 and  until  the  problem  of  the  Naga  in-
 dependent  movement  is  settled  psace-
 fully  once  for  all,  though  we  may  think
 of  progress  and  development,  all  these
 things  we  will  never  be  able  to  achieve,
 because  constantly  hostile  activity  is
 there.  and  the  loyal  people  are  working
 and  functioning  constantly  under  the
 shadow  of  death.  So,  in  an  atmosphere
 Hike  this  how  can  you  expect  that  a
 section  of  the  people  will  be  able  to
 achieve  something?  [t  is  impossible.
 In  this  new  Government,  the  welfare
 ef  the  country  is,  after  all,  in  your
 hands,  under  your  control  and  care.
 and  we  hope  that  you  will  look  into  all
 these  matters  and  do  the  needfim  to
 the  people  of  this  parf  in  particular,
 and  to  the  other  peovle  in  general.

 I  would  also  like  to  point  out  that
 this  Guter  Manipur  parliamentary  con-
 stituency  jis  reserved  for  the  tribal
 people,  the  scheduled  tribes,  but  bere
 there  is  a  sub-division  called  ‘ihubai
 sub-division.  That  is  in  the  valley  area,
 and  that  has  been  included  in  this  con-
 stituency.  This  inclusion,  I  think,  is  a
 very  wrong  thing,  and  is  ultra  vires  of

 (Min.  of  Home  Affairs)  9692:

 the  Constitution  of  India,  because  this:
 constituency  is  meant  only  for  the
 scheduled  tribes,  the  tribal  people  only.
 This  part  of  the  valley  is  included  in
 that  constituency  and  this  inclusion
 creates  more  troubles.  This  ec  nstitu-
 ency,  as  you  know,  is  a  hiliy  area  and
 a  mountainous  area.  In  times  of  elec-
 tions,  it  is  difficult  to  conduct  election.
 campaigns.  In  addition  to  this,  since
 this  area  is  included,  it  has  become  50
 vast.  So,  it  has  become  very  difficult
 and  at  the  same  time  it  is  ultra  vires
 the  Constitution.  I  hope  that  the  hon.
 Minister  will  look  into  this  rnatter  and
 correct  the  wrong  *hings.

 I)  hrs.
 In  conclusion,  I  would  like  to  say

 that  the  entire  border  area,  Manipur
 and  the  frontier  tracts  economically
 and  politically  contented  will  prove  to
 be  a  tremendous  and  perennial  source
 of  strength  to  the  defence  cithe  coun-
 try  rather  than  merely  suggesting  the
 need  to  enlarge  thesdefencé  arrange-
 ments.  The  three  sub-divisions  in
 Manipur,  Mao-Meram,  Timengicng  and
 Ukhrul  were  declared  as  cease-fire  areas
 under  the  cease-fire  agreement.  Be-
 cause  of  that  some  of  the  people  in
 those  three  sub-divisions  are  taking  the
 law  into  their  hands  and  anti-social.
 forces  are  trying  to  create  ail  sorts  of
 troubles.  When  the
 include  these  three  sub-divisiors  under
 the  cease-fire  agreement  was
 strong  protests  were  made  but  they
 were  not  heard  and  heeded.  Their  in-
 clusion  has  brought  more  trouble  and
 suffering  to  the  people  as  a  whole.  In
 order  to  improve  the  situation  and
 satisfy  the  people  and  give  their  legiti-
 mate  and  democratic  right,  the  status
 of  Manipur  should  be  raised  and
 Manipur  people  should  be  allowed  to
 enjoy  the  same  conditions  of  life  which
 they  enjoyed  before  Independence  and
 even  before  the  British  period.  Today,
 in  our  independent  India,  everybeds
 should  get  an  opportunity  to  enjoy  life,
 to  be  able  to  contribute  his  or  her
 share  to  the  cause  of  the  country.

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  Sir,  with  your  permission,  I

 proposal  to.

 made,.

 =

 1
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 “—  would  like  to  deal  with  a  few  points

 oe

 of  details  that  the  non.  Members  have
 raised  and  also  a  few  matters  2f  policy.
 A  few  hon.  Members  raisec  the  point
 regarding  the  work  of  ihe  Adminis.
 trative  Reforms  Commission.  They
 were  a  little  worried  about  the  pace  of
 work  in  which  the  Administrative  Re--
 forms  Commission  is  conducting  its
 studies.  तु  think  it  was  Shri  Surendra-
 nath  Dwivedy  who  enquired  as  to  why
 the  studies  regarding  railways,  defence,
 foreign  affairs  and  intelligence  were
 excluded  from  the  purview  of  work  of
 the  Administrative  Reforms  Conimis-
 sion.  I  may  say  that  these  exclusions
 were  only  permissive;  it  was  not  that
 they  were  prohibited  from  lcoking  into
 all  these  things;  they  were  permitted
 to  exclude  them;  if  they  wanted  to
 exclude  their  studies  cn  this  subject.
 But  I  may  say  that  inter  on  the  Aa-
 ministrative  Reforms  Ccmmission  set
 Up  a  working  group  to  lock  into  the
 problems  of  the  railways.  They  also
 set  uD.  a  study  team  to  icox  irto  the
 problems  of  administrative  reforms  in
 defence  matters,  and  their  study  is
 going  on.  As  far  as  the  Ministry  of
 Foreign  Affairs  is  concerned,  before
 the  Reforms  Commission  was  appointed,
 the  N.  R.  Pillai  Committee  was  ap-
 pointed  by  the  Government  of  India  to
 ge  comprehensively  into  this  question
 and  it  is  probably  because  of  this
 Committees  work  that  the  Administra-
 tive  Reforms  Commission,  whose  hands
 are  full  with  other  studies,  have  not
 yet  undertaken  the  study  of  this  parti-
 cular  problem.

 The  Commission  set  up  9  study
 teams  out  of  which  40  study  teams
 have  submitted  their  reports  to  the
 Commission.  They  have  also  set  up,  as

 I  said,  three  working  groups  including
 ene  for  the  railway,  one  for  the  police
 administration  and  another  for  health
 and  medical  services.  One  of  the  re-
 ports  that  we  have  received  from  the
 Administrative  Reforms  Commission
 related  to  the  redress  of  grievances  of
 citizens  and  also  regarding  the  alle-
 gations  that  are  made  from  time  to  time
 on  politicians  and  civil  servants.  As
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 the  House  knows  the  Commission  re-
 commended,  among  many  other  things,
 that  an  institution  of  Lekpal  and
 Lokayukta  should  be  create].  This
 matter  was  also  discussed  in  this  House
 on  ६8  non-official  resolution,  and  there
 was  universal  support  from  all  sides  of
 the  House  for  these  preposals  of  the

 The  Government  of  Inaia
 have  also  indicated  that  they  have
 agreed  with  these  recommendations  in
 principle,  but  before  they  take  the  final
 decision  on  this  matter,  we  have  sent
 these  recommendations  to  the  varicus
 State  Governments,  because  these  ins-
 titutions  would  also  cover  many  func-.
 tions  of  the  State  Governments;  the
 State  civil  servants  as  well  as  the  Slute
 Ministers  would  also  come  under  the
 purview  of  these  institutions  if  ant
 when  they  are  created.  The  Govern-
 ments  of  Andhra  Pradesh,  Assam,
 Madras,  Mysore,  Punjao,  Rajasthan,
 Uttar  Pradesh  and  West  Bengal  have
 sent  their  interim  replies.  The  Gov-
 ernments  of  Kerala  and  Haryana  have
 communicated  their  views  on  the  re-
 commendations.  The  Governments  of
 Jammu  and  Kashmir,  Bihar,  Gujarat,
 Madhya  Pradesh,  Maharashtra,  Naga-
 land  and  Orissa,  have  not  yet  sent
 their  replies.  We  are  very  anxious  to
 proceed  with  our  decision  regarding
 these  recommendations.  We  would  be
 reminding  the  State  Governments  te
 finalise  their  views  about  these  pro-
 posals  and  let  us  have  them  go  that  the
 Central  Government  can  consider  this
 matter  in  all  its  aspects  and  take  a
 final  decision.  As  soon  as  a  decision.
 is  taken,  we  shall  come  before  this  hon.
 House  with  our  proposals  for  their
 endorsement.

 Sir,  a  few  points  were  raised  regard-
 ing  the  policy  of  prohibition.  This  is
 a  very  live  issue  oefore  the  country
 and  it  really  concerns  the  life  and
 working  conditions  of  the  weaker
 sections  of  our  society.  As  the  hon.
 House  knows,  when  our  Censtitution
 was  being  framed,  the  Constitution-
 makers  put  in  the  Directive  Principles
 of  State  Policy  and  said  that  all  State
 Governments  and  the  Central  Govern-
 ment  should  endeavour  to  bring  forth
 prohibition  and  implement  it.  After.
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 [Shri  Vidya  Charan  Shukla}
 Independence,  the  Congress  govern-.
 ments  in  various  States  did  implement
 this  policy  of  prohibition,  and  as  the
 House  knows,  three  States,  under  Con-
 gress  administration  were  made  com-
 pletely  dry.  A  good  many  other  States
 were  partially  dry—

 श्री  राम  किजक  यादव  1  राब कीजे  5

 लेकिन  शराब  का  इस्तेमाल  कई  गुना  बढ़
 गया  .है  ।

 Shri  Vidya  Charan  Shukla:  There
 -are  two  main  snags  in  this  policy
 which  is  unexceptionable.  As  far  as  the
 policy  is  concerned,  noboly  could  take
 exception  to  it.  But  there  were  ail
 kinds  of  difficulties  in  its.  implemen-
 tation.
 988  become  very  acute  in  recent  times
 is  that  of  resources.  Various  State
 Governments  trying  to  raise  addi-
 tional.  resources  for  meeting  iheir
 commitments  in  the  field  of  cevelop-
 ment  have  been  finding  it  difficult  te
 bring  more  and  more  areas  under
 prohibition,  because  that  means  tre-
 mendous  loss  of  excise  revenue  for
 them.  This  has  been  broughi  te  our
 notice  from  time  to  time  py  various
 State  Governmen‘s.

 During  the  third  plan  period,  the
 Government  of  India  went  to  the  extent
 of  offering  to  the  ‘state  Governments
 to  meet  50  per  cent  of  their  loss  of
 revenue  if  they  introduced  prohibition,
 because  as  the  co-ordinating  agency  for

 the  policy  of  prohibition,  we  were
 anxious  that  a  common  pattern  abcut
 this  should  be  followed  in  the  entire
 country.  Hon.  members  would  realise
 that  the  success  or  failure  of  prohibi-
 tion  depends  on  the  public  sappert  and
 the  consensus  of  the  people  as  such.
 फक  there  are  a  few  areas  which  are  wet
 and  a  few  areas  which  are  dry,  the
 implementation  of  prohibition  becomes
 much  more  difficult  than  it  is  even
 otherwise.

 Various  State  Governments  which
 kad  accepted  prohibition  as  their  own
 policy  are  now  having  second  thoughts
 about  it,  not  becaue  they  do  not  ac-
 cept  the  policy  of  prohibition.  ‘hey  do

 Tne  difficulty  that  arose  which
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 accept  it.and  believe  in  it;  they  say
 there  is  a  lot  of  merit  in  it.  But  be-
 eause  of  the  difficult  resources  position,

 ‘they  are  compelled  to  have  second
 thoughts  about  it.  As  far  as  the  Gaov-
 ernment  of  India’s  stand  is  concerned,
 it  remains  unchanged.  We  are  com-
 mitted  to  the  policy  of  prchibition  and
 the  policy  of  promoting  it-  We  shall
 continue  to  do  so.  The  Tek  Chand
 Committee,  which  was  appointed  by  the
 Planning  Commission  has  submiited  its
 report.

 Shri  George  Fernandes  (Bumbay
 South)  :  Have  the  bootleggers  made  a
 formal  representation  to  the  Govern-
 ment?

 Shrimati  Tarkeshwari  Sinha  (Barh):
 Through  Mr.  George  Fernandes?
 (Interruptions)

 Shri  Vidya  Charan  Shukla:  The
 Tek  Chand  Committee’s  report  has
 been  sent  to  ‘various  State  Govern-
 ments.  As  the  House  knows,  the  com-
 mittee  recommended  a  phased  imple-
 mentation  -of  prohibition  programme.
 Most  of  tthe  States  are  inclined  to
 accept  the  recommendaticns  of  the  Tek
 Chand  Committee  Report,  but  they  say
 that  they  would  implement  it  sladly
 and  do  it  if  the  Central  Government
 would  reimburse  their  loss  of  revenue
 to  the  extent  of  i00  per  cent.  This
 also  testifies  what  I  said  earlier,  that
 the  main  worry  for  the  State  adminis-
 tration  is  not  anything  else  but  their
 Own  resources.  lf  che  resources  are
 made  good  they  would  probakly  be  pre-
 pared  to  try  and  implement  it,  because
 we  are  convinced  that  prohibition  Helps
 the  weaker  section  of  our  society:

 Shri  Piloo  Mody:  Are  not  the  State
 Governments  convinced?

 Shri  Vidya  Charan  Shukla:  I  would
 even  refer  to  the  hon.  Member,  Shri
 ्.  M.  Banerjee  who,  I  rernember,  was
 one  of  those  who  used  te  criticise  pro-
 hibition  on  the  floor  of  this  House.  ह
 have  heard  him.  -After  the  ligiior  sk
 were  opened  in  Kanpur,  his  constitu-
 ency,  where’  defence  werkers  are  living,



 9697  ‘DG.

 he.  knows  what  havoc  this  liquor  has
 caused  on  those  workers  working  in
 the  defence  factories.

 Shri  S.  M.  Banerjee:  508  per  cent  of
 their  salary  is  finished.

 Shri  Vidya  Charan  Shukla:  Now
 Shfi  Banerjee  is  one  of  those  who
 would  support  prohibition.

 Shri  Piloo  Mody:  Not  for  himself,
 but  for  the  workers.

 Shri  Vidya  Charan  Shukla:  I  am
 sure  he  would  support  prohibition  in
 the  areas  where  the  labourers  live.
 This  is  one  practieal  aspect  that  i  em
 bringing  to  the  notice  of  hon.  Mem-
 bers.  I  am  sure  he  would  not  be  one
 of  these  who  would  say.  scrap  prohi-
 bition.  everywhere.  My  point  is  that
 prohibition  is  good  policy  which  de-
 serves  the  wholehearted  and  unanimous
 support  of  the  whole  House

 Seme  hon.  Members:  No,  no.

 Shri  Vidya  Charan  Shukla:  We  must
 only  find  out  alternate  sources  for
 making  good  the  revenue  loss  oecasiun-
 ed  by  the  implementation  of  prohibition.
 We  must  also  see  what  are  the  lacunae
 in  the  implementation  of  prohibition
 and  cover  them  up  so  that  whenever
 prohibition  is  introduced  it  is  more
 successful  than  it  has  been  so  far.

 A  small  point  was  raised  about  the
 acceptance  by  high  government  officials
 of  private  employment  after  their  re-
 tirement.  More  than  v.ace  this  matter
 has  been  referred  to  in  this  House.
 We  have  said  that  we  have  evclved  a
 policy  and  a  set  of  criteria  under  which
 we  examine  each  and  every  application
 that  is  made  to  Government  by  govern-
 ment  servants  for  taking  up  commercial
 employment  after  retirement.  That
 was  done  in  pursuance  of  the  recom-
 mendation  made  by  the  Santhanam
 Committee.  The  figures  I  have  for  the
 last  two  or  three  years  show  that  out
 of  the  23  applications  that  we  received
 from  various  high-rankiag  government
 officials  for  commercial  employment
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 within  two  years  of  their  retirement,
 l5  were  rejected,  permission  was  grant-
 ed  only  in  5  cases  and  3  are  under

 The  reason  why  these
 applications  were  rejected  is  simple-
 First  of  all,  we  do  not  want  any  gov-
 ernment  officer,  howsvever  honest  he
 may  be—the  applications  were  not  re-
 jected  because  we  suspect2d  any  kind
 of  dishonesty  or  anything  of  that  sort
 on  the  part  of  the  applicants,  but  be
 cause  we  wanted  to  maintain  a  high
 standard  in  this  respect—ii  there  was
 any  indication  “that  the  _  government

 _servant  might  have  dealt  with  the  pro-
 posed  employer  even  directly  or  in-
 directly,  to  take  up  a  job  within  twe
 years  of  his  retirement.  After  expiry
 of  two  years  they  can  certainly  take  up
 employment  with  my  person  they  like.

 Some  reference  was  made  to  the  con-
 ditions  in  Union  Territories.  Shri  Hem
 Raj  mentioned  about  the  ‘status  of
 Himachali  Pradesh  as  a  Union  Territory.
 As  the  House  knows,  Union  Tercitories
 have  been  created  vecause  those  terri-
 tories  have  their  special  problems
 which  are  not  related  to  the  preblems
 of  other  States  near  about  then  If
 you  would  see  the  Union  Territories  of
 North-East  India,  the  Andamans,
 Nicobar  Islands,  Laceadives,  Goa,  Hima-
 chal  Pradesh  and  even  Delhi,  you  will
 find  that  they  have  all  peculiar  prob-
 lems  and  a  very  special  status.  Be-
 cause  of  that  we  nave  to  keep  them
 under  our  direct  adminisizatiuc.  Re-
 garding  Himachal  Pradesh,  the  revenue
 gap  is  of  such  an  order  that  if  it  was
 given  complete  or  ful!  statehcod  it
 would  not  be  able  :o  meet  its  own  ex-
 penditure.  A  very  heavy  subvention
 is  to  be  given  by  the  Central  Goverr-
 ment  and  until  that  territory  is  able
 to  raise  revenue  that  is  needed  by  it
 for  its  own  recurring  as  well  as  deve-
 lopment  expenses,  ustil  then,  the
 question  of  Statehood  cannct  be  con-
 sidered.

 Shri  Dhireshwar  Kalita:  How  did
 you  create  Nagaland?

 Shri  Vidya  Charan  Shukla:  That  is
 a  very  plain  yuestion  Everybody
 knows  under  what  special  conditions.
 that  State  was  created.
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 {Shri  Vidya  Charan  Shukla]
 As  far  as  the  economic  development

 ‘of  the  Union  Territories  is  concerned,
 I  would  invite  the  attention  of  hon.
 Members  to  the  Annual  Report  of  the
 Home  Ministry  where  these  figures  are

 ‘given.  It  shows  that  very  spectacular
 progress  has  been  made  by  various
 ‘Union  Territories  under  the  Central
 ‘administration  and  that  they  have  really
 ‘developed  very  well.  In  Delhi,  Tripura
 and  Manipur  the  per  capita  income  has
 been  increasing  at  a  very  fast  rate  and
 developmental  expenditure  has  also
 been  of  a  very  high  order.

 Now  I  would  come  to  the  question  of
 official  language.  Shri  Krishnamocrthi
 raised  a  few  points.  One  of  the  prints
 that  he  raised  was  that  in  the  UPSC
 examination  the  only  medivrm  70
 examination  should  be  English.  I  would
 remind  him  of,  the  recommendation
 made  by  his  own  leader  in  Parliament
 and  his  own  Education  Minister  of  the
 DMK  Government  in  Madras.  When
 the  Education  Minister  of  Madras  Gov-
 ernment  came  here  for  the  Education
 Ministers’  Conference,  he  agreed  with
 other  Education  Ministers  that  the  5
 regional  or  national  languages  should

 *be  made  the  media  of  instruction  for
 the  universities.  Then,  when  पु  the

 _leader  of  the  DMK  party  in  Purliament
 attended  the  meeting  which  was  called
 by  the  Union  Education  Minister,  he

 -also  agreed  that  the  universities  should
 take  up  the  regional  languages  as  the
 media  of  instruction.  I  do  not  know

 “whether  he  was  aware  of  these  recom-
 mendations  made  by  his  own  ieaders

 “when  he  was  saying  that  the  regional
 ‘languages  must  not  be  used  in  the
 ‘examinations  conducted  by  the  UPSC.

 Shri  V.  Krishnamoorthi  (Cuddalore)  :
 The  hon.  Minister  has  misunderstood
 my  speech.  I  was  referring  to  the  im-
 ‘plementation  of  the  Congress  Party's
 -Resolution,  your  cwn  statement.  Let

 -the  UPSC  have  examinations  in
 all  languages;  otherwise.  let  it  be
 nly  in  English.  That  was  my
 -only  point.  We  are  not  at  all  against
 “your  announcement;  let  it  be  imple-
 -mented.  But,  recenily,  the  UPSC  has
 stated  that  it  will  conduct  examinations
 only  in  a  few  principal  languuges.  I

 object  to  that.  Let  the  examination  be
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 held  in  all  the  fourteen  languages.  ह
 do  not  mind  it.

 Shri  Vidya  Charan  Shukla:  I  am
 sorry,  the  hon.-Memeber,  Shri  Krish-  os
 namoorthi  has  not  followed  with  care
 our  announcement  in  this  House.  We
 have  announced  it  in  this  House  seve-
 ral  times  that  we  have  accepted  this
 principle  of  allowing  all  the  languages
 mentioned  in  the  Eighth  Schedule  of
 the  Constitution  as  media  of  exami-
 nation  by  the  UPSC.  There  is  no
 question  of  allowing  only  a  few  prin-
 cipal  languages  as  the  media  of  exa-
 mination  by  the  UPSC.

 Dr.  Ranen  Sen  (Barasat)  :  Wuen  are
 you  going  to  implement  your  announce-
 ment?

 Shri  Vidya  Charan  Shukla:  As  the
 hon.  House  would  realise,  this  is  a  very
 revolutionary  decision  that  the  Gov-
 ernment  has  taken  and  it  will  take
 some  time...

 Shri  Dhireswar  Kalita:  Is  the  Gov-
 ernment  going  to  implement  it  or  not?

 Shri  Vidya  Charan  Shukla:  Yes,  we
 have  taken  a  decision  to  implement
 it  and  the  UPSC  are  actively  engaged
 in  evolving  a  moderation  formula.
 They  are  making  the  necessary  pre-
 paration  for  holding  the  competitive
 and  other  examinations  through  -  the
 media  of  the  various  national  Jangu-
 ages  of  India.  But  the  House  would
 realise  that  this  is  a  very  compiex
 situation  and  very  good  and  fool-proof
 arrangements  have  to  be  made  before
 this  could  be  implemented.  Very
 shortly  we  would  be  told  by  the  UPSC
 from  which  year  they  would  be  able
 to  conduct  their  examinations  in  the
 fourteen  languages  of  our  country.

 The  House  also  knows  that  in  the
 President’s  Address  it  was  mentioned
 that  the  Language  Bil!  will  be  intro-
 duced  during  the  current  session.  All
 this  thinking  has  been  going  on  for  a
 long  time.  ह  need  not  go  into  the
 various  reports  of  commissions  and
 committees.  It  is  a  very  sensitive
 question  and  I  would  only  request  the
 House  to  bear  with  us  and  consider
 this  question  with  all  the  sagacity  that
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 we  have  because.  apart  from  everything
 -else  there  seems  to  be  some  doubt  in
 some  people’s  mind  that  a  particular
 danguage  is  going  to  be  given  a  higher
 -status  than  other  languages.  I  must
 Say  that  this  is  not  the  intention  of
 Government.  As  far  as  the  Govern-
 “ment  is  concerned,  we  treat  all  the
 Janguages  equally  and  we  have  full

 ‘respect  for  all  the  languages.  There
 ds  mo  question  of  giving  any  predomi-
 mance  to  any  language  over  the  other
 Janguages.

 But  the  question  of  link  language
 sarises  and  in  the  Constitution  Hindi
 -has  been  given  the  status  of  the  offi-
 cial  language  which  will  also  serve  as
 “the  link  language.  This  constitutional
 position  remains  and  we  have  only  to
 see  that  when  this  constitutional

 |  “position  is  implemented  the  non-Hindi-
 | ह  speaking  people  of  our  country  do

 “not  suffer.  There  should  be  no  dis-
 sability  cast  on  them  when  this  is  im-
 plemented.  This  is  our  anxiety  and
 we  want  that  while  this  is  done  not
 “One  non-Hindi-sp2aking  person  should

 |  ‘be  able  to  complain  that  because  of
 this  implementation  his  service  pros-
 “pects  or  his  career  has  been  affected.
 This  is  our  position  and  this  is  our

 <anxiety.  If  we  have  the  goodwill
 frem  all  sections  of  this  House,  I  hope

 “we  shall  be  able  to  succeed  in  this
 Ciffieult  task.

 Ee  «Si,  ह  have  finished.

 |  Shri  A.  N.  Mulla  (Lucknow):  Mr.
 -Deputy-Speaker,  Sir,  my  love  for  a

 h  large  section  of  those  who  come  under >  “the  Ministry  of  Home  Affairs  is  well
 known  as  it  is  a  matter  of  record.  It
 ‘is,  therefore,  in  the  fitness  of  things

 |  ‘that  when  an  opportunity  arises  I
 Should  stand  up  and  reiterate  my |  views  which  have  been’  expressed

 |  wtarlier.

 ५  _  Sir,  I  believe,  the  Home  Minister
 |  thas  reached  that  stage  of  mellowed
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 maturity  when  an  experienced  ad-
 ministrator  prefers  the  voice  of  eriti-
 cism  to  the  songs  sung  by  the  cour-
 tires  who  always  surround  them  aad
 even  when  the  sound  of  criticism  is
 harsh  it  would  be  preferred.  In  the
 background  of  what  I  have  said  I
 want  to  present  the  performance  of
 the  Home  Ministry  during  the  last  20
 years.  I  will  also  like  the  Home
 Minister  to  keep  in  mind  that  I  am
 not  a  political  opponent,  in  the  true
 sense  of  the  term,  and  it  would  not
 be  possible  for  him  to  ignore  what  I
 say  as  being  politically  motivated.

 As  I  take  my  eyes  back  to  20  yearsI
 see  a  nation  marching  towards  a  pro-
 mised  land  on  the  horizon  with  a
 vision  lighting  its  eyes,  with  a  song
 of  achievements  on  its  lips  and  a  fire
 of  hope  and  determination  kindled  in
 its  breast.  But  what  is  the  position
 today?  There  is  defeat  and  frustra-
 tion  all  round.  The  eyes  are  without
 any  light,  the  lips  have  lost  their
 songs  and  there  is  a  complete  black-
 out  in  the  hearts  for  instead  of  hope
 there  is  terror  and  there  is  despair.
 And  when  you  ask  the  question  who
 is  responsible  for  this  change,  the
 citizens  of  this  country  can  give  only
 one  answer,  that  it  is  our  leaders  who
 betrayed  us.  The  lure  of  power  took
 no  time  to  corrupt  these  leaders.  The
 idealists  of  yesterday  are  the  greatest
 opportunists  of  today.  The  great  chap-
 ter  of  achievements  was  succeeded  by
 a  greater  chapter  of  betrayals,  and
 the  road  on  which  the  ruling  group
 travelled  during  the  last  twenty  years
 is  strewn  with  promises,  false  promises
 and  broken  pledges,  with  gross  decep-
 tions  and  betrayals.  Those  who  came
 as  freedom  fighters  and  the  defenders
 of  the  people’s  rights  and  aspirations,
 are  today  the  greatest  oppressors  of
 the  people.

 Is  it  possible  to  support  the  Govern-
 ment  in  which  the  rule  of  law  is  as
 much  evident  as  innocence  in  a  bro-
 thel,  in  which  the*fundamental  rights
 guaraiiteed  to  a  citizen  are  taken  away
 with  as  little  compunction  and  as  mach
 ease  as  the  society  woman  remeves
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 the  superfluous  hair  on  her  face,  in
 which  due  to  uncontrolled  corruption
 the  price-line  rises  faster  than  the  skirt
 line  im  some  western  countries,  in
 which  the  reputation  of  mud  for  clean-
 limess  is  greater  than  the  reputation  of
 some  Cabinet  Ministers,  in  which  the
 directive  principles  of  the  Constitution
 are  as  much  current  as  the  coins  of
 Queen  Victoria,  and  in  which  black
 money  becomes  white  the  moment  it
 reaches  the  pockets  of  someone  wear-
 ing  a  white  cap  by  a  new  chemical  for-
 mula  invented  by  the  Ministry  of
 Home  Affairs?

 JULY  5,  967

 The  history  of  the  last  twenty  years
 is  the  history  of  four  spirals:  two  of
 them  are  rising  spirals  and  the  other
 two  are  descending  spirals.  The  grow-
 ing  economic  crisis  and  the  alarming
 inerease  in  lawlessness  are  the  two
 rising  spirals.  The  shrinking  funda-
 mental  rights  and  the  continuous  dec-
 line  ia  moral  and  ethical  values:  are
 the  descending  spirals.  All  these  four
 spirals  are  linked  together  because
 they  are  the  preducts  of  the  same
 causes  and  the  same  factors  for  which
 the  Ministry  of  Home  Affairs  is  pri-
 marily  responsible.  Basically  it  is  the
 eclipse  of  the  rule  of  law  which  has
 precipitated  all  these  things.  I¢  the
 ‘rule  of  law’  is  implemented  again,
 I  have  no  doubt  that  these  spirals  can
 be  controlled.

 ह अ  must  be  conceded  that  the  first
 duty  of  the  Ministry  of  Home  Affairs  is
 to  maintain  law  and  order,  but  the
 phrase  ‘law  and  order’  means  differ-
 ent  things  to  different  persons.  In
 the  fascist  interpretation,  this  means
 that  the  stress  is  laid  on  the  word
 ‘order’  and  that  order  is  also  an  order
 im  which  the  interests  of  a  particular
 group  are  safeguarded.  But  in  the
 demoeratic  conception,  the  stress  is  on
 the  word  ‘law’,  for,  it  follows  that  if
 Jaw’  is  observed,  ‘order’  is  bound  to
 foliow.  Therefore,  so  long  as  you
 de  not  observe  the  law  and  you  place
 the  stress  on  the  word  ‘order’,  and  that
 toe,  an  order.  of  your  own  choice,  obvi-
 ously  all  democratic  rights  cannot
 flourish  and  only  a  fascist  type  of  re-
 gime,  a  dictatoral  government,  can
 functen.

 (Min.  of  Home  Affairs)  9704

 My  charge  against  the  Ministry  of
 Home  Affairs  is  that,  from  the  very
 beginning,  it  accepted  the  fascist  inter-
 pretation  and  in  order  to  make  its  own:
 power  perpetual,  it  stabbed  democracy
 in  the  back  and  thus  put  a  stop  to-
 the  natural  process  of  political  evoiu-
 tion.  In  order  to  retain  its  own  perpe-
 tual  stranglehold,  it  formed  a  joint
 stock  company  of  vested  interests,  and
 a  criminal  and  unholy  alliance  of  four-
 main  groups  of  stock-holders  came  imto-
 existence—  (Interruptions)

 Mr.  Deputy-Speaker:  He  may  tey  te
 conclude.

 Shri  Randhir  Singh:  He  is  just  read--
 ing  out,

 Myr,  Deputy-Speaker:  It  is  a  question:
 of  time;  we  are  pressed  for  time.

 Shrimati  Tarkeshwari  Sinha:  Let
 him  speak  of  the  private  limited  com--
 pany  of  which  he  happens  to  be  the
 latest  edition.

 Shri  Randhir  Singh:
 speech;  it  is  a  treatise.

 It  is  not  @:

 Shri  S.  M.  Banerjee:  I  am  prepared:
 to  surrender  the  rest  of  the  time  al-
 lotted  to  my  party.

 Mr.  Deputy-Speaker:  Let  the  kon..
 Member  try  to  conclude  now.

 _Shrimati  Tarkeshwari  Sinha:  He
 has  been  talking  of  a  joint-stock  eem--
 pany.  He-is  the  latest  edition.

 Shri  Randhir  Singh:  This  is  not  a:
 judicial  decision,  but  a  speech.  But
 he  thinks  that  it  is  a  judicial  decision...

 Shri  A,  N.  Mulla:  All  the  brute-
 strength  of  the  State  is  being  used  to
 boost  the  shares  of  the  joint-stock
 company.  The  Ministry  of  Home-
 Affairs  seems  to  have  completely  for-
 gotten  that  in  the  democratic  coneep—
 tion  strength  is  that  which  grows  by>
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 submitting  itself  to  discipline  and  not
 that  which  in  the  pride  of  its  power
 violates  all  laws  and  thus  by  terrorisa-
 tion  attempts  to  break  the  morale  of
 the  citizens,

 The  services  have  been  completely
 demoralised.  The  subordinate  officer
 eaters  to  the  unlawful  demands  of  the
 superior  officer,  and  the  superior  offi-
 cer  in  turn  does  so  to  the  demands  of
 the  Ministers  or  legislators  and  thus
 a  whole  chain  of  corruption  is  forged.
 No  one  can  be  punished  because  every
 link  is  vital  for  the  safety  of  the  whole
 chain.  The  police  force  is,  of  course,
 made  the  spearhead  of  the  attack
 against  the  people  and  with  its  con-
 mivance,  and  support,  the  shareholders
 of  the  company  are  earning  big  divi-
 dends,  because  this  gives  them  com-
 plete  protection  and  immunity.

 While  other  groups  of  criminals  oc-
 easionally  take  a  holiday  and  close
 their  shops,  the  chain  establishments
 of  the  police  are  working  round  the
 clock  and  there  is  no  moment  of  day
 er  night  when  some  crime  is  not  com-
 mitted  by  them  at  some  place.  While
 the  range  of  crime  of  the  other  groups
 is  more  or  less  limited,  these  so-called
 jaw  officers  commit  all  the  crimes  in
 all  the  penal  statutes....

 Shri  Chengalraya  Naidu  (Chittor):
 On  a  point  of  order.  I  want  to  xnow
 to  which  judgment  he  is  referring.

 Mr.  Deputy-Speaker:  He  should  con-
 clude  now.

 Shri  A.  N.  Mulla:  Yes,  I  am  con-
 cluding.

 *

 ‘The  so-called  law  officers  commit  all
 the  crimes  in  all  the  penal  statutes
 written  or  still  unwritten  and  that  too
 under  the  protective  wing  of  their
 mother,  the  Ministry  of  Home  Affairs.

 Shri  G.  Viswanathan;  It  is  a  judg-
 mnent  on  the  Congress.

 i60  (ai)  LS—9
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 Shri  A.  N.  Mulla:  All  this  lawlessness
 is  committed  under  the  mask  of  per-
 forming  the  duty  of  maintaining  law
 and  order.  So  long  as  the  greatest  law-
 breakers  are  nursed  by  the  Ministry
 of  Home  Affairs  itself,  it  is  idle  to
 talk  of  law  and  order.  Every  year  in
 every  State,  at  the  annual  police
 parade,  bouquets  are  offered  to  those
 oppressors  of  the  people  by  the  Gov-
 ernors  and  Chief  Ministers  in  various
 States.  This  indicates  that  Government
 has  ceased  to  be  the  representative  of
 the  people  and,  therefore,  what  hap-
 pened  in  the  recent  general  elections
 should  not  be  a  matter  of  surprise.

 I  am  now  going  to  conclude,  because
 the  Deputy-Speaker  has  rung  the  bell
 several  times.  In  conclusion,  I  would
 only  say  that  if  the  Home  Minister
 really  wants  to  re-establish  the  rule  of
 law  and  order  and  really  wants  to  end
 corruption,  and  if  my  co-operation  is
 needed  and  I  can  offer  any  suggestions
 for  the  implementation  of  the  new  law
 and  the  new  procedure  to  be  laid  down,
 I  would  be  willing  to  co-operate  with
 him  in  that  matter.

 Shri  Randhir  Singh:  This  is  frustra-
 tion  and  nothing  else.

 Mr.  Deputy-Speaker:  Before  I  call
 the  next  speaker,  I  would  like  to  men-
 tion  one  thing....

 Shri  Randhir  Singh:  May  I  submit
 that  at  least  one  Member  from  each
 State  should  be  allowed  to  speak?  I
 am  the  single  Member  from  Haryana,
 and  kindly  give  me  five  minutes.  I
 have  to  reply  to  some  Member  who
 has  said  something  against  Haryana.

 Shri  A.  S.  Saigal  (Bilaspur):  On  a
 point  of  order....

 Mr.  Deputy-Speaker:
 He  may  resume  his  seat.

 Shri  A.  S.  Saigal:  I  am  rising  on  a
 point  of  order.

 Order,  order.

 Mr.  Deputy-Speaker:  Let  him  re-
 sume  his  seat  first.  I  shall  give  him
 a  chance  afterwards  to  raise  his  point
 of  order.
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 sentatives  coming  from  distant  areas
 Mike  Tripura,  and  Andamans  and  also
 Dadra  and  Nagar  Haveli,  because  their
 problems  are  peculiar  and  they  must
 be  given  a  chance  Therefore,  Mem-
 bers  from  this  side  must  bear  in  mind
 that  if  they  get  an  opportunity,  they
 will  have  to  finish  their  speech  in
 exactly  ten  minutes

 «  बाक  शुझौला  नेवर  उपाध्यक्ष  महोदय,
 गृह  मंत्रालय  की  मांगों  का  समर्थत  करते  हुए
 में  दो  तीन  बातें  गृह  मंत्री 'जी  की  सेवा  में

 निवेदन करना  चाहृती  हू  |

 प्राहिदिशन  के  बारे  मैं  बहुत  कुछ  कहा
 मया  जौर  माननीय  मंत्री  थी  शुक्ल  ने  बतलाया
 कि  कैम्दीय  सरकार  तो  इसका  समन  करती
 है  मगर  स्टेट्स  को  पैसे  की  बहुत  भावश्यकता

 है  इसलिये  कई  राज्य  सरकारें उसे  छोड़ते  की
 few  कर  रही  हैं।  पैसा  उन्होंने  कहा
 था  कि  इस  देश  के  कमजोर  वनों  को  बचाने

 के  लिये,  गरीबों  को  बचाने  के  लिये,  हरिजतों
 घौर  गजवूरों को  अचाने  के  लिये  nffcer
 की  ‘CTTerraT  है  परन्तु  इम्पिलमेष्टेशत
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 में  कठिनाई  झाती  है  इसलिये  भी  इसे  छोड़ने
 की  बात  होती  है।  बहुत  चीजों  के  इम्पिलमैं  टेशन
 में  तकशीफ  होती  है  I  चोरी  के  लिए  कामून
 है।  चोरी  खत्म  नहीं  हो  पाई,

 तो  क्‍या  हम

 केसदीय  सरकार  को  पैसे की  बात  राज्य  सरकारो
 को  समझाना  चाहिये  ।  श्राप  को  5  करोड़
 बपया  रेवेल्मू  चाहिये  लेकिन  उसको  क्‍्ापकों

 देने  के  लिये  जनता  को  करीब  20-25  करोड़
 दपया  शराब  पर  क्षय  करता  पड़ेगा  7  झगर

 बहू  20-25  कराना  क्या  शराब  १२  अर्या
 होने  के  बजाय  उन  के  जेब  में  रहता,  उन  के
 बाल  बच्चो  को  सुखी  बनाने  के  लिये,  चार
 समार  को  झच्छा  बनाने  के  सिये  शर्च  होता
 तो  इतना  पैसा  सेस्म  टैक्स  और  एन्टरटेनमेंट
 टैक्स  तथा  दूसरे  टैक्सों  के  द्वारा  भ्रापके  पास
 झा  जाता  |

 मुझे  याद  है  जब  भ्पनी  कांग्रेस  की  नई

 नई  सरकारें  937  में  बनी  थी  झौर  कैसा  में
 उमर  वक्त  प्रग्रेब  सरकार  थी  तब  भ्रग्रेज  सरकार
 प्राहिबिशत  को  किसी  तरह  से  मदद  नही  करती
 थी।  ह  कहती  थी  कि  प्राहिविशत करना  हो
 तो  करो,  मगर  पैसों  की  कोई  सहायता  नहीं
 मिलेगी।  मुझे  स्मरण  है।  उस  समय  राजाजी

 महास के मुख्य मत्री थे के  मुझ्य  मत्नी  थे  ।  उन्होने बौर  दूसरे
 लोगों  ते  मिल  कर  सेल्स  टैक्स  को  शुरू  किया
 शोर  उसके  जरिए  से  कुछ  कमी  पूरी  हो
 सकी  ।  शझाज  यह  सेलम  टैक्स  कितना  पैसा
 देता है  यह  श्राप  जानते  हैं।  यह  20-25

 करोड़  रुपया  जनता  की  जेथ में  रहना  चाहिये
 और  सेल्स  टैब्स  शौर  एस्टरटेनमेंट  टैक्स  है

 हारा  स्टेट  की  रेवेम्यू  बढ़ायी  जानी  चाहिये  t

 इस  तरह  से  जनता  भी  सुखी  होगी  भौर  सरकार
 को  भी  काफी  फायदा  होगा  |

 अगर  राब  चलेगी  तो  धर  प्ेबे,  बीमारी
 बढ़ेगी,  चोटी  चकारी  बढ़ेवी,  वरभाशी  बढ़ेगी
 aur  tear  is  भार के  किये
 बच्चों  की  feentett  के  ecw  के  tha’
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 और  दुनिया  जर के के  थो  ह | ल  समाज  में  होंगे
 उनको  समाप्त  करने के  लिये,  जो  पैसा  खर्च
 करना  क्षा  जरा  उसका  भी  हिसाब  है , |
 स्ीणिये  1  में  झदब  से  आपने  गृह  मंत्री जी  से
 श्रापके  हारा  प्रार्थता  करूंगी  कि  महराष्ट्र  में,

 जहां  स्व  तक  पूरा  फणा  भा,  भ्रव  दिलाई
 हा रही है  i

 te  गाय  पाई  (राजापुर)  :

 कहा  कि  महराष्ट्र  सूखा  था  ?
 किसमे

 डा०  सुझोला  मैप :  म॑  जानती  हूं
 कि  मोना  से  स्मगरलिग  होता  था,  लेकिन
 स्मगलिंग  के  कारण  कोई  झण्छी  चीश  छोड़ो
 नहीं  जा  सकती  है  t

 कुछ  बढ़े  लोग  पीना  चाहते  हैं  तो  बड़ी

 खुशी  से  पियें,  कौन  मना  करता  है  ?  उनके

 पास  पैसा है,  परमिट हम  दे  सकते हैं,  परमिट
 को  शौर  झासान  किया  जा  सकता  है,  लेकिन

 टेक  बन्द  कमेटी  की  रिपोर्ट  को  तो  कम  से  कम
 इम्पिलिनेंट  करा  दीजिये  )  भ्राज  तो  शराब

 के  ठेके  दिये  जाते  हैं  भौर  साथ  में  यह  शर्त
 लगाई  जाती  है  कि  कर  से  कम  इतनी  शराब
 बेचनी  पड़ेगी  ।  यह  कोई  ठोक  बात  नहीं  है  ।
 जो  कानपुर  में  श्री  स०  मो ०  बनर्जी  का  अनुभव
 है,  बही  मेरी  कांस्टिट्एन्सी  झांसी  में  मेरा

 झनुभव  है  ।  गरीबों  के  घरों  के  बीच  में
 शराब  के  ठेके  लोते  जाते  हैं,  बड़े  ध्रादमियों  भौर

 पैसे  बालों  के  इलाको ंमें  शराब की  दूकानें  नहीं
 होतीं  ।  यहां  हों  भी  तो  उनको  कोई  नुकसान
 नहीं  है  क्योंकि  बह  मोटर  गाष्डियों  में  जाने

 वाले  होते  हैं  .  घाज  जहां  से  गरीबों  की  वह
 बेटियां  निकलती  हैं  वहां  पर  शराब  की  दुकान
 होती  है  जिन  से  बह  परेशानी  में  पड़ती  हैं  ।

 मुझे  का  है  कि  गृह  मंत्री  महोदद  इसको
 तरक  विशेष  बेवान  देंगे  |

 क्त  ऐंड  जोर्डर  के  बारे  में  बहुत  से  लोभों
 ने  कहा  है।  जाच दो  हासत  गह  हो  गई  है
 कि  चीन  हब  विप्कोगेट्स  की  पिटाई  करता

 है  पीकिस में,  लेकिन चीन  से  दस,  बीस  भोौर
 सौ  गुने  बुरी  तरह  से  हमारे  इस  हाउस  के
 एक  सदस्य  की  पिटाई  होती है  झपने  देश  में
 उसके  कपड़े  उतार  कर,  उसको  नंगा  कर  के

 परेड  कराई  जाती  है,  बूका  जाता है  उस  पर  t
 इस  हाउस  के  एक  सदस्य  की  ऐसी  हालत  हो
 सकती  है,  यह  बड़े  gw  की  बात  है।  पीकिंग
 वाले  रेडियो  पर  रोज  भाषण  देते  है  कि
 सकसलबाड़ी  तो  पेजेन्ट  मूवमेंट  है,  रिवोल्ट  है,
 रिवेलियन  है  1  जैसे  उन्होंने  अपने  यहां  बीत
 में  जगह  कब्जा  कर  के  सब
 जगह  पर  कब्जा  किया,  उसी  तरह  से

 बहू  हमारे  देश  में  करवाना  चाहते  है  7
 नक्‍्सलबाड़ी  हो,  चाहे  मोज़्ो  को  ऑर्म्स  देना

 हो  था  तागाओझों  को  पार्म्स  देना  हो,  वे  इस
 ताकत  से,  लोगों  को  भयभीत  कर  के  सोयों  की
 स्पिरिट  को  तोड़ने  की  कोशिश  कर  रहे  हैं
 हमें  यहू  चीज  हगिज  सहन  नहीं  हो  सकती

 है  t

 35.56  hrs

 {(Sumr  3s.  छू,  Buarracnarrya  in  the
 Chair)

 झपोड़ीशन  वाले  कहते  हैं  कि  हम  विरोधी
 सरकार  को  तोड़ने  को  कोशिश  कर  रहे  हैं
 हमें  कया  जरूरत  है  ऐसा  करने  को  ।  उस  के
 पाप  का  घड़ा  इतना  भर  रहा  है  कि  यह
 अपने  भाप  फूटने  वाला  है,  प्राज  फूटे  या  कल

 फूटे  था  परसों फूटे  |  लेकिन  बह  परसों तक
 जाने  बाला  नहीं  है  ।  वह  जोघ  स्वयं  हो
 फूटने  वाले  हैं,  इस  में  कोई  शक  की  बात  नहीं

 है,  जिस  तरह  से  बह  इकट्ठे हुए  हैं  -  चल  रहे
 हैं,  चल  नहीं  सकते  ज्यादा  समय  ह्म
 जानते  हैं  कि  हमारी  कांग्रेस  सरकार  से  कोई

 गलती हुई  होगी  ,कोई  भूल  हुई  होगी  शौर

 जनता  कुछ  नाराज हुई  7  उस  को  उन्होंने
 दंड  दिया  d  लेकिन  जनता  दूसरों  के  कारनामे

 भी  देख  रही  है  सौर  उत  को  मौका  मित्त  रहा
 है  इस  को  बरखने  का  कि  [|  कांप्रस  वाले
 | , अ  थी  ये  कम  से  कम  चीन  के  पक्चिलस्ण,
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 तो  नही  थे,  हम  भ्रपनी  झाजादी  की  सुरक्षा
 करने  वाले  तो  थे  ।  मैं  झाशा  करती  हू  कि
 इस  अनुभव  के  द्वारा  जनता  भी  सबक
 सीखेगी  भर  हम  लोग  भी  सबक  सीक्षोंग्रे
 कि  म  देश  में  प्रजातन्त  के  द्वारा ही  जनता
 का  फायदा  है  मार्कसवादी  जिधर  ले  जाना
 चाहते  है,  उधर  नहीं  जायेंगे  ।  प्रजानन्त्र  के
 द्वारा  लोगो  के  भ्ाधिक  सकट  दूर  हो,  लोगों
 को  प्रास्पेरिटी  बंढें  7  इसी  प्रकार से  हमारी
 ्य  व्यवस्था  जागे  बढेंगी  शौर  हमारी  जनता
 प्रगति  के  पथ  पर  चलेगी  ।

 हमारे  गृह  मत्री  ने  बहुत  याग्यता  से

 सुरक्षा  मत्री  का  काम  किया  था,  भौर  बाजर  के
 आक्रमम  हमारी  रक्षा  की  थी।  जब  उन्हाने
 धन्दर  से  हमारी  रक्षा  का  कार्यमार  उठाया
 है।  में  आशा  करती  हू  कि  उसी  सरना
 से  और  सुदृढता  से  ह 1  मठिन  समस्याये  खड़ी

 हो  गई  है  उन  का  हल  भी  यह  स्वयम्‌  लिका-
 लेंगे  ।  ध्राज  +रप्शन  की  बात  बहुत  को  जाती
 है  |  करप्णन  के  बारे  ने  कहा  गया  कि  बष्शी
 के  खिलाफ  हम  ते  तर  एक  कमिशन  बि5-
 लाया  जब  उन्होंने  काग्रेस  को  छोड़  दिया  |
 तो  क्या  बरो  साहय  नें  बाबेन  का  छाह  दिया
 था  जब  हम  ने  कमिशन  बिठलाया  था  ?

 क्या  ऊब  मालवीय  डे  खिलाफ  एल्वायरी  हुई
 तो  बड़  कांग्रेस  को  छोड  चुके  थे।  दत  कांग्रेस
 बाले  एक  पाद  सोखे  हू  कि  धगर  हारा  दोष

 है  तो  हम  खुले  वाजार  उस  दोष  का  स्वीकार
 करने  के  लिये  तैयार  रहते  हैं।  हम  शितक्ृत
 निर्दोष  नहीं  हूं,  शाकिर  हम  भी  इन्सान  है
 हम  से  गलती  भी  हती  है,  लेकिन  हम  उसे

 सुधारने  की  कोशिश  करते  है  1  लेकिन
 इम  प्रकार  की  बात  करता  हमारी  ब्राई
 की  ही  देखने  की  कोशिश  करना  शौर  जो
 अच्छा  काम  होता  है  उस  का  हमे  ह । ल  न  देगा,
 यह  ठीक  बात  नहीं  है

 हम  अहुद  बात  करते  हूँ  कि  सरकारी
 नौकरों  को  रिटायर  होते  के  बाद  बड़ी  बड़ी
 नौकरियां  मिलती  हैं,  वह  बोग  बड़ी  बड़ी
 नौकरिया ंसे  लेते  हूँ,  यह  बुरी  बात  है।  में  इस

 (Min.  of  Home  Affairs)  g7ta

 को  मानती  हूं  कि  यह  बुरी  बात  है,  देकित में  गृह
 मत़ी  महोदय  का  ध्यान  दिलाना  भाहृती  हु  कि
 जब  प्राप  यह  कहते  हे  कि  हम  पचास  वर्द  at

 झायु  के  बाद  रिटायर कर  देंगे  भविष्य  में,  तब
 झाप को  यह  भी  सोचना  चाहिये  कि  हमारे
 लोगो  की  उम्रा  तो  बढ़ती जा  रही  है,  जहां  पहले
 सोग  जन्दी  मर  जाते  थे  बहा  झब  70,  80
 ष  तक  लोग  जीवित  रहते  हँ,  हमारे  यहां
 एक  माननीय  सदस्य  86  वर्ष  के  हुँ  भ्रौर  उन
 की  मेहतन  भ्रच्छी  है  गर  धाप  लागो  को
 इतनी  जल्दी  रिटायर  कर  देंगे  तो  उन  की

 गुजर  कैसे  चलेगी  ?  या  ता  हम  उन  लोगों
 का  रिटायर  होने  के  बाद  कोई  सोशल  सिक्‍यों-
 श्टी  दिला  सके,  नहीं  तो  बहू  रिटायर  होने
 के  बाद  नौकरी  नहीं  करेगे  तो  झौर  क्‍या  गरेगे?
 कई  डाक्टरों  ने  मझ्  से  पूछा  कि  हम  क्‍यों
 झाप॑  वी  नौकरी  करे  ?  जा  हमारा  बहुतरोन
 समय  है  जिन्दगी  का  उस  में  काम  करवा
 कर  पंचाम  साल  को  नाय  में  श्राप
 रिटायर  कर  देंगे  तो  हम  को  सरकारी
 नौकरी  करने  से  क्या  फायदा  ?  मैं  ने  उन  से

 पूछा  ि  क्तिनों  को  'रिटावर  किया  गया
 ज्ञो  तुम  इसने  हो  ?  रहने  लगे  कि  यह  प्रधि-
 कारियो  के  हाथ  से  है।  भगर  बह  नाराज
 हा  गये  तो  रिटायर  कर  देंगे  1  यह  सोचने
 को  बात  है  कि  झगर  हम  चाहत  हे  कि  सरकारी
 नौकर  प्रक्छी  तरह  से  हमारी  सबा  करे,
 ईमानदारी  से  खिदमत  करें  शौर  भविष्य

 में  दूसरों के  हाथ  में  न  जाये  तो  हम  को  एच
 साफ  रिटायरमेंट  कम  करने  की  जगह
 बढ़ानी  होवी  ।  जहा  तक  मुझ  स्मरण  है
 स्केडें  निवयन  कड़ीज में एल में  एज  wre  रिटायरनेड
 65  बर्ष  से  भी  ऊपर--कश्ायद  70  बरई---

 कर  दी  गई है  1  जैसे  जैसे  सास्डेविदी  बढ़ी
 है,  वैसे  &  एज  os  रिटारमेंट भी  बढ़ा
 दी  गई  है,  कम  गहीं  की  गई  है।  भारत  का

 पहला  उदाहरण  है  कि  ह. ह  एसाउस्स  किया
 गया  है  कि  हम  एज  पाप  र्टायरमेंट को  कम

 करते  या  रहे  है।  यह  ठीक  बात  नहीं  है।  मै
 जंगी  महोदय  से  ब्रार्षना  कलगी  कि  ह.  इक
 तरफ  ध्यान  हैं  ।
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 में  निवेदन  करना  भाहंती  हू  कि  प्राज
 हमारे देश  में  एकता  की  अरूरत  है।  हमारी
 सरकार ने  यह  ो  एक  नई  व्यवस्था  की

 है,  कि  हम  इस  सदन  में  भा  कर  इस  देश  को

 प्रनुगणता  को  कायम  रखने  कौ  शपथ  लेने

 लग ेहै  वह  बहुत  भच्छी  है।  लेकिन  उस  के
 साथ  साथ  हम  जो  काम  कर  रहे  है,  वे  देश
 की  झंछवण्डता को  बनाए  रखने  वाले  नही  है,
 बल्कि  देश  को  | ह  खड  करने  वाले  है

 में  समझती हूं  कि  आज  देश  की  एकता

 के  रास्त ेमें  जो  सब  से  बडी  शकावट है,  वह  हैं
 कूब  जोस्ज  t  क्‍या  हम  एक  देश  हैं  बा झनेक  देश
 हैं?  यदि  हम  एक  देश  हैं,  तो  भगर  हम  भूखे
 रहेंगे,  हो भाष  पेट  सब  भूखे  रहेंगे  ग्रोर  झगर
 भर-वेट  मिलेगा,  तो  सब  वेट  भर  के  खा  लेंगे  ।
 लेकिन माज  हम  ने  हर  एक  स्टेट को  झसग
 झलग  जोन  में  बांध  दिया  है  शौर  उस  का
 परिणाम  यह्है  कि  चारो  तरफ़  स्मगलिंग
 भौर  बेइताह  करप्शन  चल  रहा  हैं  ।  जहा
 भी  ज्ोन्य  को  तोडा  जाता  है,  वहा  दाम  कुछ
 गिरते ही  हैं,  बढ़ते  नहीं  हैं  1  में  जानती हु  कि

 अगर  शोन्य  को  तोड़  दिया  जाये,  तो  किसी
 किसो  जगह  भावद  दाम  बढ़ेंगे, लेकित  उस  का
 सर्ब-साधारण  झमर  दाम  कम  होने  का  ही
 होगा,  बढ़ने  का  नदी  |

 हमारे  सामने  यूरोपियन  इकासासिक

 कुम्युनिटी  की  मिसाल  मोजूद  है  ।  मगूरोप  के
 झलग  प्रलग  कई  देशो  ने  भपने  ट्रेड  बेरियर्ज  को
 खत्म  कर  दिया  शोर  इस  के  परिणाम-
 ered  उन  की  प्रासपेरिटी  भौर  समृद्धि  इतनी
 बढ़ी है  कि  इगलेंड  सौर  कई  दूसरे  मुस्क,  जो
 पहले उस  सदन  में  शामिल  नहीं  हुए  थे
 आज  हाथ  जोड़  कर  उस  में  शामिल होगा
 चाहते  हैं,  जब  कि  बहु  संगठन  उन  को  शामिल
 नहीं  करता  है  । लैकित हम भ्पने देश म हम  पने  देश  मे  दीवारें
 जड़ी  कर  के  ट्रेड भो  -  चम  कर  के
 पनी  wretfat  को  रोक  रहे  हैं,  झपनी
 सभस्यात्रों  को  भी  बढ़ा  रहें  |  शौर  देश  में

 रम्य सो भाला के साते
 में  कायद  न

 ॥

 ASADHA  I4.  869  (SAKA)  (iin  of  Home  Affaire)  —  9774

 देश  मैं  एकता  कौ  भावना  के  मार्ग  में
 जो  एक  शौर  रुकावट  है,  मे  उस  की  भौर
 ह  मती  महोदय  का  ध्यान  दिलाना  चाहती
 हूं  1  प्राज  स्थिति  यह  है  कि  काश्मीर  भौर
 झासाम  शौर  कुछ  प्रत्य  एरियाज  में  सब
 लोगो  को  प्रापर्टी  राइट्स  प्राप्त  नही  हैं  a
 फेक  इन्सान  का  एक  ही  घर  होगा,  दो  नहीं
 होंगे,  यह  तो  मैं  समझ  सकती  हू  ।  लेकिन
 यह  कानून  बना  देना  कि  देश  का  सागरिक
 एक  जगह  पर  अभ्रपना  धर  बना  सकता  है,
 दूसरी जगह  पर  नहीं,  ठोक  नहीं है  में  कहना
 आहती हु  कि  यह  देश  की  एकता  कायम  करते

 बालो  बात  है  1  इस  व्यवस्था  को  खत्म  करने
 की  भावश्यकता  है,  ताकि  देश  का  कोई  भी
 नागरिक  देश  के  किसी  भी  हिस्से  में  जा  कर
 रह  सके  1

 देश  की  एकता  को  छिन्न-भिन्‍न  करने
 आाली  एक  भोर  चीज़  है  हमारी  सविसिद्ध  का
 हाता  ।  हम  ने  यह  प्लानिंग किया  कि  हमारे
 महा  इजीनियर्ड,  डाक्टर्स  भौर  नसों  भ्रादि
 कोइ तना  कमी  है  धौर हमें हमे  इतने  भौर  चाहिए  t
 लेकिन  झाज  झाप  देख  लीजिए  कि  महस में में
 नसें  खाली  बेठी  हैं,  बगाल  में  डाक्टर  खाली
 बैठे  हैं  भौर  जगह  जगह  इजोनियर  खाती
 बैठने लगे.  हैं,  क्योंकि उन  को  नौकरी

 नहीं  मिलती  है  ।  इस  का  बारण  यह  है
 कि  मैं  पपनी  स्टेट  में  कपन ेही  लोगो  को

 शमी  पर  भाप  भपनी  स्टेट में  भ्पने ही  लोगी
 को  लेंगे।  इस  तरह  से  हम  झपने भाप  को

 छोटे  छोटे  टुकड़ों  में  थाट  लिया  द॑  हमने
 शौर  हम  एक  देश को  तरह से  काम
 नहीं कर  रहे  हैं।  मेरी  ना  है  कि  भ्रगर

 हम  से  प्लानिंग करना  है,  अगर हम हम  से  सोगो

 को  ट्रेनिय  देनी  है,  वो  ह  झत्यन्त  भ्रावश्यक

 है  कि  इस  देश  को  एकता  को  महदेनचर
 रखते  हुए  शौर  इत  देश  को  शडरियात  को

 पूरा  करते  की  दृष्टि से  हम  झपी  सविधिस

 का  ऐसा  ढोचा  बनायें,  जिस  से  देश  के  जिस



 DG.  JULY  5,  087 9775

 [aro  सुशीला  नगर]
 भाग  में  भी  आवश्यकता  हो,  वहां  पर  इस

 लोगों  को  भेजा  जा  सके,  भौर  हमारे  तासीम
 पाए  हुए,  ट्रेन्ड  प्मतिल  का  पूरा  उपयोग
 हो  सके  tr

 ara  लिग्विज्म,  कास्टिजम,  शौर
 प्राविशलिज्म  ये  तीन  चीजें  हमें  सब  से
 ज्यादा  तबाह  करने  थाली  हैं|  झाज
 भाषा  शरीर  जात-पात  के  कारण  हमारे

 टुकड़े  हो  रहे  हैं।  भाज  हमारे  राज्यों  की

 बाउडरीज़  को  ले  कर  ऐसे  सिर  फूटते  हैं,
 जैसे  हमारे  राज्य  कोई  भ्रलग  झलग  देश  हो  |

 मैं  कहना  चाहती  हूं  कि  देश  का  कोई  भाग  इस
 राज्य  में  रह  गया  या  उस  राज्य  में  रह  गया,
 इस  मे  क्‍या  प्रन्तर  पड़ता  है  ?  हमें  अपने  देश
 के  सब  नागरिकों  की  रक्षा  करनी  है  भौर
 खाने,  तागीम  शोर  रहने  झ्ादि  की  उन  की
 सब  प्रावश्यकतायें  पूरी  करनी  हैं  चाहे  में
 कही  भी  हो  ।

 मैं  भाशा  करती  हू  कि  हमारे  गृह  मत्ती
 महोदय इन  चन्द  बातों की  तरफ  ध्यान  देंगे  1,
 मैं  जानती  हू  कि  बह  कैबल  मीठा  बोलमे  वाले
 ही  नहीं  हैं,  बल्कि  बह  बड़ी  मेहनत  भोर

 सूझ-बृझ  से  काम  करने  वाले  भी  हैं  |  इस
 लिए  मुन्ने  विश्वास  है  कि  बहू इन  कठिनाइयों

 को  डर  करम ेसे  सफल  होंगे  ।

 इन  शब्दों  के  साथ  मैं  इन  मांगों  का
 समर्थन  करती  हूं  t

 Mr  Chairman:  Shri  Anbuchezhian

 भरी  शकाहाबोर  शास्त्री  (हापुड़)
 -

 सभापति  महोदय,  मैं  निवेदन  करना  चाहता
 हैं  कि  कुछ  श््पों  के एक  सदस्य  को  भी  प्रभी

 मौका  नहीं  मिला  है,  जब  कि  दूसरे  |...  के  दो  तीन
 सदस्य  बोल  चुके  हैं।  झाप  को  इस  बात  का
 ओ  ध्यात  रखना  चाहिए  कि  पहले  प्रत्येक
 हुप  के  एक  एक  सदस्य  को  मौका  मिल  जाये

 शौर  बाद  में  उन  के  दूसरे  या  तीसरे  सदस्यों  को
 मौका  मिले  ।

 क्र

 ओ  नाथ  पाई:  मैं  इस  बात  का  समन
 करता  हूं  ।  पहले  तो  सब  प्रुप्स  के  एक  एक
 सदस्य  को  मौका  सिलना  चाहिए  भौर  फिर
 जिस  ग्रुप  का  कोई  समय  बचे,  उस  को  दोबारा
 मौका  दिया  जाये  ।

 Mr.  Chairman:  The  suggestion  made
 by  the  hon.  Member  is  certainly  very
 acceptable,  but  there  is  a  scheme  of
 things  left  by  the  Deputy-Speaker,

 (Min.  of  Home  Affairs)

 wt  we  सि०  सहगल :  भगर मैं  साफ
 साफ ष्  तो  ये  जितनी  बातें टो रही टो  रही  है
 ये  पाननीय  डिपुटो  स्पीकर  की  वजह  से  हो
 रही  है  मुझे यह  बात  कहने  में  डर  नहीं
 है  |  हर  एक  स्टेट  के  सदस्यों को  बोलमे
 का  मौका  मिलना  चाहिए,  चाहे  वह  नॉगालीड
 हो  या  कोई  पन्थ  स्टेट  हो  1  इसी  प्रकार  हर  एक
 पार्टी  के  सदस्य  को  मौका  मिलना  चाहिए

 Shri  Nath  Pal:  Mr  Chairman,  you
 observed  just  now,  if  I  heard  you  cor-
 rectly,  that  you  are  following  a  list
 left  behind  by  the  Deputy-Speaier
 But  may  I  point  out  that  once  you
 occupy  the  Chair,  your  discretion  is
 absolute,  subject  to  the  approval  of
 the  House  You  are  free  to  call  upon
 anybody  you  think  fit.

 श्री  रणयौर  सिहु  ले  किन  हू  नहीं  होना
 चाहिए कि  किसी  स्टेट  में  छ  छ  सदस्य
 बोले  और  किसी  स्टेंट  से  एंक  भी  महीं  q

 i Shri  Nath  Pal:  Though  there  ‘s  a
 which  is  a  guideline,  I  think  the
 posal  made  by  Shri  Prakash  Vir
 tri  ls  an  eminently  senmble  one,
 has  been  the  practice  of  the  House
 each  group  should  get  at  least
 spokesman  and  the  bigger  groups
 allowed  to  use  their  time  providing

 pad
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 Shri  Anbucheshian  (Dindigul)  Mr
 Chairman,  Sir  I  find  from  the  report

 Guards  is  4  5]  lakhs  against  the  target
 of  6  82  lakhs,  and  also  that  the  State
 Governments  and  the  administrations
 of  the  Union  territories  have  been  ask-
 ed  to  make  the  Home  Guards  organ-
 isation  permanent  It  is  stated  that
 the  annua)  expenditure  on  the  Home
 Guards  organisation  is  Rs  357  crores
 and  the  liability  of  the  Central  Gov-
 emment  छ  Rs  80  crores  When  we
 are  spending  crores  and  crores  of
 rupees  for  the  defence  of  the  country,
 I  suggest  that  the  Home  Guards  organ
 wuation  28  not  necessary  now  The
 Home  Minister  must  abolish  it
 l6  brs,

 The  present  attitude  of  the  Central
 Government  5  indirectly  showing  chat
 the  Presidents  rule  may  be  imposed  m
 some  States  If  it  so  happens  it  us
 absolute  injustice  and  it  is  undemo
 cratic  It  a3  not  good  for  "he  welfare
 of  the  country  So  the  Home  Mus
 ter  must  be  very  careful  in  this  matter

 The  DMK  oe  of  the  opinion  that
 privy  purses  should  be  abolished  [he
 Congress  Government  shouted  for  the
 past  «o  many  years  for  the  creation  of
 4  Classles«  soclety  But  it  has  created
 a  class  of  people  who  have  been  given
 priv  purses  and  other  privileges
 The  Home  Minister  must  take  imme-
 diate  uction  to  abohsh  privy  purses
 If  st  becomes  necessary  Government
 need  not  hesitate  to  amend  the  Consti-
 tution  for  thie  purpose

 Hegarding  the  stenographers  ir  the
 Central  Secretariat  Service,  they  are
 offered  very  poor  promotion  prospects
 When  compared  to  other  employees  mn
 the  Central  Secretariat  Service,  they
 ire  placed  ॥  the  worst  condition  m

 20  years’  service,  who  afe  yet  to  get  a
 single  promotion  in  thelr  life  So,  I
 would  appeal  to  the  Home  Minister  to

 ASADHA  i4  2889  (SAKA)  (Min  of  Home  Affaits)  ons

 About  the  language  problem,  our
 Constitution  lists  5  languages  as  our
 national  languages  I  conmder  that
 no  language  is  superior  to  the  other
 languages  So,  all  the  I5  national
 languages  should  be  treated  equally
 and  equal  opportunities  should  be
 given  for  their  development  of  politi-
 cal  leaders  They  may  be  shifted  to
 party  rooms  and  the  portraits  of  great
 poets  and  philosophers  must  be  jlacea
 there  In  this  connection,  I  suggest
 that  the  portrait  of  a  very  great  Tamil
 poet,  Thiruvalluvar  who  lived  2000
 years  ago  and  who  is  the  author  of  the
 immortal  work  Thirkkural  must  be
 placed  there

 श्री  wetenfre  ene  मभाषति
 जी,  स्वतत्र  भारत  में  जिस  स्वस्थ
 झौर  स्पष्ट  वातावरण  में  कुछ  महत्वपूर्ण
 निर्णेय  सिये  गये  थे  उनमें  राष्ट्रभाषा  का
 प्रश्त भी  एक  था।  भारतीय  मबिषाः  सभा
 प्रे  सर्वसम्मति  से  देश  की  राष्ट्रभाषा  क्‍या  हो
 इस  प्रश्त  पर  निर्णय  लिया  गया  था।  उसी
 सम्बन्ध  में  भूतपूर्व  राष्ट्रपति  Be  राजेख
 प्रमाद  न ेसमय  समय  पर  दो  अपने  च्ादेश  भी
 जारी  किये  7  राष्ट्रपति  का  एक  भादेश
 27  मई,  i952  को  निकला  और  दूसरा
 आदेश  27  अपैस  i960 को  ।  इस  बीच में
 i952  झौर  960  के  बीच  दो  परिवर्तन

 हुए  ।  सब  से  पहले  खेर  कमीशन  की  नियुक्ति
 हुई  राजभाषा  के  प्रश्न  पर  ।  खेर  कभीशन  के
 निर्णय  जाने  के  बाद  फिर  ससदीय  समिति  की

 नियुक्ति  हुई  भौर  सतदीय  समिति  की  नियक्ति
 के  बाद  राष्ट्रपति  ने  दूसरा  झपना  आदेश
 r960 में  दिया  ।  मेरे  हाथ  में  यह  पुस्तक  है
 जो  गृह  मल्नालयव  को  शोर  से  प्रकाशित  है  ।
 इसका  नाम  है  हिन्दी  सम्बन्धी  भादेशों  का
 सकसन  t  मेरा  अपना  विचार  है  जो  राष्ट्रपति

 मे  इसमें समय  समय  पर  जो  आदेश  दियें  हैं--
 मैं  झादेश  शब्द  का  उपयोग  जानबूझकर
 इसलिये कर  रहा  हू  कि  उन्होंने  भादेश  दिये  हैं,
 झास्यासन नही  दिये  हैं।  राष्ट्रपति के  देशों

 को  ही  प्रथ तक  20  वर्षो  में  कार्यान्वित किया
 गया  होता  तो  यह  राजभाषा  का  प्रश्न  कभी  का
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 सुलझ  गया  होता  ।  सभापति  जी,  राष्ड्रपांत
 के  झादेश  में  इस  प्रश्न  पर  इसमें  लिखा  है  :

 i.  जिन  भ्रनुभागों  में  हिन्दी  जानने
 वाले  कर्मचारियों  की  ससा  प्रधिक  है  बहां
 हिन्दी  में  कार्य  कराया  जाय

 2.  सरकारी  निमंत्रण  दोनों  भाषाभों

 मेहो।

 3  हिन्दी  प्रशिक्षित  कर्मचारियों
 को  जिनके  प्रशिक्षण  पर  सरकार  का  प्सा

 औ अय  इपा है  नन्हे  हिन्दी  नें  काम  करने
 की  सुविधा  हो  ।  उनसे  हिन्दी  के  काम
 कराया  जाय  ।

 4  हिन्दी  पन्नों  के  उत्तर  हिन्दी  में
 दिये  जाय  |

 5s.  हिन्दी  भाषी  राज्यों  के  साथ
 केन्द्रीय  कार्यालय  से  पत्न-व्यवहार  हिन्दी  में
 भले  भले  ही  मूल  पत्र  भ्रग्रेजी  में  हो  ।  जो
 हिन्दी  भाषी  राज्य  हैं  भले  ही  मल  पतन
 झग्रेजी  में  आये  लेकिन  उन  का  उत्तर
 हिन्दी  में  दिया  जाय

 6  चौथों  श्रेणी  के  कर्मचारियों  के
 माथ  पत-व्यवहार  व  श्रादेश  हिन्दी  में  हो  1

 इस  प्रकार  के  बहुत  से  इसमें  अझादेश  हैं
 जो  कि  समय  समय  पर  राष्ट्रपति  जी  की  भाशा
 के  हारा  दिये  गये  शौर  उसी  झाघार  पर

 ह  मतालय  ने  समय  समय  पर  कुछ  सर्कुंसर
 मिकाले  और  वित्त  मतालय  ने  भी  समय  समय
 पर  इसो  प्रकार  की  कुछ  विज्ञप्तिया  जारी
 की  1

 लेकिन  एक  सब  के  बड़ी  चीज  जिसको  कि
 मैं  बहुत  भ्रापत्तियनक  मानता  हूं  वह  यह  है  कि
 संघ  लोक  सेवा  शभ्रायोग  के  बारे  में  बेर
 कमीशन  की  रिपोर्ट  यह  भी  कि  उसमें  हिन्दी
 शौर  शदेजी  रोगों  का  ज्ञान  माध्यम  बवाया
 खाद  बोग्यता  का  ।  उसके  शाद  जो  dete

 (Min.  of  Home  Affairs)
 समिति  की  रिपोर्ट  झाई  ससे बैर शैर  कमीशन
 कौ  इस  रिपोर्ट  को  स्वीकार  तो  किया  लेकिन
 स्वीकार  करने  के  साथ  साथ  उसने  सरकार  से
 भनुरोध  किया  कि  4  भाषाएं जो  कि  संविधान

 की  झाठवी  प्रनुसूची  में  हैं  बह  भी  क्या  न  लोक
 सेबा  भायोग  की  परीक्षाओं  का  माध्यम  हो
 सैकती  हैं,  इस  सम्बन्ध  में  एक  विशषज्ञों  की
 समिति  निमुक्‍्त  की  जाय  ।  राष्ट्रपति  में
 बैसके  ऊपर  जो  प्रादेश  दिया  उसको  में
 पढ़कर  सुताता  हू

 “कुछ  समय  के  पश्चात्‌  वैकल्पिक
 wT  के  हुए  के  किक  क  &  कुह
 करने  के  लिए  गृह  मत्रालय  we  लोक  सेवा
 झायोग  के  साथ  परामर्श  करके  ‘emer
 कार्रयाई  करे  1  वैकल्पिक  माध्यम  के  रूप  में
 विभिन्न  प्रादेशिक  भाषाशों  का  प्रयोग
 करने  से  गभीर  कठिनाहया  पैदा  हीने  की
 संभावना  है,  इसलिए  बैकल्पिक  साध्यम
 के  रूप  में  विभिन्न  प्रादेशिक  आाधाझों
 का  प्रयोग  शुरू  करने  की  व्यवहायंता
 को  जाज  करने  के  सिये  विशेषज्ञ  समिति

 नियुक्त  करता  भ्रावश्यक  तहीं  ta

 मैं  इस  बात  को  इस  लिये  कह  रहा  हू  कि
 शकच्ट्रपति  का  बादेश  निकलने  के  बाद  कांग्रेस
 बेकिंग  कमेटी  की  1 0... उ  हुई  ।  कांग्रेस  वकिस
 केम्ेटी  ने  यह  निश्चय  किया  कि  सथ  लोक  सेवा
 भायोग  में  44  भाषाशरों  को  माध्यम  बनाया
 जाय  उसके  बाद  मरकार  ने  भी  यह  निर्णय
 कर  लिया  मैं  गह  मंत्री  श्री  चलगग्त  राज
 ैब्हाण  से  जानना  चाहता  हूं  कि  राष्ट्रपति  के
 ष्स  झादेश  के  विपरीत  क्या  किसी  दूसरे
 सब्ट्पति  में  इस  झादेश  को  समाप्त  किया  कि

 मेह  झादेश  राष्ट्रपति  का  नहीं  चले  या  पाशिया-
 मैट  मे  इस  भादेश  की  समाप्ति  के  सम्बन्ध  में
 किसी  प्रकार  का  कोई  were  पास  किया
 गैया?  कांग्रेस  बकिंग  कमेटी  क्या  पालियामेंट
 भ्रौर  राष्ट्रपति  से  भी  ऊपर  हो  गई  कि  शष्ट्रपति
 कोई  अादेश  जारी  करे  शौर  किस  बकम
 फैसेटी  के  कहने  के  झनुसार  सरकार  द...  कर
 विनय  लेती  चली  आन  ?  एक  झोर  सरकार
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 आया  विधेयक  को  लाने  के  लिए  कह  रही  है  कि
 नेहरू जी  के  ऋश्वासन को  पूरा  किया  जायगा।

 लेकिन  मैं  कहना  चाहता  हू  कि  नेहरू  जी
 के  झ्लाश्यासन  हैं  भौर  राष्ट्रपति  का  झादेश

 है।  पर  इस  सरकार  की  वृष्टि  मे  राष्ट्रपति
 के  धादेशों  का  ag  मूल्य  नहीं  है  जितना  कि
 भ्रध्ान  मत्री  के  दिये  हुए  झ्राश्वासन  का  मूल्य
 है।  प्रधान  मत्री  के  दिये  हुए  जिस  भ्राश्वासन
 की  अर्धा  सरकार बार  बार  करती  है  वह  क्या  हैं

 हू  भी  मैं  बता  देना  चाहता  हू  ।  प्रधान  मल्ली  ने
 अपने  भाषण  मे  स्पष्ट रूप  से  कहा  कि  भहिन्दी
 भाषी  राज्यों  के  निवासियों  की  राय  जानने
 के  बाद  ही  उन  राज्यों  के  ऊपर  केल्लीय  कार्यों
 के  लिए  हिन्दी  का  प्रयोग  वाछनीम  माना.
 बायंगा  ।  उस  में  कही  यह  सही  हैँ  कि  एक  भी

 अहिन्दी  भाषी  राज्य  जब  तक  उसको  स्वीबार
 मं  करे  तब  तक  शमी  का  प्रयोग  चलता

 रहेगा।  ऐसी  स्थिति  में  प्रधान  मन्त्री  के

 आश्वासन  के  जाद  में  एक  छोटे  से  राज्य  को
 बीटों  पावर  या  विशेषाधिकार  देगा  यह
 ब्रघान  ह... ह  की  भावनाध्ों  का  भी  झपमान
 करना  है  और  देश  की  भावनाभों  का  भी

 श्रपमान हैं  1

 जभी  गृह  भन्तालय  के  राज्य  मत्रो
 थ्री  विद्या  चरण  शुक्ल  जी  कह  रहे  थे  कि

 हम  ते  राजभाषा  के  प्रयोग  के  लिए  बडा  काम
 किया  2)  हाय  मैं  कुछ  इसके  उदाहरण  देना

 बहता  हू  कि  जो  इन्होंने  कार्य  किये  हैं  इन्ही
 के  अपने  श्ाकडो  से  ।  भाज  प्रात  काल  हो

 बाल  स्टेनोग्राफरो  को  संख्या  2,025  थी।
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 इसी  से  थोडा  प्रनुमान  तो  भाप  लगाइये,
 इससे  श्राप  को  पता  लगेगा  कि  किस  प्रकार
 की  स्थिति  इस  सरकार  के  निर्णयों  की  |  ?

 भाषा  विधेगक के  सबंध  में  मैं  केवल
 इतना  ही  कहना  चाहता  हू  कि  सरकार  की

 इन  दुलमुल  नीतियों  का  परिणाम हैँ  कि  सात

 हिन्दी  राज्यों  में  से  चार  राज्यों  में  कांग्रेस
 की  सरकारे  समाप्त हो  गई  t  एक  जगह
 राजस्थान  &  किसी  तरह  घींगामुश्ती
 कर  के  कांग्रेस  की  सरकार  बनी  है।  जाकी दो
 राज्यो  हिमाचल  और  मध्य  प्रदेश  मे  काग्रेस
 की  सरकार  किसारे  पर  श्  चुकी है  |  प्रगर
 सरकार  की  यह  ही  स्थिति रही  तो  मैं  कहना
 आहता हू  कि  देश  सरकार की  दुलमुल  नीति

 को  देर  तक  सहन  नहीं  कर  सकेगा  ।  इस  लिए
 इस  विधेयक  को  लाते  समय  सरकार  थोडा
 झाखें  खोलकर  कार्य  करे  झौर  कोई  निर्णय

 इस  प्रकार का  न  ले  सभापति  जीं,  मैं  बढ़
 स्पष्ट  शब्दों  br  कहना  बहता हू  कि  हमारा
 यह  कभी  अभिपश्राय  नहीं  कि  हिन्दी  जबरदस्ती
 मास  पर  लादी  जाय  था  बंगाल  पर  लादी
 जाय  जब  सक  उन  राज्यों  के  निवासी  सहर्ष
 इस  को  स्वीकार  न  कर  लें  ।  लेकिन  इस  में
 क्या  भ्रपतति  है  जो  सात  हिन्दी  भाषी  राज्य

 हैं.  उनके  साथ  केन्द्रीय  सरकार  को  झपना

 कारोबार हिन्दी  भे  करने  मे  य|  उनसे  जो  केन्द्रीय
 सरकार के  कार्यालय  हैं  उनके साथ  हिन्दी
 में  झापना  कारोबार  करने  में  केन्द्रीय  सरकार
 को  क्या  प्रापत्ति है

 ?
 यह  मैं  गृह  मत्ती से

 जानना  चाहता  है  1

 दूसरी  चीज़  जो  मैं  बहना  चाहता  हू...

 Shri  B.  N.  Shastri  (Lakhimpur?:  Do
 you  mean  to  say  that  only  Hindi-
 knowing  should  be  Central

 employees?

 की  starrer  | ,.. | ड  :  दूसरी  भीद

 जो  मैं  दिशेष  रूप  से  कहना  चाहता हूं  वह  है--

 अम्मू  काश्मौर  के  सम्बन्ध  में  ।  जम्मू  श्मीर,
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 [थी  प्रकाशबीर  शाक्षी]
 की  स्थिति  बडी  गम्भीर  होती  चली  जा  रही
 है,  भाप  नक्‍्सलवाही  की  तरफ़  ज़रूर  ध्यान  दें,
 लेकिन  जम्मू  काश्मीर  का  स्थिति  तेज़ी  से
 बिगडती जा  रही  है,  उसकी  गम्भीरता  से  भी
 ore  न  मोड  |  भाज  जम्मू  काश्मीर  में

 घुस-पैठियो  की  सख्या  निश्चित  रूप  से  कुछ
 झुक  गई  है,  भौर  नये  घुस-पैठिये  पाकिस्तान  ले

 नहीं  झा  रहे  है  1  लेकिन मैं  प्रापको  यह  कहना
 जाहता  हू  कि  पाकिस्तान  के  जासूस,  पाकिस्तान
 के  भेदिये  भाज  बहुत  बडी  सख्या  में  जम्मू-
 काश्मीर  में  हें।  धाज  उनको  नये  (घुम  दो
 को  भेजने  की  ज़रूरत  नही  हैं।

 दूसरी  बात  दुर्भाग्य  से  यह  हैं  कि  जम्मू
 काइ्मीर  के  जो  मुख्य  मत्री  हैं,  वे  भ्राज  भारत
 के  विदेश  मन्नी  का  भी  पार्ट  दां  कर  रहे  हैं।
 अभी  प्रब-ईसराइल  युद्ध  के  समय  जम्मू
 काहमीर  के  मुख्य  मत्री  ने  एक  वक्तव्य  दिया
 था।  गृह  मत्रो  जी  ने  भो  शायद  उसको
 बढ़ा  होगा।  उसके  बाद  जिस  प्रकार  से
 श्रीनगर  में  उत्पात  प्रारम्भ  हुए,  वह  प्रापको
 मातम  हैं।  दो  गिरजाबरों  को  जलाया  गया,
 कक्वियन  कलेज  की  विल्डिग  को  जलाया

 गया  ।  Wo  7०  a  स्कूल  में  लाखों  पय
 का  नुकसान  किया  गया  ।  ऐसी  स्थिति  में

 जब  कि  जम्मू  काइमीर में  इतनी  गढी  सखया  मे
 पाकिस्तानों  भेदिय  काम  कर  रहें  है,  झ्रान्तरिक

 दृष्टि  में  वहा  के  वातावरण  में  बहुत  बड़ा
 'पमन्ताष  फँला  हुआ  हैँ,  ऐसे  समय  में  शेख

 धब्बुल्ला  का  छाइन  ने  सम्बन्ध  में  गृह  मली
 को  झाला  छोल  कर  ौर  दिमाग  स्पष्ट  कर  के
 निर्धम  लेता  जाहिय  i  कही  ऐसा  ने  हो  कि
 कस  को  फिर इस  प्रकार  को  गम्भीर  परिस्थिति

 पुन  पैंदा  हो  जाय  जिसको  कि  केन्द्रीय  सरकार
 न  सम्भाल  सके  और  जम्मू-काश्मीर  में  ऐसी
 प्रबांछतीय  स्थिति  बैबा  दो  जिसकी  कल्पना
 भी  नाज  सरकार  के  मस्तिष्क  में  नहीं  है  ।

 जहा  तक  नक्‍सलदाड़ी  का  सम्बन्ध  है
 4  उस  बातों  की  चर्चा  महीं  करता  चाहता

 कि  पींकिय  रेडियो  से  क्या  ब्राडकास्ट हो  रहा  है,
 डाका  रेडियो  से  क्या  ‘Sree  हो  रहा  है,
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 कराती  रेडियो  से  क  ब्रादकास्ट हो हो  रहा  है  ।

 सभापति  जी,  मैं  झापके  माध्यम  से  यह  कहना
 चाहता हु  कि  प्राज  इतने  दिनों  के  बाद  भी
 वहां  की  घटनादधों  के  सम्भन्ध  में  केलीव
 सरकार  या  कांग्रेस  की  गवनेमेट  मक  अन  कर
 बैठी  पहे,  परिस्थितियों  को  दूर  से  दर्शक
 के  रूप  में  देखती  रहे  यह  ठीक  नहीं।  एक  एक
 दिन  पत्चिमी  बगाल  और  नक्‍सलवाड़ी  के
 सम्बन्ध  से  भारतीय  सरक्षण  की  दुष्टि  से
 बड़ा  गम्भीर  निकल  रहा  है  झोर  धापकी  इस
 उपेक्षा के  बड़े  मम्भीर  परिणाम  होने  वाले  हैं  1
 झाग  की  घटनायें,  सूटे  जाने  की  घटनायें,
 बलात्कार  की  टनायें  तगातार  हो  रही  हैं
 wet  हाल  में  कुछ  मभीर  बटनायें  घटी  हैं,
 जिसका  झजय  मुखर्जी  की  सरकार  के  एक
 मिनिस्टर-.श्री  देव  प्रकाश  राय,  जो  कि
 गोरखाली  मिनिस्टर  हैं,  ने  उल्लेक्ष  किया  है  |
 एक  गणेश  लोहार  नामक  बढे  प्रतिष्खित
 ब्यक्ति  हैं,  उनके  भ्रपने  सामने,  सनव  बच्चों  के
 सामन,  उनकी  पत्नी  के  साथ  दुर्व्यवहार
 किया  गया  ।  उनक  हाथ  पैर  बधने  के  बाद  |
 इस  घटता  को  लेकर  थ्बी  दव  प्रकाश  राय  ने
 श्री  प्रजय  मुखर्जी  को  फहा  कि  या  तो  इस  को
 दबाया  न  जाय  शौर  यदि  दबाया  जाता  है  तो
 मैं  गबनंमेट  में  सम्मिसित  रहने  को  तैयार
 नहीं  हू  तब  विवश  होकर  भ्रजय  मुखर्जी
 को  उम्र  तथ्य  को  प्रकाश  में  वाया  पढ़ा।
 म  प्रकार  धौर  भी  न  जाने  कितनी  बटनायें
 बहा  पर  हो  रही  हैं  t

 मरे  पास  एक  पत् है  जो  उसी  क्षेत्र  से
 एक  माननीय  समव  सवस्प  के  नाम  झाया  है
 मैं  जात-यूप्त  कर  पत्न-सेखक  का  नाम  नहीं
 देना  चाहता  हूं  ।  इन्होंने  धांशू  निशाते  हुए
 झपने  Coy  में  लिखा  है  कि  क्या  हम  को  भारत

 *  सरकार  इस  प्रकार  का  संरक्षण  देने  के  लिये
 तैयार  नहीं  है  कि  हम  अपने  भर  में  अपने
 बच्चों  के  साथ  स्वाधिमान  के  साथ  रह  फें  |
 हम  ते  क्या  प्रपराध्त  ढ़िया  है  यो  ote  हमें
 हमारे  बरों  से  निकाला  जा  रहा  है,  हमारे
 ं  में  शमारी  geen  गहीं  tae  प्रकार  के
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 कुछ  प्रश्न  इस  व्यक्तित  ने  भपने  पत्र  म ेलिख  कर
 भेजे  हैं।  wT  गृह  मत्री  चाहेंगे  तो  मैं  इनके
 ्ल  को  झापके  पास  भेज  दूगा  जिससे  कि
 श्राप  झनुसान  लगा  सकेंगे  कि  वहा  की  क्‍या
 स्थिति  &  |

 जो  बातावरण  आज  वहा  पर  चल  रहा  है
 शौर  ओ  स्थिति  वहां  पर  बन  रही  है  इससे

 केवल  पूर्वी  भारत  को  ही  खतरा  नहीं  है,
 मारे  देश  को  खतरा  है  |  पह  उसी  प्रादेश
 की  चूला  है--- 50  to  Paris  through
 Shanghai  and  Calcutta  इस  प्  WaT

 में  नागालैंड  भोर  मीजोहिल्स  को  ही  खतरा
 नहीं  है,  झगर  नक्‍सलबाड़ी  की  स्थिति  न
 मम्भली  तो  यह  खतरा  यहा  से  होता  हुआा
 बर्मा,  सिंगापुर  जौर  मलाया  से  जा  कर

 टब शने  वाला  है।  प्राप  इस  स्थिति  को  सामान्य
 ममझ  कर  न  बलें  1

 तोसरों  बात  जो  मैं  विशेष  रूप  से  कहना
 चाहता  हू  शौर  जिसके  बारे  मे  कई  महीने  हुए
 एक  प्  भी  मैंने  गृह  मत्नी  को  लिखा  था  1

 हिन्दुस्तान  ने  राजें-महाराजो  के  सम्बन्ध  में
 कांग्रेस  पार्टी  को  नीति  क्‍या  है,  उसके  विश्लेषण
 में  मै  झ्रभी  नहीं  जाना  चाहता,  लेकिन  इस
 बात  की  चर्चा  खुले  शब्दों  में  करना  चाहता हू
 कि  ाण  निजाम  हैदराबाद  के  सम्बन्ध  मे,
 जो  वर्लेमान  निज्ञाम  हैं,  उतने  सम्बन्ध  में
 झापने  कानों  में  इस  प्रकार  की  बातें  था  कर

 पढ़ी  होंगी  कि  पुशने  निद्धाम  के  प्ररदों  रुपये
 ©  हीरे  पौर  जवाहरात  को  ने  किसी  माध्यम
 से  बी  को  भेज  रहे  हैं।  इसकी  सूचना
 निज्ञाम  में  एक  बहुत  बढे  जिम्मेदार  झ्धिकारी
 ने  जो  मेजर  रैंक  के  हैं,  ग्रापको  प्पने  शिखित
 इस्ताक्षर  से  युक्त  पत्र  में  भेजी  है  4  मैंने
 झपने  ce  के  साथ  उस  पक्ष  को  धापके  पास
 भेजा  था  और  ाप  ने  गु  शिक्षा  कि  भाष
 द, क  पर  जानकारी  &  रहे  हैं।  लेकिन  वित्त
 ‘Werrent & crew tft के  राज्य  tet  शी  Ke  Te  eI

 इस  भरे  सदन  में  कहते  हैं  कि सरकार को  इस
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 प्रकार  की  कोई  जानकारों नही  हैं।  वे  टर्की
 धौर  ईरान  जो  झाज  पाकिस्तान  की  कमर  पर
 हैं,  कही  ऐसा  तो  नहीं  है  कि  आपकी  सापर-
 वाही  से  हमारा  पैसा  टर्कों  और  ईरान  की
 मारफत  पाकिस्तान  पहुंच  जाय  धौर  कल
 को  हमारे  ही  सिरो  पर  उसका  प्रयोग  किया
 जाय  ।  गृह  मती  इसको  सामात्य  कह  कर
 ने  टालें,  इस  चीज़  की  गम्भीरता  को  च्याकें  ।

 गोझा  के  सम्बन्ध  में  मुझे  एक  बात  जानकर
 कष्ट  हुआ  ।  जिस  समय  गोओआ  में  पुर्तंगाली
 सत्ता  थी,  जिस  समय  वहा  पर  पुतंगाली  दरिन्दे
 धर्म  परिवर्तत का  कार्य  कर  रहे  ये,  वहा  पर
 कुछ  भाई  ऐसे  भी  से,  जिन्होंने  झपने  प्राण
 हथेली  पर  ्  कर  धर्म  को  रक्षा  की  भौर
 उनको  फिर  प्रपने  धर्म  में  वापस  लाये  |  ाज
 30  हजार  प्रादमी  स्वतन्त  होने  के  बाद
 गोधा में  ऐसे  हैं  कि  जब  पु्ंगाली  गवर्नमेट  के
 समय वे  भपने  धर्म में  वापम  श्रा  गये  तो  उन
 लोगो  ने  प्रपने  धर्म  से  सम्मिलित  होना  चाहा,
 तब  पुतंगाली  गव्नमेट  ने  कहा  कि  जो  इस
 प्रकार  वे  प्रपने  धर्म  मे ंवापस  जाना  चाहेंगे
 उनको  75  २०  रजिस्ट्रेलन  फीस  देनी  होगी  ।
 झाज  भी  बह  काला  कानून  मोझा  में  बना

 हुमा  है  शौर  इसलिये  मजबूर हो  कर  में  लोग
 झपने  धर्म  को  दीक्षा  नहीं  ले  सके  हैं।  उन
 लोगों  के  नाम  इस  प्रकार  के  हैं--महादेव
 बरेती,  इकमणिपश्नन्तु  'फनेन्डिय,  इस  प्रकार
 के  उन  लोगो  के  नाभ  हैं।  स्वतन्तर  भारत  में
 थी झाज  इस  प्रकार  का  काला  कानून
 शोधा  से  लागू  है  कि  जो  लोग  झपने  धर्म  मे

 बापस  पाना  चाहें,  उनको  75० फीस  देनी
 पड़े  ।  इसी  कारण  उतको  मजबूर  हो  कर
 झपने  तामो  के  साथ वे  शब्द  सगाने  पढ़ते  हैं  1

 बह  भारत  सरकार  के  लिये  कसक  नही  है  तो
 क्या है

 ?  गृह  मत्रालय  इस  स्थिति  का
 विश्लेषण  करे  शौर  विश्लेषण  करने  के  बाद
 उन  लोगों  को  सुविधा  प्रदात  करे

 Shri  0.  N.  Patedia  (Jalore).  Mr.
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 peace,  law  and  ocder,  security,  protec-
 tion  of  the  fundamental  rights  of  the
 people,  satisfactory  functioning  of  the
 States  and  Centre  relationship  and  pro-
 viding  a  clean  administration  both  at
 the  Centre  and  in  the  States

 In

 yectives  it  is  necessary  that  the  Home
 Manstry  and  the  hon  Mimuster  in
 charge  of  the  home  portfolio  should
 on  occasions  rise  above  party  politics
 and  take  an  attitude  or  approach
 which  is  a  national  approach  by  which
 national  character  is  built  up  The
 success  or  otherwise  of  the  Home  ifin-
 istry,  therefore,  depends  upon  to  ‘yaat
 extent  the  Mumstry  has  been  able  to
 discharge  its  duty  towards  rising  above
 party  politics  and  towards  achieving
 these  objectives  in  order  to  iuculcate
 the  sense  of  belonging  to  the  nation

 Today  our  country  is  passing  through
 a  very  difficult  period  A  sense  of
 frustration  and  dissatisfaction  is  pre-
 vailing  all  over  The  cost  of  admunis-
 tration  ts  going  very  high  Corruption,
 red-tape  and  a  bureaucratic  system  of
 government  are  prevailing  m  the  entire
 country  All  these  things  have  gone
 so  deep  into  the  administration  that
 the  common  man  in  India  today  feels
 frustrated  and  helpless  to  such  an  ex-
 tent  that  probably  he  bas  lost  interest
 in  this  country  Why  has  it  happened?
 It  has  happened  mainly  on  account  of
 the  deteriorating  economic  conditions

 Mr.  Chairman:  Order,  order.  Let
 there  not  be  so  much  of  noise  when
 the  hon.  Member  spesks.

 Shri  D.  N.  Patedia:  The  sense  of
 frustration,  the  sente  of  helplessness,

 (Min.  of  Hame  Affairs)

 is  now  burdened  by  the  high  cost  of
 living,  and  relative  to  that,  his  income
 has  not  increased,  he  is  burdened  by
 lugh  taxation;  he  is  burdened  by  vari-
 ous  formalities,  various  curbs  and  vari-
 ous  impositions  imposed  by  the
 on  his  day-to-day  life

 In  this  connection,  may  I  give  an
 ulustration  of  a  merchant,  of  a  norma!
 merchant  in  my  constituency  In  Rajas-
 than  You  know  the  traders  in  semi
 towns,  in  places  which  are  not  very
 big  One  merchant  combines  the  func-

 food,  deals  in  cement,  deals  in  build-
 ing  materials,  deals  in  iron  and  steel
 and  what  not  Suppose,  that  a  mer-
 chant's  annual  turn-over  is  Rs  50,000,
 he  makes  a  saving  of  hardly  Rs  5,000
 out  of  that  turnover  As  against  that,
 for  each  of  these  items,  he  has  to  ob-
 tain  separate  licences,  he  has  to  obtain
 separate  permits,  he  has  to  file  separate
 returns,  he  has  to  observe  separate,  in-
 dependent  regulations,  over  and  above
 these,  he  has  to  file  the  sales-tax  re-
 turns  he  has  to  file  Income-tax  returns,
 he  has  to  observe  certain  establishment
 acts,  he  feels  so  much  bothered  about
 these,  he  feels  so  much  cramped  about
 these,  he  feels  as  uf  his  independence
 is  lost,  as  if  he  us  not  free  to  trade  and
 as  a  result  a  sense  of  frustration  creeps
 in  This  is  the  condition  of  an  aver~
 age  merchant,  of  an  average  trader,  in
 the  country  today

 gE
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 twenty  years,  only  20  miles  of  road
 have  been  constructed.  In  what  res-
 pect  are  we  beter  off?  So  much  of
 taxation  has  been  soked-  out  of  the
 society,  so  much  of  foreign  loans  have
 been  taken  from  various  countries.  In
 what  respect,  have  they  benefited  the
 society?  This  is  a  pertinent  question
 to  which  the  Home  Minister,  I  hope,
 will  definitely  reply.

 The  system  of  administration  which
 used  to  exist  at  the  time  of  British
 days  still  continues—the  collectors,  the
 police  authorities  and  the  various  State
 authorities  in  those  remote  places
 where  the  people  are  not  educated,
 where  they  are  still  downtrodden,  are
 using  the  same  machinery,  the  same
 method  of  suppression;  the  same
 method  of  terriorism  among  these  un-
 educated  people.  I  think,  the  Home
 Minister  definitely  knows  about  it  and
 he  will  definitely  take  care  to  see  that
 these  things  are  properly  set  right.

 In  this  connection,  I  would  like  to
 take  a  brief  reference  to  certain  re-
 marks  made  by  my  hon.  friend,  Mr.
 Dange,  yesterday.  In  the  course  of  his
 ‘speech,  he  used  various  slogans,  vari-
 ous  phrases  like  socialism,  communism
 and  capitalism,  princes  and  all  those
 things.  I  want  to  say  that  our  vision
 should  not  be  clouded  by  these  phras-
 es;  these  phrases  have  prevented  us
 from  looking  into  the  right  things.
 These  slogans  have  done  a  lot  of
 ‘damage,  a  lot  of  loss,  to  the  fabric  of
 our  national  character.  We  have  start-
 ed  becoming  intoxicated  by  these  slo-
 gans  and  the  effect  is  such  that  it  is
 even,  I  should  say,  more  potent  than
 wines  and  whiskies,  and  both  the  ruled
 and  the  rulers  are  under  its  perpetual
 infiuence,  all  the  time.  I  therefore,  for
 a  moment,  suggest  to  the  members  of

 ‘this  hon.  House  that  we  should  come  to
 the  brasstacks;  let  us  forget  about  the
 slogans.  What  is  our  objective?  Our
 objective  is  not  communism,  not  capi-
 talism,  nothing  of  that  sort.  Our  ob-
 jective  is  to  achieve  the  social  welfare;
 our  objective  is  to  achieve  prosperity,
 by  which  people  become  rich,  they
 have  better  living  conditions,  better
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 food  and  better  clothing.  Any  system,
 any  method,  which  helps  us  in  achiev-
 ing  this  objective  is  good  enough  for
 us.  Whether  it  is  private  sector  or  it
 is  public  sector  or  it  is  any  other  sec-
 tor,  let  all  the  sectors  be  national  sec-
 tors,  and  let  all  work  in  competition
 with  each  other.  That  should  be  the
 slogans  of  today.

 Shri  S.  A.  Dange  is  trying  to  mislead
 the  entire  country  with  his  theory.
 By  removing  a  particular  ‘ism’  and  by
 adopting  another  particular  ‘ism’  im-
 ported  from  a  foreign  country  to  which
 he  subscribes,  nothing  is  going  to  hap-
 pen.  So,  we  have  to  be  _  realistic
 about  it.

 I  now  come  back  to  the  main  sub-
 ject,  namely  law  and  order.  Much  has
 been  said  regarding  West  Bengal  and
 Naxalbari  in  particular.  There  is  no
 point  in  repeating  what  has  been  said,
 but  it  has  been  proved  by  various
 statement  by  persons  who  have  visited
 that  place  and  by  the  announcement
 on  the  Peking  Radio  that  there  are
 foreign  elements  positively  involved  in
 it.  If  Shri  S.  A.  Dange  wants  to  deny
 it  and  says  that  the  broadcasts  by
 Radio  Peking  may  not  be  given  im-
 portance,  let  it  not  be  given  import-
 ance,  but  fact  is  fact.  Whatever  Pek-
 ing  has  said  is  a  fact,  whether  you  give
 importance  to  it  or  not.  Certain  re-
 levant  portions  of  what  the  Peking
 Radio  has  said  and  of  other  press  re-
 ports  that  have  appeared  would  be.
 interesting  for  you  and  for  the  whole
 House,  including  the  Home  Minister.

 It  says:

 “The  revolutionary  armed  strug-
 gle  in  Darjeeling  district  was
 launched  by  the  Indian  people
 under  the  guidance  of  Mao  Tse-
 tung.  The  struggle,  the  broadcast
 said,  forecasts  the  approach  of  a
 great  people’s  revolution  in  India
 with  armed  struggle  as  its  major
 force;  it  urged  the  Indian  people
 to  follow  the  path  pointed  out  by
 Chairman  Mao.
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 (Shri  D  N.  Patodls).
 It  further  says.
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 Preparations  for  the  armed  etrug-
 gle  by  the  revolutionaries  of  the
 Indian  Communist  Party  in  Siligur?
 sub  division  began  as  long  as
 i985  when  they  provided  arms  to
 the  peasants  and  set  up  rural
 bases”

 Shri  Nath  Pai;  Where  is  this  quo-
 tation  from?

 Shri  D.  N  Patodia:  This  is  a  quo-
 tation  from  the  Radio  Peking  an-
 nouncement

 Another  report  which  has  appeared
 in  the  Sunday  Standard  of  July  2,  de-
 Pending  upon  the  personal  imvestiga
 tion  by  certain  persons  who  had  toured
 round  Siliguri  says

 ‘More  than  500  men  of  the  State
 police  are  waiting  for  a  signal  to
 storm  the  strongholds  of  the  Left
 Cammunist  extremists  who  are
 masterminding  the  unrest  there,
 while  the  wanted  rebel  leaders  are
 moving  freely,  gathering  arms  and
 exhorting  the  tribesmen  who  inhabit
 It  to  resist  the  police"

 This  us  the  real  position  On  the  one
 hand,  foreign  clerrerts  ore  involved  in
 it,  and  they  are  there  to  do  every  pos-
 sible  damage  On  the  other  hand,  the
 position  is  this  that  while  our  police-
 men  are  standing  and  watching  the
 situation,  they  are  not  permitted  and
 are  prevented  from  taking  positive  ac-
 tion  in  the  matter  I  think  the  under-
 lying  hands  of  the  Chinese  and  foreign
 elements  must  be  properly  observed and  seen  by  this  Government

 The  trouble  in  West  Bengal  cannot
 be  isolated  from  that  in  Naxalbari
 The  trouble  in  Naxalbar:  cannut  be
 isolated  fram  the  general  context  and
 the  general  picture  in  the  whole  of
 West  Bengal  Lawiessness  is  prevail-
 ing  there  since  a  long  tima.  There  is

 (Min,  of  Home  Affairs)  9732

 no  protection  given  to  the  people.  Peo-
 ple  are  manhandled,  they  are  assaulted,
 they  are  exposed  to  sun,  they  are  be-
 ing  tortured,  and  they  are  being  pre-
 vented  forcibly  from  answering  even
 the  calls  of  nature,  and  hundreds  of
 people  surround  them  and  spit  on  their
 faces  The  biggest  tragedy  is  that  all
 these  things  happen  while  the  police
 looks  on  Mr  Jha,  an  SSP  leader  was
 murdered  on  the  4th  June  That  ques-
 tion  was  raised  in  this  House,  and  a
 storm  was  created  here  But,  m  spite
 of  that,  while  the  murder  took  place
 under  the  nose  of  the  police  and  in  the
 pretence  of  hundreds  of  persons,  ar-
 rests  did  not  take  place  untul  the  Wth
 June  Is  this  how  our  democracy  will
 functtion’  5  this  how  Government  are
 foing  to  protect  the  rights  of  the  citi-
 ven,  in  such  situations?  This  is  a  per
 tinent  point  to  which  the  hon  Home
 Mimste:  must  furnsh  a  reply  In
 what  particular  manner  are  the  funda
 mental  mghts  of  the  citizen  going  to  be
 protected”?  In  what  particular)  man
 ner  in  such  situations  are  the  Govern
 ment  going  to  take  action  to  we  that
 law  and  order  is  maintained’  |  smell
 a  foul  girw  in  this  It  as  not  that  the
 Central  Government  were  unaware  ‘f
 this  It  is  not  that  the  situation  «did
 not  warrant  any  action  But  the  game
 was  something  else  Tt  was  to  see  that
 the  situation  was  permitted  tn  dete
 riorate  further  in  West  Bengal  so  that
 the  Opposition  Go'ernment  there  was
 net  «uecessful  in  ite  functioning  and  4
 situation  was  created  for  a  Congress
 Ministry  to  be  formed  there  To
 achieve  this  end  the  situation  has  been
 permitted  to  deteriorate

 Certain  proveedings  of  the  Congress
 Parliamentary  Party  in  this  respect  are
 revealing  I  would  read  a  passage
 from  it

 Shri  Sonavane  (Pandharpur).  He  is
 blowing  het  and  cold  in  the  same
 breath.

 Mr.  Chairman:  Why  should  there  be
 objection?
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 Shri  D,  N.  Patodia:  This  2  from  a
 report  which  In  the  Times
 of  India  of  July  1967.  It  saya:

 “Members  pointed  out  that  the
 United  Front  Government  had  al-
 ready  developed  cracks  and  if  the
 present  situation  in  the  State  con-
 tinued  to  worsen,  there  was  every
 possibility  of  all  the  non-commun-
 ist  parties  withdrawing  from  the
 coalition,  This  would  automatical-
 ly  result  in  the  fall  of  the  Ministry.
 They  welcomed  the  move  imtiated
 by  the  PSP  and  the  SSP  to  forge
 a  united  front  against  the  Left
 Communists  who  dominated  the
 State  Cabinet  were  trying  to  oust
 other  parties  from  their  spheres
 of  activity”.

 What  is  this?  Are  we  going  to  tol-
 erate  this  kind  of  thing?  Are  we  go-
 mg  to  see  that  the  law  and  order
 situation  is  permitted  to  worsen  so  that
 the  Government  in  power  may  be  un-
 seated  and  a  Government  of  the  choice
 of  authority  here  could  be  installed?
 Ia  thi  how  we  are  going  te  deal  with
 the  situation?  I  would  Itke  to  have
 clear  replies  from  my  hon  frend

 Shrimati  Tarkeshwari  Sinha:  He
 should  also  read  the  other  speeches
 In  meetings  after  meetings  of  the  party,
 Congress  Party  members,  have  exer-
 cised  maximum  restraint  They  were
 not  ot  all  desirous  of  any  such  thing
 as  attributed  by  the  hon  Member  He
 is  trying  to  create  a  misunderstanding
 about  the  role  of  the  Congress  Party
 members  In  meetings  after  meetings,
 Congress  party  members  have  exercis-
 ed  the  maximum  restraint  (Interrup-
 tions).  So  he  cannot  quote  out  of
 context  like  thit  to  create  a  misunder-
 standing  (Jnt¢rruptione).

 ASADHA  i4,  989  (SAKA)  (Min.  of  Home  Affairs)  9734

 Shrimatl  Tarkeshwari  Sinha:  He
 may  be  heavy  in  body,  but  not  so  im
 mind  I  reject  his  protest  outright

 Mr,  Chairman:  Please  resume  your
 seat.  He  is  only  quoting  from  news-
 paper  reports

 Shrimati  Tarkeshwari  Sinha:  Out  of
 context

 Mr.  Chairman:  Whatever  that  be
 Every  member  has  the  mght  to  quote
 anything  relevant  appearing  in  news-
 papers,  if  that  5  not  supplemented  or
 corrected

 Shrimati  Tarkeshwari  Sinha:  I  am
 not  disputing  his  right  to  do  so  But
 he  should  go  through  the  entire  pro-
 ceedings  and  not  quote  out  of  context
 He  is  giving  a  warning  unnecessarily
 Why  don't  you  stop  him?

 Shri  V.  Krishnamoorthl:  Who  are
 vou  to  ack  hke  this?

 Shrimati  Tarkeshwari  Sinha:  Wh
 are  you  to  talk  like  this?

 Shri  V.
 properly

 Krishnamoorthi:  Behav:

 Shri  9.  N  Patodia:  May  I  be  pe:
 mitted  to  proceed?

 Shri  J.  B.  Kripalani:  I  do  not  know
 what  this  confusion  or  eactiement  i
 about  Every  party  has  a  might  to
 bring  down  agother  party  and  have
 its  own  government  What  is  wrong  in
 that?  We  are  trying  here  to  bring
 down  the  Central  Government,  crly
 we  are  not  able  to

 Mr.  Chairman:  The  right  of  the
 members  speaking  is  not  disputed.  १

 some
 Kripalani  to  resume
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 Shri  Chandra  Jeet  Yadav  (Azam-
 garh)  When  she  was  raising  objec
 tion,  the  member  himself  conceded,
 but  the;  began  shouting  Let  there  be
 no  shouting  please  control  them
 (interruptions)

 Shri  Randhir  Singb  Shouting  has
 become  their  habit

 Shrimati  Tarkeshwari  Sisha,  Inter-
 jection  is  the  right  of  a  member

 Shri  D.  N  Patodia.  The  Congress
 part)  has  not  risen  above  the  level
 and  party  interests  I  will  give  you
 another  ulustration  It  is  the  allustra-
 tuan  of  Goa  After  the  recent  elections
 in  Gou,  the  ruling  party  had  I5  mem-
 bers  und  the  opposition  had  १4  mem
 bers  After  that,  on  the  recommenda-
 tion  of  the  ruling  party  two  members
 were  nominated  by  the  Central  Gov-
 ernment,  thereby  increaung  the
 strength  of  the  ruling  party  to  7  This
 has  made  a  material  difference  in  the
 balance  of  power  in  that  State  In
 pite  of  the  fact  that  on  previous  0९५४

 sions  in  this  ver}  Lok  Sabha  a  state-
 men'  was  made  by  the  Treasury  ben
 ches  that  no  such  nomunations  will
 aver  be  made  when  it  affects  the  bal-
 ance  of  power  in  a  particular  S.ate
 this  has  been  done

 Another  instance  about  misuse  of
 pover  |  can  give  vou  about  the  elec-
 tons  «In  Rajasthan  the  Congress
 machinery  was  ४८7५  badiv  used  to  im
 fluence  the  elections  One  concreie
 exumpie  I  wail  tell  you  us  with  regard
 to  the  jeeps  The  system  there  is  that
 to  certain  contractors  jeeps  are  given
 by  the  Government  to  be  used  for
 contract  work  and  payments  for  thove
 J€tps  are  realised  from  the  contractors
 an  instalments  against  contract  bills
 submitted  by  them  In  thu  particular
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 In  that  way  they  released  hundreds  of
 yeeps  (Interruptions)

 Now  I  will  briefly  touch  about  the
 security  of  the  border  areas  On  ac-
 ¢ount  of  insecure  conditions  in  the
 borders,  the  mtuation  there  is  very
 panicky  People  do  not  feel  secure,
 do  not  feel  safe,  and  there  are  nor-
 mally  daily  cases  of  kidnapping,  of  cat-
 tle-lifting  of  infiltration,  and  gil  these
 things  Apart  from  that,  the  biggest
 problem  hes  in  the  fact  that  many
 people  who  at  the  tume  of  aggression
 had  crossed  our  borders  are  now  com-
 mg  back  and  we  do  not  have  iny
 syttem  of  checking  They  ure  agen
 mixing  with  our  population,  they  are
 ggain  engaged  in  all  sorts  of  activi-
 ties  In  order  to  properly  safeguard
 properly  protect  our  border  oreas  it
 i  necessary  that  our  border  securty
 force  is  very  much  strengthened  §  It  fe
 necossars  that  we  immediately  do
 something  about  improving  these
 things  particularly  m  Rajasthan  where
 the  road  conditions  are  very  bad  Tf
 would  urge  upon  the  hon  Minister
 through  vou  to  see  that  the  construc-
 ion  of  roads  m  Rajasthan,  particularly
 yn  the  border  areas  5  given  first  prio
 rity  and  border  security  arrangements
 are  strengthened

 शौप्रेम  चम  बर्मा  (हमोरपुर)  सभापति
 प्रहादय,  g  arr  का  प्राघारी  है  कि  भाप  ने

 मुझे  बालने  का  मौका  दिया।

 मैं  गृह  मंत्रालय  की  मागों  का  समर्थन
 करता  हैं।  मैं  महसूस  करता  हु  कि  इस  सदन
 में  विरोधी  दलों  के  सॉगनीय  सदस्य  केवल
 विरोध  के  लिए  बिरोध  करते  हैं।  मैं  श्राप
 के  द्वारा  उत  से  कहता  चाहता  हु  कि  झगर

 उन्होंने  गृह  मंत्रालय  की  इस  ऐनुभस  रिपोर्ट

 को  पढ़ा  होता  जिस  में  गुह  नाम  के  सब  1. 3
 लिखे  हुए  हैं,  तो  शायद  में  इस  किस्म  की
 धालोचना  न  करते!

 मैं  हिमाचल  के  पहाड़ी  प्रदेश  से  धावा

 हैं  हां  डी  एक  कहावत  मशहूर  है--एक  निभा
 शीची  में  क्षपढ़ा  ह्वा  वा  शौर  रस  का  यो
 शाकिंत  था,  ह  हर  रक्त  कह  कहता  सूबा
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 था कि  तू  बडी  निकम्मी है  जाहिल है  उस  को
 गॉलिया  निकालता  रहता  था।  एक  रोज

 वह  मामला  पचायत  के  सामने  ध्राया।  सरपच
 ने  उसकी  बीवी  सें  पूछा  कि  तुम्हारे  ति

 सुम्हारी  शिकायत  करते  हैं,  बात  क्‍या  है?
 बीबी  बोली  कि  सुबह  से  लेकर  शाम  तक  मैं
 चोतों  मे ंकाम  करती  हु  गऊप्रो  का  चारा

 डालती हू,  भंसो  का  दूध  निकालती ह,  इन  को
 रोटी  पकाकर  खिलातो  ह्  इन  का  सब  कुछ
 काम  करती  हू,  लेकिन  फिर  भी  ये  मुझे  बुरा
 कहते  हैं।  फिर  सरपच  ने  उस  PF  खाविन्द
 से  पूछा  कि  झब  तुम  बताग्ना  तुम्शारा  क्‍या  केस
 है?  वह  बोला  कि  यह  सब  कुछ  करती
 है--ठीक  है  मैं  कुछ  नहीं  करता,  सैकिन  जब
 यह  झाटा  गूधती  है  तो  हिजती  है।  भाटा

 खूधने  के  टाइम  पध्ौरता  का  हिलना  पढ़ता  है  ?

 जब  उस  से  पूछा  गया  कि  तुम  यह  कया  बात
 करते  हो,  तो  वह  बाला,  बाल  तो  ठीक  है,
 लेकिन  मुझे  कुछ  ह. 0 उ  नुक्स  निकालना  ही  है,
 मेरी  इज्जत  लोगों  में  कैसे  हांगी।  मैं  उसको
 निकम्मा  कहूगा  जाहिल  कहूंगा,  उसे  को
 डिमोरलाइश  wm,  सभी  तो  लोग  मेरी
 इज्जत  करेंगे।  इस  लिये  में  कहता  हु  कि  यह
 निकम्मी  है।  बिल्कुल  यही  बात  यहा  पर  है।
 सरकार  चाहे  कितना  धच्छा  काम  करे  लेकिन
 अपोजीशन  के  सदस्य  हमेशा  उस  में  नुक्‍्स
 निकालते  रहेंगे,  ताकि  लोग  उनकी  ज्यादा
 Wan  करें।  सेकिन  धाप  याद  रखिये  इस  से
 भ्रापकी  इज्जत  ज्यादा  होनेबाली  नहीं  है।

 सभापति  महोदय,  मुह  सतालय  ने  बहुत
 सुन्दर  काम  किये  हैं।  बाप  जानते  हैं  कि
 पंजाब  के  टुकड़े  हुए,  हरियाणा  बना,  पजाब
 बना,  हिमाचल  प्रदेश  बना,  सत  फतहलसिह
 शौर  मास्टर  तारासिह  जेंसे  फिरकापरस्त
 लीडरों  का  इाहोंने  मुकाबला  किया,  कम्यू-
 निर्टों  की  तोड़फोड  का  मुकाइसा  किया  प्रौर

 भाग  उसी  की  बजह  से  हम  सब  यहां  पर  बेड़े
 हुए  हैं, पथ  कौ  जिन्दगियां मेफ है । सेफ  है।  इतना

 वहा  चुनाव  भा,  25  करोड़  बोटरों  ने  बोट
 डाले,  तमाम  चुनाव  शांति  ते  पूरे  हुए,  यह  कोई
 मातुली ्  ीं  है।  इस  कारगाओों  पपूंबाद
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 कौन  कहता है  कि  हमारे गह  सत्री  जी  निकस्मे
 और  जाहिल हैं  मैं  तो  यह  कहता  हु  कि  विरोधी
 झपना  कसूर  धौर  बुटिया  छुपाने  के  लिये
 उस  किस्म  की  बाते  कर  देते  हैं  कि सरकार
 निजम्मी  है,  सरकार  जाहिल  है।

 सभापति  महोदय,  मैं  इतनी  बात  ह्  कि
 दिल्‍ली  पुलिस की  हडताल  के  मौके पर  इन्हीं
 बेंचो  पर  जो  लोग  बेठते  हैं,  जिम्मेदा<  लोग  हैं,
 उन्होने  दिल्‍ली  पुलिस  में  जाकर,  उन  को
 कहा कि  तुम  बगावत  करो,  तुम  हडताल
 करा,  हम  तुम्हार  पीछे  है,  हम  तुम्हारा
 प्रोपेगेण्श  भ्खबारों  के  जरिये  करते
 हैं।  मैं  इस  बात  का  ग्वत  पेश  करता
 सकता है  कि  इन  लोगों  ने  पेसा  दिया,  उन  को
 उकसाया  झौर  उन  के  स्टर  बगावत  पैदा
 करने  की  कॉशिश  की।  क्या  पम  लोग
 नेशनलिस्ट  कहला  सकते  हैं  7  आज  भगर  हमारी
 पुलिस  बगावत  करती है  तो  कौन  सा  हिन्दुस्तान
 में  घादमी  है  जिसकी  इज्जत,  मान  श्र  शान
 दह  सकती  है,  किसी  की  नहीं  रह  सकती।
 जह  कहते  हैं  कि  हम  खूनी  इन्कलाब  लाना
 चाहते  हैं,  सेकित  कांग्रेस  सरकार  ऐसी  हैं,
 जिसने इन  लोगों  को  सब  कुछ  करने  दिया
 और  किसी को  न  जेल  में  दिया  भौर  य  उन  के
 ऊपर  कोई  मुकदप्ता  चलाया  धौर  फिर
 कहते  हैं  कि  हेमोकेंसी  के  मूल-अधिकार  का
 कत्ल  हो  भया  |  अगर  कत्ल  होता  तो  प्राज  भाष
 बाहर  नहीं  होते,  पुलिस  को  बहकानेवालों  को
 फांसी  के  गखतों  पर  सटकाथा  गया  होता।
 हमारे  डांगे  साहब  ने  फरमाया  कि  काग्रस  क्या
 है--सरमायेदारों  की  जमायत  है।  उन्होंने
 बड़ी  लण्छेदार  तकरीर  को,  तकरीर  करने  का
 ह  व  उ्हें  स्््य  प्राता  है--  कहते  हैं  कि  कांग्रेस
 सरमायादारों की  जमायत  है।  मैं  यह  कहता

 हैं  कि  कामरेड  दागे  जरा  पपनी  क्लग  के  नीचे
 देखो,  उस  प्लग  के  मीचे  यो  मलीचा  बिछा

 हुपा हैं  उस  पर  देखों  कि  क्या  कुछ  होता है।
 उस  से  जो  बदी  बड़ी  पार्टियों के  लोग  हैं,
 सोचलिस्ट  हैं,  कम्पूनिस्ट  हैं  मैं  बाजपेयी  जी
 से  भी  जे  करूता  क्योंकि  चाज  कस  ag  भी

 वहीँ  हैं,  वोहिया  जी  भी  वहां  पर  हैं,  तमन
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 के  तमाम  लोग  सारे  रजवाड़े  में  उन  के  साथ

 हैं.  .व्यवधान  फिर  तुम  हम  से  कहते

 हो  कि  इन  के  साथ  रजवाड़े  हैं।

 इस  के  अलावा  मैं  कामरेड  डांगे  से  कहूंगा
 मेरी  बदक्षिस्मती  है  कि  कल  कामरेड  डांगे

 के  बाद  मुझे  बोलने  का  मौका  नहीं  मिला,

 वह  ज़रा  अपने  गिरहवान  में  मुंह  डाल  कर

 देखें।  वह  कहते  हैं  कि यह  सरकार  जम्हूरियत
 का  गला  घोंटती  है,  यह  मजदूरों  की  दुश्मन  हैं,
 जरा  कामरेड  डांगे  और  कामरेड  गोपालन  दोनों

 से  पूछिये,  क्योंकि  दोनों  ही  कम्यूनिस्ट  पार्टी

 के  हैं,  वह  क्‍या  खेल  खेल  रहे  हैं?  सभापत्ति

 महोदय,  सारी  बातें  आपके  सामने  आ  चुकी
 हैं।  अगर  यह  चीज  यूरोप  के  किसी  मुल्क  में

 हुई  होती,  या  चीन  में  या  रूस  में  हुई  होती,
 तो  उनको  फांसी  के  तख्ते  पर  लटका  दिया  गया

 होता।  आप  खस  के  इतिहास  को  देखिये
 श्राप  चीन  के  इतिहास  को  देखिये,  वे  अपने

 साथियों  तक  को  नहीं  बक्शपे  हैं,  यहां  ये  हम  को

 गालियां  निकालते  हैं,  हमारे  पालियामेंट  के

 मेम्बर  को  बंगाल  में  मारा  जाता  है,  फिर  भी

 हम  कूछ  नहीं  करते  हैं,  फिर  भी  हम  को  कहते
 हैं  कि  हम  जम्हूरियत  का  गला  घोंटते  हैं---
 काम  रेड  डांगे  इसका  जवाब  दें।

 एक  बात  उन्होंने  बड़े  मजे  की  कही  है।
 नक्सलवाड़ी  में  L0  हजार,  20  हजार  टन

 अनाज  भेज  दीजिये  और  अगर  आपने  नहीं

 भेजा--पेन्ट्रल  रावंमेन्ट  को  कहते  हैं,न  तो  वहां
 पर  हथियार  उठा  लेंगे।  मैं  उन  से  ही  पूछना

 चाहता
 हूं  कि  पंजाब  में  उनकी  पार्टी  के  एक

 वजीर  हैं--सत्पाल  डंग  जोकि  फूड  एण्ड
 सिविल  सप्लाईज़  के  मिनिस्टर  हैं--वह  हिमा-
 चल  प्रदेश  को  क्‍या  कहते  हैं;  हिमाचल

 प्रदेश  का  अनाज  हमेशा  पंजाब  से  जाता  रहा

 है,  वह  कहते  हैं  कि  अगर  डा०  परमार  की

 गवर्नमेंट  को,  अगर  कांग्रेस  सरकार  को  तुम

 वहां  पर  तोड़  देते  हो  और  वहां  पर  काम्य  [निस्टों
 की  सरकार  बन  जाती  है  तो  मैं  जोन  तोड़

 दूंगा।  एक  तरफ  जिन  बहादुर  डोगरों  ने,

 कांगड़ा  की  पहाड़ियों  के  बहादुरों  ने,  पंजाब
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 और  पाकिस्तान  की  सरहद  पर  अपनी  जानें

 कुरबान  कीं,  हिन्दुस्तान  में  जितने  भी

 डिल्ट्रिक्ट  हैं,  उनके  मुकाबले  में  सब  से  ज्यादा

 कुरबानी  इसी  जिले  के  बहादुरों  ने  दी  थी,  इतनी

 कुरबानी  हिन्दुस्तान  के  किसी  दूसरे  इलाके
 ने  नहीं  दी,  उन  के  बाल  बच्चों  को,  जो  फौज
 में  बंठे  हैं,  जो  नक्सलबाडी  में  लड़ेंगे,  जो

 पाकिस्तान  से  लड़ेंगे,  जो  चीन  से  लड़ेंगे,  उन  के

 बच्चों  को  भूछा  मारा  जाय,  वह  नाज  की

 कीमत  देने  को  तैयार  हैं,  लेकित  उन  को  अनाज

 न  मिले.  एक  तरफ  75  रु०  विवन्टल  त्रनाज

 बिके  और  दूसरी  तरक  i50  रु०  क्विटल

 बिके,  यह  अन्याय  नहीं  है  तो  क्‍या  है  ?  जुल्म
 नहीं  है  तो  क्या  है  ?  यह  पालिसी  श्ाज  हमारे

 कम्बूनिस्टों  की  है।

 एक  हमारे  इस  सदन  के  आ्ानरेबिल
 मेम्बर  मुल्ला  साहब  हैं  ।  उन  मुल्ला  जी  ने
 भी  बहुत  कुछ  कहा  हैं  ।  में  यह  समझता  हूं
 कि  मुल्ला  जी  ने  आज  तक  फैसले  लिखे  हैं,
 श्राज  तक  उन्होंने  फंसने  और  गवाहियां
 देखी  हैं,  मुल्ला  जी  का  जनता  के  साथ  ताल्‍लुक
 नहीं  रहा  है  |  मुल्ला  जी  जज  हो  सकते  हैं,
 लेकिन  पव्लिक  मैन  नहीं  हो  सकते।  वह  कहते

 है  कि  निराशा  ही  निराशा  है,  अन्धेरा  ही
 अन्धेरा  है,  जिसकी  आंखें  अपनी  न  हों,  उसको

 सभापति  महोदय,  अन्धेरा  ही  अन्धेरा  नजर

 जाता  है  ,  उसाके  अलावा  कुछ  नजर  नहीं  श्राता

 न  जाने  किस  वजह  से  चुनाव  में  जीत  कर

 आये  है,  लेकिन  वह  नहीं  जीते  है,  कांग्रेस  की

 जो  गलतियां  थी,  कांग्रेस  के  खिलाफ  लोगों

 का  जो  जज्वा  था,  उस  की  वजह  से  जीत  कर

 आये  हैं  ।लेकिन  यह  बात  निश्चित  है  कि  उन

 का  जनता  के  साथ  ताल्‍लक  नहीं  है  ।  जो

 केस  उन्होंने  पेश  किया  है  वह  कहते  हैं  कांग्रेस
 बदनाम  हो  गई  है,  कानून  की  हत्या  हो  रही  है
 और  इसी  तरह  से  हमारे  होम  मिनिस्टर  को
 न  जाने  क्या  कुछ  कहा  है  |  अगर  उन्हें  जरा

 भी  कोई  बात  याद  है  तो  हिन्दुस्तान
 के  बिछले  50  साल  के  इतिहास  को  देखें  t

 मुल्ला  जी  मूल  अधिकारों  की  बात  करते  हैं +
 अंग्रेजों  के  जमाने  में  श्रगर  वह  उन  के
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 वजीर  ्ाजम  को,  पटवारी  को,  सिपाही
 को,  जरा  सी  बात  कह  देते  तो  पता  लग  जाता  |

 आज  वह  प्राइम  मिन्तिस्टर  को  गाली  निकालते

 हैं,  प्रेसिडेंट  को  बुरा  कहते  हैं,  खुले  ग्राम  सारी

 बात  करते  हैं,  लेकिन  हम  कहते  हैं  कि  कोई
 बात  नहीं  है  |  हम  सुनते  हैँ,  बर्दाश्त  करते

 है  |  यह  मूलाधिकार  है  जो  हमने,  कांग्रेस
 पार्टी  ने  दिया  है  ।

 इस  के  बाद  में  कुछ  हिमाचल  प्रदेश

 के  बारे  में  कहता  चाहता  हूं  x जब  हम  हिमा-
 चल  प्रदेश  के  लिये  स्टेटहुड  की  बात  रखते

 हैं  तो  हमारे  गृह  मंत्रालय  के  राज्य  मंत्री  जी

 कहते  हैं  कि  वहां  पैसा  पूरा  नहीं:  पडता,
 उनकी  गझ्रपनी  श्रामदनी  नहीं  है,  इसलिये  उन

 को  स्टेटहुड  नहीं  दिया  जा  सकता  |  यह  कोई
 बात  है  !  मैं  कहना  चाहता  हूं  कि  आज  नागा-

 लैंड  का  सूबा  सेलफ  सफिशिएन्ट  नहीं  है,

 दूसरे  सारे  सूबे  भी  सेल्फ  सफिशिएन्ट  नहीं
 हैं।  हिमाचल  प्रदेश  का  इलाका  जो

 है  उस  का  क्षेत्रफल  22  हजार  वर्ग  मील  है,
 उस  की  आबादी  29  लाख  है  पंजाब  का

 जो  हिस्सा  आया  है  इस  से  पहले  यह  एक

 पूरी  स्टेट  का  भाग  था  1  लेकिन  ग्रब  हमें
 एक  सेकेन्ड  ग्रेड  की  स्टेट  का  नागरिक  बना

 दिया  गया  है  1  मैं  चाहता  हूं  कि  हिमाचल
 प्रदेश  को  पूरी  स्टेट  को  दर्जा  दिया  जाये  ।

 में  आप  के  सामने  अब  कुछ  छोटे-छोटे

 प्रपोजल  रखना  चाहता  हूं  n  में  चाहता  हूं  कि

 हमारी  पहाड़ी  जबान  जिस  को  डोगरी  पहाड़ी

 कहते  हैं  उसे  भारत  के  संविधान  के

 8  वे  शेडयुल  मे  जगह  दी  जाये

 हिमाचल  प्रदेश  के  तमाम  सरकारी

 मुलाजिमों  को  जो  कि  इस  वक्‍त  पंजाब  और

 हरियाना  में  हैं  और  हिमाचल  प्रदेश  में  जानता

 चाहते  हैं,  उन  को  हिमाचल  प्रदेश  में  जाने

 दिया  जाये  ।

 कानून  में  ऐसा  अमेंडमैंट  किया  जाये  कि

 राह  चलती  लड़कियों  को झ्रौर  औरतों  को

 छेड़ने  वालों  को  कड़ी  से  कड़ी  सजा  दी  जा  सके

 मगर  इस  के  साथ  ही  कानून  में  यह  तब्दीली
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 भी  की  जाये  कि  लड़कियों  और  औरतों  7

 गुंडों  के  खिलाफ  गवाही  देने  के  लिये  अदालत
 में  न  जाना  पड़े  ।

 सरकारी  q  लाजिमों  को  सयासत  से  दूर
 रखने  के  लिए  कड़ा  कानन  वल्लाया  जाये

 और  खास  तीर  पर  चुनाव  के  मौके  पर

 सरकारी  मुलाजिमों  की  दखलशन्दाजी  को

 रोका  जाये  |  चुनाव  से  तीन  महिने  पहले
 से  किसी  सरकारी  म॒बाणजिसम  की  रुखसत

 मंजूर  न  की  जाये  1

 पब्लिक  वेहिकल्स  कानून  में  अ्रमेंडमेंट

 किया  जाये  ताकि  टैक्सी,  स्कूटर,  वर  और

 दीगर  वेहिकल्स  के  ड्राइवरों  को  पब्लिक  से

 बेहतर  बरताव  करने  पर  मजबूर  होता  पड़े  t

 तीन  साल  से  ज्यादा  किसी  भी  झरकारी

 कमंचारी  या  श्रफ१२  को  एक  पोस्ट  पर  न

 रखा  जाये  और  इस  पर  सख्ती  से  रमल

 किया  जाये  |

 सरकारी  कर्मवारियों  की  तरक्की  का

 मय्यार  चापलूसी  न  हो  बल्की  उन  का  का

 हो।  द््घ्न  के  जिए  सलें  एकदाम  किये  जाएं
 जिससे  काम  करने  वालों  का  हौ८ला  अफजाई

 हो,  और  निकम्मे  और  बदएखलाक
 कमचारियों  की  हौघला  शिकनी  हो  ।  इस

 में  जिन  कर्नचारियों  के  विरुद्ध  शिकायतें  2
 उन  की  भी  हौग़ला  शिकनी  होनी  चाहिये

 ररकारी  मुलाजमतों  में  55  साल  की

 उम्र  से  ज्यादा  किसी  भी  शख्स  कॉ  मुलाजमत
 मे  न  रक्खी  जाये  यह  ज्यादा  से  ज्यादा  30

 राल  की  मुलाजमत  हो  जिससे  नये  नौजवानों
 को  उच्क्‍्की  मिलं  सके  |

 सरकारी  महकमों  में  छड्लि  को  कम

 करने  के  लिये  जरुरी  एकदाम  किये  जायें

 और  म्‌लाजमतों  में  साबिक  फौजियों  को

 प्राथमिकता  दी  जाये  |

 काम  में  डिसिप्लिन  पैदा  करने  के  लिये

 ठोस  एकदामात'  लिये  जायें  ।

 सरकारी  और  गर-सरकारी  लोगों  पर

 झूठ  इलजामाठ  लगाने  वालों  को  सजा  देने  का

 कानून  बनाया  जाये
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 प्रभो  प्रेशचल्द  वर्मा]

 क्रिमिनल  ऐक्ट  की  दफा  307  घौर
 L5  को  खत्म  किया.  जाये  या  ह्य  ऐवा
 बनाया  खोये  जि।  से  पुलिस  लोगों  को
 नाजायज्ञ  तौर  पर  तग  न  कर  सके  ।

 पब्लिक  की  जिकायतों  का  सुर  ने  श्रौर

 उन्हे  दूर  करने  के  लिये  हर  जिता  हैडक्वार्टर
 पर  रकारी  प्लरौर  गँर-”रकारी  लगों  की

 एवं  करेटो  दा  जा  हफूतें  में  कम  में  कम  दो
 बार  दवाम  की  शिकृप्तों  का  सने  गरीर

 डउत  का  दूर  करने  का  प्रवन्ध  के  *

 खा  arts  हि  जपुफकत  ((फिल्तास्पप्ग।
 सभापति  महोदय,  में  भ्राप  से  झरज  व  रता  चाहता
 हैं  कि  हमारा  पहला  फर्ज  2  कि  हम  सोचे
 कि  प्रपने  देश  में  जो  हमारा  कानून  ४  उस  को
 किस  तरह  से  चला  सकते  है  ौर  किस  तरह  से
 उस  की  रक्षा  कर  सकते  है  ।  हमारा  ही  नहीं,
 बल्कि  जो  भी  हमारे  प्रान्त  बने  हुए  हैं  उन  का
 भी  यही  फर्ज  है|  प्राज  झगर  हम  मान  लें

 कि  हमने कई कई  गलतिया की  हैं  तो  मैं  समझता

 |  ॥:  कोई  गलती  नहीं  हागी.  ।  हम  ने  जो
 भाषावार  प्रान्त  बना  रक्खे  हैं  यह  सारी  “उस
 की  जिम्मेदारी  है।  यदि  हम  इस  देश  मे
 'भाषावार प्रान्त  न  बनाते  धौर  सिर्फ  चार
 या  पात्र  भाग  कर  देते  तो  इस  के  बनिस्वत
 ज्यादा  झच्छा  होता  |

 धाज  हमारे  ब्रानत  चिल्ला  गहे  हैं  वर
 चिल्खा  रहे  है  कि  हमारी  भाषा  होनी  चाहिये  ।

 जहा  तक  भाषा  का  सवाल  है,  मैं  प्राप  से

 कहूगा कि  हमारे  सविधान  ने  जैसा तय  बर  दिया

 है,  हम  को  हिन्दी  पख  चाहिये  ।  जो  भी  हमारे
 पभहिन्दी  भाषा  भाषी  भाई  हैं  वह  धीरे-धीरे

 हिन्दी  सीछ  नें  तो  ज्यादा  प्््छा  होगा  ।  वैसे
 लो”  सत्र  भाषाशों  के  बोलने  में,  सीखने  मे
 शौर  उन  में  विचार  करने  में  कोई  प्रापत्ति  की
 मात  नहीं  है,  धौर  मैं  चाहूंगा  कि  देश  की  भलाई

 के  लिये  जितनी  बचायें  प्रलग-प्रमग प्रान्तों  में
 हैं  उन  को  जितना  बढ़ाया  जा  सके  बढ़ाया  जाये
 लेकिन  हिन्दी  को,  जिम  का  हम  ने  झपने
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 कांस्टिट्यूशन  में  स्वीकार  किया  हूँ,  जरूर

 मन्जूर  किया  जाये  ।  भाषा  के  झगड़े  पर  मैं
 खास  कर  झपने  tte  एम०  के०  के  भाइयों
 से  प्रार्थना  करना  चाहता  हु  कि  भ्राज  लोग  उन
 के  प्रान्त  में  हिन्दी  सीख  रहे  है,  इस  से  वे
 इन्कार नहीं  कर  सकते,  उत  के  बहुत  से  भाई  हैं
 जो  कि  हिन्दी  की  परीक्षाओं  में  बैठते  हैं
 झौर  उन  को  पास  करो  है  ।  इसलिये  यहा  सवाल
 भाषा  का  नहीं  हें  ।  प्रसल  में  सवाल  दूसरा  है,
 शौर  वह  यह  है  कि  हम  जिस  प्रान्त  में  के  रहने
 बाने  है  वहा  की  भाषा  को  तो  हम  मजबूत  करे
 ही,  उस  के  साथ-साथ  हम  का  हिन्दी  को  भी
 ले  कर  चलना  पड़ेगा  1  इस  को  प्राप  मानें  या  त
 मान,  यह  दूसरों  बीज  हैँ  1

 एक  चीज  हम  ने  भजूर  की  हुई  है  |  हम
 नहीं  चाहते  कि  ग्रग्रेजी  यहा  से  एक  दम  से
 चली  जाय,  वह  धीरे-धीरे  हटेगी,  ते  किन  कोई
 भी  इस  पक्ष  म  नहीं  है  कि  यहा  भ्र्रेजी  सदा  के
 लिये  रहे  जो  भाई  हिन्दी  नहीं  जानते  है
 उन  के  लिये  अभी  प्रग्रेजीं  का  रहता  लाजिमी
 > o  |

 प्राहिबिशन  के  बारे  में  मेरे  भाई  श्री

 शुक्ल  ते,  जो  कि  स्टेट  मिनिस्टर है,  जो  कहां
 है  मैं  उस  से  बिल्कुल  एग्री  करता  g,  लेकिन यह
 जरूर हैं  कि  बहुत  से  प्रान्तों  में  झाज  प्राहिविशन
 नही हैं,  भौर  हमारी  कोशिश  होनी  चाहिये  कि
 ह... अ  बालें  जितना  प्राहिबिशन  कमर  कर  सकें
 करें।  बहुत  से  स्टेट्स  बाले  यह  सबाल  उपस्थित
 करते  हैं  कि  उन  के  यहा  ध्रामदती  नहीं है,
 इसलिये वह  प्राहिबिशन को  |.  रखे  सकते
 है  ?  ढीक हैं, हम को हम  को  शराब  को  बन्द  करने  में
 टाइम  लगेगा,  लेकिन  धीरे-धीरे हमें  इन  चीजों
 को  बरता  होगा  ।

 इस  के  बाद  हैं  बकथर्ड  क्लासेज  का  जिक्र

 करना  जाहता  हू  1  धाज  उन  में  से  जिन  शोगों
 ने  बौघ  धर्म  स्वीकार  कर  लिया  है  उत  को  मह

 बहू  प्रधिकार नहीं  देते  हैं  जो  उतको  मिलने  चाहिये
 मैं  प््ज  करता  चाहता  हुं  कि  1 / उ  ही  उन्होंने
 झपना  मत  बदल  दिया,  धर्म  प  दिया,
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 लेकिन  हिन्दू  धर्म  के  भ्रन्दर  ही  मत  बदला  है,

 कोई  दूसरा  धर्म  नहीं  ध्रपनाया  है,  इसलिय

 उन्हें  भी  यही  भ्रभ्िकार  मिलने  चाहियें
 जो

 हमारे देश  में  दूसरे  पिछडों को  मिलते  हैं
 जहा  तक  डिसिप्लिन  का  सवाल  है,

 मैं. झपने  आइया से  झज  करूणा  जौर

 बढ़ी  कच्नता  से  कहूगा कि  वह  इस  सदन  में  शाये

 हैं,  बेशक  काप्रेस  को  हरा  कर  झाव  हैं,

 हूं  इस  से  भी  इन्कार  नहीं  करता  कि  वह
 कुछ  प्रान्तो  में  नहीं,  छ  सात  प्रान्तों  में  कब्जा

 कर  सके  हैं  ।  लेकिन  यदि  हम  को  सरकार  चलानी
 है,  हम  को  इस  देश  को  भागे  ले  जाता  है,

 इस  देश  की  तरक्की  करनी  है,  तो  हम  को

 एक  दूसरे  के  गले  मिल  कर  काम  करना  पडेगा।

 तभी  हम  देश  का  बागे  ने  जा  सकते हैं  नहीं
 तो  दंश  जागे  नहीं  जा  सकता है  |

 हम  मानते  हैं  ति  हमारे  ल्लागों  और
 साथिपों  a  बमजोरिय  हैं  झौर  हमारो
 सरबारों  में  गलतिया  की  है  लेकिन  मै  मान-

 नोय  सदस्या  से  भ्रज  करूगा  कि  वह  देश  का
 सब  सम्रस्याझ्रों  का  समझने  का  काशिश  करें

 अर  हम  सब  एय'  साथ  मिल  कर  देश  की

 प्रगति  का  दिशा  में  प्रागें  बदे  ।

 a7  bre
 मॉननीय  सदस्य  शी  नाथ  पाई  ने  कल

 इस  सदन  में  'एजनमेंट  मोशा  की  शक्ल  में

 तिहाड  जेल  मे  हुई  घटनाओं  के  प्रदन  का

 उठाया  था।  उन्होने  शौर  झल्प  माननीय
 सदस्यों मे ंमें  इस  सभ्यन्ध  में  जो  सझाव  दिये
 बे  बहुत  उपयोगी  थे  भौर  उन  थे  इप  देश
 का  फायदा  ही  होंगे  -  इन  के  लिये  में  उन

 गव  की  तारोफ  करता  है)  मती  महांदय
 ने  भी  उन  सुझावों  को  स्वीकार  वर  के  एक

 सराहुतीय  का  किया  हूँ  !

 ह  में  झांसी  के  मन्दिर  को  तरफ  मन्ती
 महोदय  का  ध्यान  दिलाता  चाहता  हू  ।  वह

 इस  सलर  मदन  में  नही  हैँ  -  मिनिस्टर  धाफ
 स्टेट  बदर  बैठे  हुए  है,  लेकिन  शायद  बह  पूरे
 रिकाई  से  बाकिफ  7  हों।  हमारे  मरी
 अहोदय  पहले  हिफेन्स  मिनिस्टर  रह  चुके  है  ।
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 उन  को  ज्ञॉत  होगा  कि  झासी  में  एक  मन्दिर
 हैं  जो  हिन्दुओं  का  हे,  है | ल  हिन्दुर्भों  के  कबसे
 में  है  और  जो  हिन्दुओं  की  तरफ से  एक  बायां
 से  पैसा  ऋण  कर  बनाया  है  |  इसलिए
 झ्राज  यह  कहना  उचित  नही ंहै  कि  वह  मन्दिर
 फौजियों के  कब्जे  ये  रहेगा  -  इस  से  झगड़ा
 पैदा  हगा।  हम  चाहते  हूँ  कि  वहा  पर

 शास्ति  बनी  रहे  ।  वाजपेथी  जी  बंठे  हुए
 हैं।  वह  इस  बात  का  समर्थन  करेंगे  ॥

 हम  चाहत ेहैं  कि  इस  सम्बन्ध में  एक  कमेटी
 बना  दी  जाये,  जिस  में  हिफेस  हिपाई-
 मंट  मे  वाम  करने  वाते  लाग  नी
 रहें  और  जनता  के  प्रतिनिधि  भी  रहें
 झोर  जब  तक  बहू  बाबा  जीवित  हू
 तब  तक  उतके  जरिये से  मन्दिर  का  काम
 काज  चलाया  जाय।  मै  गृह  मन्नी  महोदय
 से  निवेदन  करूगा  कि  वह  इस  बार म॑  डिफेंस
 डिपारट्टेमेट  की  लिखें,  ताकि  यह  मामला

 सुचारु  रूप  से  निपट  जाय।  अगर  प्रति  रक्षा

 मलनी  यहा  पर  हते  तो  मैं  उससे  इस  बारे  मं
 झपील  करता  ।  मूझे  भ्राशा  है  कि  गृह  मत्रों
 महांदय  इस  तरफ  ध्यान  देंगे।

 श्वतव्रता  प्राप्ति  के  समय  जब  330

 राज्य  हमारे  देश मे  क्लीन  हुए,  तो  किसी
 किस्म  का  खून  खराबा  नहीं  हुआ 1
 झाज  प्रश्त  यह  हैं  कि  हमने  उस  वक्‍त  उसे
 राजाआ  से  जा  वायदे  किये  थे,  इस  क्षमाने  में

 हम  उनको कहा  तक  पूरा कर  सकते हैं  ।
 बहू  जमाना  भा  झाज से  20  वर्ष  पहले
 का  |  प्ब  वह  जमाना  बदल  गया  है  । कुछ
 भाई  कहते  है  कि  उन  राजाभों  को  सिलने
 बालें  प्रिवी  पस  बन्द  कर  दिये  जाये  और  कछ
 भाई  कहते  है  कि  उनका  जारी  रखा  जाये  ।
 इप  बारे  में  डिफरेस  झाफ  श्रोपीनियन  है  d
 में  समझता हु  कि  हम  को  उन  राजाप्रो  से

 मह  पील  करनी  चाहिये  कि  मे  हस  विषय

 में  सहयोग  दे  और  बर्तमान  परिस्थियो

 को  ध्यान मे  रखते  हुए  खुद ही  कोई  फेसला
 करे।  मुझे  भ्राशा  हे  कि  हम  सत्र  मित्र  कर  इस
 बारे  में  कोई  न  कोई  रास्ता  जरूर  निकाल  सेंगे  |
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 प्री  To  Fao  aria]
 इस  रिपोर्ट  मे  बत्राया  गया हैं  कि  966

 में  सैद्ल  ब्यूरो  झ्राफ़  इन्वेस्टीगेशन ने  करीब
 44  केसिज्ञ  का  फंसला  किया  है।  हो  सकता  है

 कि  कुछ  भाई  इससे  मुत्तिफिक  न  हो,  लेकिन

 में  समझता  हू  कि  इस  ब्यूरों  ने  जिस  तरह  से

 कार्य  किया  है,  वह  प्रशसनीय  है।

 इस  रिपोर्ट से  बताया गया  हूँ  कि  भ्रभी
 सिर्फ़  चार  मिनिस्ट्रीज  में  हिपार्ट  मेंटल  कोसिल्ज
 कार्वभ  की  गई  हैं।  मैं  यह  जानना  चाहता

 हू ँकि  इस  बात  का  क्‍या  कारण  है ँकि  होम
 मिनिस्ट्री  में,  जो  कि  इतना  बडा  विभाग  है,
 धौर  झन्प  मिनिस्ट्रोज़  मे  ये  डिपार्टमेटल
 कौंसिल्‍्ज  नहीं  बनाई  गयी  u  प्राखिर  कोई
 कारण  होना  चाहिए।  मुझे  भ्राशा हैं  कि  मंत्री

 अहोदय  इस  बारे  में  प्रकाश  डालने  की  कृपा
 करेगें  |

 इस  रिपोर्ट  में  कहा  गया  है  वि  यनियन
 पब्लिक  संजिस  को  नौकरी  स्ट्रेग्य  में  एत्र
 श्ादमी  को  कमी  2ै  1  मैं  चाहता  2  पि
 उसकी  ्ट्रेग्य  को  पूरा  क्रिया  जाये

 मुझे  झ्ाशा  ि  माननीय  सदस्य  इस
 बात  मे  सहमत  हांगे  हि.  धरम  ।॥  शिक्षा  वा

 स्िचुप्रत  शिक्षा  शा  ब्यवस्था  कराया
 झ्रत्यावस्‍यक  -  ताकि  बे  खोंग  अपने  सपन
 कार्य  म  ईमानदारी  बगरत  ।  हम  यहा  पर
 कमम  खाते  हैं,  लकिन  प्रश्न  यर  है  कि  हम  उस
 कसम  वी  वावन्दी  तहा  तक  बरसने हैं।  मैं
 समझता  हक  इस  देश  और  दुनिया  के  हिन
 के  लिए  यह  जरूरी  है  कि  सब  जगह  सिप्चुभल
 लिक्षा  की  व्यवस्था  की  जाये।

 जहा  तक  हमारी  सविसिन  में  शिदयूला
 कास्टस  और  शिहुयूत्ड  ट्राइब्ड
 के  प्रतिनिधित्व  का  सम्बन्ध  है,  इस  स्पा
 %  बताया  गया  है  कि  झाइ०  ए०  एम०
 में  जनरल  कॉडीडेट्स  ois,  शिड्यरट
 कास्टूस  FD  और  शिदपूल्ड  द्राइब्ड  6
 सिलेक्ट  किय  गये।  इसो  तरह  प्राई०  एफ०
 फ्स०  में  जनेरल  कंड्रीडेट्स  7,  शिड्यूल
 काम्ट्स  2  और  लशिदयूल्ा  ट्राइल्श  1  सिर्लेक्ट

 (Min,  of  Home  Affairs)

 किये  गये।  झ्ाई०  dle  एस०  मे  जनरल
 कैन्डीडंट्स  73,  शिड्यूल्ड  कास्ट्स  i  ot

 शिड्यूल्ड  द्राइब्ज  4  चुने  गये।  इसी  प्रकार
 शैदल  सविसिज्  क्लास  वन  में  जनरस
 कैंडीडेट्स  26,  शिड्यूल  कारट्स  2  भौर
 शिड्यूल्ड  ट्राइन्ड  9  सिलेक्ट  किये  गये  tv

 मैं  श्र  करना  चाहता  हू  कि  शिड्पूल्ड
 कास्ट्स  भर  शिड्मूस्त  द्राइब्श  के  लोगो  को

 ऊचा  उठाने  के  लिये  जो  कुछ  भी  किया
 जा  सकता  है,  वह  किया  जाना  चाहिये।

 इन  झाकड़ो को  देखन ेसे  ऐसा  प्रतीत  होता
 है  कि  इस  तरफ  पर्याप्त  ध्यान नही  दिया  गया
 है।  हमारा  यह  पहला  फर्ज है  कि  इन  वर्गों

 के  लोगो को  सरकारी  नौकरियो ंtr  उचित
 स्थान  दे।

 इन  शब्द'  के  साथ  में  इन  डिमाइज़ का
 समर्थन  करता  ह।

 श्री  झटल  बिहारी  बायफेय  |  बररामपर
 सभापति  महोदय,  श्राम  चनताव  के  बाद
 देश  ये  "पजजनीतित  मानचित्र  मे  एव  पारगी
 परिबतेन  हुआ है 1  ब्रा  राज्या  में  शैर-
 कांग्रेसी  परकारे  शाम  कर  रहो  1  जहा  तक
 केर्द्र  वा  गम्बस्ध  है  इस  लॉक-ममा  मे
 भी  सनाषिद  देत  का  इरमर  उगना
 हां  गया  ft  संविडान  मे  सगाधन  बैरन
 लिय  अब  उस  ऑल  का  समर्थन  प्रावश्यक
 है।

 9748

 श्री  fao  may  वह  उस  देना
 चाहिए  ।

 2१.94  धर
 [Mn  Dercts  -Speakau  im  the  Chair)

 et  wen  fan  बाजपेपी .  गृर
 मंत्रालय  को  दस  परिवतित  परिस्थिति  में
 देश  के  प्रात  झपने  दायित्व का  पावन  करना  है।
 ध्यान  रखना  होगा  कि  गृह  सत्री  था  गृह
 मंत्रालय  कोई  ऐसा  काम  ने  करें,  जिससे
 कैसा  प्रौर  राश्यों  के  सम्बन्ध  बिगड़े,  देश
 की  एकता  दुर्बल हो  शौर  जो  तत्व  देश  में
 झ्राजकता  पैदा  करता  चाहते  हैं,  उन्हें

 बल  मिले।  श्री  -  राव  चब्हाण  सबग
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 में  नही  हैं।  मैं  उत  से  कहना  चाहता  हू  कि  वह
 सरदार  वल्लभभाई  पटेल  के  भ्रासन  पर  बैठे  है।
 सरदार  ने  पात्र  सौ  रिब्रासतों  का  विलीनीकरण

 करके  भारत  को  एफ  सूत्र  मे  बाधा  पा  |  कही

 ऐसा  न  हो  कि  एक  सूत्र  बंधा  हुआ  भारत  गृह
 मत्ालय  की  किसी  गलती  के  कारण  टुकड़ों  #
 बिखर  जाए.  i

 मुझे यह  जान  कर  दुख  हुआ  है  कि  केन्द्रीय

 गुह  मत्ती  महोदय  ंजाब के के  षुछ  ऐसे  तत्वों
 को  प्रश्नय  दे  रहे  हैं,  जिन  का  पाकिस्तान के
 साथ  तस्कर  व्यापार  करने  में  हाथ था  भौर
 इसी  कारण  जिन्हें  पजाब मे  मत्ताब्ट

 झकाली  दल  से  भलग  होना  पडा  है  ।

 श्री  चब्हाण  काग्रेस  के  दरिष्ठ  नेता  हैं  1
 कांग्रेस  के  हितो  का  ध्यान  रखता  उन  के  लिए
 स्वाभाविक  है  1  लेकिन  जब  दल  के  हितों
 ओर  राष्ट्र  के  हितो  में  टक्कर  हो  और  भारत
 का  गृह  मत्री  दल  के  हितों  से  ऊपर  न  उठ  से
 तो  उसके  हाथो  राष्ट्र  के  हितो  की  रक्षा  होना
 कठिन  हो  जायगा।

 स्वाधीसता  ये  50  वर्ष  बाद  पंजाब  में
 सब  सम्प्रदायों  के,  प्रतग  प्लग  उधासना
 पद्धतियों  To  मानने  दालों  भें  भाईचारे  का
 वातावरण  वना  है  |  जो  काम  गाग्रेस  पार्टी
 ग्रोर  काग्रग  ज्ञागन  पिछले  10  साल  में  पजाव
 में  नहीं  कर  सका  वह  गैर-काग्रेसी  मत्रिमडल  ने
 कर  के  दिखाया  है  y  लेकिन  गृह  सबरालय
 शम  तत्यो  को  प्रश्नय  दे  रहा  है,  ऐसे  तत्वों  की
 पीठ  थपथपा  'हा  है  जो  पंजाब  के  गैर-काप्रेसी
 मसज़िमंडल  को  पलटना  चाहते  हैं  लेकिन  जो
 तत्व  प्रथय  देने  लायक  नहीं  हैं  ।

 मुझे  यह  जानकर  भी  वडा  खेद  हमा  है
 कि  गृह  मत्री  महोदय  हरयाते  के  गैर-काग्रेसी
 मंत्रिमंडल  से  इसलिए  नाराज  हैं  कि  उमर
 मजिमडल  के  मुख्य  मत्री  ने  चंडीगढ़  के  प्रश्न

 कर  हात  मंत्री  श्री  मध्यस्वता  को  मानने  से
 इनकार  कर  दिया।  चड़ागढ  पंजाब  में
 जाये  या  हरयाना  में  आपे या  चंडीगढ़  सभ-
 प्रदेश  रहे  मेरे  लिए  इससे  कोई  बड़ा  प्रन्तर

 नहीं  होता  ।  जब  तक  बंदोगढ  भारत  में  है
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 तब  तक  किसी  को  चिस्ता  करने  का  कारण
 नही  है।  लेकिन  यदि  हृश्याना  का  मत्रिमंइल,
 हस्याना  की  सश्कार  प्रधान  मंत्री  को  मध्यस्थ
 नही  बनाना  चाहती  तो  क्‍या  इसे  गृह  मत्रा

 महोदय  को  अपनी  प्रतिष्ठा  का  प्रश्न  बनाना
 आाहिए  ?  ब्या  इसी  लिए  ह्याना  के  मत्रि-
 मण्डल  को  प्रलटने  के  लिए  गृह-मत्रालय  की

 शोर  से  प्रयत्न  किये  जाने  चाहिए  t  weer
 साहब  ा  गये  हैं  इसलिए  मैं  पपनी  बात  को

 फिर  मे  दोहराता  हूं

 पह-कार्य  मंत्री  (ली  ह .......... अ  रब
 'जन्हाण)  मैंने  सुन  लिया  !

 ओ  wee  बिहारी  बाजपेथी  :  वह  कांग्रेस
 के  वरिष्ठ नेता  हैं।  कांग्रेस के  हितों  की  चिस्ता
 करना  उनके  लिए  स्वाभाविक  है  1  लेकिन

 भाज  काग्रेस  के  हित  बर  राष्ट्र  के  हित  एक
 नही  रहे।  कभी  गप्प  के  हितों  मे  और  दल  के
 हितो  में  टक्कर  हो  सकती  है  शौर  उस  समय
 गृह  मत्री  से  झाला  ककी  जातो  है  कि  वह  पार्टी
 के  छोटे  हिनो  को  भपने  सामने  नही  रखेंगे  a

 उपाध्यक्ष  महोदय,  दिल्ली  में  क्‍या  हो
 ग्हा  है  ?  दिल्‍लां  भारत  की  राजधानी  है  t
 दिग्ती  सच  शासित  क्षेत्र  है।  दिल्‍ली  की  जनता
 ने  जनसंघ  को  सेवा  करते  का  अबनर  दिया
 है  ।  लेकिन  दिल्ली  |  प्रगागन  ये  मा  में
 बाधाए  पैदा  को  जा  रहो  दे  ।  मैं  यह  नहों
 कहगा  कि  उन  बाधाप्रों  को  पैदा  करने  के
 लिये  सीधे  गृह  मत्रालय  जिम्मेदार  है  लेकिन
 मैं  यह  बात  बिना  कहें  नहीं  रह  सकता  कि
 दिल्ली  ऐडमिनिम्ट्रेशन  ऐक्ट  के  अन्तगेत
 ला  एड  आईर  विधि  प्रौर  व्यवस्था,  यह
 केन्द्र  के  प्रधोत  रहना  चाहिएबा  ओर

 राष्ट्रपति  को  भ्रधिकार  दिया गया  या  कि
 वह  घोषणा  के  द्वारा  भन्‍य  विषयों
 को  चाहे  तो  वह  कुछ  भी  अपने  प्धिकार
 में  ले  लें ।  यह  कानून  की  मंशा

 नहीं  थी  ।  राष्ट्रपति  को  ग्रश्िकार  मात्र

 दिया  गया  था  लेकिन  विधि  प्रौर  व्यवस्था
 के  साथ  सर्विसेज  भी  केन्द्र  सरझार  ने  भपने

 हाथ  में  ले  ली  हैं  हाउसिंग,  मवन-निर्माण
 का  काम  भो  केसर  सरकार  ने  भपने  हाथ  में
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 पथी  सदल  बिहारी  वा  लपेथी]
 लें  लिया  है।  क्‍या  यह  लेना  जरूरी  था  ?  झब
 जिन  विक्यों  में  मेट्रोपोल्तिटन  कौंसिल  को
 अधिकार  है  उनकी  सेवाए  भी  केन्द्र  के
 भ्रध्ीन  हैं।  इस  तरह  से  तो  कोई  प्रशासन  नहीं
 चल  सकता  |

 गृह  मत्रालय  ने  एक  भच्छी  बात  की  है
 कि  अपने  झधिकार  दिल्ली  प्रशासन  को  बेलीगेट
 कर  दिये  हैं।  लेकित  दिल्ली  प्रशासन  को  केवल

 गह  मत्रालय  से  सम्पर्क  नहीं  करना  पड़ता  |
 शिक्षा  के  मामले  मे  शिक्षा  मत्रालय  से,  परिवहन
 के  मामले  में  ट्रासपोर्ट  मत्नालय  से,  स्वास्थ्य
 के  मामले  मे  स्वास्थ्य  मंत्रालय  से,  रेलवे  के

 न्कस्के  बए्ले ७  मकास्सथ,  कापेक,  स
 पडता  है।  क्‍या  भन्य  मतन्नालयों  को  इस  बात
 के  लिए  तैयार  नहीं  किया  जा  सकता  कि
 जिस  तरह  से  गृह  मत्रालय  ने  अपने  अधिकार
 दिल्ली  प्रशासन  को  बेलीगेट  बप  दिये  है
 उसो  तरह  से  प्रन्य  मत्नालय  भी  कप  दे  ?

 एक  झ,ममोम  सदस्य  रेलवे  का  भी  et
 दिया  जाये  ?

 करी  टल  बिहारी  बाजपेयी  रेलवे  का
 सवाल  नही  है  |  मेरे  मित्र  पंजाब  से  चुन  कर
 बझाये  हैं  बहू  शायद  यह  बात  नहीं  समझते
 कि  झगर  दित्ली  में  रेलों  का  विस्तार  शौर
 विकास  करना  है  ता  उसका  कुल  सिला  कर
 नियतद्रण  तो  रेलवे  मत़्ालय  के  घान  हागा
 लेकिन  उसके  भारे  में  सुझाव  दने  का  झौर  उस

 सुझावों  को  अन्तिम  रुप  से  कार्यान्वित  कराने
 का  भार  झगर  दिल्‍ली  प्रशासन  को  सौंप  दिया
 जाय  तो  इसमें  कोई  प्ापत्ति  नहीं  होनी
 चाहिए  ।  (व्यवध।न)

 एक  मगनोय  wea  वह  तो  है  ही,
 सुझाव  देने  का  भ्रधिकार  कौन  छीनेगा  ?

 थी  सहन  जिहारी  बाजपंयी  उपाध्यक्ष

 महोदय,  दिल्‍ली  की  बात  ग्राते  है  कांग्रेस  के
 सदस्य  कितने  बेचैन  हो  जाते  हैं  +  मैं  उनका
 द  समझता  हू  ।  दिल्ली  हाथ  से  निकल  गई
 तो  उनका  दुखी  होना  स्व भा  विक  है।  सेविन
 झगर  यही  तराका  रा  ता  नई  दिल्‍ल।  भी
 हाथ  में  जाने  हका  ह

 (Min.  of  Horne  Affairs)  9752

 उपाध्यक्ष  महोदय,  सत्तारूढ़  दल  शब्ट्रीय
 स्मस्याधों  के  प्रति  कौन  सा  रबैया  भ्पनाता

 है  यह  उन  प्रदेशों  मे  देखना  होगा  जहां  कांग्रेसी
 विरोधी  दइल  में  बैठे  हैं।  1... ह  विरोधी  दल  में
 देंठ  बर  झच्छा  प्राचरण  १२,  हमारा  विरोध
 रचनात्मक  हो  विधायन  हो  यह  झाशा  करनी
 प्रौर  उपदेश  देना  सरल  है  किन्तु  जहा  कांग्रेसी
 बिरोधी दल  मे  बैठे  है  वहा  उन्हे  भपने  उपदेश
 पर  झाचरण  कर  के  दिखाता  होगा  |

 णक  धाननीय  सद्य  कर  रहे  हैं  ।

 श्री  झल  बिह री  म  7  पई.  नहीं  कर
 ग्ह  हैं  ।  दिल्‍ली  व  aaa  are  यह  कर

 न्प्ही  हर्ब  दला  को  लिफ्टिन  ट  गवेभ  बीका
 जनसभी  कहते  है  ।  इसी  दिल्‍्सी  के  ध्न्दर

 गृह  मतालय  के  राज्य  सत्री  श्री  विद्या  चरण
 शबल  ऐसे  तत्वा  की  पोट  धपथपा  रहे  हैं  |
 धंगर  दिल्ली  प्रशासन  4  आादश  से  इरविन
 हाग्पिटल  वे  पास  झोपडिया  हटायी  जाती  हैं
 ता  यह  प्रश्न  खड़ा  विया  जाता  है  वि  जिनकी
 झापरडिया  हटायी  ne  ae  म्रसलमान  थे  भौर
 जनसघ  साम्प्रदाधिब  बारणों  से  झापश्या

 हटा  रहा  है  था  दिल्‍ली  प्रशासन  ने  झापडिया
 हटायी  लेपिटनेंट  गंठनर  वे  झादेश  में  ॥
 लेपिटनेंट  गवनर  फंखरटू  न कने  प्रहमद

 से  बात  को,  भौर  मार  मुश्ताव  भ्रहमद  से  बात  की,
 दिल्ली  के  धौर  मुस्लिम  नंताशन्ना  से  बात  की  t
 उनके  समर्थन  से,  उनके  सहयोग  से  झोपडियां

 हटाने  का  निर्भय  लिया  गया  लेकिन  राज्य  मलरी

 महोदय  ने  दिल्‍ली  प्रशासन  के  ऊके  भ्रधिकारी
 को  फोन  विया  वि  यह  झोपडिया  क्‍यों  हटायी
 जा  रही  हैं  भर  झोपडिया  हटाने  से  जो  लोग
 बेघरबार  हो  रहे  हैं  उन्हें  श्री  विजय  कुमार
 मलहोता  मे  नाव  क्षेत्र  में  क्यों  नहीं  बसाया
 जाता

 शी  विज्ञाच रण  शक्ल  बिलकुल  गनत  है  t

 aft  घट न  विहृ।री  दाजपंधी  मैं  पह  बात
 साबित  करने  के  लिए  तैयार  हु  ।  राज्य  मंत्री

 महोदय  ऐसी  हलकी  आस  न  करे  ।  उन्हें  झपने
 झाचरज  के  लिये  छेद  प्रकट  करता  चाहिए  ’
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 wert  fret  ser  किया,  उसके  पास  उस
 प्म्ब  जनसंघ  के  एक  नेता  भी  बैठे  थे  ।  मैं

 यह  झाशा  नहीं  करता  कि,  इस  तरह  की
 साम्प्रदायिकता  को  गृह  मत्रालय  में  बैठ  कर
 कोई  व्यक्ति  पैदा  करने  की  कोशिश  करेगा  ।

 मैं  एक  उदाहरण  और  देना  चाहता  हु

 नुह  मत़ालंय  का  ।  947  में  एक  व्यक्ति
 पाकिस्तान  चला  गया  ।  वह  पाकिस्तान  का
 नागरिक बन  गया  ।  मगर  दिल्‍ली  में  छोडी
 हुई  सम्पत्ति  पर  कब्जा  करने  के  लिए  वह  वापस
 झाया  in  प्रशासन  ने  उसके  विरुद्ध  प्रदालत

 भ  शिवायत  की  1  वह  पकड़ा  गया,  जेल  में
 डाला  गया।  पंजाब हाई  कोर्ट  ने  ६.  नवस्त्रर,
 965  को  उम्र  व्यक्ति  को  पाकिस्तानी

 नागरिक  थोषित  कया  t  उस  ?यक्ति  को
 झ्रादेश  विया  गया  कि  यह  पाकिस्तान  अला
 जाये  ।  मगर  गृह  मत्नालय  ने  उस  व्यक्ति  को
 भारत  में  रहने  की  इजाजत दी  ।  इतना ही  नहीं,

 गृह  मतालय  ने  उस  ब्यक्ति  को  दिल्ली  वक्‍फ
 बोर्ड  मे  नामजद कर  दिया  दिली के वक्फ के  वक्‍फ
 बों  मे  कोई  पाकिस्तानी  नामजद  किया  जा
 सकता  है  क्योकि  दिल्ली  के  कुछ  काग्रेस  के
 व्यक्ति  उस  व्यक्ति  से  सम्बन्धित  है,  उन्होंने

 गृह  मत्रालय  को  एक  पाकिस्तानी  को  वकक्‍फ़
 बोर्ड  मे  तामज़द  करने  के  लिये  तैयार  कर
 लिया  |  कया  श्री  चब्हाण  इस  मामले  की

 जाच  कराने  के  लिये  तैयार  हैं  मुझ  गलत
 धारोप  गाने  की  झादत नहीं हैं नहीं  हैं  ।  मैं  कभी
 ऐसी  बात  कहने  मे  विश्वाभ  नहीं  करता
 जिस  बात  को  प्रमाणों  के  भ्राधार  पर  साबित
 ।  किया  जा  सके  1  वह  व्यक्तित प्राज  भी  दिल्ली
 के  दक्फ  बोई  का  भेम्बर  है,  यद्यपि  पंजाब

 हाई  कोटे  उसे  पाकिस्तानी  नागरिक  धोषित
 कर  चुका  है  ।

 उपाध्यक्ष  महोदय,  नक्सलबाड़ी  के  बारे

 में  कामरेड  डागे  ने  कहा  कि  वह  एक  किसानो
 का  मामला  है,  जो  कि  भूमि  को  भरक  मे  से

 पैदा  हुभा  है।  मैं  समझता  हू  कि  नकक्‍्सलबाड़ो

 की  स्थिति का  यह  बर्भन सही महीं है सही  नहीं  है  |  भूमि-

 हीनो  में  भूमि  की  भूख  है।  जनसाधारण में
 परिवर्तन  की  इच्छा  है  t  स्थांधीनता  के  बीस
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 wt  पश्चात्‌  जिन्हें  समृद्धि  मे  हिस्सा  नहीं
 मिला, उनका  बेचैन  होता  स्वाभाविक  है।
 लेकिन  पश्चिमी  बगाल  सरकार  का  गास्‍्ता
 खुला था  कि  बहू  नक्‍सलबाड़ी  में  बेदखली
 बन्द  कर  देती  t  were  भूमि  बेकार  पड़ी

 हुई  है,  प्रगर  भूमि  परती  पढ़ी  हुई  है  तो  उसके
 वितग्ण के  निये  भी  राज्य  मरकार  कदम  उठा
 सकती  थी  ।  झगर  विधान  सभा  की  बैठक
 करना  सम्भव  नहीं  था  तो  राज्य  सरकार
 एक  अध्यादेश  जारो  कर  के  बेदखलो  को  रोक
 सकती थी  n  लेकिन  ऐमा  नही  हुआ  ।  नकक्‍्सल-
 बादो  भे  जो  कुछ  हभा  है  उसको  निन्दा
 क्यि  त्रिना  नहीं  रहा  जा  सकता  चाड  केवल
 शान्ति  शौर  व्यवस्था  का  प्रश्न  नहीं  है  ।
 बहा  ता  राष्ट्रीय  एकला  के  लिये  लॉकततब्र
 का  लिय  खतरा  पैदा  किया  जा  रहा  है  प्रगर
 मामला  भूमि  सुप्तारों  का  है,  तो  पुलो  को  तोडने
 की  कया  प्रावश्यव ता  है  ?  भ्रगर  प्रश्न  भूमिहीनो

 को  भूमि  देने  का  है,  तो  गण  न्यायालय  स्थापित
 करने  की  क्‍या  आवश्यक्ता  है  ?  वह  गण
 न्यायालय  मुकदमे  कर  रहे  है,  वह  मृत्यु  दष्ड

 दे  रहे  हैं  ।  एक  गण  न्यायालय ने  जिस  व्यक्ति
 को  मत्यु  दण्ड  को  सज़ा  दी  बाद  में  उसका  सिर
 कटा  gar  पाया  गया।

 हम  इस  बात  के  हामी  नहीं  हैं  कि  केन्द्र
 सरकार  पश्चिमी  बगाल  में  इस  समय  हस्तक्षेप
 करे,  हम  इस  बात  का  समर्थन  नहीं  करते  कि
 केन्द्रोय  सरकार  इस  समय  पश्चिमों  बगाल  मे
 राष्ट्रपति  का  राज्य  लागू  करे  लेकिन  पश्चिमी
 बगाल  को  स्थिति  पर  पर्दा  डालने  के  प्रयत्नो
 को  भी  हम  बर्दाश्त  नहीं  करेगे  i  जो  कुछ
 पश्चिमो  बगाल  मे  हो  रहा  है  उससे  सारे  देश
 को  परिच्रित  होना  चाहिये  t  (व्यत्षक्ात)
 उपाध्यक्ष  महोदय,  क्या  हम  कांग्रेस  सदस्यो  के
 मन  की  कहें  तभी  ठीक  है  ?  हम  प्रपने  ढग  से
 परिस्थिति  का  विश्लेषण  कर  रहे  हैं  किसि
 समय  कौन  सा  कदम  उठाना  चाहिये,  इसके
 बारे  मे  भो  हमारा  झपना  झन्दाज  है  ।  भाप
 हमारे  झन्दाज  से  मतभेद  रख  सकते  हैं  ।

 Bre  खुशोला  नयर  (झांसी)  :

 प्रापसे  सहमत  हैं  1  इस  बारे में  ।
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 भी  उल  विहारों  वाभपेयी  उपाध्यक्ष
 महोदय,  कांग्रेस  के  एक  संसद
 सदस्य  पर  जो  झाक्रमण  हुश्ला  उसको
 यह  कहे  कर  नजरभन्दाज़  करने
 को  कोशिश  की  गई  कि  हो  सकता  है  कि
 वह  झाक्रमण  गुण्डो  ते  किया  हों।  उसकी
 घड़ी  ब्लो  गई,  फाउटनपेन  जला  गया  1
 मैं  यह  पूछना  चाहता  हू  कि कलकतत  में  2  जुलाई
 को  चीन  के  विदद्ध  देश  की  जनता  की  भावनाभो
 का  प्रकटीकरण  करने  के  लिये  जो  सभा  को
 गई  तो  उस  सभा  के  विरोध  में  ब्रदर्णन  करने
 वाले  कौन  थे  ?  कौन  थे  जिन्होंने  सभा  पर
 SHES, घस,  ष्  बेसिर, चे  ५.  जे  चाय,

 लेकर  शाये  थे
 ?  वह  सभा  हमारी  तरफ  से

 की  गई  थी,  ह... छ  हमला  करने  वाले  हम  नहीं
 हो  सकते  |  हमला  करने  वाले  माझो  ससे  तुरग
 जिन्दाबाद  के  तारे  लगा  रहे  थे  ।  प्राज
 भाग्त  की  भूमि  में  कोई  माझो  त्से  तृग  जिन्दाबाद
 के  तारे  लगाय  तो  यह  देश  के  भविष्य  के  लिये
 खतरे  की  घण्टी  है।  बामरेह  डा  प्रमराकों
 सेसा  झ्ायेगी  इसरा  हयाता  दे  रहे  थे  ।  दर्श
 में  बृछ  प्रमरीता  थे  समथक  हैं  यर  बाल  भा

 कही  जाती  है  ।  मगर  जब  पराकिसएय  और
 अमरीका  ने  सैनिक  गठवन्धन  जिया  झौर
 सारे  देश  में  प्रमरीकी  नीति  के  विरुद्ध  जनता
 ने  रोष  प्रकट  किया,  तो  एस  भारत  भूमि  में
 कोई  व्यक्ति  एसा  नहीं  निक  ता  जिसने  जानसन
 जिन्दाबाद  अचवा  प्राइडनहावर  जिन्दाबाद
 के  नारे  लगाये  हो  ।  हम  भपने  देश  में  ऐसे
 तत्वों  को  प्रश्नय  नहीं  दे  सकते  ।

 ऐसे  तत्वों  के  साथ  हमारी  लाई  राज-
 नीतिक  है  शोर  राजनीतिक  लड़ाई  हम  को
 जीतनी  होगी,  लेकिन  झगर  गृह  मतालय  मौजूदी
 गैर-कांग्रेसी,  सतिमडल  को  गिराने  की  साजिश
 में  शामिल  होगा  तो  फिर  उसके  न्याय  जौर
 भर्याय  में  वियक  करने  का  दृष्टिकोण  घुधला
 हों  जायेगा  और  जान  में  या  भतजान  में  बह
 ऐसे  गत्वों  के  हाथ  में  केलेगा  जो  तत्य  प्रस्ततोगत्वा
 भारत  के  स्वष्य्प  को,  भारत  को  आत्मा  को,
 मारते  की  प्रकृति  को  बदलता  चाहते  हैं  1
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 झापिक  और  सामाजिक  प्रश्नों  चर  मतभेद
 हो  सकता  है,  राजाधों  को  सिलने  वाली
 शैलियां  घनती  रहे  या  बन्द  कर  दी  जायें,
 इस  पर  भी  मतभेद  हो  सकता  है,  मगर  इस
 सवाल  पर  कोई  मतभेद  नहीं  होना  चाहिये
 कि  हम  भारत  को  एक  स्वतन्त  ौर  सा्-
 भौभिकता  सम्पन्न  राष्ट्र  के नाते  कायम  रखता
 चाहते  है  ।  न  हम  चीन  के  पिछलमग्गू  बनेंगे,
 न  हम  वाशिंगटन  के  बाजारों  में  भ्रपने  राष्ट्र
 की  इज्जत  को  तीलाम  पर  चढ़ने  देगे  |

 कामरेड  ढागे  ने  माधो  तले  तुग  की
 झ्राप्तोचना  की  |  वहु  इस  समय  सदन  में

 नीहाँ हे  अन्यय म  'उनेस  पूछता पक  मधा तस

 तुग  को  किस  जीवन  दर्शन  ने  पैदा  किया  है  ।
 चह  जीवन  दर्शन  हमे  स्वीकार  नहीं  है  4
 झाधिक  समता  में  हमारी  निष्ठा  हैं  ।
 शोषण  समाप्त  होना  चाहिये
 मगर  मैं  पूछना  चाहता  हु  कि  हमारा  लोकतन्च
 रहना  चाहिये  या  नही,  हिमा  का  देश  के  भीतर
 परश्त्याग  होना  चाहिये  या  नही  ।  मुझे  दुख
 होता  है  जग  कुछ  वाग्रेस  के  सदस्य  क्रातिकारी
 बनते  की  कोशिश  में  वही  भाषा  प्रपनाते  हैं,
 वही  हगे  आफनाति  हैं  जिवका  बढ़  प्रल्ततोगत्वा
 विराध  करता  चाहते  है।  कम्यूनिस्ट  बन  कर

 कम्यू]तिज्म  का  विरोध  नहीं  हो  सकता
 शिव  की  पूजा  करन  वाले  भक्त  का  शित  बनना
 तो  हमने  सुना  हैं  मगर  कम्मूनिश्म  से  चा
 बान  कम्यूनिस्ट  बनने  की  दृश्यायली
 आरत  में  उपस्यित  नहीं  होनी  चाहिये

 हमारे  काम  करने  का  एक  ढंग  है  t
 झगर  राजाप्रों  के  प्रीबी  पैसों  को  बन्द  करनों

 &  तो  भी  राजादों  को  देशहोही  कहने  की
 जरूरत  नहीं  है|  उन्होंने  राष्ट्रीय  एकता  में
 जो  योगदान  दिया  उसकी  प्रशसा  करते  हुए
 हँस  भविष्य  के  लिये  भपना  पग  बढ़ायेंगे  ।
 क्या  सरदार  पटेल  के  थागदान  पर  भी

 पाता  फेशा  जा  रहा  है?  प्रगर  हम
 जाओं  का  गहार  मान  लें  तो  राजाधों  की

 कथित  गहारी  के  माथ  समझौता  करते  बले

 सरदार  पटेल  की  प्रतिमा  भी  ,धली  हो  जाती
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 है।  भगर  बिडला  बन्युप्रो  के  साम्राज्य  के  लिये

 हमे  'बिदलाधों  को  शैतान  मान  ले  तो  उन
 शैतानों  को  प्रचय  देने  वाला  यह  बीस  साल
 का  कांग्रेस  शासन  भी  उज्ज्वल  मुख  लेकर  नहीं
 निकल  सकता  है।  इसलिए  भविष्य  के  लिए
 नीतियां  निर्धारित  की  जायें  1  नीतियां  प्रगति

 शील  होनी  चाहियें।  नीतिया  जन-भावनाशों
 को  पूर्ण  करने  वासी  होनी  चाहिये  किन्तु
 किसी  व्यक्ति  या  वर्ग  को  गिराइये  मत  ।
 देश  के  इतिहास  पर  कलक  का  टीका  मल
 लगाइये  ।  काम  करने  के  श्पने  ठग  पर
 कायम  रहिये,  उमर  को  पत  भूलिये  व्यक्ति
 में  भ्च्छाइयां  भी  हैं।  व्यक्ती  की  ब्राइयों  का
 विरोध  किन्तु  उसकी  प्रच्छाइयों  को  लेकर-
 जागे  बढ़ना  यह  भारतीयता  है,  यह  हमारी
 जीवन  पद्धति  है।  यह  पद्धति  कम्यूनिज्म  से
 टकराती  है  इसलिये  क्रान्ति  के  नाम  पर
 इस  पड़ति  का  परित्याग  नहीं  होता  चाहिये  t

 Shri  9  C  Sharma  (Gurdaspur)
 Your  party  has  joined  the  Communists
 in  ‘ornung  povetnment

 agra  बिह रा  चानपेया  मैं  एक
 बात  कटना  चपता  है  हमने  कम्पनिस्टा

 के  साथ  हाथ  मिनाया  तो  कम्यनिस्ट  अनन
 पार्टी  में  है  मगर  कांग्रेस  में  ता  खुद  हो  कम्यनिस्ट

 घुसे  हैं.

 श्री  विदा  धरण  शुक्र  हमारे  यहा
 जन  मधों  भो  है  ।

 ची  झट  बिहारी  वाजपंपी  परमात्मा

 हमे  ऐसे  जन  सचियों  से  बचाये  |

 कपगयनन  क  मैं  एफ  बात  ग्रौर  कटना

 चाटता  हू  ।  इस  विवाद  में  चर्चा  हुई  हू-गेख

 अब्दुल्ला का  छोड़ते  का  मर  निवेदन  है  कि
 ह. अ  झग्दुल्ला  को  छोड़ा  जा"  गा  ना  छोड़ा

 जाय,  यह  सबाल  इतना  महर+पूर्ण  नही  है,  जितना
 यह  मबाल  महत्वपूर्ण  है  कि  मग  जम्मू-काश्मीर
 के  बारे  में  देश  ने  ce  तक  जो  मीति  अपनाई  है

 देश  पर  वायम  रहना  बातो  है  ।  नई
 दिल्‍ली  में  एक  चर्चा  चल  रही  है  जम्मू-कार्श्म"र
 के  सवाल  पर  पुनविचार  करन  के  लिय  बल  दिया
 जा  रहा  है  यह  कहा  जा  रहा  है  कि  वह  सब
 विषयों  के  लिये  भारत  का  भाग  नहीं  रहना
 चाहिय,  केवल  तीन  विपयो  के  लिये  झगर
 जम्मू  काश्मीर  भारत  का  भाग  रहता  स्वीकार
 कर  ने  तो  फिर  राजनीतिक  समझौते  के  रूप
 में  हमे  वह  स्थिति  मान  लेती  चाहिये  ।  मैं  इस
 प्रकार  के  सोचने  के  तरीके  के  खिलाफ़  चेता-
 बनी  देना  चाहता  ह--देश  को  जनता  पड़ी
 की  सुइया  को  पीछे  भुमाता  बर्दाश्त  नहीं
 करेगी  t  काल  के  प्रवाह  को  लौटने  नहीं  दिया
 जायेगा  ।  जम्मू-काशएमीर  को  भारत  में  रखने
 के  लिय  हमने  जो  बलिदान  किया  है,  उन  पर
 पानी  फिरने  नहीं  दिया  जायेगा  ।  भगर  सही
 दिशा  में  प्रगति  करनी  है  ता  सविधान  की
 घारा  370  को  खत्म  कर  दीजिय  t  शेख
 अब्दुल्ला  भारत  के  नागरिक  के  नाते,  भारत  के
 संविधान  के  प्रति  निष्ठावान  रह  कर,  भारत
 माता  के  सुपूत  के  नाते  जम्मू  काश्मीर  को  संवा
 करना  चाहत  है  तो  उनकी  सहायता  को  जे
 सकती  है,  तविन  जब  तक  उनके  विचार  नहीं
 बदलते  है  तब  नेक  उन्हें  रिहा  गरना  एक
 खतरा  मात्र  लना  /  यार  मुन  विश्वाप  है  कि

 चनुर  गृह  मन्त्रा  इस  तरह  का  खतरा  माल  लत
 के  लिए  तैयार  नहीं  हामे  ।

 “Mir  Deputy-Speaker.  Before  we  .ake
 up  the  nalf  anh  =  +  discussion,  I  would
 like  to  say  one  thing  Some  hon
 Members  from  the  Opposition  had  been
 allowed  to  speak  today  I  would  like
 to  accommodate  some  Members  from
 this  side  Would  it  be  ad  mght  if  the
 Home  Min:  ter  is  asked  to  reply  .o  the
 debate  at  3  PM  tomorrow”

 Shri  ¥  8  Chavan.  Yes,  Sir  tomor-
 row  at  3  Oclotk

 “Mir  Deputy-Speaker  The  Home  Min-
 ister  will  reply  at  3  Oclock  tomorrow
 We  take  uo  half  an  hou  discussion
 now  I  have  to  say  that  I  shall  con-
 fine  this  just  to  half  an  hour  There
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 are  several  questioners  and  I  think
 the  Home  Minister  will  also  take  about
 ten  minutes  The  hon.  Member  should
 be  brief.

 Shri  Shri  Chand  Geel  (Chandigarh):
 I  will  not  take  more  than  5  minutes.
 ns  brs.
 ARBITRATION  ON  CHANDIGARH®

 wf  शौचस्य  गोवत  (चच्टीगढ़)  :  मान-

 भीय  उपाध्यक्ष महोदय,  जाज  की  यह  दिबेट
 a4  मई  को  पूछ॑  जाते  बाले  ताराकित  च्रल्म

 संख्या  37  में  से  उत्पन्न  होती  है,  जिसमें  चण्डी-
 गढ़  के  सम्बन्ध  में  यह  प्क्न  पूछा  गया  था  कि
 क्या  हरिय्शा  की  सरकार  ने  श्रीमती

 इन्दिरा  गांधी  के  मध्यस्थ  निेय  को  स्वीकार
 करने  से  इन्कार  कर  दिया  है  तथा  इसके  बाद
 यह  धागे इस  प्रश्त  पर  क्या  विचार  कर  रहे  हैं।

 उपाध्यक्ष  महोदय,  मैं  निवेदन  करना

 चाहता  हूं  कि  चष्हीगढ़  राजधानी  के  झूप  में
 i947 में  भारत  के  विभाजन  &  पर्चात्‌
 बसाई गई  |  उस  समय  यह  कल्पना भी  कि  यह
 राजधानी  सम्पूर्ण  पजाब  के  लिये  उपयोग  में
 शायेगी  घौर  उसको  सब  प्रावश्यकताशो  को

 पूरा  करेगी  ।  उस  समय  भारत  सरकार से  बहुत
 बढ़ी  रकम  ऋण  के  रूप  में  लेकर  इस  नगरी
 की  स्थापना  की  गई  i

 अपाध्यक्ष  होय,  झ्ापकों  कभी  बहा
 जाने  का  धवसर  मिला  होगा  तो  झापने  देखा
 होगा  कि  यह  एशिमा  का  एक  सबसे  सुन्दर
 चौर  उत्तम  सगर  है,  लेकिन  उस  बच्दीगढ़
 के  भविष्य  के  ऊपर एक  समचार  शटकाई  जा

 रही  है,  झाज  -  उसके  भविष्य  के  सम्बन्ध  मे
 अण्डीयढ़  कै  तायरिक  चिन्तित  हैं  ।  यब्डीगढ़
 में  बटवारे  का  भी  सुझाव  हैँ  ।वो  में  बह
 निवेदन  करना  चाहता  हूं  कि  इसके  डिश्वाइतर
 करबूदियर ने  हस  को  एक  इन्सानी  शरीर  के

 मुताबिक  बनाया  है  मिसकों  भाव  दूकड़ों  में
 सकसीम  नहीं  किया  था  सकता  ।  न्होनि  इसके
 wt  सरकारी  दकुतर  हैं,  वहां का  चिधान  सत्ता
 चवन  है,  वहां  की  हाईकोर्ट  बिल्डिंग  हैं,  इसके
 शरीर के  मिर  के  कप  में  रखा  है!  भाज  में  वही
 निवेदन  ह 2  चाहता  हैं  कि  जब  ॥... 3  के

 on  Chandigarh  (HAR,  Dis.)  9760

 कुन्दन  का  -  दोधारा  अपने  देश  के  सामने
 धावा  तो  उस  समय  कांग्रेस  बक्तिग  कमेटी
 के  विषय  के  भंगुसार  जब  भारत  सरकार  मे
 इस  जात  का  निर्णय  लिया  कि  पंजाब  का
 ुनर्भठम करना हैं तो उस समय करता  हैं  तो  उस  समय  उन्होंने  यह
 झादेश  दिया  था  कि  i96:  की  जनवणना

 के  जो  धांकड़ें  हैं, जिनको  सैम्सस  के  रजिस्ट्रार
 में  ठीक  मामा है,  जिस  को  कि  भारत  सरकार
 में  ठीक  मात्रा  है  और  जिनको  ve  सीभा

 झागोग में  दृषस्त  मान  कर  ष  करार दिया
 कि  अण्डीगढ़  में  73.  5  प्रतिशत  जो  जनता
 है,  बह  हिन्दी  भाषी  है  भोर  इसी  प्रकार  के

 |

 जब  सीमा  वोग  ने  इन  दोसो  धारों
 पर  अपना  निर्णय  विया  कि  बच्वीमढ़

 हरियाणा  को  दिया  जाये,  सेकित  उस  समद
 के  कांग्रेस  के  जेताधों  की  तरफ़  से  इस  का
 विरोध  हुभा,  तब  भारत  सरकार  मे  चण्डीमढ़

 मूतपू्  मृह  गंजी हैं  ली  areas  जी  होग  पच्कीवढ़
 के  सम्बन्ध  &  6  सितम्धर,  t966  w  few
 प्रेम  करते  हुये,  कहा  बा
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 उस  के  बाद  सदन  थे  बहुस  का  उन्होंने  अवाय
 दिया,  ता  भी  उसी  बात  की  पुष्टी  की  ।
 उच्त  जवाब  की  तरफ़  भी  में  सदन  का
 ध्यान  दिखाता  चाहता  gt  ar  जो  ने
 कहां  कि--

 “So  far  as  Chandigarh  .s  con-

 once  again,  it  is  not  possible.
 Therefore,  let  us  not  argue  about

 us  take

 is.  It  serves  our  purpose;  it

 उन्होंने  स्पष्ट  रूप  से  यह  बात  कही  थी
 के  सब  की  भ्रलाई  झौर  हित  इसी  बात  में  है
 कि  चण्टीगढ़  केक  प्रशामित-इसाका  रहे।
 में  यह  भी  निवेदन  करता  चाहता  हूं  कि  उस
 द... उ  जो  हमारे  अण्डीयढ़  के  मेम्यर-पार्लिया-
 & अ  चे-धी  धमरनाव  विधालंकार-उन्होंते
 थी  इसी  पोजीक्षण  को  स्वीकार  किया  था।
 ह...  कहा  बा--

 “With  regard  to  common  links,
 i  think  it  is  better  that  at  Chandi-
 garh  many  common  links  should

 be  retained.  I  conceive  that
 Chandigarh  should  in  course  of
 tume  become  the  centre  for  Hima-
 chal  Pradesh,  for  Jammu,  for  Pun-
 jab  and  for  Haryana,  and  it  should
 become  a  big  centre,  and  a  centre
 ofimportant  activities,  for  ins-
 tance,  educational  activities  for
 the  benefit  of  all  the  people  of  this
 area.  That  is  my  concept  of
 Chandigarh,  and  that  is  possible  uf
 Chandigarh  is  developed  in  that
 manner  with  the  co-operation  of
 all.  It  should  belong  to  all,  and
 at  should  become  a  common  herit-
 age  I  think  that  would  be  the
 best  solution  and  I  hope  the  Cen-

 tre  wif  mage  aff  (ie  neceseury
 arrangements  with  regard  to  that.”

 we  उपाध्यक्ष  महोंदय,  में  यह
 पूछना  चाहता  हूं  कि  यह  |  दोबारा  |.
 चाहा  हुआ  है?  संत  फतह  सिंह ने  फिर  से

 जल  मरने की  धमकी  दी  भौर  उन्होंने
 कहां  कि  अष्टीमढ़  झगर  पंजाब  की  नहीं
 मिलेगा  तो  मैं  झात्मचात  कहूंगा।  उस  समय
 पुनविषार  हुआ।  ew  समय  पंजाब  शौर
 हरियाया  में  कांग्रस की सरकारे थी, की  सरकारे  थी,  दोनों  ने
 इस  बात  को  स्वीकार  किया  कि  प्रधान  मंत्री

 श्रीमती  इन्दिरा  गांधी  इस  सम्बन्ध  में  मध्यस्थ

 के  तौर पर  अपना  निर्णय  दें  श्ौरुँउन  का  ब्
 निर्णय.  स्वीकार  होगा।  लेकिन  हैं.  निवेदन
 करना  चाहता  हूं  कि  दोनों  मुख्य-मंत्रियों
 की  यह  कमिटमेन्ट  व्यक्तिगत  रुप  में  वी,
 मे  उन्होंने  विधान  सभा  से  स्वीकृति ली  कौर
 a  उन्होंने  उस  समय  की  केबिनेट थे से  परामर्श
 किया  शौर  व्यक्तिगत रूप  में  ही  यहचीझ
 स्थीकार  को  1

 मैं  यह  भी  निवेदन  करना  चाहता हूं  कि
 चहां  ew  पिछले  पम  चुनावों  का  सम्बन्ध  है,

 दे  चुनाव  चंडीगढ़  के  भविष्य के  मसले  को
 लेकर  डे  गए  के।  उस  समय  मैने  यह
 पोजीशन ली  थी  कि  चंडीगढ़  केस-प्रशासित
 सोत रहे  f  कांग्रस  की  तरफ  से  जो  ऊम्मीद-
 बार  जड़े  किये  गए,  गह  चेजाव के शिका के  शिक्षा
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 पी  ली  बल्ब  गोयल]
 चली  रह  चुके  ये,  दो  बार  लोक  सभा के  सदस्य
 रह  चुके  थे  और  पंजाब  काग्रेस  के  स्तम्भ

 माने  जाते  थे  ।  उस  के  साथ  साथ  प्रकाली
 कस  ने  cere  पार्टी  के  साथ  मेल  कर  के

 अपना  प्रत्याशी  साडा  किया  शौर  उस  का

 स्टेंड  यह  था  कि  चडीगढ़  को  पंजाब  को  देना
 चाहिए  ।  इस  के  भ्रतिरिक्‍त  कम्यूनिस्ट  पार्टी
 के  भी  झपना  उम्मीदवार  खड़ा  किया  ।  लेकिन

 उस  चुनाव  में  इत  तीनो  उम्सीदवारों  को  कूल
 मिला  कर  जितने  वोट  मिले,  उस  से  कही
 ज्यादा  बोट  मुझे  प्रकेले  को  मिले  भौर  इस
 प्रकार  चड़ीगढ़  के  तागरिकों  ते  स्पष्टटप  से
 अपना  यह  मत  प्रकट  कर  दिया  कि  चंडीगढ़

 एक  केन्द्र  प्रशासित  क्षेत्र  ही  रहना  चहिए n
 झाज  मेरी  समझ  में  यह  नहीं  श्राता

 है  कि  स्थिति  मे  कौन  सा  परिवर्तन  भा  गया
 है  1  कच  प्रधान  मत्री,  श्रीमती  इन्दिरा  गाधी
 की  सालिसी,  मध्यस्थ  निर्णय  को  हरियाणा
 सरकार  मानने  के  लिए  तैयार  नहीं  है.  और
 जब  हरियाणा  की  विधान  सभा  ने  यह  अस्ताव
 पास  किया  हैं  कि  वह  उन  के  भध्यस्थ  निर्णय
 को  मानने  के  लिए  तैयार  नहीं  हैं,  ता  प्रधान

 मणी  को  खुले  रूप  भे  शौर  झसदिग्ध  जब्दों

 में  यह  घोषणा  करनी  चाहिए  कि  प्रय  वह
 अध्यस्थ  बन  कर  बढीगढ़  के  विषय  में  कोई
 निर्णय  देने  के  लिए  तैयार  नही है  ।

 में  बहू  करना  चाहता  हू  कि
 सन्त  फ़तेह  सिह  भाज  यढी  विजित्र  पोजीशत

 मे  रहे  हैं  1  एक  तरफ  तो  व.  पद  रहे  हैं  कि
 इसमे  प्रधान  मत्नी  की  तरफ  से  प्राश्वासन  मिला

 है  ग्रौर  यह  कि  सरदार  हुक्म  सिंह  ने  उन  को
 यकीन  दिलाया  था  कि  चंढीगढ़  पंजाब  को
 मिलेगा  और  बुररी  तरफ  बहू  कह  रहे  हैं  कि
 धान मली श्रीनती मली  आमती  इन्दिरा  गांधी  मपतयस्य
 श़ब
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 a  पंजाब  इस  घमस्था  म॑  है  कि  वह  करोशों
 पगे  ध  कर  के  एक  नया  मगर  बसा  सक

 धौर  न  ही  हरियाणा  इस  प्रबस्था  में  हे  ।  इस
 लिए  झ्ावश्यकता  इस  बात  की  है  कि  पजाब

 घौर  हरियाणा के  गर्ममर  वहां  ही  रहें, दोनों
 प्रदेशों का  एक  साझा  हाई  कोर्ट  वहां  रहे  पौर
 भगर  दोनो  की  प्लग  प्रगल  हाई  कोटेस  बनती

 हैं,  तो  वे  दोनो  वहा  रहे  ।  इसी  प्रकार  विश्य-
 विद्यालय भौर  धन्य  दब  सांझी  ससयायें  वहां
 रह  कर  पंजाब  झौर  हरियाणा  दोनो  की  सेवा
 करे  t  मैं  पमझता  हू  कि  आज  चड़ीगढ़ के  लोगों

 के  सनो  में  उस  के  भविष्य  के  बारे  में जो
 भ्रम है,  केन को  श्ुले  तौर  पर  उस  को
 दूर  करना  चाहिए  शौर  भूतपूर्व  गृह  मत्री भरी
 नन्दाजी  द्वारा  चडीगढ़  के  लोगो को  सम  दिग्ध
 शब्दों  मे  जो  भरोसा  दिलाया  गया  था,  उस
 पर  कायम  रह  कर  पह  घोषणा  करनी  चाहिए
 कि  श्रडीगढ  केद्न-प्रशासित  क्षेत्र  रहेगा  v
 चड़ीगढ़  वे  प्रतिनिधि  के  रूप  में,  घड़ीगढ़  ने
 लोगों  को  भावनाझों  का  प्रतिनिधित्व  करते

 हुए,  में बल  के  साथ  कहना  चाहता हू  कि  झाज
 केन्द्र  की  तरफ  से  लोगों को  यह  आश्वासन
 मिलना  चाहिए  1

 अं,  रकाहाब'र  क्षासहों  (हापुड़)
 शाह  कमीोशक  ने  हरियेणा  की  पिछढी  हुई
 स्थिति  भर  पत्ती  पजाब  सत्कार  द्वारा
 हरियाणा  के  प्रति  किये  गए  पक्षपात  को
 दृष्टि  में  रख  कर  प्रपनी  रिपोर्ट  में  यहू  सिफा-
 रिश  की  थी  कि  चंडीगढ़  को  हरियाणा  की
 राजधामी  अनाया  जाये  7  कमीशन  ते  इस

 बात  को  भी  प्रपने  ब्यान  मे  रक्षा कि  पजाब
 के  पास  पड़ियाला  जैसा  बगर  है,  थो  कि

 पेप्सू  की  राजधानी  रह  चुका  है  t  केन्द्रीय
 सरकार  में  यह  तादावी  की  कि  कस  ने  शाह

 कुभौशत  के  इस  प्रक.र  के  बु्धिमतापूर्ण  लिचेष
 पर  भपती  कलल  लगाई  कि  भंदीयड़  को
 दोनों  राज्यों  की  राजधानी  बकाया  जाये,  चत

 से  फिर  एक  हंबर्ष  का  सदम्न  हुमा ।  मैं  गृह
 बंती  महोदय  &  यह  थागा  चाहता  हु  कि  किसी
 विषय  पर  वालियामेट  का  निर्णय  हो  जाने
 के  बाद  कया  किसी  सरकार  को  इस  बात  का
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 झधिकार  है  कि  पालियामेंट  की  प्रतुमति
 के  लिगा  प्रधात  मत्नी  को  उस  विषय  पर
 पंच-निर्नय  करने  की  भनुमति  दे  भौर  क्या

 किसी  प्रधान  मती  को  यह  प्रप्िकार है  कि  वह
 बीच  में  आकर  पत्र  बत  जाये  |

 मैं  यह  जानना  चाहता  हू  कि  प्रधान  मती
 झौर |... ब  ह्तेह  सिह  की  कल़-परसो  जो

 मुलाकात  हुई  है,  कया  उप  में  प्रश्लात  मक्नी  ने
 ज्न्त  फतेह  सिंह  को  काई  इस  प्रकार
 का  गुप्त  झाश्वासन  दिया  है,  जो  हरियाणा
 के  द्वितों  पर  प्राभात  करने  वाज़ा  है  भौर
 हरियाणा,  पजाब  शौर  चड़ोगढ़  इन  तीनो  के
 सम्बन्ध  में  फिर  नये  सिरे  से  एक  संदिग्ध

 स्थिति  पैदा  कष्ने  वाला  है  t

 Sbri  G  8  Dhillon  (Taran  Taran)
 Sir,  as  |  understand  from  the  hon.
 Member  Shri  Goel’s  speech,  he  has
 been  making  out  a  case  for  a  Union
 Territory  Shri  Shastri  has  made  out
 a  case  for  Haryana  I  want  to  ask
 whether  it  is  not  a  fact  thet  the  sur
 rounding  areas  of  Kharar  Tchsi]  in
 which  Chandigarh  is  situated  in  the
 very  centre  was  not  a  part  and  patcel
 of  the  erstwhile  region  known  43
 Punjabi  Region?  Secondly,  a  case
 was  made  out  that  there  was  a  pre-
 ponderance  of  urban  Hind:  population
 But  छ  the  hon  Member  not  aware  that
 in  ]96l  census  this  urban  percentage
 was  taken  not  mm  the  unit  of  Chandi-
 garh  as  a  single  unit  but  Kharar,  Mani
 Majra,  Kalka  and  Ambala  taken
 together?

 att  corde  सिह  (रोहतक)  डिपुटी
 स्पीकर  साहुब,  हमारे  लिए-हरियाणा  के
 लिए-चंडीवयड़  का  सवाल  एक  खुददारी  का
 सवाल  बन  गया  है  शौर  सन्त  फतेह  सिंह  के

 को  प्रकाध्षवोर  कास्‍्त्री  यही  तो  माननीय
 सदस्य  की  गलती  है  1

 ची  रचभोर सिह  मैं  यह  पूछता  भाहता  हूँ
 क्या  सरकार  सन्त  फतेह  सिंह  के  प्रेश्शाइ-
 जेशन  भौर  ब्नेकमेलिंग  मे,  जो  वह  हमेशा
 करता  रहा  हूँ,  तो  नहीं  भायेगी  भौर इस  तरह
 भ्राईबिटेरशन  से  मुकर  तो  नही  जायेगी  1

 कज़  कीजिए  कि  धारबिटरेशन  नहीं
 होता  हैं,  क्योकि  दोनो  स्टेट्स  में  नान-काग्रेस

 गवर्नमेद्स  हैं  पर  इस  बारे  में  उन  दोतों  के
 मतज़ादस्टेंड  हैं।  उस  हालत  में  एक  जडिशल
 ट्राइब्यनल  का  जो  फैसला  है,  जिस  के  चेयर-
 मैन  सुप्रीम  कोर्ट  के  जज  थे,  क्या  हमारे  नेता
 और  होम  मिनित्टर  उस  फैसले  को  दू  दी

 शदर  इम्प्लीमेट करेगे  या  नहीं
 ?

 अगर  उस  फैसले  को  इम्प्लीमेट  नहीं
 किया  जाता  है,  ता  क्‍या  हाम  मिनिस्टर  साहब
 शौर  सफ्कार  चड़ीगढ़  और  उस  के  राउंड

 एबाऊट  एशिया  में,  जो  हिन्दी  स्पाबिग
 एरि-  है,  रिफ्रेडम  क  ने  की  बात  स  चेगे  ?

 श्री  रघुबं।र  सिह  शास्त्री  (बागपत)  भे

 यह  पूछता  चाहता  हू  कि  जब  पंजाब  का
 विभाजन  भाषा  के  झाघार  पर  हुमा  तो
 अब  चढोगढ़  के  बारे  में  निर्णय  करने  के  लिए
 झौर  कौन  सा  झाघार  है  ।  क्‍या  सरकार  की

 यह  कमज़ारी  नही  है  कि  इस  प्रश्न  को  बार-
 बार  'रीमोपन  किया  जा  रहा  है  ?  क्‍या
 सरकार  कभी  इस  परम्परा  से  निकलना

 चाहेंगी  कि  जो  कोह  समस्या  उस  के  सामने
 झाती  है,  बह  उस  को  उलझाए  जाती  है
 घोर  थोड़ा  सा  दबाव  पढ़ते  ही  उस  को
 रोधौपन  कर  देती  है  ?  जब  कमी  कोई
 ऐसा  ह... ह  भाता  है,  तो  सरकार  कहती  है
 कि  लोकतज्ञ  में  लोगो  की  बात  सुननी  पडती

 है।  बार-बार  विचार  करता  पढ़ता  है।  झगर

 सरकार  वास्तव  में  लोकतभ्ञकी  हामी  है,  तो  बहू
 क्यो  नहीं  हिम्मत  के  साथ  भडीगढ़  के  लोगो
 से  पूछती  है  किप्राखिर  चेक्यों  चाहते  ?

 अगर  सरकार  में  ह्म्म्त  हैं  भर  बह  हिम्मत
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 के  साथ  कोई  फैसला  ने  सकती  है,  तो  बह
 इस  बारे में  चंडीगढ़  के  लोगों  की  राय  पूछे  ।
 इस  तरह  सरकार का  भी  पीछा  छ्  जाता

 है  मौर  प्रधान  मी  का  पीछा  भी  छूट  जाता
 है  |  यहू  सरकार  तागालेंड  के  लोगों  की  राय
 पूछना  चाहती  है,  मित्रों  लोगो  की  राम

 पूछना  चाहती  है  ।  तो  फिर  |  चंडीगढ़ के
 एक  लाख  पढ़े-लिखे  लोगो  को  क्यों  नहीं
 पूछती है  कि  मे  कहा  रहना  जाहे हैं
 आाज  न्याय  झौर  लोकतत  का  तकाज़ा  यही
 है  कि  इस  प्रपत को  प्रौर  उलझाते  के  बजाय
 सीधा  बताया  जाये  बर  ढीमढ  के  भविष्य
 कै  बारे में  वहा  के  लोगो  से  पूछा  जाये  t

 Shri  DR  C.  Sharma  (Gurdaspur),  I

 :

 सर

 ह

 (बम्बई
 बिग!

 on  Chandigarh  (H.A.H.  Du.)  97

 aan:

 तो  मेरा  ।  इस  बात  के  क्पर  सिर्फ़  हृतना

 ही  है  ब्यश  भहोदय  कि  चूंकि  इस  किस्म
 कै  राजनीति  में  पड़े  हुए  शौचों  को  चिम  शल्य
 बरत  पर्व  ॥... इ  किस्म के  area  02

 age  (बौर  कभी  कभी  इस  मामले  Toe  की

 ईमानदारी  के  बारे  में  भी  भोष  सवाल  पूछा
 करते  हैं  भौर  बाथ  सुबह  भी  इस  |.  पर

 wearers wie  मैसूर  की  सीमा  के  बारे में  अस्त

 -  तो  [|  सभी  चीजों  को  महेगवर  cat  हर
 क्या  शसी  भहोदव  इस  बात  के  कापर  ह... है
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 के  लिए  तैयार हैं  कि  दीमाभों के  बारे  में  या  दो
 राज्यों  &  बार ेनें किसी  भी  मसले  को  सेकर

 यो  गड़े  हुआ  करत ेहैं  इन  चीजों को  ह... ६
 कै.  लिए  ag  एक  परमानेंट  कमीशन  हमेशा

 के  लिए  बनाये  के  लिए  तैयार  हैं  शब्या  इस
 दृष्टि  से  बहु  सोच  रहे  हैं  गया;  gg

 ott  प्रेम  द... ह  वर्मा:  (हमीरपुर)  :  उपाध्यक्ष
 मह्दोधप,  जब  चंडीगढ़
 बैटिल  द््भा  ar  तो  उस  चत  हिमाचल  प्रदेश
 है  वह  मांग  की  थी  कि  चू  कि  पंजाब  के  टुकड़े
 हुए  हैं  एक  हरयाना,  एक  पंजाब  भौर  एक
 हिमाचल  प्रदेश  तो  हम  ने  यह  कहां था  कि
 हिमाचल  प्रदेश  को  भी  चंडीगढ़  को
 ह्स्सा  दिया  जाग  |  तो  अनाथ,  में

 िक  ष्ह्  पुछता  चाहता  हूं  इस  प्रश्न  ,में  कि प्रश्न
 झगर  चंड्रीनढ़  को  बाटने  का  कभी  मामला
 कोई  सावा  तो  उसमे  पमाचल  प्रदेश  का

 हिस्सेदार  समझा  जायगा  या  नहीं  ?

 दूसरी  चख  मेरी  यह  हैं  कि  धगर  चंडीगढ़
 का  मामला  फिर से  खुल  गया  तो  क्या  हिमाचल
 प्रदेश  के  साथ  यो  इलाके  हैं  जिन  के  बारे
 में  बरिंड्री  कमीशत  ते  भी  कहा  था  कि  तहसील

 पठानकोट  शौर  कालका  को  क्या  हिमाचल
 प्रदेश  को  देते  के  लिए  विचार  होगा  वा  नहीं  ?

 ौर  तीसरी  बात  में  यह  जे  करना
 चाहता  हूं  कि  चंडीगढ़  को  भौर  यूनियन
 हेशेडरी  भ  रखा  गया  तो  हिमाचल  प्रदेश

 जल  का  सब  से  पहले  हकदार है  क्योंकि  यो
 « बढचारा हुआ उस में क््भा  उस  में  i9  हजार  बरेमील

 .  जाव  को  गया  है,  7  हजार  वर्नमीज
 हुदयाना को  तथा  है  शौर  i  हजार  बेंमीस
 हियाचल  प्रदेश को  मिला  है  ।  तो  ची
 जपो बेज  के  चंडीएड़ का इलाका का  इलाका  भी  हों
 दिशा  जावदा  वा  गहीं  दिया  आयगा,  इस  पर
 विधार  किया  qe  गा  नहीं  Pj.

 fd  Devinies’  ॥... ह  (Ludhiona):
 Mix,  कल्स  Geak-bte-made  out  0  ense  for
 1100 GR bae-th GD  Lile-€t

 doubt  in  anybody's  mind  that  people

 not  based  on  what  we  should  call  an
 honest  opinion  of  the  people....

 Shri  Sengvane:  The  half  an  hour  is
 almost  over,
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 करी  वर  लाल  षुप्ल  (दिल्‍ली  सबर)
 धष्यक्ष  महोदय,

 a
 as  जो  कांग्रस

 का  मंत्रिबडल रहा रहा  है  बह  हमेशा मह  कहता  i
 रहा है  कि  पजाब के  टुकड़े नहीं  होंगे।
 शकित  झातन्क  वायलेंस  इसीडेंट्स के  दबाव
 में  प्राकर  के  दो  टुकड़े  करता  मान |
 लिया  गया  धौर  सीमा  प्रायोग  निश्चित

 हुआ।  उस ने  पपना  यह  फैसला  दिया  कि,
 चंडीगढ़  हरयाने  में  रहता  चाहिए।  लकिन

 उसके  बाद  भौ,  वास्तव में  उस  चीज़ को  ,
 बाम  लेना  चाहिए बा,  लेकिन  फिर  भी
 फास्ट,  मरण श्वत,  'उपड़्ब  जलने  जलाने  का

 जो  निश्चय  हुआ  उस  तरह की  धमकियों

 में  ग्राकर  के  भारत  सरकार  ने  एक  गलत
 परम्परा  फिर  डाली  वायलेंस के  बागे  झुकने
 धौर  प्रपती  बात  छोड़  देने की  शौर
 उस  सिद्धान्त  को  मान  कर  फिर  दोबारा
 चंडी ड़  के  इश्यू  को  खोला  गया  भौर  दोनों
 प्रदेशों  के  मुख्य  मंत्रियो ंको  स'मात्ति  पर।
 प्रधान  मंत्री को  मानता  पढ़ा  कि  वह  च दीगड़
 कै  सवाल को  फिर  देखेंगी।  ब  गैरहाग्रेसी
 सरकार  हरयाना  में  बन  गई  तो.

 (स्ययणान  )  औरे  लिये  बंडीगढ़  हरि-
 याना  में  रहे  गापंजाब़में  जाय  यह  कोई
 ह |... 6  नहीं  बेदा  होता  क्योकि  सारा  देश
 मेरे  ब्यास से  दक हे  हैं  कोई  ह ३  उसमे  नहीं
 समझता  ।  लेकिन  चीज़  बहु ढ  कि  हर  चीड
 शान्ति  से  तय  होती  चाहिए ।  वायलेंस  से  कोई
 थी  चीज  तय  नहीं  होनी  चाहिए n

 are  dra  यहू  कि  प्राखिर  इसमे
 कगन  किस  का  है  क्‍या  उसके  फैक्ट्स  हैं  वह
 ae  चीज  सामने था  गई  है  और  पोलिटिकल

 #  ee  ee  (
 कहते  दीजिए  मैं  कोई  लम्बी  थौड़ी  बात

 नहीं  कहना  चाहता  हू,  फि  वो  मान  पूछना
 चाहता  ह्  पहुचा--  जब  संत  way  सिंह
 में  LJ  रखा  हुआ  वा  भौर  जल  मरने  की
 owt  दी  थी,  seem  सरदार  हुकम  नि
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 उनके  पास  थये  ये,  उस  समय  का  कोईं
 विश्वास उन  को  हुकम  क्त्र  ी  की  मारफत

 प्राइवेटली  दिलाया  गया  था  या  गहीं  दिलाया
 गया  था?  इस  समय  जब  कि  शारे  तथ्य

 भापके  सामने  धा  पये  हैं,  शान्ति  से  काम  होता
 चाहिए  तथा  कोई  लम्बे  चोड़  धावोत को
 बढाने की की  जरूरत  तहीं  है।

 एक  मेरा  सुझाव है  जिस  पर  मानगीद

 गृह  मंती  जी  विचार  करें  ि  इस  मामले का
 टास से  फैसला  कर  दिया  जाय  कि  बह
 किधर  जाय।

 i8  bre

 भरी  om  पिहान  (हुशियारपुर):  मैं

 होम  मिनिस्टर  साहब से  भार  सवाल
 पूछना  चाहता हु  धौर  प्राशा  रखता  हूं  कि
 उनका  जवाब  देते  हुए  ने  उसको  पूरी  तरह  से
 1 |  'रिफाई  करेगे  ।

 956  मे  स्टेट्स  रिपार्गेलिजेलन  के
 बाद  पंजाव में  भाषा  के  प्राधार पर  जो
 फैसला  हुआ  था,  उस  के  मुताबिक  जो  रिज-
 नल  करमें, ला  पौर  जो  रिजनल
 कमेटीज  बनी  थी  धौर  जिस  पर
 पंजाब  के  हिन्दू  भौर  सिख  पिप्रेजेग्टटिण्ज
 धौर  हूसरे  संक्‍्शग्य  के  तमाम  रिप्रेजेस्टटिव्श
 के  दस्तलत  हुए ये  ौर  iese t  होम

 मिनिस्ट्री  ने

 जारी  किया  था,

 रत  तहसील  घोर  बस्दीगड़  का  ताहलुक

 कैल्याघार पर  अष्टीगढ़  जौर  शरद  का
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 डाइरैक्टली  या  उस  वक्‍त  पालियामेंट

 के  पंजाब  के  जो  रिप्ज॑न्टेटिव्ज  थे,
 उनको  डाइरेक्टली  या  इनडाइरेक्टली  किसी

 तरह  का  कोई  विश्वास  दिलाया  ग्रया  था

 था  नहीं  दिलाया  गया  था,  इस  बात  को

 पूरी  तरह  से  स्पष्ट  करना  चाहिये।

 तीसरी  बात,  पिछले  जनरल  इलेवशन्ज़  के

 पहले  चीफ़  मिनिस्टर  पंजाब,  चीफ़  मिनिस्टर

 हरियाना  बौर  चीफ  मिनिस्टर  हिमाचल
 प्रदेश  की  झ्ापके  साथ  जो

 मीटिंग  हुई  थी,  श्ाया  उसके  साथ-साथ
 उन  तीनों  प्रान्तो  के  चीफ़  सैक्रेटरीज

 की  भी  कोई  मीटिंग  हुई  थी  श्र  कया उस  में

 कुछ  ऐसा  कहा  गया  था  कि  जहां  तक

 प्राइम  मिनस्टर  को  श्रारबिद्रेटः.  मुकरेर
 करने  का  सवाल  हैं  और  जब  कि  एक  चीफ़
 मिनिस्टर  की  एक  राय  है,  दूसरे  चीफ
 मिनिस्टर  की  दूसरी  राय  हूँ,  शाया  इन  चीफ
 सैंक्रेटरीज़  ने  लिख  कर  कुछ  दिया  था  या  नहीं  |

 झाया  इन  तीनों  'शवनेमेंटस  से  कुछ  कारस-
 पोन्डेन्स  हुई  थी  झौर  अगर  हुई  थी  तो  उसके
 क्या  निर्णय  निकले,  दन  पर  श्राप  रोशनी
 डालें  ।

 चौथी  बात,  चाइनीज़  एग्रेशन  के  बाद

 चन्हीगढ़,  जसा  कि  होम  मिनि-
 ह्टार  को  मालूम  है,  एक  इंम्पोटड  स्ट्रेटेजिक
 सप्लाई  लाइन  बन  गया  है।  झाया  चण्डीगढ़
 का  कसला  करते  वक्‍त  और  भाज  हिन्दुस्तान
 की  जो  इन्टरनल  सिचुएशन  हो  रही  है  उसको

 मंहेनतर  रखते  हुए  फंसला  किया  जाएगा
 बौर  कब  तक  और  किस  तरहसे
 फंसला  करेंगे  ।

 Mr.  Deputy-Speaker:  There  is  a
 procedure  laid  down.  Unless  he  writes
 to  me  in  advance,  no  questions  can  be
 asked  now.  He  may  please  sit  down.

 Shri  Sonavane  (Pandharpur):  The
 provision  is  only  half  an  hour  and  that
 itmie  has  “alréady  been  é¢xcéeded.

 Mr.  Deputy-Speaker:
 right.

 The  Home  Minister.

 That  is  all

 The  Minister  of  Home  Affairs  (Shri
 ह 4  B.  Chavan):  It  has  been  suggested
 that  I  could  reply  in  Hindi.  I  some-
 times  speak  in  Hindi.  I  would  have
 loved  to  speak  in  Hindi,  but  this  is  an
 important  statement  and,  therefore,  I
 do  not  want  to  commit  any  mistake.
 I  would,  therefore,  speak  in  English?

 I  am  very  glad
 that  this  discussion

 has  given  me  an  opportunity  to  put
 the  facts  before  this  hon.  House  in  the
 proper  perspective,  because  a  lot  of
 things  have  been  said  and  have  appear-
 ed  in  print  which  sometimes  mislead
 the  people.  Some  people  have  got  a
 very  good  knack  of  misleading  them-
 selves.  So,  I  think,  this  gives  me  a
 very  good  opportunity  to  put  the  whole
 facts,  as  they  happened  in  the  last  few
 months.

 It  is  a  well-known  fact,  it  is  a  tact
 of  history,  that  the  Shah  Commission
 recommended  inclusion  of  Chandigarh
 in  Haryana,  but  the  Government  in
 its  wisdom  decided  that  it  should
 be  kept  as  a  Union  Territory  and  the
 Parliament  approved  the  decision  and
 put  its  seal  on  that  decision.

 Later  on,  this  question  arose  because
 of  the  threat  of  self-immolation  by
 Sant  Fateh  Singh.  I  would  like  to
 remind  this  hon.  House  by  quoting
 my  own  statement  or  mentioning  my
 statement  which  I  made  in  both  the
 Houses  on  the  8th  December,  1966,
 wherein  I  stated:

 "The  Government  would  be  un-
 able  to  accept  any  claim  for  read-
 justment  of  the  reorganized  terri-
 tories  unless  all  the  parties  con-
 cerned  evolved  a  mutually  agreed.
 solution.”

 That  was  our  basis.  At  the  same
 time,  there  was  the  question  of  com-
 mon  links  of  Governor and  High  Court
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 Shri  Y.  B.  Chavan:  This  remainds  me
 of  a  very  interesting  proverb  I  came
 across  when  I  was  learning  Hindi;

 “Ganga  gaye  Ganga  Das,  Yamuna
 gaye  Yamuna  Das’—and  Chandigarh
 gaye  Chandi  Das’!

 Shri  Kanwar  Lal  Gupta:  What  is
 the  position  of  the  Congress?

 Shri  Y.  B.  Chavan:  My  last  point  is
 coneerning  the  last  question  aut  by
 Shri  Ram  Kishen.  He  said  that  while
 considering  the  question  of  Chandi-
 garh,  the  question  of  the  security  of
 India  should  be  considered.  Perso-

 on  Chandigarh  (H.A.H.  Dis.)  9780

 nally,  I  do  not  think  the  suggestion
 very  good  and  worthy.  Wherever
 Chandigarh  is,  it  will  be  safe  and  it
 will  be  in  the  interest  of  the  security
 of  India.  I  have  no  doubt  about  it.

 Shri  Randhir  Singh:  What  about  the
 Shah  Commission  Report?  Is  he
 prepared  to  reconsider  the  decision  on
 it?

 Shri  Y.  B.  Chavan:  I  do  not  want
 to  add  anything  to  what  I  have  said.

 8.4  hrs.
 The  Lok.  Sabha  then  adjourned  till

 Eleven  of  the  clock  on  Thursday,  July
 6,  1967/Asadha  15,  889  (Saka).

 GMGIPND—L  8  II—l60  LSD—I6--  68—2000.


